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LOK SABHE DEBATES

LOK SABHA

Wednesday, April 23, 1969, Vaisakha 3,
1891 (Saka)

The Lok Sabha mst at Eleven of
the Clock,

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Export Entitlement Scheme

*1261. SHRI GADILINGANA
GOWD : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether complain's have been
received by Government during the last
two years regarding the delays and denia-
Is of export entitlement schemes due to
undesirable elements in the Ministry ;

(b) if so, the details of those comp-
laints ; and

(c) the various steps being taken in
this direction ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) No, Sir.

(b) and (c) . Do not arise,

SHRI GADILINGANA GOWD :
I want to know if it is a fact that in the
last three years a number of cases have
been filed in various high courts and
in the Supreme Court against the Govern-
ment and its relevant departments seeking

relief from the capricious departmental
decision regarding export entitlements ?
And if so what is the number of cases
that bhave been filed ; how many have
been decided and how many of the
decisions have gone against the Govern-
ment ?

SHRI B. R. BHAGAT : There are
some cases. As for details as to how many
have been decided, etc. I can give them
il separate notice is given.

SHRI N. K. SOMANI : If the Mini-
ster has no information at present, he
should say that information is being col-
lected and it will be laid on the Table of
the House. The notice for this question
was given some days ago and he replies
in this way today. He has given a simi-
lar answer himsell a few days ago.

SHRI B, R. BHAGAT ; That will be
done. What I am saying now is this. He
wants to know about High Court cases
and at what stage they are. I have to
collect . information from the warious
High Courts.

SHRI GADILINGANA GOWD : In
reply to question Nos. 235 and 236 on 12
November in which a question was asked
about undue benefits having been given to
certain exports, the Government had
replied that the information was being
collected and would be laid on the Table
of the House in due course. Five months
have now passed and no information has
as yet been given, Will the Government
give the details now or at least an assura-
nce that the necessary Information will be
furnished before the end of this session ?

SHRI B. R. BHAGAT : I shall look
into that question and if possible I shall
lay it on the Table of the House _Hﬂy,
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SHRI R. K. BIRLA : May I know
from the hon. Minister if it had been
brought to his notice that a few months
back the basis of getting export entitle-
ments was changed abruptly just for a
few weeks and then it was restored to
the old basis and if he knows that, why
it was done like that ?

SHRI B. R, BHAGAT: I am not
aware that for a few weeks the entitle-
ment basis was changed.

SHRI S. K. SAMBANDHAN :
Have any complain's been received about
delays in the export entitlements disbur-
sements as well as export drawbacks?
Most of the complaints are taken to the
respective export promotion councils.
For instance we have complained to the
handloom export promotion council
about delay in the drawbacks and disbur-
sements, etc. Are such complaints brought
“to the notice of the Government and will
the Government direct the Export Promo-
tion councils to pass on any complaints
they receive to the Government in time
s0 that the Government can take action ?

SHR1 B. R. BHAGAT : It is true
that there is some delay in the disposal
of claims although we try to settle claims
as early as possible. The recommendation
of the export promotion councils and
other bodies are there. There are some
cases pending. We are also going into the
question constanly to simplify the proce-
dure so that claims are settled as ecarly
possible. This question refers to the point
whether there are delays due to undesira-
ble elements in the ministry. We have
received no complaints nor have we such
information from the intelligence sources.

SHRI D. N. TIWARY : It is a very
serious matter that the basis of export
entitlement was changed for a few weeks
and again restored io their original form.
There seems to be something fish about
it. Will the hom. Minister inform the
House why it was done ?

SHRI B. R. BAGAT : [ had replied
that I am not aware of any change for a
few wecks.

APRIL 23, 1969

Oral Answers 4

SHRI R. K. BIRLA : Will you please
find out from the Ministry ?

SHRI B. R. BHAGAT : 1 shall cer-
tainly do so since the hon. Members have
raised it ; I shall find out.

SHRI S. K. TAPURIAH : Will you
please ask him to tell us what he knows
so that we shall ask of something that he
is aware of.

SHRI LOBO PRABHU : One of the
reasons given for devaluation with respect
to export entitlement was that it led to
many abuses. At the moment it is well
known that export items sell at four or
five times the cost of landing and in order
to achieve this and to get this kind of
thing exports are forced and our internal
markets suffer thereby. May 1 enquire
from the Government why they do not
give up export entitlements and if neces-
sary give cut backs in tax or tax certi-
ficates 7

SHRI B. R. BHAGAT : There is no
entitlement of several times, six or seven
times as he has stated. We give entitle-
ment and other assistance only in
selected products where we want to help
them to export them and it varies from
two to 25 per cent roughly, not six or
seven times.

SHR1 LOBO PRABHU : Why not
tax certificates or tax cut backs instead
of export entitlements ?

SHRI B. R. BHAGAT : We have
followed it wherever we found that was
good. For example in cotton textiles we
have given tax cuts., A complex of policies
is followed.

=it oy oo : weger AEIEY, WHY
7= wgizg ¥ @@ fs faw fea
gt 91 frafs &3 oo faafes &
ag 39 w0 & afads s0 & fag
arw @ & | & s wigar g it
o frate & faafed ¥ Afmat & oY
sfFmr & ww # a1 aafaat § &0
giafaai a9 @ § fw & T 9
aftada s A | Wi 7
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&t ¥o To Wi : it faafr §
fae st za mzmar [ far W
faw &1 #eq @id § 3a% a7 @ H
T g &, 9 e fawma At 8
ff uaqqIE vFgqE &7 & wIT 3TN
ot gfagr faest wifge ag @79
gl st &, T ¥ fAo zw & Frey
- fgrAfebhaT w07 a7 Fifam &1 g
faz ¥ & a1 FT&F a1 W gEd
gl # w1 F#Y % fafgwas Tw &0
e Ty & mifw zrew & ST g
g ag ¥4 ¥ &7 g AT IT 71 fawr-
aa T E

Export of Cotton Textiles

*1264. SHRI BEDABRATA BARUA :
‘Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) what was the rupee wvalue of
exports of cotton textiles from India during
the last year; and

(b} the value of imported cotton
textile machinery and dyes used for cotton
textile industry in the same year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
& SUPPLY SHRI CHOWDHARY RAM
SEWAK) : (a) & (b). The exports of cotton
textiles, including handloom goods, during
the year 1967-68, amounted to Rs. 90.71
crores. The value of cotton imported in
1967-68 from U. S. A., mainly under P.
L. 480 Programme, was Rs. 44.59 crores,
and the value of cotton imported from
other countries was Rs. 38.89 crores.
Machinery worth Rs. 12.37 crores was
imported during the same year. The
figures of imports of dyes exclusively for
cotton textile industry are not available,

SHRI BEDABRATA BARUA ; The
figures given by the Indian Cotton Mills
Federation reveal that th= value of cotton
textiles export is about Rs. 100 crores and
the amount spent oo cotton impirts also
equals that amount. That means that
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this industry is not an export industry at
all. We have to take into account the
export of handlooms to the value of Rs, 9
crores annually. It appears that we are
not really in great difficulty. Will the
Minister enlighten us if 85 per cent of
what we export is also the product of
indigenous cotton produced in the country
and that all the cotton that we import
is only used for production of fine and
superfine cloth for consumption by fashi-
onable sections of the country. This state of
affairs cannot continue especially when we
have hurt the common man in the process.
How is it passible to continue that policy ?
Is there any particular direction in which
the Government wishes to go 7 Will
fresh licences not be given to those mills
which produce only fashionable clothes 7

MR. SPEAKER : So may questions.

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R,
BHAGAT): Though the hon. Member has
touched different questions, the essential
point is that this industry is dependent
upon Rs, 100 crores worth of cotton im-
ports. 1 have given the figure for 1967-68;
the imports for this industry including
exports as well as—it is very important—
production for home consumption is Rs.
55.85 crores. The point is that this is
not only for exports. For historical
reasons, it is true, super-fine and fine cloth
is used for consumption at home. We are
not producing long-staple cotton cloth to
the extent we require. So, according to
me, the answer is that we must try to be
self-sufficient in our cotton production and
also we should, progressively, reduce the
import of cotton textile machinery. This
is the policy and objective we are trying
to achieve through various measures,

SHRI BEDABRATA BARUA : A
lot has been said about cotton prices and
that the producers are not getting good
price for cotton. Is it not a fact that the
middleman gets most of the profit 7 May
I know whether there is any proposal for
central purchase of cotton in whatever
sector, public or private, so that the
grower gets the benefit and a better price
that will give him incentive to produce
more and a better variety of cotton in the
country ?
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SHRI B. R. BHAGAT : For the past
two or three years, actually, the ruling
price is higher than the support price......

SHRI SHIVAJIRAO §. DESH-
MUKH: Will he clarify whom the
support price supports ?

SHRIB. R. BHAGAT : 1 do not
know if you have allowed him; he has not
allowed me to complete my answer. It
is our objective that the trader or the
middleman should not get the benefit and
that, even if the prices are higher, the
grower must get the benefit. We are
making efforts through various supplement-
ing agencies for the purchase when the
stock is with the growers so that the gro-
wer gets the benefit. In this respect, the
organisation needs to be strengthened and
that question also is engaging our atten-
tion,

SHRI N. K. SOMANI : There are
two or three important reasons why
cotton textiles exports are declining pro-
gressively from this country. One of
them is the recent imposition of 15 per
cent import duty by the British Textile
Council which indirect contravention of
the Ottawa Trade Pact and, I suggest, if
this matter cannot be settled at the level
of the Foreign Trade Minister, the hon.
Prime Minister may be requested to take
it up at a higher level so that our exports
get continued. The second is the abrupt
increase of price of cotton which the hon.
Minister himself accepted in reply to the
debate the other day., Therefore, the
Government of India should take suitable
measures and steps to announce the im-
port of cotton under P, L. 480 which will
have a healthy effect on the vital raw
material. May I koow what is the atti-
tude of the Government of India in regard
to these two vital matters.

SHRI B. R. BHAGAT : As regards
the exports, despite the difficulties with
the United Kingdom under the Deposit
Scheme that they have introduced, our
exports, if you take global exports, have
gone up, not declined—it is 90.7 crores
as against 84 crores. But the fact is
that the restriction has come in the way
of our exports to couniries like U. K.
This matters was taken up with the U. K,
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Government. But they did not do any-
thing in the matier. There is no point in
taking it up at the highest level. We are
constantly engaged in dialogue with them
over this matter.

As far as the price of cotton and the
suggestion made by the hon. Member is
concerned, we have already said that we
are cxpediting the import under P. L.
480. As soonas the Agreement is signed, "
we  will anoounce it.

st waw oy : Fleq Ismew
eeda & faq @ga awr @ w q@r
& @ A A aga wn R, o
TRIN § & A megm g fwww
@At N g} FE F fag ww @
I FT @ &, w8 g8 gowwd) Ay
T&r graw ?

= qo TWo WM : o fAF av%
98t § ITH A AT F AT W,
fFg s ¥ a5 &, 37 * w=wE v
|FAT ¢ AT AN | T |9 1A F gA
AT FT F EFFTET FWEA a9 4
st #1 w9 ¥ Fifew FTwRE
T graey #§ gae 9uTg A 8§ ST )
& fom® a3 fore @1 &%)

St e WY wOATT: gEIR 3WH
g9 ¥ T99 A9 S wq€T P, IW K
fakft &t arn el & aga ww Q) nf
grmsrgmwre gz ¢ & wwer
o § faf) aAreen 3, @ o=y
FqT UM §, I w1 swr fadwi
&1 Sqrar geATE A W g ) qE@ W
g q HIT TATH T1] T agA HA
qETE | T ¥ FII A qTEN G
wier fa2al & sqner fav—sam e &
fe w19 71§ faiie F37 For A1 @
&1 gEt —ait Fvwr faF W g I
E, S=F fMQ F1 OF FTO 4g A
2 & 3 & me %1 Iora AN &) wIT
SWIT A 77 dtrT wagr fas) &1 A
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fagi & a1 & fao £1€ graam 391§
¢, faadr 97 #1 smar g & &% 7

o1 g0 o WA : TigL FIIT
¥AY & fag qm Wt w=y g Tifgg
g i) st wsa) 1 ifge ) w
T et fad @ § &y s9er
& wegy g | gafae 3 & oxEdE
A FT gATA AL § | AA-HTIATLIE
§FRTEH A FT UFANE AG, TH &
fog g7 #ifow 3T @ E 1 oF wAT
FIGIAA I97 FX VoA § "1 1
TFA9E I F g FO AT W@ E )
qriAEeE T wAAIGAIETE AT &
fag srfaa < &1

SHRI SHIVAJIRAO S. DESHMU-
KH : The hon. Minister is very prompt
in saying that the cotton prices have
risen, but he forgets that they have
risen wheh 90 per cent of the crop have
already been sold. Our tragedy for years
together in cotton has been that cotton
prices rise when the cultivators have
nothing to sell and the only class that
benefits is the middle-men who already
happen to be hand in glovewith the textile
mills. He says that we import long staple
cotton for historic reasons. The historic
reasons are that the tender skin of these
affluent’ classes of this country who do
pot allow any thing that is indigenous to
touch their body accepts only the super-
fine variety of cotton. Not a single yard
of this variety is exported. We go on...

MR. SPEAKER: ‘What do you
want to know from the Minister ?

SHRI SHIVAJIRAO S, DESHMU-
KH : What I want to know from the
hon. Minister is this. When the cultiva-
tors in this country can grow in abunda-
nce and in adequate quantities the longest
staple cotton that is grown anywhere in
the world, how is that we are not prepa-
red to support the prices of cotton and
we keep them deliberately low and do not
really do anything to afford support to
the man who needs most, i.e., the cultiva-
tor. We go on fixing prices of gin cotton
but we do not bother to fix the prices of
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raw cotton. Do we know that gin cotton
does not come out of farms but comes
out of factories ? Really speaking, [all
our policy has been to support the factory
owners and not the cultivators. Does the
Minister propose to see that the imports
are so regulated, that the regul are
so made, that they favour the cultivations
who really deserve support and fix the
prices of raw cotton at an adequate level ?

SHRI B. R. BHAGAT : I agree with;
the hon. Member...

MR. SPEAKER : Mr. Tapuriah,

SHRI SHIVAJIRAO S. DESHMU-
KH : What was the answer ?

MR. SPEAKER : He agrees with you.

SHRI S. K. TAPURIAH . The Mi-
nister only mentioned two important
points, price and quality, which decide
the exportability of a product. But what
be did not mention was the export policy
of the Government, and there the debata-
ble question of wundesirable elements

in b wrong advices are given
to the Ministeres by there Secretary and
staff here and they rely on them with
their eyes closed. My question is this.
Is it not a fact that right from the time
when their policy of fixing quotas for
export of textile to U, K, was being fra-
med, some of us have been writing that
this policy will not work and that expor-
ts will go down and those were ignored ?
May I know what has been the export
of cotion textiles to U. K. in the last six
months 7 Have they not been lower than
in the previous six months, and if s0, to
what extent 7

SHRI B. R. BHAGAT : 1 do not
have the figures for all the months. Imme-
diately after the imposition of the duty—
50 per cent deposit scheme—there was a
setback in our exports, but in the later
months the exports have picked up.

SHRI S. K. TAPURIAH : What
about the quotas fixed by the Government,
You have fixed export quota, Are you
aware of that ?

SHRI B. R. BHAGAT : That is true.
But that is more with a view to regula-
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ting the exports. There is not any statu-
tory thing as such.

SHRI S. K. TAPURIAH : What
does this export quota mecan? It
means that more people are keen to
export than the importing countries want
to import. If quotas are given, more is
not exported and it is limited. When you
are aware that more can be exported, you
fix quotas. After that your exports go
down., What does this indicate 7 Does it
not indicate that something is wrong in
it?

SHRI B. R. BHAGAT : Quota is
not for bringing down the exports. With
this Deposit scheme we gave other faci-
lities for the exporters so that thsy are
able to overcome this difficulty of
509, deposit imposed and it is to regu-
late this and not to bring down the ex-
port quotas.

SHRI MANUBHAI PATEL : We
were very much agitated in pre-Indepen-
dance days that foreign cloth worth Rs. 52
crores was imported. Now we are impor-
ting cotton worth Rs. 95.8 crores. 1 would
like to know whether the Government is
considering to divert this huge amount to
give incentives and encouragement to the
cotton growers by giviog them more
support prices so that they grow more
and this import is stopped.

SHRI B. R. BHAGAT : 1 accept
that this is the weakest element in our
scheme that we have not been able to
increase the quantum as well as the quality
of the long staple cotton and much more
needs io be done both by way of research
or investments or ioputs or encouragement
to the farmers.

W GRET WITA-S61 ST

t
*1265. it T ey faemdf :
AT wHST FHIQ
oY YA NwTH it :
s OO 9uE

¥q7 qdfee saqTe aw gfa w4
17 fgmsa, 1968 & waifea 5 7 g&41
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4798 & IO & grary § q qAH &1
?‘I‘Fﬁﬂ'ﬁ-‘:

(%) 7ar W@ ®lT &9 F a9
g & grEH H g FUTH Ak 7
41 W & A = A oAy
dwmgit;

(w) afzgrat =@ 4% ¥ sar™
fratg f&a o ; W<

(n) afz i, av =g 4% *a
wraifsa ®37 &1 y&=E g 7
THE MINISTFR OF FOREIGN

TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) Mo, Sir.

(b) Dozs not arise.

(c) As soon as the reports submitted
by the Working Groups of India and
Ceylon have been considered by their
respective Governments.

st R wey feamt : geIw
witea, 9& 954 fwasr wov () ==
qFIT 41 :

Whether the Joint meeting
of the Working Groups of both the
Countries regarding the agreement
reached between India and Ceylon on
tea has been held.

IgFT AT G4 q@Rg A faar—An,
a< 1 & ararar wrgan § s 5w ot
#1 aga faa e2fer #748 1 fawifon
F 7€ qt, qar IEF war faAk
& faar § 7 afz adY fear § @Y 35
qnt # #41 arard § 7 W gl aE
3 efen #98 § W7 F\7 afem
aifas &1

ot Wo Te WA : FefEgm FRET
afen o8 Ft wem §1 TMCA A
w1 5 afsn qo & feig s i @,
AT e 71, WX gg fawradia
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g owft s sfer ad gd &
w&fen FUY sargee @1 2, T WT
g §, @ 912 faw gu o ifem gf
oY | U 48T 7, AN PR BE T
fafredt & ofigaw g¥ e € T aQ
) o (cmEem@)c IAF AW A AT
qrg 7g & Afea adl ow i &
HET 7 |

st Tm  wwey faadd ;. weww
AgEa, wdiiE 1 F1G g9 g o7ar |
BAT §THTT FTATHE IAET GoAIHE
w1 1 fram wara @ar afze ar
FAAT 9GTF F F Jezr 787 &7 7))
g awar § i =% g g9 Ffo-
Tar off i afea Y mfegs g
& ag gg adr wied oY f§ Ty AT A
srad § A 611 3 fear w1 frantaw
g wrg faad fF =9 & fRafa # o=
2w #) gfaer & 4% 21 6 owew
#1 mifer g1 1 gaifa & gqgar sigar
g fEma & qwa 1 ave & oo 5
gH At aTF A8 2 € g A
7 @ifF grefi®edea 7 2 a¥ "
9 g ¥ 3T A aIe ¥ IR
famrs fedSwemm wmar o 7 afz g,
aY I|T w9 Fq1 frgg faam ?

St ®o Te WR: Wgl aF IF
a1 g g fF fggem Wk
s F fi9 § aE<la 5@ g
qFw &< aife gaer aige i frata
& gaft gfve &g a3 ok gad
gfaard ma &Y ¥% ag I faw gay
wraga &Y A4 & afew =% @ d|
FTh AT &7 € Gl AT g 9TE # v
FeRIfEqn gr—ast 19 g @t )
dfr gu T34 uF 93 uFaOET § zafag
g AT g, g Tz g &
17§71 CHENE 7, gfre deg W3
o1 a% fae gr fifag & aw g
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fF 7 <=l #1 gL 71 31y & Ty,
G&fam, &1 sqfan, mafenr zasign
oI AT 9TEA 3| TEH EW A
g1

=t tm wew famat o &
qgr o1 f& #Yf fawma mé ),
I F FIE FEIT gl AgRA A
adr faan

ot woTMo WA : THH fuwa F1
FE gaw TEF B T oA N
&1 A aE ar g, cared § 5l gEl
i §—3 7 o fany F1F gwa
|7 Ad ghar Jedr @Al
g1

SHRI HEM BARUA : Since both
the countries, Ceylon and India are
interested in selling their tea in the world
market in the most favourable terms and
since the competition to Indian tea js less
from Ceylon and more from the East
African countries, may I know what
steps the Government have taken to coord-
inate the cflorts of the two countries
Ceylon and India to counteract that com-
petition coming from East African coun-
tries ?

SHRI B. R. BHAGAT : The precise
reason is, the two countries are getting
together and standing committees of the
two counlries have been set up to go
into all these questions and certain
aspects of the problem have been
gone into and working papers have
been produced and it is at the stage of
consideration and final agreement between

* the two countries.

SHRI HEM BARUA : Standing
agreement between the two countries is
intended only for reducing competition
between the two countries. My question
was specific. There is competition coming
from East African countries. What steps
the Government have taken to see that
that competition coming from East
African countries to India are eliminated,
that is what I wanted to know.
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SHRI B. R. BHAGAT : Standing
Committee is not to reduce competition
between the two countries. They are two
main sellers of tea. They are interested in
all aspects of exports.

&t wt TR ¥WQ - Ao ARy,
# grod o1 §2MF =W oF g
A4 § s wigm fs s ¥ faafa
# gmd wfedtfrar & owder &
@) § %) HiE F § for—tdr
i sreardl & O | E—wTeA S
¥ |rq qF sariee 9T F1 Gawr foar
¢ W OF FFT WY q9TE g Wi 9
dye Y ? & s wmgan § o
W aE #1 FE A FFIE qT
Ffeam ¥ Frata gar § avadi faad
gra e wsd® & arg frafa #t
sfaifrar & sfe @0 & gFmsn
faar o w% ?

ot qo o WA : § OF 17 AE
w & Tgar g T ar s
sRT AT stag s @ e d=
ayiter & sfrgifrar & fae
wwaifeam ar Ary | FEAren ® S
fifer gf, T Sreggfam &d9 §,
fggeara &, e § 9§ wRaET
FFlFta g, a0 faq s @ am
e RE & ard gfar § ot
ot 1t & su¥F faw sar fwar amg-
gramd § W@ A aw §, WX
gfre &5 fredt & a1 1§ A faasd
gargn ¥ @ gfamy i w0
wgt a% fe= wwF FF I g, SAE
SrEFa st gaAT sqvar AEF qqT R
g% fadg & £ 7, TN aw
T R 1 @ T3 N1 F foegw 1w &
& AT

ot Waw ¥\ : & oag N
gar a1 fF w1 Mgt ATE W) dEE
&1 #1§ saTgee HEAAT qJATE § |
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St Wo To WAR : FedI N &I
¥ fag ot afer 99 777 seq1 o
A armE &) 5w fidiE w®
faw 7% #1€ i grr—ard
e AT ot a3

SHRI D. N. PATODIA : The idea
of some joint effort for the purpose
of promotion of export of tea,
between India and Ceylon was for the
first time mooted when the Indian Prime
Minister visited Ceylon in September,
1967. Thereafter when the Commerce Mi-
nister visited in June, 1968, the Committee
was formed. That Committee . was
subsequently subdivided into small study
groups and they had been meeting from
time to time. But inspite of all these
efforts, in spite of 1} years having passed
away no concrete results have come out
wilth regard to any joint effort for the
purpose of promoting tea exports. There
is evidence and clear indication that the
Ceylonese Government are not at all
serious about it. After the recent Kampala
conference which the Commerce Mini-
ster of Ceylon attended, the Ceylonese
Government has given clear indication
that the formation of the Joint consortium
is mot likely to materialise in the matter
of India-Ceylon agreement. My question
is whether it is true that the Ceylonese
Government does not attach that much
seriousness to the problem as India wants
them to, and whether it is true that the
idea of formation of consortium is gradu-
ally dying its natural death ?

SHRI B. R, BHAGAT : In a matter
where two sovereign Governments are
concerned, we cannot set the pace. I can
only assure the House that so far as this
country is concerned, we are quite serious
about it. Alibough reference was made to
the statement of the Commerce Minister
of Ceylon, I can only say that whether
the consortium comes or not, we are going

" ahead. If it comes we will cooperate with

Ceylon ; if it does not, we will take certain
steps so that the interests of our exporis
are safeguarded.

SHRI D. N. PATODIA My question
was verv clear as to whether the Govern-
ment of Indian is aware of the fact that
Ceylonese Goverment is not serious
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about it and whether it is true the state-
ment given by the Commerce Minister
indicates that the possibility of forming a
consortium js remote ?

SHRI B. R. BHAGAT : I am saying
that the working paper is there and unless
they back out, things will move on...(Inter-
tuptions).

MR S PEAKER : 1 am calling Shri
Suraj Bhan,

wq it smfaar st fafa

*1266. u"lwm:
st Torsita fag -
&t wew fagrt amdat
) TR TS TS
st FTTY T A
St AW o T

¥ &3faes s wwr giw w4
qg FAA ¥ F97 &7 fF ¢

(%) ;urag 7= ¢ fr g= & aql
% w9 9 wifrr #1 f57 o a0
wrew & wier § frafa & @4t gE 8
i

(=) afz gr, @1 3@ @va9 § |T-
1T 1 Fav sfafFar § wlk w3 foam
# g7 wrgarg Fraf g ?

wafw sqroe A qf st (s
¥o o WA) : (F) oft 740 1

(=) w78 3311

&t gTIA WA - e Age, TH
Tt St Fr wara g w7 A gf
it §3 27 g7 1 @A § a1
ar fF W@ & w07 #) &fing v F
a1z Thagr w1 gfear & oY fastredt
qTgHT § IAF Fr 300 FAT To
A A famr@ 1 sar A A &
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it § og we=E ar@ AE g & g
Mg aEaT § &5 it ggfm
@ gi97 War & §rg qOq T
faar ar IuFt A QAT g 7 FTIAF
17 &7 9, FIHT  FT WL Fq IF
FIEASATES FL T 7

st ®o o WA : w@ard # oY
HIAAIG G267 931 FT ag T qEr A
gar @, IWF gEdT i F fr
&3 | it dar § w7 e $feam qua

w1 frafa ot w1 ol emfan & gm

¢ ag ¥ TE &, @@ FT 1968 ¥ 7@y
21 139 Fw F7 TFAqE 1968 H gwn
s feg® ot arent & wfas ar ) @i
AF TR IR N TAL WEAF
ey ¥ 53 @ g, a8 i dar §¥
G 91, Wl SA¥ argWiT 99 @
a2\ 1€ daar &Y sgm §) I9 7 g
q39 & GA T@ET |

ot gTA WA AT S) TFANE FY
arEEeE § 37 qUAT §, WAEE qeEd,
a1g | at ¥ s g g fogg A
SIEZFE K A 917 TFEGIE w7
wh faoad @ 7 wrrga
agamy’?

#t Xo TWo WX gUA WgEHH
3t § o1 A% mrgeed ot a7 @ & A
7 3% ifrafor qee & 1967 &
3 %1 fAgfa @1 3.2 0¢ a1 a7 1968
dag s 119FqT Y aar

SHRI SWELL ; There are rumours
that the Russians have put the prices of
these wagons very low so that for all pra-
ctical purposes the wagon deal with the
Russians has fallen through, I would like
to know from the Minister what is the
current negotiating price of these wagons
and whether Government comsider these
prices to be economical ?

SHRI B. R. BHAGAT : The nego-
tiation is at a very delicate stage and it
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may not be in the public interest to give
the terms, prices, etc.

fagaii & A o™ wafugl
# il & qTg
t
* 1267. &Y AETHEIT TEA? :
it fry g e

17 d3ferw sarare wer gfw wed
Tg a1 AT w4

(F) faRal & @1 ¥ wrEaai
g Ay arafradl &1 ey AT &
TR g guy oga & of glagrFr
feaw sufemal & swaw fwar ;

(@) T g A w9 dwEd) &
9% & wmara & qR A o w2 gfrer
fafg;an

(n) w1 5¥a frgwi &1 39 @99
aF #1T W I A F 9W T
frifrmrarzgr g 97 as W@ ®
gardr witfaa samEr aw dRd
w1 fratar 48) favar smarn ?

aafirs s qwn gfa st (st
Wo TWo WAT) : (F) IIIT Aot &
weata wa a% 190 safsqal ®) a7t
¥ wrara ¥ fag dimr gew femdt 9
faz faa ar 3% &1

(@) Y gf, 73w wiag gt &
araE daed & amna, dar, e,
afes qea & 12 sfewma aF fear o
grarg |

(m z@ wwm G@r wE s
faarodta adt &

st swEE et & SeAr
w1gar § f5 g = a& s w4
o7 9T wrgE foed 7 gEr avg & 99
T J49¢ 29 gU F2r 91 fHgg A
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AFAT el NaU F wTH 21 W
& qfwmt €1 sdve $I7 a9 399
Fazgw g Afg § sarar a7
® 3A F | § I =g § &
42 G0 FT FT6 &4 aF @I N
qdsw &) ufegr wr § e wma
9T 19 9o A § §g @ e
T 7

Sl ¥o Wo WWA: g W 31
R¥IAT, 1969 aF @M Wz sfFar w1
st g § & gg Rar s fs
fFat afT & 1 9% AT AT TW W
TTMAT AT FFAT 1

st gETRER WA 0 gE 5E
Tumge g aw s A fs
W § |WIATA §T IO 4§ W IH
Sfaafagt ogwa sC W g fw
TN | ¥ 1 gg dfead dUEd F
A WT WA AWHF wewrEA 9}
fafesa se & wgga swra qur @,
T SR A & 2w ¥ 9 &
FIo@ wdt aF fFqma g SeERg w7
qit atg & waIT A& FT AT @I
ar ot feafa & fog & w7 fazsh
RN TAqET T AT G AR s &
gfas ey fram 1 faw =%
T 3A & wiwd § ww g fruw
& o 1 § o & aoet Aifq & Fa¢
fine & 1€ faare L e WX wiew
¥ wfgs éw2T 2@ & wr ®F fawr
fadsft gzr F ggta & ?

st o To WA : I gF THY #
weAET T@d g 15.000 92 < WA
grara f&a nd sasr gz & Thr R
o faaft gar & w1t & 1 3@ F owmET
fiee & # Wt vz ufus ¥ wfew
o1 9% 3§ &1 wifww & o9 @)
2
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& maan g fe wia {74 &1 a® T
&1 16 garedFzT gt wgl 97§
w1T 15 g wara g g firee
= §aET | oTw §f i smar
qiT § @ FY 1 wae faEE) gEm &
&1 7 1E a1 §g U 91AA & aFar
g1 | T /9 a6} §1 JFTAGL @ FI
famre fmar argar |

=it swTA nve o gE A A
GAIF T AT 97 719 FgF § & 4
ol & FFT A7 1wy fa3n g faw
¥ grared A g vE dwA #Y WA #
war feawa g 7

1 qo TWo WM : ﬁmﬁﬁﬂ
frez # A & sX frgz 3 & @
Iq 7 a1 #1€ mrafe adi | 39 & geEr
WY g7 A 79 8 |

st forg pa mret: Fadra &
AT AEAT § fF omit /190
AT § 7g fea-fag Za 87 o w%
fagrgrd qrac & § 7 20 @@ 1A%
Fafus FEarsw & § 7

THE |G § €19 AY 3@ TEC &I
e At § 98 799 ofaR & am
TAFN |WE w@r arar g aifs 94
qra & fedr gwe # 91 s g
eI A 1 7 FAT T T FT A @7
qrar g ?

=t o TWo WA : g Fafze at
T T¥ZE FOA qr, ¥4 fF ogwA
@t hEfa ot 4 s F oo, 35,
50 & qraT ¥ gaeH &, g Ui
CER i

wit fare g met : FUE A
Y gf qg We &1 wiw, gET & A0
@& W #E e w@r war

4
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it @0 To WA : Sl g, I8 o417
war ara1 @ f& a1 feara §, dagwa-
733 & 5w #1 %z & oy

SHRI M.B. RANA: is there any
resiriction as to the noumber of tractors
that could be imported or the price or
the HP 7

SHRI B. R. BHAGAT : Under this
scheme ? There is no restriction as to HP.
So is the case with the price.

SHRI V. KRISHNAMOORTHI : In
a country like ours whinch needs a very
large number of tractors, the Ministry
has stated that so far this scheme has
yielded only 190 tractors for the whole
country involving mo foreign exchange.
This is because of the rigidity of the rule
that only near relations or kith and kin
abroad are permitted to send gift tractors
to Indian citizens, at home, The scheme
has not properly worked and- the minister
has also admitted that Indian production
in only 16,000 and he has allowed 15.000
tractors to be imported under foreign
exchange, whereas our Indian demand is
65,000 tractors annually. How is the
Government going to meet the tractor
requiremsnts of this country ? Why not
they relax the rules in such a way that
friends in foreign countries could send
tractors to their friends in India in such a
way that there is no involvement of foreign
exchange ? Will the Government consider
this aspect ?

SHRI B. R. BHAGAT : Our estimate
of the damands for 1969-70 is 36,000 and
for 1970-71 40,000, It is nowhere like
65,000,

SHRI V. KRISHNAMOORTHI :
The Food and Agriculture Minister has
stated that 65,000 tractors are needed.
This Ministry is not aware of it.

SHRIB R. BHAGAT : I am giving
our own assessment. As [ said, this
is of an experimental pature ; we are
keeping a watch over this. and on the
basis of the experiment, if any liberalisati-
on is necessary, we shall coosider it,
({nterruption)
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SHRI V. KRISHNAMOOQORTHI :
What is wrong if friends in foreigo
countrics are allowed to send tractors to
friends here 7 '

MR. SPEAKER : Order, order. Shri.
Mrityunjay Prasad.

st gegwm wam: frim & a0
=¥y &1 agh A% FAT T AT W
9% ¥ Far q21 FIAT I AT "OA
& & frg, oof &7 a7 FA & fag
agr 42T WF Fwar § a1 AL AT 4
fraz feosia & 99 57 &1 4T @1
T AT 97 WA wwar § v A€ ¢

ot o o WAF : AT FIW & fAq
g awar &

it wgrT fag Wt : wfa for
F <Y dvaAr § 91 wersawar aad
o7 £t A /IFIT & wio fagm T a7
ag 73-74 § 92,000 Frarf § v At
T FIEF ITT AT F1 IIET EF A
faar & s@ # =7 &1 ZIE@ dIEEA
<1 fr 7374 & &30 ag 50,000 Z82T
%1 § foramr f5 naem ag gwr %
40,000 it 73-74 ¥ Frar, 3y S A7
@A oI WO SR FF g fEar
T ? 4z Wit argT § frez ardt ewg
£ I8 W19 OFTAC AT & F4] F G
& oY wiqEr grad § wia ag #9774
e 5T 2 5 g Svdr @ &
faw az frgz a1st eftw g+ w@d
arfe g 1 frdt w1 %71 3 waawr
faad @19 miy g fear g anfga
Wora AT w1E dardr 9 g ar #ar
gl g’

st o Tre WAA: IA AT FW
Fifory w7 @ & fr a0 guiy d3ed
FT geq/Eq 3% | 13-74 aF gw wifam
FUE IH FgATATRT &1 TH & fag
Argdda o fr AT g
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SHRI V. KRISHNAMOORTHI :
‘When the Minister doen not know cven
actual requirements of this country, how
can he proceed to answer the questions ?

SHRI B. R. BHAGAT : I have given
the requirements for this year and the next
year as estimated by us. If the hon.
Member has some other figures, I am not
responsible for it. (farerruption). 1am
answering the supplementary of the other
hon. Member. It is in order to increase
the production that we had delicensed
this. If there is a demand and if anybody
wants to go and produce more tractors,
he can do it,

1 wgrv fag wiea - w1 wreT
AT AT I A1 g% g4 foan § 24
g d faar & 5 7374 & rew
Hiz%aa %74 &1 50,000 Fhr |

SHRI B.R. BHAGAT: As for extending
the scheme in the fourth Five year Plan,
as said, it is of an experimental nature,
and we will make a review in Qctober,
1969 when this scheme expires, and if we
consider it. necessary we shall extend it.

=q W7 fada & sy fwg o
frwe & qea

*1268. =t exd = fag w1z : 07
aifarw o awy gfa 59 a7 a9
N F FA FF

(7)sarazas g fr =9 v
wra # frra faza & fofr qen &
185 sfrwrs wfas geq 9v &= amar

§; AR

(=) afz g1, a1 ge7 & 3o fagmar
FamEnm g7

difas sora aa qfF dawa §
Fo-HAT (wft YLy vn 9w ; (F) o
agl

(@) =57 & F=ar

SHRI S. 5. KOTHARI : Itis from
the East European countries that India



25 Oral Answers

imports goods at a higher price and ex-
ports goods at lower prices. This is a
common feature that we see in respect of
various commodities. What steps is the
Government taking to reduce the depen-
dence of this country upon Russia for
the import of nickel and to see that
nickel is manufactured in this country as
also to import it from the United King-
dom 7

THE MINISTFR OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : The normal feature, as the
hon. Member has described, is not true.
We are neither exporting our goods at
cheaper prices nor importing them at
higher prices. The prices are competitive.
It is not a fact, Even in the main ques-
tion, he said that nickel is imported
from the Soviet Union at a higher cost
than the price at which it is sold by the
United Kingdom. I have said, “No,”
Ewven then, the hon. Member goes on
with his own assumptions. There is a
cerfain avalability of nickel in Orissa. It
being worked out whether it can be eco-
nomically exploited, Apart from that,
there is no availability in the country,
The Soviet Union have agreed to give us
a sizcable quantity of nickel at a compe-
titive price.

SHRI S. S. KOTHARI : It appears
that imports are being canalised through
the MMTC, which is importing nickel at
at Rs. 20 per kg. and supplying it at Rs. 40
per kg. This is profiteering. In view of
this, would Government give direct licence
to actual users 1o import nickel rather
than do it through the MMTC ?

SHRI B. R. BHAGAT : There is no
profiteering in the sense he means, becau-
se the policy in this respeet is that in the
case of import of scarce raw materials,
the price charged is lower than the market
price ordinarly. In this case, the bulk
users are the Durgapur Steel Plant, which
is a public sector plant.

Export of Cashew Kernels fo U.S.S.R.

*1269. SHRI SITARAM KESRI :
Will the Minister of FOREIGN TRADE
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AND SUPPLY be pleased to state :

(a) the quantity and value of Cashew
kernels exported to Russia during 1967-68
and 1968-69 ;

(b) the amount of foreign exchange
carned by the export of Cashew kernals
to other couniries during the last two
years ?

() whether India has been able to
meet the demands of this commodity
from all the countrics who have shown
interest in the import of Cashew Kernels
from this country, and

(d) if not, the reasons therefor ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a) The quantity and value
of cashew kerncls exported to Russia
during the years 1967-68 1968-69 (April-
December, 1998) are 11,100 tonnes valued
at Rs. 9.2 crores and 14,400 tonncs valued
at Rs. 14,1 crores respectively,

(b) The amount of foreign exchange
earned by export of cashew kernels to
countries other than Russia has been
Rs. 33.83 crores and Rs. 32.19 crores
during 1967-68 and 1968-69 (April—Dece-
mber, 1968) respectively.

(€) Yes, Sir.

(d) Does not arise,

ot staroew ¥ wewE wEET,
& gy wgEy ¥ agsasr Tigm fe
¥a1 7z 59 % fF 73 @7 68 & fravat
A Agt § w4 F1 @ F Ar
fafeat &1 frata g1 <ar an, 991 far-
¥z 77 fegm=T #1 F17 9L 9T A%
fear war Frady f gy 71 fafedl v
frafa =x Ft wfgs & =fgs gara
ar aFar a1 ag adf gun, e g
Eifcakered-0 I vl

st do TTo oA : &1 faafw 21
TFHFT 4T IAN FFTIT AZ] AT ADY |
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st darem ¥ 0 FEA AR
# g &3 Igan § 5 w9 aramd
afE F1g 7 fafedi § ger adza
&, aTod § 3% wwrar Fur gEl aml
F o WI9H QW 4g Y FCAET &Y
fewiz A & W1T ag w9 /07 F9
Y segia win & @ fs swa wiew qfF
FY g afz 7@, a1 #9% 3 A1 ? aa
gzt @78 fo o7 wmi &1 gff &
fam ooy §e= wwver &0 37 4y
FEAE F1 §¥9IE fapar ?

S Wo Wo wMA: & & FeT
faata garr w19 F1 wWATT FT FAr
gealagar & 91 W@ oA
1967-68 & 23 FUz F WA gwT
ol wie ¥ femraag Ay 9w iy §
Iad 22 U9 ¥ wrRr g Efaw ag
gzar gl § | wwel feawa Sud ag
i R a1z ¥ &y FTew AN
FMFT TEAE FF I fer o@q
T WAAT qEAT &1 WAL W HOA
wgt @ g afew & wfes Az
T AT araerr g fraw s oY
sqraT F19 ®1 fafedl &1 frafa &<
o |

SHRI K. M. KOUSHIK : It is an
anmitted fact that cashew is one of our
good foreign exchange earners. Itis
also undisputed that the cultivation of
of cashew does not require any special
effort, In this contingency, may 1 know
whether Government have chalked out
any policy to extend the land under culti-
vatoion and also improve the cultivation
of cashew ?

SHRI B. R. BHAGAT : Yes, Sir. In
the past years also it had been our effort
to increase the cultivation. Actually from
1691-62 onwards it bas been increased
from 1,18,000 hectares to 2,20,000 hectares
and, progressively, in the coming ycars it
is our effort to increase the production.
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SHRI SAMAR GUHA : Sir, it is
now an admitted fact that many people
in foreign countries have developed almost
a fancy for the Indian cashew-nuts, It
has also a great potentiatity as a foreign
exchange earner. Cashew nuts are produ-
ced almost in the coastal region starting
froin Midnapore yp to Kerala, From my
practical experience in my constituency 1
have found that the production of cashew
nuts is almost neglected. There are no
credit facilities and marketing facilities
and yet there is lot of possibility of ine-
reasing the production of cashew-nuts in
Contai Sub-division, in Orissa and other
areas. | would like to know from the
Government what steps Government will
take or is taking to increase the prouct-
jon of cashew-nuts by offering credit
facitities to them and also marketing
facilities to the producers of cashew-nuts.

SHRI B. R. BHAGAT : As regards Mid-
napore District. T have to look into the
question as to what facilities can be given
to improve the production of cashew-nuts,
But, as is generally known, the bulk of
the cashew-nuts is grown, and it can be
expanded, on the west coast in the
States of Kerala, Mysore, Tamilnadu,
parts of Andhra and even Goa and
Bombay area. As I said, in the past also
we have increased the production and it
is our effort to bring in more areas under
cultivation. Tt is always a difficulty to
decide whether it will be a substitute
for some other crop or it will be done on
fresh land. All these points will have to
be considered.

SHRI SAMAR GUHA: Sir, my
question was different. '

MR. SPEAKER : He said that he
does not know about Midnapore.

SHRI SAMAR GUHA : He can say
whether he will consider the question.

MR. SPEAKER : He says he will
look into it.

Reduction in Excise Duty on Synthetic
Yarn by Nepal

qm.véunl MADHU LIMAYE ;
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government's attention
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has been drawn to the cut in excise duty
effected by Nepal on the import of synt-
hetic yarn from third countries in Dece-
mber, 1968 ;

(b) il so, its likely effects on the
import of this yarn or fabrics made out of
this yarn from Nepal into India : and

'(¢) the steps taken by Government to
protect the indigenous industry-capital
and labour 7

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) No, Sir. There is no
excise duty on import of synthetic yarn
into Nepal.

(b) and (c). Do not arise.

st wg fomd : @ Fawmam @
fF groy #1 roet gf & adifs T
¥ S grE g @it afew i
TT a g1 RU waw gg g fw
ATEAT T A9 G Wi FATH
19 ¥ T gAAaT 791 39 & weaaq
ggag gar a1 f& Fua e w93
# fmats v mo-frgero @ |l
90 @rw & wfygs 7gf Y1 90 mw
Fufes &Y arw a1 @ gIsw A
A%t ¥ fag F1 5§ 23 gwr 23 §,
Y 791 qHo o Hlo FFI ITEF
g $92 §1 amT F: e IW T
HIET A Y F1E syTear W19 A A
& Pore AY gAY 1@ Wi 939 #1 991-
e wifaw, aaf sfaw §9F 1 faafa
AT HQAT AT W FHIX TEH
W U § Tg AT &Y AIEA, AAFL
T Y WA W gar faRe g
¥ o grer grr)

sl @o To ¥MA : M fags ax
Wt Fgr At fr gaa A9 @RI AL
wgr & | & Aty e & wgEa g fw
@Y wfes " far g 37 W AF-
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gy AT FTE 1 g A A
Fromrfaar g fs ageamisud &
freg it g2ar & gl g @ T OF-
aTH FTA F TET FIAT FO |

sit wy fomg 77 77 a% FO0 |

51 ¥o To WA : 1A WA FT
¢ & a& $g I

st wy fowd : gz wwenm aza
aear grar & & agvac § fawar
S AT @R | W gAT 9% AR R
s agi ot #wzq F197 79 gwT, TN
qRg AMY X9 W A, W q@r ar fE
A1 §F FEH F1AT F1 qga [qrafeEy
®Y TY a7 &Y SigEr FEA 937 39
§ qm Twa & wnfaa feear ww
?w dank A fm R A gE A
faar  Tsg AT adF & 7T A
g M FEa wiEiz tw g ag IH
qrang @ar 21 & = w@m d
sirar Jrgar § fF #ar 99% wwrew
o7 fas darag & a7 fEa) oY faann
7 @3 wiasifal & fag afat ard
frar g i Forw & <t "9 AT R
3a & fae it ag g7 g AT
X 39 & sga safay §1 9yaan
ot aifge

=it Mo o WA : AqTE F A AL
urar § FEw G F g gqar gaAr
g S TET gHEt w7 € fF g
o 4T FwW ¥ mrar | afEw S
AT JTEW TS g WY g™ A%
FE § NN T war g, 39 F1 Aty

qzaTd HTAT giwa &

ot 7y fowrd : WW wERE AT
I g9% AEN | FrEy U ag ma
fFar a7 #4971 99 F1 aga srnfay
F g9 @@ ® Algur FE AT
f gt g T wiw @ 7 A weE
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TA @ F Ay § ¥ faw daey
Fr foer 9 fam o4 asgrfe
oI & a/ HEN 8 | Tg F1AA AGH
AT A BT & AR gwEm At ¥
Frigr #T W E 1 F qgav Tmar g
framea a@ ¥ SeEwmE wIT A
ary ey & 2

sii®o TWo W : gg A fawr
FATAG LU G F TH F g
e

st vy fomd : wesaw wPEA,
# mq ¥ AW T FAFEA G TN
qIFIT ¥ 7§ a0 ww § fow o
2 a7 HErEEY #1 grasy "ET
¥ fae wam @4 1 sgw g4 F
B amEl & ogama A wifge Wi
ST FT =g )

st e Wo WA : 7T AN FEA
Afefedas & s 31 werw
HAFT § grrrg A8 ¢

stag fond : fafasTam &
TAAT ¥ graey §, FEA T oA N
ot 3aTE & HATT FT GFEAL |

st o TWo WA : AT §IET
# vy #71 fF seew Afefedm &
a8 Aq™ ¥ wrafra S &1 feay-
W gar g fro A St 3 WA
far 1 w19 37 & 7§ | faw ea Y
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SHRI NATH PAI : Any concession
that the government would like to give in
order to win the goodwill of Nepal, [ do
not think this House is going to object
to. But the issue is totally different. Is
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the government aware of the nefarious
practice, as a result of which the Indian
traders, and Indian employees particularly,
are t0 be thrown out of employment,being
resorted to by Indian elements, Indian
merchants particularly from Bombay,
availing themselves of the special facilities
and conditions prevailing in Nepal, manu-
facturing goods and then breaking every
law of this country and smuggling those
things into India 7 Are they trying to
bring this practice to the notice of the
Nepal Government, making it clear to
the Government of Nepal that India does
not want to interfere in the internal affairs
of Nepal, India does mnot want to object
to any concessions given to Nepal, but
these are not concessions to Nepal but to
the blackmarketeers of India 7 This is
the essence of the issue. What steps
are the government taking in this direc-
tion 7

SHRI B. R. BHAGAT : As the
hon. Member has said quite correctly,
we have brought this aspect of the matter
to the notice of the Government of Nepal,
that this is really not industrialisation of
Nepal, ihis is actually frustrating some of
the basic economic policies that they are
trying to follow. We have brought it to
their notice,

Demonstration By Tibetans In Lhasa

*1272. SHRI SHRI CHAND GOYAL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) Whether it is a fact that Radio
Pakistan has alleged that the demonstra-
tion by Tibetans on the 30th December,
1968 in Lhasa was instigated by India by
providing money and weapons to Tibe-
tans in order to harass the Chinese;

(b) whether China has protested
against it and has also demand compen-
sation from India; and

(c) il so, the reaction of Govern-
ment in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; (a)
Government are not aware of any Pakis-
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tan Radio broadcast alleging complicity
of India in any demonstration in Lhasa,
Howeverr Radio Pakistan had reproduced
New China News Agency reports accusing
India of instigating the demonstration by
Tibetans on the 30th Diecember, 1968 in
front of the Chinese Embassy in New
Delhi.

{b) Chinies Government have prote-
sted against the 30th December, 1968
demonstration in front of the Chinese
Embassy in MNew Delhi and asked for
compensation for damage caused to the
Embassy's premises by the demonstrators,

{(c) The Government of India replied
to the Chinese protested and rejected the
baseless Chinese allegations,
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Model Woollen Mills, Bombay

*1262. SHRI R. K. AMIN : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Starred Question No.8 on
the 13th FeBruary. 1968 and state :

(a) whether the investigation into
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the allegation in regard to the allocation
of 50,000 Ibs. of 2/I15 and 1/10 worsted
yarn to the Model Woollen Mills, Bombay
by the Central Bureau of Investigation
has since been completed;

(b) if so, the finding thereof; and

(c) the action taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) to (c). As stated in)
reply to the Question referred to by the
Hon'ble Member, the C. B. L. investiga-
tion has been completed. The matter
however is still under examination of
Government.

Acutioning of Packages of Spares of
Aero Engines

* 1263. SHRI YAJNA DATT
SHARMA : Will the MINISTER OF
DEFENCE be pleased to refer to the
reply given to Starred Question No. 77 on
the 13th November, 1968 and state :

(a) the reasons for auctioning the
packages containing the spare acro engines
without first opening them;

(b) whether the Madras Port Trust
had contacted various Ministries of the
Government of India to know if goods
belonged to them before putting the goods
to auction; and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH : (a) to (c).
This case has been examined in detail by
the Public Accounts Committee (1968-69)
vide pages 128 to 137 of their 69th Re-
port. A copy of paras 520 to 5.23 con-
taining the conclusions of the Committee
is laid on the Table of the House.
[Placed in library. See No. LT—860/69]
necessary action will be taken by Govern-
ment of the recormmendations of the
Committee.
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Ex-I.N.A. Personnel
*1276 SHRI SAMAR GUHA : will

the Minister of DEFENCE be pleased
to state :
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(a) whether, while fulfilling the
assurance regarding the restoration of
forfeited pay and allowances to ex-INA
personnel same basic pay, oversea pay
and allowances should be given to ex-
INA men as have becn given to non-INA
men declared ‘white’ by the Britishers ;

(b) whether 1/4th deduction of pay
should not be made as done in the case
of ‘White, POWs ;

(c) whether three months pay, paid
as special relief to all POWSs, should
not be deducted as done in the case of
non-INA POWs and all dues should be
given to ex-INA men on the basis of
same policy and in same amount as done in
case of other non-INA *White’ POWs ;
and

(d) if not, the reason for discrimina-
tion against the INA palriots, whereas
no such step was taken in case of POWs
who refused to join the freedom move-
ment under Netaji Subhas Chandra
Bose ?

THE MINISTER OF DEFENCE
(SHRI SWRAN SINGH) : (a) to (d).
At present the forfeited pay and allowan-
ces being paid to ex-INA personnel
are worked out with reference to basic
pay and basic allownaces such as was
service increments, war time proficiency
pay, non-tradesmen pay, extra duty pay
and deferred pay. The difference bet-
ween the approach adopted in these
payments and that adopted in payments
made to Prisoners of War categorised
as “White™ can be calculated only with
reference to the details of the latter,
which are not readily available but which
are being collected.

High-speed Electronic Digital
Computer
*1277 SHRI B. K. DASCHOWDHURY :
SHRI N. R. LASKAR :

SHRI CHENGALRAYA
NAIDU :

Will the PRIME MINISTER be
pleased to state :
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(a) whether the high-speed electronic
digital computer designed and built by
Indian scientists at the Bhabha Atomic
Research Centre at Trombay is to be
produced in India on a commercial
scale ;

(b) if so, when the first commercial
unit is expected to be ready ; and

(c) the
computer ?

approximate cost of the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The first commercial unit is
expected to be ready by the end of 1970.

(c) Rs. 7.00 lakhs approximately.
Naval Establishments

+1278. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether itis a fact that more
naval establishments are proposed to be
set up in the couniry in view of the
present expansion programme of the
Indian Mavy ;

(b) if so, where these are to be set
up ; and

(c) whether the strength of Navy is
adequate to guard the loog coastline
of our country 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
The MNavy is being strengthened to more
adequately safeguard our long coastline.
Amongst the measures being taken for
this purpose are the establishment of
a Naval Base and Dockyard at Vishakha-
patnam and a Naval Base at Port Blair,
expansion of the Naval Dockyard in
Bombay, the development of the Naval
Base and setting up of Sailors Training
Establishment at Goa and the transfer
of the Boys Training Establishment from
Vishakhapatanam to a more adequate
site.
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Export of Mill-made Cotton Piece-
Goods to Indonesia and Nepal

*]279. SHRI BABURAO PATEL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the guantity and value in rupees
of mill-made cotton piece-goods exported
to Indonesia and Nepal during the year
1967-68 ; and

(b) whether it is a fact that Nepal
re-exports Indian cotton piece-goods to
Pakistan who in turn sells them to Iran,
Egypt and other Muslim countries to
earn foreign exchange ?

THE DUPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE AND SUPPLY (SHRI CHOW-
DHARY RAM SEWAK): (a) India's
exports of mill-made cotton piece-goods
to Nepal and Indonesia during 1967-68
were :

(Quantity in
000 Sq. Metre
Value in lakh
Rs.)
Quantity Value
Nepal 37,503 5,15
Indonesia 15,499 2,13

(b) There is nmo evidence to show
that cotton piece-goods imported into
Nepal from India are resold to other
countries like Iran and U, A, R,

Liberation of Goa, Daman and Diu

*1280. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that the Go-
vernments of U. S. A. and U.K. were
instrumental in the adoption of the
resolution by the Security Council cha-
racterising liberation of Goa, Daman and
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Diu by the Indian armed forces as aggres-
sion and asking for Indja"s withdrawal ;

(b} whether these two Governments
have, by now, recongnised Goa, Daman
and Diu as part of India ; and

(c) if mnot, Governmenl's reaction

thereto 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(2) The Security Council did not adopt
any resolution on Goa, Daman and Diu,
U. K, U. S. A, France and Turkey
tabled a draft resolution calling upon the
Government of India to withdraw its
forces. That resolution was not adopted,
as U, S. S. R. voted against it.

(b) No. Sir. However, U. 5. Consul
General exercises official function in re-
lation to Bombay Consular District,
which includes, Goa, Daman and Diu.

(€) U. N, by GA Resolution 1807
(XVII), has recognised Goa, Daman and
Diu as part of India. It is our hope that
U, K. and U. §. A. will also accept the
established fact recongnised by the inter-
national community,

Abolition of Export Duty on Tea

*1281. SHRI JYOTIRMCY BASU :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

" (a) whether it is a fact that the Tea
Association of India have recently urged
Government to give fiscal relief to the tea
industry lay way of abolition of export
duty ;

(b) if so, the reaction of Government
thereto ;

(c) whether Government propose to
accept the demands of the tea industry ;
and

(d) if so, on what grounds 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes. Sir,

(b) to (d). In view of general decline
in the prices of tea in Indian auctions as
well as at London auctions during 1968
as compared to 1967, arising out of deva-
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luation of Pound sterling and Ceylon rupee
in November, 1967, Government of India
after careful examination of the position
have granted substantial reduction in
export duty in the budget proposals for
1669-70 in addition to the relief granted
earlier with effect from 1st October 1968.
The position is under constant review of
the Government.

Import of Tyre-Cords

*1282, SHRI DEVEN SEN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the amount of money spent on
the import of tyre-cords from other
countries ;

(b) whether it is a faet that tyre-cords
are produced in sufficient number in India;
and

(c) if so, whether Government would
consider the desirability of stopping the
import of tyre-cords ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Only Nylon tyre
cord is being imported, Value of imports
affected during the years 1967-68 and
1968-69 (upto December, 1968) is Rs.
11,24,000 and Rs. 3,23,000 respectively.

(b) Rayon and cotton tyre cord is_
manufactured in adequate quantities in
the country. Nylone tyre cord is not being
manufactured in the country at present.

(c) Import of cotton and rayon tyre
cord has already been stopped. Only
Nylon tyre cord is being permitted for
import on restricted basis for a limited
quantity.
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Parliamentary Committee for scrutinizing
Reports on Plan Performances

*1284. SHRI P. VISWABHARAN :
Will the PRIME MINISTER be pleased
1o state @

(a) whether the Administrative Re-
forms Commission has recommended that
a Special Parliamentary Committee may
be constituted to go into the annual
reports on Plan performances ;

(b) if so, the decision taken on this
recommendation ; and

(c) if this recommendation has been
rejected by Government, the reasons
therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINI-
STER OF PLANNING (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir,

(b) and (c). Matters concerning Five
Year Plans, including Plan Performance,
come up for consideration by the House
itself from time to time. Government do
not consider it necessary to have a Spe-
cial Parliamentary Committee for the
purposc.

Priority Industries

*1285. SHRI R. K. BIRLA : Will
the Minister of FOREIGN TRADE AND
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SUPPLY be pleased to state :

(a) the increase in exports effected by
each industry which has been declared as
priority industry for the purpose of
import licensing ; and

(b) the nmamss of the countries to
which the increase in exports has been
effected 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) A statement is
placed on the Table of the House. [Placed
in Library. See No. LT—861/69]

(b) Country-wise breakdown of expor-
ts of products in the priority list of indu-
stries is not readily available.

Trade Delegation from U. S. 5. R.

*1286. SHR1 D. N. PATODIA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that discus-
sions were held with the trade delegation
from Russia during March, 1969 ,

(b) if so, the outcome of the discus-
sions ; and

(c) whether as a result of the discus-
sions, any agreement could be arrived at
to augment India's exports to Russia, and
if s0, the details thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No, Sir.

(b) and (). Do not arise.

Publicising Public Relations Arrangements
of our Missions Abroad

*1287. SHRI LOBO PRABHU :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to refer to the reply
given to Unstarred Question No. 346 on
the 19th February, 1969 and state :

(a) the arrangements for public rela-
tions in our Missions abroad for our
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Nationals
contracts ;

who require assistance and

(b) if such arrangements exist, the
reasons why those are not published for
the benefit of our nationals ;

(c) whether any arrangements exist
for periodic get-together of our nationals;
and

(d) if not, whether such arrangements
would be made at least on Republic Day
and Independence Day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(2) All our Missions abroad maintain
close and friendly relations with visiting
Indians as well as Indians residing in their
jurisdiction and give them advice when-
ever required in the matter of establishing
contacts with local people or other autho-
rities. In case they encounter any diffi-
culty, our Missions render them assistance
as possible,

(b) Such instructions as are issued to
our Missions abroad on such Consular
function are intended only for ‘Official
Use’. These contain directions and gui-
dance and as such it will not be in the
public interest to publish them.

(c) and (d). We are aware that perio-
dic community gatherings to take place
under the acgis of our Missions abroad.
Some of these occasions are the Indepen-
dence Day, Republic Day, important
Centenaries, Festivals, and Receptions
given in honour of visiting Indian digni-
taries.

Enemy Property

*1288. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(n) whether it is a fact that while
the properties beld by the Custodian of
Enemy Properties in India are cared
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and looked after properly for and
on behalf of the Pakistani owners,” the
Pakistan Government have been selling
away the properties belonging to Indian
pationals and held by the Custodian of
Enemy Properties in Pakistan ;

(b) if so, the names of the owners of
the properties whose properties have since
been sold away by the Pakistan Govern-
ment ;

(c) whether any steps are being taken
by our Government to prevent the
Pakistan Government from disposing of
the Indian nationals' properties ; and

(d) whether there is any prospect of
having the properties restored to the
Nationals of the respective countries 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) and (b). The Government have
learnt from press reports of the intention
of the Pakistan Government to dispose
of properties belonging to Indian nationals
and held by the Custodian of Enemy
Property in Pakistan. However, the
Government have not yet been informed
ia reply to their protest note whether the
sale of such properties has actually taken
place.

(c) and (d). The Government on hea-
ring about the intended sale strongly
protested to the Government of Pakistan
against their intention to dispose of
Indian properties, and called upon them
to discuss the restoration of properties
seized by either side in connection with
the conflict, in terms of Article VIII of
the Tashkent Declaration. The Govern-
ment of Pakistan have not responded to
our pleas and protests in this regard so
far,
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Claim for the Refund of Fee of Tex
Mark, from Kolbapur District
24¥90. SHRI GEORGE FERNAN-
DES : Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state :

(a) whether Government have receive
ed any claim for the refund of fee
of the Tex Mark from Shri Shantilal
V. Mehta of Ichalkaranji (Kolhapur
District) on behalf of various applicants
for power-looms ;

(b) if so, the total number of claims
and the names of the applicants involved
therein ;

(c) what is the basis of these claims ;

(d) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

(b) Number of claims—S8.

Names of applicants
. Shri Abhay Kumar Appanna Kastha.
. Shri Prakash Allappa Awade.
. Smt. Indumati Kallappa Awade.
4. Shri Manohar Devappa Manere.

W ko
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5. Smt. Lilavati Appasahib Manere.
6. Shri Shripal Bhau Shetti.

7. Shri Charudatta Bhan Sheiti.

8. Shri Shridhar Bhau Shetti.

(c) Applications for installation of
powerlooms have not been approved by
the State Government,

(d) Applicants were informed indivi-
dually on 5th July, 1968 to apply for
refund after getting the credits verified by
the Treasury Officer concerned.

Export of Manganese Ore by M.M.T.C.

7296. SHRT BABURAO PATEL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be plecased to state :

(a) the date from which the Minerals
and Metals Trading Corporation began
exporting manganese ore and the quantity
and value of annual exports since that
date with names of the countries ;

o —
(b) the quantity and value of the
annual exports of manganese ore through
private exporters during the three years
immediately prior to taking over export
by M. M. T. C. with npames of the
countries ;

(c) the average export price per tonne
obtained by private exporters prior to
M. M. T. C. and the price at present ob-
tained by M. M. T. C. ; and

(d) the specific reasons why the
submission of manganese ore cxporters to
Government praying for freedom to nego-
tiate export sales directly was rejected by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) The Mioerals and
Metal Trading Corporation was constitu-
ted on 1-10-1963. A statement indicating
exports of manganese ore together with
the names of the countries is laid on the
Table of the House (Statement ‘A’) [Placed
in Library. See No. LT—862 [69]

(b) Exports of manganese ore were
canalised through M. M. T. C. with
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effect from 12-7-1965. A statement indi-
cating exports of manganese ore by private
shippers and the M. M. T. C, (5. T. C.)
duriog 1962, 1963, 1964 and 1965 together
with names of countries is laid on the
Table of the House (Statement °‘B')
[Placed in Library. See No. LT—862{69]

(c) India has been exporting a num-
ber of grades of manganese ore varying
both in chemical and mechanical compo-
sition, In view of the variety of grades
that are exported in varying quantitics, it
is not possible to arrive at any reasonable
unit price. The price realisation on ex-
ports depends on prevailing prices in the
international market which has been
widely fluctuating depending on supply
and demand position and the competi-
tion in the world market.

(d) After careful examination of the
request vis-g-vis ovesears market condi-
tions, it has been decided in the overall
interest of the Indian manganese or indus-
try that the existing policy of exports
through the Minerals and Metals Trad’ng
Corporation should continue,

Export of Films

7297. SHRI BABURAO PATEL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the dates and salient features of
the bilateral agrecments with the Motion
Picture Export Association of America
Inc. and Sovex portifilm for the import
of foreign feature films into the country;

(b) the number and value of foreign
feature films imported annually during the
last five years under the above agreements;

(c) the exact amount of money per-
mitted to be repatriated annually during
the last five years in respect of the above
imports ; and

(d) the number and value of Indian
films exported to America and Soviet
Russia annually during the last three
years as a result of the bilateral agreeme-
nts ?

VAISAKHA 3, 1891 (S4AKA)

Written Answers 50

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) The bilateral arra-
ngements for import of films from U.S.A.
and USSR were signed with the Motion
Picture Export Association of America
Inc. and SOVEXPORTFILM, Bombay on
24-4-68 and 19-8-68 respectively. The
salient features of these arrangements are
given in the Statement Laid on the Table
of the House, [Placed in Library. See No.
LT—863[69)

(b) and (d). The information is not
available as import and export statistics
of films are not maintained according to
agreements'arrangements.

(c) A Statement showing the amount
remitted by Member Companies of Motion
Picture Export Association of America Inc,
from 1963-64 to 1967-68 is laid on the
Table of the House. [Placed in Library.
See No. LT—863(69)

No remittance are allowed under the
arrangement with SOVEXPORT Film,
Bombay,

Indo-Iran Trade

7298. SHRI BABURAO PATEL :
SHRI J. H. PATEL :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the date of the trade agreement
between India and Iran with its salient
features ;

(b) the value of imports and exports
to Iran annuvally during the last three
years ;

(c) the names of trade items which
during the last three years Iran has stop-
ped buying from us and is now buying
from Pakistan and our annual loss in
this respect ;

(d) whether any revision has been
made in the trade agreement as a result
of the visit of the Shah of Iran ; and
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(e) if so, details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) The Trade Agree-
ment between India and Iran was conclu-
ded on March 11, 1964 and is valid upto
March 10, 1970, A copy of the Agree-
ment has already been placed in Parlia-
ment Library.

(b) During the years 1966-67, 1967-68
and 1968-69 (April-December), our im-
ports from Iran were of the order of
Rs. 3,049 lakhs, 3,289 lakhs and Rs.
2,644 lakhs, respectively. Exports from
India to Iran during the same years
were of the order of Rs. 1,031 lakhs,
Rs. 1,420 lakhs and Rs. 1,584 lakhs,
respectively.

(c) Import into Iran of goods from
India, or for that matter from Pakistan,
is oot regulated by any country-wise
licensiog or an import quota system.
Normal commercial considerations deter-
mine the flow of goods. In fact, from
the figures given in reply to part (b) of
the Question it will be noticed that
there has been a sizeable increase in
India’s exports to Iran. Fluctuation
in trade has, however, been noticed in
certain comparatively minor items such
as turmeric and soda bicarbonate, where
position of Pakistan's exports to Iran
has been betler vis-g-vis India. There
have been similar instances in favour
of India. The question of any loss
of foreign exchange, however, does not
arise,

(d) No, Sir.

(¢) Does not arise.

State Trading Corporation

7299. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government’s attention
has been drawn to the report which
appeared in the [Ecomomic Times of
January 30, 1969 regarding functioning
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of the State Trading Corporation pointing
out that by and large the State Trading
Corporation’s achievements in countries
where there was free competition had
been minimum and the STC had only
been able to establish new trading links
in those arcas where overseas buyers
and sellers had preferred to deal with
Government owned concerns ;

(b) if so, the reaction of Government
thereto ;

(c) whether the Calcutta industria-
lists have strongly demanded that the
operational record of the STC should
be thoroughly probed in view of the
fact that it has not been able to inspire
mu.:h confidence amongst the trade ;
an

(d) if so,
thereto 7

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) to (d). Government
have seen the press report referred to
which, among other things, mentions
about suggestion from Calcutta industri-
alists for a probe in the organisational
set up of the STC.

In recent years STC has forged
progressively increasing trade links with
free market economy countries both in
respect of establishing new export markets
for traditional and non-traditional items
as well as obtaining essential import
requirements. It would, therefore, not
be correct to say that STC's trade with
these countries has been minimum,

No special probe is considered
necessary since the Review Committee
appointed by the Government is already
examining the various matters relating
to the Corporation’s organisational and
trading techniques and its report is
awaited. On receipt of final report of this
Committee, further action will be
considered.

Handloom Industry in Gujarat
7300. SHRI S. M. SOLANKI:
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Will the Minister of FGREIGN TRADE
AND SUPPLY be pleased to state :

(a) the amount spent in Gujarat
State for the development of handloom
industry during the year 1968 ;

(b) the amount proposed to be
allotted for the year 1969 ;
(c) the proposal of the Gujarat

Government to give more help to develop
this industry in the State ; and

(d) whether Government propose to
encourage the weavers whose families
are wholly and solely dependent upon
this industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) In 1968-69 Rs. 6.86
lakhs approximately.

(b) Rs. 5.07 lakhs (1969-70).

(c) and (d). Gujarat Government
assists handloom weavers who are partly
or wholly dependent upon handlooms
and who organise themselves into weavers
Co-operative societies. The assistance
is for schemes such as purchase of share
of weavers Co-operative socities, purchase
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of improved looms and accessorics,
rebate on sale of handlooms cloth. etc.

Cashewnut Shell Oil Industry

7301. SHRI S. K. TAPURIAH :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government's attention
has been drawn to the problem posed
by the steep decline in export of cashe-
waout shell liquid owing to stiff competi-
tion from African countries;

(b) if so, the exports of this com-
modity during each of the years since
1965-66 including the estimates for the
year 1968-69 ; and

(c) the steps Government are taking
to help the cashewnut shell oil industry
to revive its previous dominant position
and whether aby incentives are being
given for the purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

(b) The exports of cashewnut shell
liquid since 1965-66 onwards have been
as follows:

Qry. in Lakh Kgs.[Value in Rs. Lakhs

1965—66 1966—67 1967—68 1968—69 (April—Jan.)
Qty. Val. Qty. Val. Qty. Val. Qty. Val.
122 183 17 220 94 139 B6 103
() A Seminar on Cashewnut shell industrial uses of Cashewnut shell
liqt_lid was organised _in February, 1969, liquid.
o i BT g 0 by o

product, prospects for exports etc. The
Cashew Export Promotion Council is
examining the feasibility of suggesting
suitable economically viable production
units for processing cashewnut shell
liquid into various industrial products.

_In addition, market surveys arc
being conducted in USA and Japan
for cashewnut shell liquid in its present
and processed forms. Some of the
Central R h Lab ies  have
already been conducting rescarch in the

7302. SHRI S. K, TAPURIAH :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to stale :

(a) whether Pakistani experts have
been making off-shore drilling in the
Rann of Kutch ;

.(b) if so, the details thereof ; and

(c) the steps taken by Government
to prevent any violation of the Kutch
Award in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have not received any
reports of drilling by Pakistani experts
off the shores of Kutch.

(b) and (¢). Do not arise,

Regional Test House For Export Goods

7303. SHRI RAM AVTAR SHA-
RMA :  Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state : *

(a) whether there is any proposal
under consideration of Government to set
up apilot regional test house with the
assistance of United Mations Development
Programme to test the quality of goods
for export;

(b) ifso, where itisto be set up
and when it will start functioning; and

(¢) the details of the function to be
performed by this test house 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The proposal is in its
initial stages of processing.
Supply of Sub-standard Disinfectant

7304, SHRI N. R. DEOGHARE :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o state :

(a) whether the Central Bureau of
Investigation has submitted its report on
the investigations regarding the supply of
sub-standard disinfectant fluid to Southern
Railway and Medical Stores Department
by a firm which went into liquidation:

(b) if so, the findings of the C. B. I.;
and

(c) if not, when the report is likely
to be submitted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a)to (c). C.B.L
have not carried out any investigition
into the supplies made by the firm to the
Southern Railway and the Medical Stores
Department,
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P. M. 's Visit to Singapore and Malaysia

7305. SHRI A.SREEDHARAN :
SHRI K. LAKKAPPA ;
SHRI DEVEN SEN :

SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRIONKAR LAL BERWA :
SHRI KIKAR SINGH :
SHRI YASHPAL SINGH :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether any Trade Agreement
was signed during Prime Minister's visit
to Malaysia and Singapore in 1968;

(b) ifso, the terms of agreement ;
and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHRY
RAM SEWAK) : (a) No, Sir.

(b} and (c). Do not arise.

Steps taken To Maintain Emotional
Integration

7306, SHRI OM PRAKASH TYAGI :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

SHRI BHARAT SINGH
CHAUHAN ;

SHRI BAL RAJ MADHOK :

Will the PRIME MINISTER be
pleased to state :

(a) whether Government propose to
issue directions to the Central and State
Cabinets to the effect that no Minister
should take part in the organisations and
meectings organised to encourage casteism
and regionalism with a view to maintain
emotional integrity in the country; and

(b) if not, the reasons therefor ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA GANDHI) : (a) and (b).
Central and State Ministers are required,
at the time of entering office, to take an
oath that they would bear true faith and

llegi to the Constitution. The Con-
stitution provides Inrer-alia that the State
shall not discriminate against any citizen
on ground only of religion, race, caste,
sex, place of birth or any of them. Mini-
sters are required by the same oath to do
right to all manner of people in accorda-
nce with the Constitution and the law,
without fear or favour, affection or ill-
will. Moreover, the obvious political
obligations inherent in the high public
offices held by them enjoin upon them to
eschew casteism and regiopalism, and to
promote national integration. Govern-
ment, therefore, do not propose to issue
any separate and specific directions in
the matter, as they are not considered
necessary.

Committee on Small-Scale Ru}:bw
Cultivators

7307. KUMARI KAMALA KUMARI :
SHRI NARAIN SWARUP
SHARMA :
SHRI RAM SWARUP VIDYAR-
THI :
SHRI OM PRAKASH TYAGI :
SHRI BAL RAJ MADHOK :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
refer to the reply given to Unstarred ques-
tion No. 4875 on the 17th December,
1968 and state :

(a) whether the recommendations
made by the Abdullah Committee on
Small Scale Rubber Cultivators have
since been considered;

(b) ifso, the decision taken by
Government in this regard; and

(¢) if not, the time by which decision
is likely to be taken in the matter 7 -

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
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AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a)to (c). The reco-
mmendations made by the Committee are
still under examination of the Covernment

and a decision will be taken as early as

possible.

Export Credit apd Guarantee
Corporation Ltd.

7308. SHRI PREM CHAND VER-
MA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the authorised and paid-up
capital of the Export Credit and Guara-
ntee Corporation Ltd. at the time of its
setting up and as on the 3Ist March,
1968; )

(b) the amount of loan received by the
corporation up to 3lst March, 1968 from
the Government, banks or other partics,
separately;

(c) the amount paid as interest by
the Corporation during the last three

years,

(d) the details of its performance
during the last three years and the amount
of profit or loss if any; and

(e) the reasons for losses, if any and
the estimates for the year 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) The authorised
and paid up capital of the Export Credit
and Guaranlee Corporation Limited,
Bombay, at the time of its setting up was
Rs. 5 crores and Rs. 50 lakhs respectively.
As on the 31st March, 1968, while the
authorised capital stands at the same level
of Rs. 5 crores the paid up capital is in-
creased to Rs. 1 crore.

(b) Nill.
(€ Nill.

(d) The details of the performance



59 Written Answers

APRIL 23, 1969

Written Answers

of the Corporation during the last three years, are as under :—

1966 1967 1968
Policies & Guarantees in force 1715 2713 3100
Maximum liability Rs. 4,414 lakhs Rs. 6,399 lakhs Rs. 10623 lakhs
Risk Value Rs, 7464 = Rs 11994 Rs. 18025
Premium income Rs. 1998 Rs, 25.19 ,, Rs. 47.19
Reserves Rs. 3185 ,, Rs 4313 Rs, 7330 ,,
(Provisional)

(¢) The Corporation has so far not
incurred any losses in its operations.

Minerals and Metals Trading Corporation

7309. SHRI K. LAKKAPPA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the amount of loss which the
Minerals and Metals Trading Corporation
suffered during the last three years year-
wise on account of irregularties, thefis and
stock shortages;

(b) whether the matters were looked
into, and if so, the result thereof; and

(c) the steps taken by Government
to find out the drawbacks and to bring
about improvements in its working 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). There
was 00 loss during the years in question
due to irregularities. The loss due to
thefts during 1966, 1967 and 1968
amounted to Rs. 1,135, Rs. 535 and Rs.
3, 750 respectively. There have been no
abnormal stock shortages during the last
three years, The Minerals and Metals
Trading Corporation conducted physical
certification  of stocks of minerals and
metals at the end of each year and shor-
tages/excesses noticed were adjusted in the
accounts. Such shortages are inherent in
and incidental to the handling of bulk
commeodities,

All cases of thefts were reported to
the police and the value of items which
could not be detected amounting to Rs.
1,140 was written off by the Corporation.

() Fo draw back has been noticed
in this regard. The Corporation has laid
down procedures for conducting periodic
stock verification and surprise checks to
ensure that no abnormal shortages occur
in the handling of the bulk commodities.
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P.M. s’ Talks With Soviet
Leaders On Kasbhmir

7311. SHRI YAJNA DATT SHARMA :
SHRI RANIJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether during the talks between
India and U. S. S. R. at ministerial level
in December last, the question of Kashmir
was also discussed ;

VAISAKHA 3, 1891 (SAKA)

Written Answers 62

(b) whether the Prime Minister during
her halt at Moscow, while on way to
London to attend the Comonwealth Prime
Ministers’ Conference, had talks with
Soviet Leaders on the question of Kashmir;
and

{c) what is their reaction and whether
India has sought any assurance from the
Soviet leaders that in case of the question
of Kashmir coming up before the United
Nations they will stand by the side of
India and apply Veto as was done in the
past to help India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a2)
and (b). The Hon"ble Member is probably
referring to the Indo-Soviet bilateral talks
held in September. Our position on Kash-
mir has been explained to the Soviet
Union as well as to other friendly count-
ries on more than one occasion. The
question to be solved concerns Pakistan's
illegal occupation of a part of the State
and this can best be settled bilaterally.

(c) The Soviet authorities agree with
us that this question should be solved
through bilateral talk between India and
‘ Pakistan. They have also stated that
their stand on the Kashmir gquestion
remains unchanged.

Daily Allowance To Officers
Going Abroad

7312, SHRI YAINA DATT SHAR-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the steps taken by Government to
effect ecc ies in exp ¢ on payment
of allowances to those Officers who go
abroad and stay in hotels there ;

(b) whether anv study on the subject
has been undertaken by the Foreign Ser-
vice Inspectorate ;

(c) If so, when such a study was
undertaken and the details of the report
if it has been finalised ; and

(d) if not, the reasons for delay and
when it is likely to be finalised ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Rates of daily allowance for different
countries are fixed and revised from time
to time in the light of prevailing cost of
board and lodging in hotels. Instructions
have also been issued to restrict expend-
iture on daily allowance to the absolute
minimum and to ensure that residential
accommodation for officials posted abroad
is arranged well in time.

Cash allowance to such officials who
are obliged on first arrival to stay in
hotels (without Kitchen or kitchenette
facilities) is required to be paid only

when foreign allowance is found inadequate.

The rate of daily allowances is also
determined after assessing the actual
requirements of each case and its quantum
should not normally exceed twice the
foreign allowance for 11 days.

(b) to (d). During the cousre of in-
spection of Indian missions and posts
abroad, the Foreign Service Inspectors
conduct inter alia on the spot studies of
the cost of hotel accommodation and
meals and recommend revised rates of
daily allowance if the situation so warra-
nts. The Indian missions and posts abroad
are also required to submit periodical
reports in regard to the adequacy of the
rates and the expenditure incurred on
daily allowances. These reports are
scrutinised in the Ministry of External
Affairs on a continuing basis,

Conversion of Temples In Pakistan

7313, SHRI YAJNA DATT SHA-
RMA : will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government of India
have represented to the Pakistan Govern-
ment to give representation to the
Minority community on the boards
appointed to look after Temples and
Gurdwaras in Pakistan ;

(b) if so, the details thereof: and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. Government have
represented both during discussions and
through written communications against
the back of provisions for representation
of minorities on these bodies. Govern-

ment have also urged the Government of
Pakistan that the minorities should have

representation on thesc bodies.

(c) Does not arise.
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Mazagon Dock Ltd.

7316. SHRI PREM CHAND
VERMA : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether the targets of production
and development set by the Mazagon
Dock Ltd. during the last three years
were achieved and if not the reasons there-
for ;

(b) what items the Company is pro-
ducing and the extent of production and
whether these are up to international
standard ;

(c) the figures of production and sale
during the last three years and details of
exports, if any ; and

(d) whether there are any difficulties
with which the company is faced at pre-
sent and how do Government propose to
overcome them ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) The targets were ge-
nerally achieved during the last three years
except for 1968-69. The shortfall during
1968-69 is due to delay in receipt of im-
poried machinery and equipment for the
ships under construction at Mazagon
Dock Ltd., Bombay.

(b) The Yard can build various types
of ships up to 145 metres in length and
24 metres in breadth (approximately
15,000 DWT) such as Destroyers and
Frigates, P: ger Ships, P ger-cum
Cargo Ships, Cargo Ships, Dredgers, Tugs
Barges. Trawlers, Launches, Floating
Docks, special purpose pontoons and
Assault Boats. The Company can under-
take repairs to all such ships. It has also
substantial capacity for general engineer-
ing work.

Since the take-over of this Yard by
the Government in April, 1960, Mazagon
Dock has constructed a Passenger cum-
Cargo Vessel for the Andaman and Nico-
bar Administration. A Bucket Dredeger
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and an Inshore Minesweeper for the
Tndian Navy in addition to several Tugs,
Pontoons, Barges, Launches and other
minor Vessels. At present the Company
is engaged in the construction of two
modern Frigates, an Inshore Minesweeper,
two AVCAT Tankers for the Navy, one
Passenger-cum-Cargo Vessel for the
Shipping Corporation of India and a
Dredger for the Bombay Port Trust.
The Company has also received an order
for the third Frigate and a Letter of
Intent for two Passenger Vessels for the

APRIL 23, 1969

Written Answers 68

shipping Corporation of India to replace
the ‘State of Bombay' and ‘State of
Madras’,

All the Vessels are upto internatio-
pal standard and to classification of
Societies like Lloyds and BUREAU
VERITAS.

(c) The figures of production, sale
and foreign exchange earned are given
below :

1966-67 1967-68 1968-69
(Estimated)
(In Lakhs of Rs,)
Production 501.27 692.84 987.00
Sales 531.371 458.39 465.00
Foreign exchange earning from
ship-repairs. 107,00 145.00 139.00

(d) Apart from the usual difficulties
of a production organisation no extra-
vrdinary difficulties have been experien-
ced by the Company,

New China News Agency Commentary on
’ Mid-Term Election

7318. SHRI SITARAM KESRI :
SHRI SRADHAKAR SUPAKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
of the commentary released by the New
China News Agency on the 27th Dece-
mber, 1968 praising the Indian Revolu-
tionaries for arousing the masses to by-
cott the mid-term elections ;

(b) whether such action amounts to
interference in the internal affairs of the
country ; and

(c) if so, whether the matter has been
taken up with the Chinese Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) and (c). It is a slanted and mis-
chievous comment on India's internal
situation. Chinese propaganda media
have persisted in doing so for quite some
time to which the Goveraoment of India
have protested on several occasions in
the past and asked the Chinese Govern-
ment to return to the normal internatio-
nal behaviour.

Advancement of Atomic Power

7319, SHRI GADILINGANA
GOWD : Will the PRIME MINISTER
be pleased to state : whether Government
have drawn a comprehensive programme
to give boostto develop technical know-
how the equipments indigenously during
the Fourth Five Year Plan 7

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRIMA-
TI INDIRA GANDHI) : Yes, Sir.
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A Power Projects Engineering Divi-
sion has been set up in the Deparment
of Automic Energy for undertaking res-
pons:b!iues for she construction of power
reactors and to accelerate the growth of
mdmeuous capability for the design and

facture of comp of power
" reactors and other equipment required
for the Atomic Energy Programme.

A complex of plants is under cons-
truction at Hyderabad for the production
of nuclear fuel and other special materials
required for operating nuclear power
stations.

An electronics factory which has also
been established at Hyderabad in the
Public sector will produce the highly
sophisticated instrumentation required for
nuclear power stations.

As a result of the steps so far taken
towards maximisation of Indian kpow-
how and equipment required for our
atomic epergy programme, the import
content of the Madras Power Station is
expected to be around 209, as compared
with the import content of around 589
in the case of Rajasthan Atomic Power
Station Unit T,

Expenditure on Staff in Indian Embassy
in U. S. A.

7320, SHRI GADILINGANA
GOWD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the total number of staff now
working in the Indian Embassy at U.S.A;

(b) the annual expenditure incurred
at present in maintainning the Embassy
there ;
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(c) whether any attempt has bzen
made to effect economy it th: administra-
tive expenditure during the last three
years ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAI-
RS (SHRI SURENDRA PAL SINGH) ;
(a) 18 gazetted officers and 84 non-gazet-
ted staff, including 64 local-based offi-
cials.

(b) Rs. 71.84 lakhs.

(The figures mentioned against (a) and
(b). above relatate to the Chancery and
Information Wings of the Embassy under
the administrative and budgetary control
of this Ministry and expenditure in respe-
ct of which is met from the budget grant
“EXTERNAL AFFAIRS").

(c) and (d). Yes, Sir, A statement is
of the Houss. on the Table,

Statement

1. Consequent on the devalution of
the Indian rupee in June 1966 the rupee
equivalent of the foreign exchage compo-
nent of the expenditure of the Indian in
U. S. A. went up by 57.59%,, To deter-
mine the increase in expenditure, after
taking into account factors such as revi-
sion of pay-scales of local-based staff,
annual increments, general rise in cost of
liviving. etc., the expenditure incurred
during 1965-66 (Rs. 41.72 lakhs) the pre-
devaluation year, has been taken as the
base. The budgetary provisions required
on the basis of Rs. 41.72 lakhs during
the post-devaluation years and thes expen-
diture actually incurred are given below
to bring out the savings achieved by
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varrious economy measures taken during the past three years :—

Year Provision required Actual Expenditure Saving
due to devaluation incurred/'provision .
of Indian rupee. made.
(1) 2 3. 4

(Rs, in lakhs)

1966-67 68.99
1967-68 7244
1968-69 76.07
1969-70 79.87

(Rs. in lakhs) (Rs. in lakhs)

59.21 9.78
68.30 414
73.42 2.65
71.84° 8,03@

The following are some of the speci-
fic economy measures taken in so far as
the Chancery and the Information Wing
of the Embassy of India, Washington, are
concerned —

(a) Stay in hotels of India-based
officers and staff on their first arrival is
restricted to 28 days and the daily allowa-
nce for this period of stay in hotels
(without kitchen or kitchenette facilities)
is restricted to twice the foreign allowance
of the officials concerned admissible for
the period. This period has recently been
reduced further to 21 days and for the
period 'thereafter the Ministry’s prior
approval will have to be obtained.

(b) Local based posts are not being
filled when short term wvaeancies arise
during a financial year.

(¢) A closer watchis being kept on
expenditure on local tours, cables, tele-
gram and other contingent charges.

(d) Expenditure om purchase and
repair of furniture, etc., is being restricted
to inrescapable minimum by postponing
replacement  of  furniture furnishings
wherever possible.

(¢) The staffing requirments of the
Embassy are subjected to a realistic scru-
tiny every year both by the Mission and
in the Ministry at the time of the pre-
budget scrutiny. :

American Organisations fn Nagaland

7321. SHRI GADILINGANA
GOWD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the number of economic social
and other types of American Organisation
which are active in Nagaland ;

(b) the details of each organisation
and its activities ;

(c) whether Government received
any report regarding anti-India activities
of any of the organizations in Nagaland :
and

(d) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAI-
RS : (SHRI SURENDRA PAL SINGH)
(a) No American Organisation, social,
economic or of any other type, is functio-
ning in Nagaland.

(b) to (d). Do not arise.
wgnty dfre swE ¥ 3w W W0
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Dissatisfaction Ameng Ex-INA Men

7323, SHRI SAMAR GUHA : Wil
the Minster of DEFENCE be pleased
to state :

(a) whether it is a fact that much
dissatisfaction has been crealed among
the ex-I.N.A. men regarding the manner
of fulfilling the Government assurance
of restoration of forfeited pay and
allowances to them ;

(b) whether a number of money
orders scnt to I. N, A. personnel have
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becn refusced and if so, the number there-
of and the reason for refusal ;

(c) whether certain allowances drawn
with salary ordinarily on Field Service
have been denied to ex-I.N.A. men and
thus the amounts payable to them have
been reduced to the minimum ;

(d) whether lump-sum amounts sent
to those claimant whose I.LRL. as are
not available do not bear any relation-
ship to thc amounts payable to them ;

(¢) whether former ‘White’ ex-I.N.A.
men bave been paid more than those
paid to ‘Grey” and ‘Black’ ex-INA men;
and

() if so, the reasons for such discri-
mination ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir. Government are fulfilling the
assurance in the best manner possible
under the circumstances.

(b) A few cascs the ex-INA personnel
returning the money orders sent to them
have come to notice. The exact number
of such cases and the reasons for refusal
are being ascertained.

(c) The amount of the forfeited pay
and allowauces which are to be restored
to the ex-INA personnel are being
worked out with reference to the basic
pay, and the basic allowances such
as war service increments, war time
proficiency pay, non-tradesmen profici-
ency pay, extra duty pay and deferred
pay. The question of admissibilty of
expatriation allowance, Japanese camp-
aign pay and batta is under examination.

(d) Since the cases are more than
20 years old, the IRLA’s in a majority
of cases are not available, In the .
absence of these IRLA's, payments are
being made on the basis of averages
applicable to personnel of corresponding
ranks whose IRLA's are available.

(¢) and (f). The information is
being collected.
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Non-I.N.A. Officers as P.O.Ws.

7324, SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased
to state :

{a) whether it is fact that non-1.N.A.
officers who were prisoners of War and
who were declared ‘White’ by the
Britishers for their refusal to join the
freedom movement uuder Netaji have
been given full amount of their basic
pay, overseas pay and other allowances
for the period between 15th February,
1942 and 1946 ;

(b) whether the Indian Officers
belonging to the same category who
joined I. N. A. have been denied those
dues ;

(c) whether instructions have been
sent to C.D.A. (0O) Poona, that I.N.A.
officers should be given only basic pay
and no other allowances ;

(d) whether due to such instructions,
the I.N.A, officers practically got no
benefit whereas the non-I.N.A, *White'
officers received pay and allowances
between ten to twenty thousand rupees ;
and

(e) if so, the reasons for such dis-
crimination ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (e).
Reference is invited to the reply given
to Starred Question No. 1276 answered
today.

Bhopal Textile Mills

7325, SHR1I B. K. DAS CHOW-
DHURY : Will the Minister of FOR-
EIGN TRADE AND SUPPLY be
pleased to state :

(a) whether Bhopal Textile Mills
have been closed indefinitely ;

(b) if so, the reasons therefor ;
(c) the number of persons who

became jobless due to the closure of the
mills ; and
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(d) whether Government have con-
sidered the feasibility of getting employ-
ment for the jobless workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No, Sir.

(b) to (d). Do not arise.

Bombardment on Jodhpur

7326. SHRI1 5. 5. KOTHARI : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that during
the last Indo-Pak War, Jodhpur was
frequently bombarded but no effective
defence or interception of enemy air-
craft could be arranged ; and

(b) if so, what steps have been
taken to provide for the safety of
Jodhpur and other adjoining areas from
acrial attacks ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (2) Jedhpur
was raided on three nights during the
last Indo-Pak conflict. Counter air
defence measures were taken,

(b) Suitable steps have been/are
being taken to rectify whatever short-
comings bad come to light during the
last conflict.

Visit by Chief of General Staff
of the Yugoslav People's Army

7327. SHRI B. K, DAS CHOW-
DHURY : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether the Chief of the General
Staff of the Yugoslav People's Army
visited India at the invitation of the
Chief of staff of the Indian Army ; and

(b) if so, the pature of the discus-
sions that took place between the two ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.
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(b) This was a goodwill visit during
which the two Service Chiefs exchanged
ideas on matters of general military
interest.
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Electropic Digital Computer

7329. SHRI S. S. KOTHARIL : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that India’s
first realtime electronic digital computer
built by Atomic Rescarch Centre, Trom-
bay has been commissioned ;

(b) if so, what are its potentialities
in civilian and defence uscs;

(c) whether the 1. A. F. would frame
proposals for its practical utilisation for
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location of enemy aircraft: and

(d) whether [urther computer; are
being built, and if so, what is the cost
per unit thereof ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA GANDHI) : (a) Yes,
Sir,

(b) The Computer has wide poten-
tial applications in many fields including
research, industrial processes, education
and training, data acquisition and logging
quality control testing and defence.

(¢) This matter will be considered
in due course,

(d) Commercial manufacture of the
computer will be taken up by the Electro-
nics Corporation of India Ltd., and the
first commercial unit is expected to be
ready by the end of 1970, It is estimated
to cost approximately Rs. 7.00 lakhs.

Republic Day Passes

7330. SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI ONKAR LAL BERWA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that members
of the Deihi Corp who applied for
passes for the l.ut Republic Day parade
were not given passes; and

(b) if so, the reasons therefor and
the number of councillors who applied
and who were not issued passes 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Iavi-
tation cards for the Republic Day Parade
1969 were issued to Members of the Delhi
Municipal Corporation and their spouses
whose names were furnished to the Minis-
try of Defence by the Delhi Municipal
Corporation.

(b) Does not arise.
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Christians in Nagaland

7331, SHRI BABURAO PATEL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that 53 per
cent of the population of Nagaland is
Christian and every day more and more
tribal Nagas are being converted to Chris-
tianity;

(b) whethar the hostile section of
these Christian Nagas are being supplied
arms and money by foreign powers and
if s0, the names of these forcign powers;

(c) the approximate ratio of the so-
called peace-loving Christian Nagas to
the hostile Christian Nagas;

(d) whether it is a fact that the so-
called peace-loving MNagas are covertly
aiding and abetting the hostile Christian
Nagas to establish a Christian kingdom
in Nagaland; and

(c) if not, the reasons why the good
Christian Nagas have not so far been able
to persuade the others to be friendly to
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS :
(SHRI SURENDRA PAL SINGH : (a)
53 per cent of the population of Nagaland
is Christian. The remaining Nagas pro-
fess, by and large, their ancestral faiths.
Government is not aware of any instance
of forcible conversion in Nagaland, though
there have been cases of non-Christian
Nagas, especially the educated ones,
embracing Christianity voluntarily.

(b) to (d). Underground Nagas, are
Christian and some others are non-Chris-
tian. No communitywise statistics are
maintained of Underground Nagas, nor,
is it possible, necessary or desirable to do
s0. The House has been informed on a
number of occasions that the Underground
Nagas have been receiving arms and train-
ing from China and Pakistan. The Gove-
mment are not awarc of any plan aimed
at establishing a **Christian Kingdom" in
Nagaland.
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(e) There are Christians in the pre-
sent Cabinet of MNagaland and in the
ruling party who fully subscribe to the
Constitutional status of Nagaland within
India, as there are in the Opposition.
The Church leaders have expressed senti-
ments in favour of peace and have been
advising the misguided elements to give
up their lawless activities, The recent
General Election in Nagaland has conclus.
sively proved that the vast majority of
people of Nagaland are loyal Indians, It
would be incorrect to give a communal
colour to the unlawful activities of a
small section not confined to eny parti-
cular religion,

Purchase of Mig Fighters by Malaysia

7332, SHRI B. K. DAS CHOW-
DHURY : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether the Malaysiasn Govern-
ment have approached the Government of
India for the purchase of MIG fighteis or
its spare parts; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) No, Sir.

(b) Does not arise.

Explosion in Kohima

7333, SHRI D. C. SHARMA
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI ONKAR LAL BERWA :
SHRI RANIJIT SINGH :
SHRI BAL RAJ MADHOK

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a nerve shattering explo-
sion which set a vital petrol station ablaze
in the heart of the Kohima town took
place on the 11th February , 1969;

(b) whether any investigations have
been made into the incident; and
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(c) il so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a)
to (c). At about 0110 hours on the 11th
February 1969, a BDC Petrol pump at
Kohima was set ablaze by means of some
explosive substance. Investigations made
by the State Government led to the con-
clusion that it was an act of sabotage
committed by the Underground. The
Government of Nagaland brought this
breach of the Agreement on Suspention
of Operations to the notice of the Peace
Observers® Group. The so called *“Federal™
faction of the Underground in their letter
to the Peace Observers' Group have,
however, denied any involvement in this.
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Attack by Army Men Near Jamalpur
In Bihar

7335. SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that about 150
territorial armymen assaulted the pilgrims
of Shivratri Mela near Jamalpur in Bibar
on the 16th February, 1969 ;

(b) whether fifteen pilgrims were in-
jured due to the assaults by the territorial
armymen ; and

(c) if so, Government’s reaction the-
reto and the action taken against the
offenders ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c). A
clash between some territorial army pers-
onnel and civilians occurred on the 16th
February, 1969 at Sivratri Mela held at a
site about 200 yards from the Camp area
in which some territorial army personnel
and civil' police personnel are reporied
to have been injured. The matter is being
investigated by a Court of Inquiry whose
proceedings are awaited,

Rent Paid to Andhra Pradesh
Government for Hyderabad House

7336. SARI B.K. DASCHOWDHURY :
SHRI ONKARLAL BERWA :
SHRI SHARDA NAND :

SHRI HUKAM CHAND
KACHWALI :

Will the Minlster of EXTERNAL
AFFAIRS be pleased to state t

(a) the annual rent paid by Govern-
ment to the Andhra Pradesh Government
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for the Hyderabad House New Delhi ;

(b) whether the Andhra Pradesh
Government have asked for a rise in the
rent in view of the fact that the balance
of the reotal income is inadequate to
maintain the building ;

(c) if so, the reaction of Government
in regard thereto ; and

(d) whether there is any proposal of
the Andhra Pradesh Government to sell
this building to the Central Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Rs. 1, 25,000'—per annum,

(b) Yes, Sir.

(c) A mutually agreed rent for the
premises has already been arrived at.

(d) No, Sir.

Flight Trials Of U.A.R.-E300 Engine

7337. SHRI BHOGENDRA JHA :
Will the MINISTER OF DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 323 cn the 19th
February 1969 and state :

(a) whether third phase of flight
trials with re-heat system of the E-300
Engine has since been completed ;

(b) if so, the result thereof ; and

(c) how long it will take in starting
production of this type of engines and
what other processes have 1o be gone
through 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) Flight development
trials of E-300 engine with reheat are
still in progress in the U. A. R.

(b) and (c). Do not arise as develop-
ment is yet to be completed.
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Prosecution of Printers and Pub-
lishers of “Sainik Samachar™

7340. SHRI YAIJNA DUTT SHAR-
MA ¢ Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the
Dethi  Administration has threatened
prosecution of the Printers and Publishers
of ‘Sainik Samachar’ a publication of
the Defence Ministry for the violation
of the excise acts ;

(b) the details of the violation and
the persons who are responsible for
this episode ; and

(c) the steps taken to prevent such
incidents in future 7

THE DEPUTY MINISTER IN THE
MINISTERY OF DEFENCE (SHRIM.R.
KRISHNA : (a) to (c). On 6th February
1969, a Show Cause Notice was served by
the District Excise Officer, Delbi on the
Director of Public Relations, Ministry
of Defence, who is the publisher of
‘Sainik Samachar’ for inserting a parti-
cular advertisement in *Sainik Samachar’
in violation of the Punjab Excise Act
as in force in the Union Territory of
Delhi. A similar notice was served on
the Printers of ‘Sainik Samachar’,
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In reply to the show-cause mnotice
served on the Director of Public Rela-
tioms, the District Excise Officer has
been informed that insertion of the
advertisement was due to lack of aware-
ness of the rules on the subject- All
concerned with the publication of ‘Sainik
Samachar’ have been warned to ensure
that such cases do not occur in future,

Production of Staple Fibre Cotton

7341. SHRI R. K. BIRLA : Will
the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the annval production of staple
fibre cotton in the country during the
last five years ;

(b) the estimated demand of this
fibre in the country annually ; and

(c) to what extent it has been able
to replace indigenous and imported
colton ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) :

(a) Year Production of viscose
Staple fibre in million
Kgs.
1964 36.8
1965 372
1966 42.8
1967 52.1
1968 616

(b) No precise éstimate of the domes-
tic demand for viscose staple fibre has
been made ; but the entire production of
this commodity is used up.

() Precise information is not avail-
able,

Licences for Machine made Carpets

7342. SHRI R. K. BIRLA: Wil
the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
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(a) the names of the persons o
whom licences have been issued for
manufacturing machine-made  carpets
during the last three years ;

~ (b) the names of the persons who
have started manufacturing machine-
made carpets for which licences were
issued ; and

(c) the rcasons for which the remain-
ing persons have not started manufactur-
ing and the steps taken by Government
in this connection ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE AND SUPPLY (SHRI CHO-
WDHARY RAM SEWAK) : (a) and (b).
Only M/s. Bharat Carpets Limited, New
Delhi, were granted an industrial licence
for the manufacture of machine-mzde
carpets during the last three years and
the firm has recently gone into produc-
tion.

(c) Does not arise.

Import of Power Capacitors

7343, SHRI R. K. BIRLA : Will
the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o state :

(a) the total number of power capa-
cilors imported during the years 1967
and 1968 and the countries from where
these capacitors were imported ;

(b) the total manufacturing capacity
of these capacitors in the country ; and

(c) the names of the manufacturing
capacity of each manufacturer 7

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE AND SUPPLY (SHRI CHO-
WDHARY RAM SEWAK) : (a) The
total number of power capacilors impor-
ted during 1967 and 1968 and the
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of the main countrics from where
imported :

Total Imports Main countries

Qty. In Nos. from where
imported.

1967 1968 Australia, Denmark,

3755 7471 German Federal Re-

public, Italy, Japan,
Sweden, U K., USSR
Switzerland, France
and USA.

(b) and (c). Names of Manufacturers
of Power Capacitors and their manufac-
turing capacities :

8. No. Name of the Licensed, Regd.
Unit, - Capacity KVAR
per annum,

1. M/s. Voltas Ltd.

Bombay 40,000
2. M/s. Indian Capa-

citors (P.) Lud,

Calcutta. 40,000
3. Mfs, Madhav

Capacitors Pvt,

Ltd. Bombay 50,000
4. M/js. Chowdhury

Industries Corpo-

ration, Calculta 50,000
5. M/s. Emco Esta

Capacitors Bom-

bay 5,000
6. M/s Khatau Jun-

ker Ltd. Bombay 60,000
7. Mfs. Universal

Cables Ltd. Satna 25,000
8. M/s. H. E. L.

Bhopal 54,000
9. M/s. Llyods

Capacitors 40,000
10. M/s. Mahendra

Electricals Limi-

ted. 30,000

Total Capacity 4,04,000
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Indians asked to join ‘other
Countries queue’ at London
Airport

7344. DR, KARNI SINGH : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state whether it is a fact
that the incoming Indian passengers
have been asked to join “other Countries
Queue” at London Airport while a
separate Passport checking counter for
“British and Commonwealth” Countries
exists ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : No, Sir. The enquiries
reveal that three queues are formed at
London’s Heathrow Airport for dealing
with incoming passengers. They are:
(i) for U, K. citizens, (ii) for a!l Com-
monwealth citizens and.also citizens of
Ireland (Eire), and (iii) all other entrants.

Indian passengers take their places
in the queue for Commonwealth and
Eire nationals.

Landless Army personnel given
Land in Orissa

7345. SHRI CHINTAMANI PANI-
GRAHI : Will the MINISTER OF
DEFENCE be pleased to state :

(a) the number of landless persons
in the army who have been given lands
in Orissa during the last two years ; and

(b) howmany such applications are
still pendings in the district of Puri in
Orissa 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) and (b). The
information is being collected from the
State Government and will be laid on
the Table of the House in due course.

Introduction of Management Tech-
niques by S. T. C.

7346. SHRI R. K. BIRLA : Will
the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the State Trading Cor-
poration has recently introduced some
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management techniques bised on Adva-
nced Management Accounting principles
and if so, the details thereof ;

(b) the specific results obtained by
these techniques in the field of market-
ing and foreign trade ; and

(c) whether it is a fact that the
Prime Minister has recommended these
techniques to other public sector under-
takings 7

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE AND SUPPLY (SHRI CHOW-
DHARY RAM SEWAK): (a) Yes,
Sir. The State Trading Corporation
has introduced a system of performance
budgeting and of accountability whereby
the progress of the Corporation’s opera-
tions is watched through a process of
regular and countinuous reporting, on a
weekly, monthly and quarterly basis. ‘

(b) The results can be assessed only
after some time.

(c) The Prime Minister has commen-
ded for adoption by other public enter-
prises the system of preparation and
examination of monthly and gquarterly
reports.

Export of Iron Ore to Rumania

7347. SHRI D. N. PATODIA :
SHRI SRADHAKAR SUPA-
KAR :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether Government have enter-
ed into a contract with the Government
Rumania for the export of iron ore ;

(b) if so, the main features of the
contract ; and

(c) the quantum of mineral exports
to Rumania during the last three
years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TARDE
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AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). The M.M.
T. C. has concluded a contract with
the Rumanian import organisation concer-
ned for the supply of 8 lakh tons of
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iron ore during 1969-70.

(c) The following mineral ores have
been exported to Rumania during the

last three years :

Quantity in tonne.

1966-67 1967 68 1968-69
(April-Dzcember, 1968)
(1) Mica (including split-
ting and waste). 14 40
(2) Iron ore and
concentrates 402558 405039 603237
(3) Bauxite — — 500
Total 402677 405173 603777

Underground Nuoclear Explosion
by USSR

7348. SHRI D. N. PATODIA :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Soviet Union have
recently carried out an underground
nuclear explosion which has been taken
note of by the Atomic Energy Commis-
sion of India ;

(b) what was the intensity of this
explosion ;

(c) whether Government approve of
the continuance of such explosions; and

(d) if not, whether Government
have made their views known to the
Government of USSR and if so, in
what terms 7

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA GANDHI) : (a) Yes,
Sir,

(b) On the basis of the seismic
recording, the explosion appears to
have produced an energy equivalent to
about 30 kilotons of TNT.

(c) and (d). Mo, Sir. India has
been consistently pleading for the cessa-
tion of all nuclear explosion by all
countries and these views are known
to USSR.

affem ¥ & efa favg
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Prices of Nylon Yarn

7350, SHRI D. N. PATODIA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o state the
cost of mylon yarr in India afier the
imposition of the excise duty thereon as
proposed in the budget for the year
1969-70 and how it compares with the
prices of the yarn in MNepal, Pakistan,
Japan, Australia, U.S. A, U.K. and
France ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): The consumer point
prices of Nylon Yarn in India after the
imposition of excise duty proposed in the
budget for 1969-70 are Rs. 71-72/ for 15
denier and Rs. 65-66/- for 20 deniers.
These prices are higher than the domestic
prices in other producing countries refer-
red to in the Question.

Joint Naval Defence Machinery in
Indian Ocean

7351. SHRI D. N. PATODIA :
SHKI K. P. SINGH DEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

{a) whether at the bilateral talks held
recently between India and Australia, the
question pertaining to the vacum that will
be created with the withdrawal of the
British forces from Indian ocean was
considered ;

(b) whether any suggestion was
mooted for the creation of joint defence
machinery, particularly for navy, to tackle
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the situation among India, Australia and
Japan, and

(c) if so, the details of the proposals
made in this direction and the reaction
of the concerned countries referred to
above 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH);
(a) The Third Consultative Meeting bet-
ween the officials of the Ministry of Exter-
nal Affairs of India and the Department
of External Affairs of Australie exchanged
views on various questions of mutual
interest, inclodidg the developments in
South-East Asia. A copy of the joint
press release at the end of the talks which
indicates the issues discussed and conclu-
sions reached is placed below :

(b) No, Sir.
(¢) Does not arise.
Statement

Joint Press Release at the conclosion of
the India-Australla Consultative Meeting
held in New Delhi on the 13th, 14th
and 15th March, 1969

The third Consultative Meeting bet-
ween the officials of the Ministry of
External Affairs of India and the Depart-
ment of External Affairs of Australia was
held in New Delhi on the 13th, 14th and
15th March, 1969.

2. The Australian Delegation consis-
ted of Sir James Plimsoll, Secretary,
Department of External Affairs, H, E.
Sir Arthur Tange, High Commissioner for
Australia to India, Mr. J. C. Ingram,
Assistant Secretary, Department of Exte-
rnal Affairs, and Mr. K. McDonald,
Deputy High Commissioner.

The Indian Delegation consisted of
Shri T. N. Kaul, Foreign Secretary, Shri
A. M. Thomas, High Commissioner for
India in Australia, Shri Kewal Singh
Secretary (EA—1), Shri V. H. Coelho,
Secretary (EA—II) and Shri Manjit
Singh, Director (EA).

3. The discussions were marked with
a spirit of frankess and cordiality. Both



95 Written Answers

the delegations noted with satisfaction the
great understanding and the further stren-
gthening of friendly relations between
India and Australia and discussed the
measures (0 promote contacts at various
levels between the two countries. The
two Delegations exchanged views on a
wide range of international  quesr-
tions and reviewd the international scene
with special reference to developments in
Asia. The discussions included Regional
Economic Cooperation and also covered
bilateral trade, economic, cultural and
scientific relations.

4, During his stay in New Delhi, the
leader of the Australian Delegation called
on the President, the Prime Minister, the
Deputy Prime Minister, Foreign Minister
and the Minister of Education,

5. It was agreed that the next meeting
should be held in Canberra.

Import of Tyres and Tubes for
Tractors

7352, SHRI MUHAMMAD SHE-
RIFF : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether Government have taken
a decision to permit import of tyres and
tubes for agricultural tractors and power
tillers in view of their scarcity ;

(b) if so, the total number of tyres
and tubes intended to be imported ;

(c) the amount of foreign exchange
likely to be incurred ; and

(d) the names of the countries from
which they are to be imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) to (d). No decision
has been taken so far to import tyres and
tubes for agricultural tractors and power
tillers during 1969. Licences for import of
16,840 tyres and 16,690 tubes of the value
of 49.3 lakhs were, however, issued to
the State Trading Corporation of India
for import from USSR, German Demo-
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cratic Republic, Czechoslovakia, Poland
and Hungary during the year 1968.
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Class IV Employees in Border Roads
Organisation

7355. SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI K. ANIRUDHAN :
SHRI GANESH GHOSH :

SHRI MATI SUSEELA GOPA-
LAN :

Will the Minister of DEFENCE be
pleased to state :

(a) the total number of Class IV
labourers working in the Border Roads

Organisation ;

(b) whether it is a fact that they have
not been paid any allowances and yearly
increment ;

(c) if so, the reason therefor ; and

(d) whether Government will consider
to pay the allowances and yearly incre-
ment ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The total
number of pioneers i. e. labourers (un-
skilled) earolled in the General Reserve
Engireer Force and serving as on 31.1.1969
was 15,181,

(b)to (d). Up to 31.12.1968, the
Pioneers were on fixed consolidated pay.
With effect from 1.1.1969, an incremental
scale of pay has b=en introduced and they
have also been brought within the purview
of dearness allowance scheme, suitably
modified having regard to their terms and
conditions of service.
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Deal Between Naga Hostiles
and China

7356. SHRI K. P. SINGH DEO :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether documents relating to
the deal between the extremist Naga hos-
tiles and China are now in the possession
of the moderate revolutionary group of
the underground forces who had assisted
the security forces in intercepting the
first batch of 170 China trained men and
in capturing the self-styled commander-in-
chief Mowu Angami ;

(b) whether these documents have
been made available to Government ;

(c) il so, whether copies thereof will
be laid on the Table ; and

(d) the reaction of Government in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Government of India have no
information.

(b) to (d). Do not arise.
Arrest of Nagas

7357. SHRI R. BARUA : Will the
Minister of DEFENCE be pleased to
state

(a) whether any assessment has been
made as to how many rebel Nagas have
been captured and killed during the
second week of March up till now after
the rebel army chief was captured by the
Security Forces ;

(b) if so, whether the Security Forces
have dow cleared and arrested all those
hostile Nagas who come along with
rebel chiel ; and

(c) the total ammunition from China
and Pakistan captured from them ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
According to the latest information avai-
lable, 267 China-returned persons have
been captured, The above includees the
entire gang of 175 persons led by Mowu
Angami and 92 persons from Issac Swu's
gang. 5 persons of Issac Swu's gang were
killed in the encounters with our Security
Forces.

(c) 292 weapons nave been captured
from the China-returned persons, These
include 60 mm. Mortars, 7.62 mm.
LMGs, 7.62 mm. Rifles, .303 Rifles, Sub
Machine Guns, Rocket Launchers and
Pistols, apart from large quantities
of ammunition. The weapons and ammu-
nition are mostly of Chines origin. The
rest of the weapons like .303 rifles are of
World-War II vintage.

India’s Trade Relations with
Czechoslovakia

7358. SHRI D. R. PARMAR :
SHRI P. N. SOLANKI :
SHRI RAMA CHANDRA J.
AMIN :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether the recent developments
in Czechoslovakia have affecied our trade
and commercial relations with that cou-
ntry ; and

(b) if so, to what extent ?
THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK); (a) No, Sir.

(b) Does not arise.
Import of Tractors

7359. SHRI GUNANAND THAKUR :
SHRI A. SREEDHARAN :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that import
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of tractors as gifts bas been permitted by
Government ;

(b) if so, the details thereof ; and

(c) when the scheme would come
into operation ahd for how long the
scheme would remain in operation ?

THE DEPUTY MINISTER IN THE'
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). The details of the import
policy allowing tractors as gifts from
Indians living abroad is given in the Mini-
stry of Commerce Public Notice No. 234-
ITC(PN)/68 dated the 24th October,
1968 published in the Gezette of India
Extraordinary of the same date a copy of
which is available in the Parliament
Library. The scheme is in operation for
a year from 24-10-68 to 31-10-69.

1,000th Aircraft Built by H. A. L.

7360. SHRI BENI SHANKER
SHARMA : Will the MINISTER OF
DEFENCE be pleased to state :

(a) whether the Hindustan Aeronau-
tics Limited built its 1,000th aircraft on
the 28th March, 1969 ;

(b) if so, the details of the kinds and
number of air crafts built by it so far;
and

(c) the air crafts on which it is concen-
trating at present 7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) The thousandth
aircraft built by Hindustan Aeronautics
Ltd. (Bangalore Divn.) was released on
28th March, 1969.

(b) The types of aircraft built by
H. A. L. (B. D.) are:—

1. Prentice Trainer
2. HT-2 Trainer
3. Vampire Dao Fighter
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4. Vampire Trainer

5. Pushpak light Trainer

6. Krishak

7. Gnat

8. HF-24

9. HIT-16 Basic Jet Trainer
10. Alouette Helicopter

It will not be in the public interest
to disclose separately the number of diffe-
rent types of operational air craft.

(c) Hindustan Acronautics Ltd. (Ban-
galore Division) are at present engaged

in the production of the following
aircraft :—
(i) HF-24 Mk, 1
(ii ) Gnat
(iii) HIT-17 (Basic Jet Trainer)
(iv) Krishak
( v) Pushpak

(vi) Alouette Helicoper

In addition, MIG-21 and HS-748
aircraft are being manufactured by cther
Divisions of HAL.

American Military Specialist’s Obger-
vation About Sino-Indian Borders

7361. SHRI BENI SHANKER SHA-
RMA : Will the Minister of DEFENCE
be pleasen to state :

(a) whether Mr. Chester Cooper,
Director of the Defence Analaysis Insti-
tute and an American Military specialist
while speaking on the Chines—U. S, rela-
tions in a National symposium observed
that China was capable of taking over
large tracts of Indian territory near its
border swiftly despite all the arrangements
made by India for its defence ;

(b} if so, the reaction of the Govern-
ment of India thereto ; and

(c) the steps proposed to be taken
to strengthen the defence on the border
with China and to make it impregnable ?

THE MINISTER OF DEFENCE
(SHRI SWARN SINGH) : (a) Govern-
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ment have seen Press reports of the
speech referred to.

(b) and) (c). Suitable measures have
been taken to safeguared the territorial
integrity of the country against aggre-
ssion.

/Slpplyd'l'uhtohlimnby tarkey

7362. SHRI D. C. SHARMA :
Will the Minister of DEFENCE be plea-
sed to state :

(a) whether any final decision has
been taken by the United States and Tur-
key on the sale of tanks to Pakistan by
Turkey ;

(b) if so, the details thereof ; and

(c) the reaction of the Government
of India thereto and the steps taken in
matter 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).

According to information available
with Government, no agreement has yet
been signed by Turkey for supply of
tanks to Pakistan. Government's views
on the question of arms supplies to Paki-
stan have been made known to all friendly
couutries. including Turkey and USA.

M/s. Tarpa Wstch Co. Limited, Bombay

7363. SHRI RAM AVTAR SHARMA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Tarna
Watch Co. Ltd. (a firm in collaboration
with Favre Leuba of Bombay) sought
permission to process raw materials out-
side the factory as far back as 1962 ;

(b) whether it is also a fact that so
far the Company has not been granted
permission in this rcgard ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) No, Sir. M/s.
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Tarna Watch Co., Mandi applied to the
Joint Chief Controller of Imports and
Exports (Central Licensing Area) New
Delhi on 5th February, 1968 for permis-
sion to process raw material and parts for
manufacture of Clocks and time-picces
outside the factory.

(b) No, Sir. The permission has not
been granted.

(¢) On investigation it was discovered
that the firm had no means to manufac-
ture, assemble or process the imported
raw materials either at Mandi or outside.

Accumulation of Stock of Electronic
Components

7364. SHRI NARENDRA KUMAR
SALVE : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether it is a fact that owing to
heavy excise duty there is a huge accumu-
lation of stock of components with elect-
ronic components industry, thereby
and

(b) if so, the steps Government pro-
pose to take to provide relief to the
industry.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b). Excise
duty was imposed in 1968—69 on two
electronic components namely (i) Receiv-
ing Valves and (ii) Transistors and
Diodes, if they were used in radios, etc.
The duty on Valve was Rs. 3/- per piece
and on transistor and diode Re 1/- per
piece. There had been some accumulation
of stock of valves during the year. The
electronic components industry is on the
whole progressing well and production
during the year was about 409 higher
than the provious year,

There is a proposal to reduce the
excise duty on the two components during
this year.

Kandla Free Trade Zone

7365. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FOREIGN
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TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that so far
very few industries have been set up in
Kandla Free Trade Zone ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to
take to encourage industrialists to set up
industries in Kandla Free Trade Zone 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) to (c). Six indust-
ries have so far commenced production
and exports from the Zone, A few more
are expected to start production during
the current year. While the Scheme has
made a definite advance. it being the
first experiment of its kind in India it
would naturally take some time before
big gains materialise. Government is
constantly reviewing the progress of the
Zone and suitable measures are taken to
improve its working whenever necessary.

Border Roads Organisation

7366, SHRI N. R. DEOGHARE :
Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether it is a fact that General
Reserve Engineers Force is being under-
utilized by the Border Roads Orgapisation
during the slack season ;

(b) if so, the reasons therefor ; and

(c) any proposal to utilize the force
fully 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) ; (a) and (b).
The General Reserve Engineer Force
operates mainly in forward areas, which
are subject to extreme climatic conditions
In some areas, the temperature becomes
subzero and heavy snow conditions prevail
during winter. In other areas, work is
hampered by heavy rains and floods duri-
ng the monsoon season, During these
periods, the tempo of constructional acti-
vities comes down and the optput is
reduced.
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(c) The following main measures
have been taken with a view to secure
optimum utilisation of resources during
such periods :

(i) The strenghth of civilian labour
employed on as required basis, is
brought down.

(ii) Maximum numbes of G. R. E. F.
personnel are permitted to avail
themselves of earned leave during
this period.

(iii) If feasible, resources are moved to
other areas where conditions are
not so unfavourable.

(iv) Field and other repairs to machi-
pery and equipment are under-
taken.

The feasibility of taking up army
works, specially the construction of tech-
nical and residential accommodation dur-
ing the above periods, is also under consi-
deration.

Machinery Lying Unatilized with
Border Roads Organization

7367. SHRI N. R. DEOGHARE :
Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether it is a fact that the ma-
chinery lyiag with the Border Roads
is not fully utilized ;

(b) whether it is also a fact that in
spite of a good amount of machinery
lying in the workshop of the Organisation
for repairs, the Organisation has been
making fresh purchases of machinery ; and

() if so, reasons therefor 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Of the
machinery, equipment and vehicles with
Border Road Organisation, machinery
etc, about 0.39%, in value is lying untilised
A sample survey on utilisation of major
items of equipment and vehicles brought
into use has been carried out by D.G.
B. R. It has been assessed that having
regard to limited copstruction season,
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dispersed and far-flung areas where they
are deployed and the different stages of
construction at which different machines
are to be used, the utitilisation of main
items of equimpment and vehicles was
not unsatisfactory.

(b) and (c). All proposals for fresh
purchases of machinery and equipment
mL"‘.“o.JA'IJ’ ination in
consulation with the Finance Ministry.
Approval to fresh purchases is accorded
on the basis of actual/anticipated requir-
ements after taking into accounf the
repairable equipment,

Remuneration Payable to Chairman
Aeronautical Committee

7368. SHRI MADHU LIMAYE:
Will the Minister of DEFENCE be
pleased to staie :

(a) whether it is a fact that Shri C,
Subramaniam has commented on the
objection raised by the Joint Committee
on Offices of Profit to his drawing Rs,
850 per month as Chairman. Aeronautical
Committee ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) and (b). According
to information available, Shri C. Subra-
maniam did not comment on the objec-
tion raised by the Joint Committee on
Offices of Profit, to his drawing Rs, 850
per month as the Chairman of the Aero-
nautics Committee. To a question whe-
ther he would return the amount in  view
of the observation of the Joint Commit-
tee on Offices of Profit, Shri C. Subra-
maniam stated that there was no reason
why he should do so as the authorisation
of the payment was based on similar
precedents.

Price of B. Twill Bags
\ g
7369. SHRI MADHU LIMAYE :
Will the Minister of FOREIGN TRADE
AND SUPPLY bz pleased to state :

(2) whether it is a fact that the jute
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mills have refused to sell to Government
B. Twill bags at the control price of
Rs. 200 per 100 gunny bags ;

(b) whether Government have decided
not to requisition the stocks that are
being held by the mills benami or other-
wise ;

(c) Whether Government have offered
to sell them the jute from the State
Trading Corporation and Buffer Associa-
tion stocks to enable them to resume
production of B, Twill bags ;

(d) whether it is a fact that the
Association has rejected the Government
offer ;

(e) whether the Food Corporation of
India and other semi-Government bodies
are allowing rice mills and their agencics
to buy B. Twill bags at more than the
control price ; and

(f) if so, the steps taken by Govern-
ment to prevent this and to procure
sufficient stocks at control price for Gov-
ernment requirements 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

AND SUPPLY (SHRI CHOWDHARY

RAM SEWAK) : (a)to (f). Itispot a
fact that jule mills have refused to sell to
Government B. Twill bags at the control
price of Rs. 200 per 100 bags. Requisitio-
ning of stocks is not being considered at
present, as no difficulty is anticipated in
obtaining the requirements of B. Twills
bags at controlled prices. Production of
B. Turills is a part of the normal product-
ion programme of jute goods and raw
jute from the stocks held by the Jute and
Jute Goods Buffer stock Associatian is rele-
ascd under directions of the Jute Commis-
sioner having regard to the production
programme fixed for each mill. It is not
correct (o say that the Food Corporation
of India and other semi-Government
bodies are allowing rice mills and their
agencies to buy B. Twills bags at more
than the controlled price.

‘Syhlnﬁmw.vmlnluh

7370. SHRI MADHU LIMAYE :
Will the Minister of DEFENCE be
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pleased to state :

(a) whether any discussions were held
between the Defence Minister of U.S.S.R
and India’s representatives about Soviet
military aid in the event of Chinese attack
on India ;

(b) the assurance, il any, given by
the Soviet Union ;

(c) whether the significance of Sino-
Russian border clashes and demonstration
was also discussed ;

(d) whether any common assessment/
evaluation of events emerged ; and

(e) if so, the nature thereof ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
There were general discussions with the
Soviet delegation on matters of mutual
interest. No specific assurance was asked
for, or given.

(c) to (e). During the discussion the
Soviet Defence Minister refered in gene-
ral terms to the clashes on the Sino-
Soviet border. It was recognised that
historically established borders should
not be altered through force and that if
there are differences, they should be settled
peacefully by bilateral discussions.

Coanstruction of a Buddhist Temple at
Kachhativu Island by Ceylon

7371. SHRI HEM BARUA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Ceylon
proposes to build a Buddhist Temple in
the Kachhativu Island : and

(b) if so, the details of this project
and Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.
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Manufacture of Long Distance
Transmission Equipment

7372. SHRI R. K. SINHA : Will
the Ministers of DEFENCE b: pleased to
state :

(a) whether Government have finali-
sed plans regarding the setting up of a
factory for the manufacture of long
distance transmission equipment ; and

(b) whether Government would con-
sider proposals for locating the same in
Faizabad division of Uttar Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY DEFENCE (SHRI
L. N, MISHRA) : (a) and (b). The re-
ference presumably is to the proposed
second unit of Bharat Electronics Limi-
ted for the manufacture of Microwave
and Radar Equipment. No decision regar-
ding its location has yet been taken. This
will be decided afler taking into account
all relevant aspects.

Export of Rail Wagoas to Taiwan

7373. SHRI HARDAYAL DEVGUN:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that some
Indian Companies have secured orders
from the Republic of China, Taiwan for
the export of Indian Railway wagons ;
and

(b) if so, the value of orders secured
so far and the time-limit for the execu-
tion of the orders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) aod (b). Govern-
ment do not ordinarily maintain statistics
in respect of commercial transactions of
private Indian parties. However, according
to the available information in this case
certain Indian firms have secured orders
from Taiwan fo msupply of covered
wagons and bogies for a value of
Rs. 97 lakhs.
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Indu @y up of Mills, Bombay

4. SHRI GEORGE FERNAN-
: Will the Minister of FOREIGN
AND SUPPLY be pleased to state :

(a) the total amount of assistance
given by Government to the Indu Group
of Mills, Bombay ;

(b) whether Government have recei-
ved any reports during the last 3 years
about the working of the mills and its
financial condition ;

(c) whether Government would place
on the Table copics of these reports and
financial statements.

(d) whether any representation regar-
ding the working of the mills has been
received by Government from the Indu
Mills Workers’ Committee ; and

(¢) if so, the action taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) The Government
of India and Government of Maharashtra
have advanced loans of Rs. 175 lakhs and
Rs. 213.50 lakhs respectively to the India
United Mills Ltd., Bombay. In addition
to these, the two Governments bave exe-
cuted a guarantee of Rs. 333.50 lakhs to
the Punjab National Bank Ltd. for vario-
us loans advanced by them to the mills,

(b) Yes, Sir.
(¢) No, Sir.
(d) Yes, Sir.
(¢) On examination, it has been

found that the allegations made in the
representation have no basis.

Retaining Diplomatic Passport by
Ex-Diplomats

7375. SHRI K. P. SINGH DEO :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that Heads of
Missions on relinquishment of their assign-
ments abroad and on return tohome are
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allowed to keep their diplomatic passpo-
ris with some suitable assignments ;

(b) if so, whether a copy of the ins-
tructions issued in this behalf would be
laid on the Table ; and

(c) the number of diplomats (non
careers) who returned to India on the
expiry of theicr term of posting abroad
during the year 1968-69 and were allowed
to retain their Diplomatic Passports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS:
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. Grade I ambassadors (both
caréer and non-Career) are entitled o
retain their diplomatic passports on reti-
rement.

(b) A copy of the List indicating the
categories of persons ordinarily given dip-
lomatic passports was laid on the Table
of the Lok Sabha in reply to Question
No. 4754 answered on 18-12-1967. Item
15 of the list refers. A copy of that list
is laid on the Table of House [Placed in
Library. See No. LT—864 '69]

(c) Three.

Installation of Hot Lioe Between the
Army Chiels of India and Pakistan

7376. SHR1 V. NARASIMHA RAO:
Will the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that the insta-
llation of a “hot line™ bztween the Chief
of Staff of the Indian Army and his
counter-part in Pakistan was proposed
after 1965 conflict ;

(b) whether the proposed “hot line™
has come into existence ;

(c) if so, whether there has been any
occasion when the “hot line"* was put to
aclual use ; and '

(d) if the answer to part (c) above be
in the affiirmative, when and for what
purpose ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (d).
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A telephone line between Amritsar and
Lahore for routing calls between the
Chief of Army Staff, India and the Com-
mander-in-Chief, Pakistan Army, was
established in September, 1966. This line
has been put to use on some occasions
during 1966—1968 to discuss detailed pro-
cedures for the implementation of the
Tashken{ Agreement.

Baffer Stocks of Jute and Cotton

7377. SHRI TULSIDAS DASAPPA :
SHRI DEORAO PATIL :

Will the Minister of FOREIGN
TRADE AND SUPPLY be plcased to
state :

(2) wheter Government have accep-
ted the suggestion made by the Planning
Commission for the establishment of
buffer stocks of jute and cotton;

(b) ifso, the estimated quantity of
stocks; and

(c) the period by which Government
hope to build up the stocks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a)to (c). The Pla-
nning Commission has not made any
suggestion for the establishment of a buffer
stock for cotton. The question of for-
mation of a cotton buffer stock is bing
considered by a Committee.

Government agree that an adequate
buffer stock of jute should be built up to
ensure stability of prices and uninterrup-
ted supply of raw materials to the jute
industry. No decisions have yet been
taken about the estimated quantity of
stocks or the period by which Govern-
ment hope to build up the stocks. These
will depend on the actual size of the
crop.

Thumba Equatorial Rocket Launch-
ing Station

7378. SHRI TULSIDAS DASAPPA :
Will the PRIME MINISTER be pleased
to state :
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(a) whether the Scientific and Tech-
nical Sub-Committee of the Committec
on the Peaceful Uses of Outer Space of
United Nations had passed a resolution
that the United Nations should continue
its sponsorship of India’s Thumba Equa-
torial rocket launching station; and

(b) ifso, the nature of help that
U. N. O. propose to give to the Thumba
Station 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINI-
STER OF PLANNING (SHRIMATI
INDIRA GANDHI) : (a) The Scientific
and Technical sub-committee of the
committee on the peaceful uses of outer
space during its 6th session recommended
that the United Nations continue to grant
sponsorship to Thumba Equatorial Rocket
Launching Station.

(b) No United Nations help for
TERLS has bzen sought by the Govern-
ment of India.

Reinstatement of Goverement Employees
Suspended for Participation in 19th Sep-
tember, 1968 Strike

7379, SHRI S. M. BANERIJEE :
Will the Minister of DEFENCE be
pleased to state :

(a) whether instruction conlained in
Home Ministry’s letter dated 15th March,
1969 regarding 19th September, 1968
strike have been implemented in full in
his Ministry and other Defence Establi-
shmeats;

(b) if so, the number of temporary
employees reinstated after the 20th March,
1969;

(c) the number of those against
whom suspension orders have been with-
drawn; and

(d) whether some court cases have
also been withdrawn ?

VAISAKHA 3, 1891 (SAKA)

Written Answers 114

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (d).
The instructions contained in the Home
Ministry’s Office Memorandum are being
implemented in full and, according to
information received, there is no pending
case of reinstatement in the Ministry, Ser-
vice Headquarters and Inter-Service
Organisations. According to information
received so far, 121 employees have al-
ready been removed from suspension and
rceinstated, and orders bhave issued for
wilhdrawing suspension of 35 other emp-
loyees. Further information is still coming
in.

Canteens Run at Air Force Stations,
Race Course and Dhaula Kuan

7380. SHRI S. M. BANERIEE :;
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that canteens
at Air Force Stalions, Race Course and
Dhaula Kuan, New Delhi are being run
by the same contractor for the last over
ten years; -

(b) whether it is also a fact that no
tenders have ever been invited for the
lease of these canteens;

(c) whether the residents of these
stations have complained against the ser-
vice and stuff provided by this contractor
in these canteens; and

(d) ilfso, the action Government
propose to take in cancelling the lease of
these canteens to the said contractor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) There
is a grocery bar canteen at Air Force Sta-
tion, Race Course, New Delhi. The -
canteen is run by the Air Force depart-
mentally purely from Air Force Non-
public Fund and stocks goods supplied
by the Canteen Stores Department
((India). There is also a supper bar where
catables'refreshments are available for
personnel living in the Station premises,
This is purely non-public fund venture
but it is a fact that this bar is being run
by the Station authorities through the
same contractor for over ten years. The
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rates of eatables charged are. laid on the
Table of the House. [Placed in Library.
See No. LT—865.69] For units of the Air
Force based at Dhaula Kuan, the sams
contractor was asked to open a branch of
supper bar in the residential area in
September, 1968,

(b) Yes, Sir.

(c) There have been no complaints
against the services and staff provided by
the cont in the bar.

(d) Since these are non-public funds
Regimental shops, and there have been
no complaints, no action is called for on
the part of Government,

Fleets for Indian Navy

7381, SHRI ONKAR LAL BERWA :
SHR1 DEVEN SEN :
SHRI KIKAR SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the steps takem by
Government to have two fleets for the
Indian Navy, i. €. one for East Coast and

the other for guarding the West Coast;
and

(b} whethcr the Committee which
was assigned work in this connection has
presented its report ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
Although no Committee as such was
appointed by Government, the Navy is
being moderniscd and strengthened to
better ensure the defence of our Eastern
and Western coasts, as also our Island
Territories.
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Export Incentives

7384, SHRI RAM AVTAR SHA-
RMA :  Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether there is any proposal
under Government’s consideration to
allow the exports maximum benefits of all
the incentives in force at the time they
conclude a deal with foreign buyers; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir. The
Import policy for Registered Exporters
for the year 1969-70, incorporaters the
Government's decision to introduce a
scheme of registration of contracts involv-
ing deliveries extending over a period of
not less than twelve months and to allow
the exporters benefits of the level of assis-
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tance permissible on the date of such
contracts against exports made ip execu-
tion thereol. The details of the scheme
are being worked out.

(b) Does not arise.

Import of Cotton from U, S, A,

7385. SHRI RAM AVTAR SHA-
RMA :  Will the Minister of FOREIGN
TRADE AMD SUPPLY be pleased to
state :

(a) whether as a result of U. 5. A.
Government decision to reduce allocation
under P. L. 480 to India from $ 89 million
to $ 50 million cotton imports from U.S.A.
are likely to be abandoned;

(b) whether the prices of cotion
have to shot up as a result thereof; and

(¢) if so, the steps Government are
taking to ensure adequate supply of cotton
to the textile industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) to (c). Import
of cotton from U. S. A. is being provided
for in the arrangements under P. L. 480
for the current year. This is expected to
have a healthy effect on prices of cotton
have shown a bullish tendency in the past
few months.

Export of Monkeys

7386. SHRI V. NARASIMHA
RAO : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state : '

(a) whether Government have recei-
ved any representations from any indi-
vidual or organisation against the export
of monkeys on religious grounds ; and

{b) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY NINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.
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Share of Developing Countries
in World Trade

7387. SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the
share of the develoning countries in
world export has gone down steadily
during the last two decades ; and

(b) the year-wise quantum of world
exports duting the last thre: years and
the share of the developed and develop-
ing countries resp:ctively and that of
India in particular ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

The share of developing countries
in total world exports, excluding exports
from the socialist countries of Eastern
Europs and Asia, for which comparable
figures are not readily available for
earlier years, has steadily declined from
3589, in 1950 10 21.19%, in 1967.

(b) Detailed figures of world exports
are not yet available beyond 1967. The
position for the years 1965, 1966 and
1967 is set out in the table given below :-

1965 1966 1967
Index of the quantum of world* exports
(1963 =100) of all commodities 103 105 105
Value of Exports (in US $ billion)
World ** 186.4 203.5 214.4
Developed countries 128.3 141.7 149.5
Socialist countries 21.7 23.1 24.8
Developing countries 36.4 38.7 40,0
Of which :
India 1.69 1.58 1.61

*Excluding the Socialist countries of Eastern Europe and Asia.
** Includidg the Socialist countries of Eastern Europe and Asia.

Non-Aligened Summit

7388. SHRI V. NARASIMHA
RAO : Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 239 on the 19th February, 1969 and
state :

(a) whether it is a fact that consul-
tations are going on with non-aligned
countries for holding a Summit Confe-
rence ;

(b) if so, the precise reason for
convening the Conference, the countries
which are to be invited and the question
to be discussed ; and

(c) how does it further the interests
of the non-aligned countries and those
of India in particular ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Consultations are in prog-
ress to hold a Consultative Moeeting
of the non-aligned Countries, It will be
for the consultative meeting to consider
the question of the summit conference
of non-aligned nations.

Mot all replies have so far been
received but a substantial number of
countries have indicated their willingness
to participate in the consultative meeting.
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Date and Vapboe has mnot yet been
decided.

The object of the consultative com-
mittee will be to consider the question
of holding a conference of non-aligned
countries.

(c) A meeting of non-aligned count-
rics to consider the problems facing
them will certainly be in this instant
as it could, indced, made its contribution
to the strengthening of peace, internation-
al cooperation and rapid economic
development.
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Criteria for Selection of Chiels of Staff

7390. SHRI RAM CHANDRA JAMIN :
SHRI P. N. SOLANKI :
SHRI D. R, PARMAR :
SHRI A. SREEDHARAN :
SHRI JYOTIRMOY BASU :

Will the Minister of DEFENCE be
pleased to state :

(a) the criteria for selecting the
Chiefs of staff of Army, Navy and Air
Force.

(b) whether it is a fact that some
changes regarding the procedure for sele-
ction of the Chief of Army Staff have
recently been made ;

() if so, the reasons therefor : and

(d) whether according to these chan-
ges, there would be selection for the
Deputy Chiefs of army, Navy and Air
Force also ?

THE MINISTER OF DEFEFCE *
(SHRI SWARAN SINGH): (a)The
Chiefs of Staff of the Army, the Nawvy
and the Air Force are selected on the
basis of merit, suitability and scniority.

(b) No, Sir.
(c) and (d). Do not arise.
Heavy Water Plant in India

7391. SHRI R. BARUA : Will the
PRIME MINISTER be pleased to state :

(a) whether there is and proposal .to
set up a heavy water Plantin India :

(b) whether any approach is made to
French Atomic Energy Commission to
prepare a feasibility report ; and

(c) if so, with what results ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI) : (a) and (b). Yes,
Sir.



123 Written Answers

(c) Ths matter is under discussion.

Sale of Cars by State Trading
' Corporation

7392, SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether itis a fact that the State
Trading Corporation has made fabulous
profits by the sale of imported cars and
if 50, the total amount of profits earned
thereby in each year since this business
was taken over by the Corporation ;

(b) the overall net profit earned
by the Corporation through its various
activities altogether in each of these
years ; and

(c) the reasons for allowing this kind
of profiteering by means of auction sales
of these cars, instead of selling them with
reasonmable margin of profits at fixed
prices through a regulated process ?

THE DEPUTY MINISTER IN THE
*MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). The pro-
fits earned by the sale of imported cars
and the overall net profit of the Corpora-

tion is given below, vear-wise :

Year Profit on sale of Total net
imported cars profit
(Rs. lakhs)
1962-63 0.55 141.00
1963-64 27.44 60.00
1964-65 28.24 174.00
1965-66 38.01 159.00
1966-67 52.50 87.00
1967-68 8.4 231.00

Figures for 1968-69 are not yet avail-
able,
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(¢) Auction sale of imported cars is
an equitable method of disposal of impor-
ted cars for which there isa large demand.
Except in the case of sale to certain speci-
fied categories where sale is effected at
fixed prices, the remaining sales are by
auction which ensures an equal opportu-
pity to al] buyers who are interested in
purchasing ‘imported cars, Sale by auction
is an accepted method of disposal of
Government properties.

Purchase of D. W. Flour Bags

7293/ SHRI MADHU LIMAYE :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state *

(a) whether Government have made
any purchases of D. W. flour bags after
control was imposed on B, Twills ;

(b) if so, the total quantities and
bales purchased ;

(c) the price paid per hundred bags ;

(d) the reasons for purchasing D. W.
flour bags for Government/semi-Govern-
ment requirements at a higher price rather
than requisitioning the B. Twill stocks at
control price ; and

(e) whether G t have
ed the corruption and bribery involved
in this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No LT—3867 [69]

(d) D. W. flour bags were purchased
to meet urgent requirements pending
finalisation of arrangements for supply of
requirements of B. Twill Bags at contro-l
led prices. Requisitioning was not resort-
ed to as no difficulty was anticipated in
obtaining the requirements of B. Twill
Bags at controlled prices.

(¢) No question of bribery and corru-
ption was involved in this.
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Sapply of Machine Tools

7394. SHRI R, K. SINHA : Will
the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether Government have received
orders for the supply of machine tools
from Canada and the United States of
America :

(b) if so, the quantum and the value
of the orders ; and

(c) the time by which delivery has to
be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) There is no gues-
tion of Government receiving orders for
supply of machine tools. Export of
machine tools is free and any individual
can negotiate with foreign buyers for
for supply of machine tools without con-
sulting Government.

(b) and (¢). Do not arise.

Compensation for Indian Properties in
Barma

7395, SHRI R. K. SINHA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the question of compen-
sation for the properties of Indians natio-
palised in Burma and of the release of
Indians in detention was discussed with
the Government of Burma during the
visit of the Prime Minister there recently;
and

(b) if so, the reaction of the Burmese
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). On both questions, the Bur-
mese Government has assured that action
is being speeded up.

Telengana Cell in the Planning
Commission

7396. SHRI R. K. SINHA : Wil
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the PRIME MINISTER be pleased to
state :

(a) whether any proposal has been
under consideration to set up a Telen-
gana cell in the Planning Commission ;

(b) if so, the functions of such a
cell ; and

(c) whether a similar cell would be
set up to draw up plans for the districts
of Faizabad Division in U, P. which
are most backward ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA HANDHI) : (a) and (b).
Various positive measures to enable the
association of the Central Government
and the Planning Commission with the
State Government in the task of secur-
ing the accelerated development of
Telengana, were indicated in the
Prime Minister’s statement in the House
on April 11, 1969, No separate cell.
as such is propsed to be set up in the
Planning Commission for this purpose,

(c) Does mnot arise,

Foreign owned Plantations in
India

7398. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased
to state :

(a) whether it is a fact that the
plantations (tea, coffee and rubber) are
mostly owned by the foreign companies ;

(b) if so, the details thereol and
amonnt of profit they remit abroad per
year ;

(c) whether Government
to nationalise these plantations ;

propose

(d) if not, the reasons therefor ;
and

(¢) the broad outlines of the policy
about the plantations during the Fourth
Plan period ?



127 Written Answers

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE

AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

(c) and (d). Government heve not
felt it necessary to consider the question
of nationalising the plantations.

(¢) The programmes for the develop-
ment of plantations proposed during
the Fourth Plan period are under
consideration.

Indians Visiting USA oan Invitation
from the Friends of India Soceity

7399. SHRI JYOTIRMOY BASU :
Will the Minister of EXTERNAL
AFFAIRS be pleased to place on the
Table a list of Indian citizens who visited
USA between 1965 and 1968 on the
invitation of the Friends of India Society
of the USA ;

(a) whether any one of the persons
mentioned in the parly established any
pew organisation on his return to India ;

(b) whether according to the report
published in the *“New York™, the
Friends of India Society is a cover
organisation for CIA ; and

(¢) if so, what is Government's
information in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(2) to (¢c). The relcvant information is
being collected and will be placed on the
Table of the House as soon as the facts
arc obtained.

Indian Ex-Servicemen Leaguoe

7400, SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleased to state :

(a) whether there is an organisation
called the Indian ex-servicemen League ;
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(b) whether Government recognises

- this League ;

(c) whether any financial aids are
given to this institution ;

(d) the details of its functions and
performance ;

(e) whether any anspent funds are
lying in West Bengal ; and

(f) whether it is a fact that in
recent years this League has received
ten thousand pounds from U, K, ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) Yes, Sir. The
organisation is known as The Indian
Ex-Services League.

(b) The Honourable Member's atten-
tion is invited to the answer given to
Question No. 2799 on 12th March,
1969.

(c) No, Sir,

(d) The aims and objects adopted
by the League are briefly as follows :

(i) To assist Ex-servicemen and their
dependents in matters relating to
pensions, allowances, grants,
war gratuities, resettlement and
rehabilitation, etc. and to render
financial and other assistance.

(ii) To inculcate amongst ex-servicet-
men the spirit of sell-help and
coopcration.,

(iii) To educate public opinion and
obtain public support and recog-
nition for ex-servicemen (both
disabled and otherwise).

(iv) To assist Government authorities
for recruitment and other matters
in the event of National Eemer-
gency.  To safeguard the interest
of the families of those on field
service and to assist serving
personnel on  their return to
civil life.
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(v) To maintain close liaison with
ex-service members of other
nationalities of the U. M. like
affiliation with the World Veter-
ans Federation and British Com-
monwealth  Ex-Services League
towards promotion of world
peace.

*  (¢) Government have mo information
on this.

(f) Yes, Sir, A grant of £ 10,000~
has bern senctioned to the League by
the British Commonwealth Ex-Service
League for building a headquarters
office at New Delhi.

Permission granted for Accep-
tance of Post of Directorship

7401. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleascd to state :

(a) the number of cases in the last
three years in which the Central Govern-
ment have granted sanction to com-
missioned officers to accept a director-
ship etc., as covered under Rule 339 of
the Regulations of the army ;

(b) the number of cases of violation
of the said rule that have come to the
notice of Government ; and

(c) whether these include the case
of any offizer of A. M. E. also ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) 27,

(b) and (c). None.

Value of Indaestrial Produce
purchased from States

7402. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE b=
pleased to state the value of different
items of industrial produce purchased
from different States between 1965 to
1968 year-wise and state-wise ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Except
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for purchases of stores made locally By
a large number of Defence authorities
for meeting urgent requirements, purcha-
ses of stores for meeting the Defence
requirements are made by and large
through the Central Purchase Organisa-
tion wiz. the DGS & D. Records of
purchases made State-wise by or on be-
half of defence indentors are not main-
tained. As purchases of a large number
of items are made by a large number of
authorities for meeting the Defence
requirements, it is considered that
collation of statistics in regard to the
purchas:s of different items of industrial
produce from different States between
1965 to 1968 year-wise and State-wise
for defence purposes would pot be
commensurate with the results achieved,

Book by Mr. Russel Brines on
“The Indo-Pakistan Conflict”

7403. SHRI LOBO PRABHU : will
the Minister of DEFENCE be pleased
to state :

(a) whether his attention has - bzen
drawn to the book “The Indo-Pakistan
Conflict” by Mr. Russel Brines and
particularly to the conclusion that
“Moscow as the Chief potential armourer
can secure absolute obedience from New
Delhi by regulating the flow of arms to
the two belligerents™ ;

(b) the value of arms, including
plant and components for factories there-
of during the last twelve months from
Communist and Democratic countries
respectively ; and

(c) since India is better equipped to
produce its own arms, the reasons why
it does not press the United Nations to
place an embargo on all arms export as
that would be consistent with the basic
aim of the UN to outlaw war ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Govern-
ment have seen the publication referred
to.

(b) It it not in the public interest to
disclose the value of arms and equipment
imported during the last 12 months.
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(c) India has always supported and
will continue to support in the U. N,
any proposal contributing to disarma-
ment if it is non-discriminatory, and
would genuienely promote world peace
without  jeopardising our national
security.
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Tea industry in Tripura

7405. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
FOREIGN TRADE AND SUPPLY be
pleased to state ;

(a) whether a report of the survey
conducted by the Directorate of Industry
of the Government of Tripura has
enumerated the difficulties faced by the
‘Tea industry in Tripura ;

(b) if so, the main revelations of the
survey ;
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(c) the steps taken by the Central/
State Government to help the industry
out of its difficulties ; and

(d) the quantum of tea production in
Tripura in the years 1967-68 and 1968-69
and the targets as fixed under Tripura’s
Fourth Five Year plan ;

THE DEPUTY MINISTER IN THE ,
MIN]STRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Government of
India have no information about this
report.

(b) and (c). Do not arise.

(d) production af tea in Tripura in
1967-68 is 2.53 million Kgs. The figure of
production of 1968-69 is not available,
The target of production of tea proposed
for Tripura in the Fourth Five Year Plan
is 3 million Kilograms,

Handicrafts Industry in Tripura

7406. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of Foreign
Trade and Supply be pleased to state :

(a) the proposed out-lay for the
development of handicrafts industry in
Tripura to be incorporated and imple-
mented under the State’s Fourth Five
Year Plan ;

(b) whether the outlay has been
approved, and if not, the cut made the-
rein by Central Government ; and

(c) The other details .of the pro-
gramme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) An outlay of Rs.
7.94 lakhs for handicrafts industry was
proposed by the Tripura Administration
for the Fourth Five Year Plan.

(b) An outlay of Rs. 6.00 lakhs has
been approved by effecting a cut of Rs. 1.94
lakhs only. while making the. cut, the
Planning Commission pointed out that
capital expenditure i.c. building eic. should
be avoided.
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(c) The following schemes have been
proposed for the development of handicra-
fts during the Fourth Plan :—

(i) Extension of the existing Design
Centre, started during the Third Plan, to
expand its activities, to evolve designs for
various branches of the handicrafts ind-
ustry for distribution to the artisans ;

*(ii) Handicralts Production Centre orig-
inally run departmentally is also proposed
to be expanded further during the Fourth
plan period by appointing more supervi-
sory staff and skilled workers ;

(ili) To improve quality and to in-
crease quantity of production of handicrafts
goods by providing improved tools and
equipment to artisans at subsidised rates ;

(iv) Training programmes for artisams:-

(a) S=lected trainees to be sent outside
Tripura in the Training Institutions
run by the all India Handicrafts
Board and other Stale Govern-
ments ;

(b) Payment of travelling allowances
and D.A. to the trainees during the
training period ;

{c) On return from training they will
either be absorbed in the depart-
mentally run production centres or
they will be supplied improved
equipment at subsidised rates to
start their own production pro-
gramme ;

(v) Setting up a Museum of Crafts
during the Fourth Plan period.

Textile Mills in Coimbatore

7407. SHRI S. KUNDU : Will the
Minister of FOREIGN TRADE AND
SUPPLY be plcased to state :

(a) whether many textile mills in
Coimbatore are closed for some time ;

(b) if so, the number of mills closed
and the reasons therefor ;

(c) whether any Committee was set
up to go into all sspects of the closure of
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textile mills at Coimbatore and if so,
whether it has submitted the report ; and

(d) what steps are being taken to
open these closed mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

(a) 18 cotton textile mills were lying
closed as at the end of February, 1969 in
Coimbatore due to financial difficulties.
uneconomic working accumulation of
stocks and strike by workers.

(c) and (d). Investigation Commitiees
under Industries (Development and
Regulation) Act. have be=en appointed to
enquire into the affairs of 13 mills in
Coimbatore. out of which reports in
respect of 9 mills have bzen received and
are under examination. One mill has been
ordered to bs wound up by the Madras
High Court. The case of the remaining
four mills are under consideration in
consultation with the State Government,

Air Force Officers Stationed in Delhi

7408. SHRI S. M. KRISHNA : Will
the minister of DEFENCE be pleased to
state : !

(a) the number of Officers stationed
in Delhi area belonging to Air Force ;

(b) the period for which they .are
stationed in Delhi Area :

. (c) their total period of stay in
Delhi ;

(d) whether they have excceded their
period of stay in an area ; and

(e) if so, what are the particular
reasons for their continued stay in
Delhi 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) 865.

(b) For less than 5 years ... 837
For more than 5 years . 28

(c) For less than 5 yesrs e 722
For more than § years e 143
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(d) and (e). Tenures are laid down on
the basis of appointments and are not
related to areasflocations. Exception is,
however, made in the case of stations and
units where normal housing facilities are
not available. These stations/units are
largely in field service areas where the
personnel have to live under operations.

Normal tenure of an officer for each
appointment is for a period of three years
extendable by a year or two. In certain
cases where an officer has been trained
for a specific job, he may be kept longer
in a particular appointment so that the
service can avail itsell of maximum be-
nefit from his training and experience.

Import of Rigs

7409. SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI NATHU RAM AHIRWAR :

Will the Minisster of FOREIGN
TRADE AND SUPPLY be pleased to
state

(a) whether it is a fact that the States
are compelled to buy indigenous rigs
before importing foreign rigs ;

(b) if so, the details of the terms ;

(¢) whether the so-called indigenous
rig manufacturers also want foreign
exchange for manufacturing their rigs ;
and

(d) if so, the value thercof and why
these are called indigenously manufactured
rigs 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). For every
drilling rig for which an import licence is
issued to the State Governments they
are required to place an order for an
indigenous drilling rig to ensure utilisation
of indigenous capacity.

(c) and (d). There is a small percen-
tage of import content in the indigenous
drilling rigs which is being progressively
reduced.
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Since the import content is only a
minor constitutent of these rigs, they are
justifiablv called indigenously manufactu-
red rigs.

Ban on production of coloured cloth
by Powerlooms

.
-

7410. SHRI Z. M. KAHANDOLE :
Will the Minister of FOREIGN TRADE ¢
AND SUPPLY be pleased to state :

(a) whether it is a fact that the
Textile Commissioner has issued orders
banning the production of colour cloth by
the powerlooms ;

(b) if so, whether the production by
handloom alone cannot meet the national
requirement of coloured cloth ;

(c) whether handlooms both in private
and cooperative sectors can  Produce only
160 crore yards of cloth per year ;

(d) whether this ban will cause
unemployment in a religious minority
owing and operating a good number of
powerlooms ;

(¢) whether Goverament are aware
that this order will cause unemployment
in the powerloom centres like Malegaon,
Yeda, Dhulia and Sangamner in Maharash-
tra, Barhampur and Jabalpur in Madhya
Pradesh and slso is likely to create tension
there ; and

() if so, the reasons for not imple-
menting the recommendations of the
Ashoka Mchta and Kanungo Powerloom
Enquiry Committees such as raising the
Capital investment in the sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No Sir. The orders
ban production of coloured sarees only by
powerlooms.

(b) Does not arise.

() No, Sir. Production of handlooms
is estimated at 210 crore metres.
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(d) and (¢). No, Sir. Powerlooms which
are producing coloured sarces can swilch
over to production of other warieties of
cloth. It has also been ensured that in
accordance with the recommendations of
the Asoka Mehta Committee, the restri-
ction on production of coloured sarees is
being brought about gradually within a
period of three years.

*  (f) As recommended by the Kanungo
Committee, which submitt ed its report in
1954, action was taken to facilitate
conversion of handlooms into powerlcoms
by stages. The recommendations of the
Asoka Mehta Committee relating to the
capital investment required in the power-
loom sector have been accetped by the
Central Government and are being imple.
meated by the State Governments.

Indians in Communist China
7411, SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that there are
Indians in Communist China at present ;

(b) if so, their number ; and

(c) how many of them are working
for the Chinese Government and other
foreign Governments scparately, and in
what jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(a) There are 41 Indian adults and 19
children in Indian Embassy in Peking. In
additon, there are 4 Indian nationals at
present in China, and Chinese wives
of two of them holding Indian passpo-
rts.

(o) None of them is working for

Chinese Government, or any other for-
eign Government.

Progress Made In Atomic Work In 1968
7412. SHRI SHIVA CHANDRA JHA :

Will the PRIME MINISTER be pleased
10 state :
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(a) whether it is a fact that India
has made specific progress in atomic work
in 1968 vis-a-vis 1967 ;

(b) if so, the details thereof both from
civil and defence points of view ; and

(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
MATI INDIRA GANDHI) : (a) Yes, Sir.

(b) The Annual Report on the prog-
ress of work in the Department of Atomic
Energy for the year 1968-69 has recently
been circulated and copies are placed in
the Library.

(¢) Does not arise,

Imports by Countries with which rupes
payment arrangement exists
7413. SHRI MANGALATHUMA-
DAM :  Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
State @

(a) whether a realistic assesiment
of the import requirement of various
forcign countries with whom we have
Rupee Payment arrangements has been
made; and

(b) if so, the outcome thereof ; and if
not, when the assessment will be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). Periodi-
cal trade talks with countries with whom
India has rupee payment arrangements,
provide an opporiunity to assess import
requirements of the countries concerned
in the context of India’s export possibili-
ties to them.

Import of Fertilisers from U. S. S. R.

7414. SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU ;

Will the Minister of FOREIGN TRA-
DE AND SUPPLY be pleased to state :
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(a) whether it is a fact that an agree-
ment has been signed beween India and
Russia for the supply of Soviet Fertiliser
to India;

(b) if so, the main features of this
agreement; and

(c) the total value of fertilizer to be
supplied by U, S. S. R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir. Ferti-
lisers have been included in the list of
goods that U.S.S. R. has agreed to
supply to India during 1969,

(b) Under the above arrangement,
the State Trading Corporation of India
Ltd. bave concluded on S5th April, 1969,
a contract with M/s Soyuzpromexport,
Moscow for purchase of 190,000 tonnes of
Ammonium Sulphate and 60,000 tonnes
of Urea during 1969-70; payments for
which would be made in Indian rupees
in accordance with the bilateral Trade &
Payment Agreement dated 10-6-1963.
Supplies against this contract will comme-
oce in June, 1969 and would be comple-
ted by March, 1970.

Negotiations for supply of 30,000 to-
nnes of Muriat of Potash are in pro-
gress.

(¢) The total wvalue of fertilizeris
likely to be around Rs. 11 crores.

First Indian-built Aveat Tanker

7415. SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of DEFENCE be
pleased to state :

(aj whether it is a fact that the first
Indian built Aveat tanker constructed by
the Mazagon Dock limited has been laun-
ched;

(b) if so, the total expenditure invo-
Ived; and
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(c) how far it will be useful to the
navy for defence purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.
N. MISHRA) : (a) Yes, Sir. The
AVCAT Tanker being built for the first
time in India at Mazagon Dock Ltd,,
Bombay, was launched on S5th April
1969,

(b) The cost of the AVCAT Tanker
is expected to be Rs. 30.11 lakhs appro-
ximately.

(c) The AVCAT Tanker will consi-
derably increase the case of operation of
the Aircraft Carrier by being able to pro-
vide fuel for the aircraft in any harbour
in India.

Problem of Indians liviog in Foreign
Countries

7416. SHRICHENGALRAYA NAIDU :
SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI K. P. SINGH DEO :

Will the Minister of EXTENAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the pro-
blem of five million persons of Indian
Origin who live in different countries of
Asia and Africa was discussed and a four-
day Seminar in New Delhi in April, 1969;

(b) if so, what were the suggestions
made at the Seminar;

(c) whether Government of India
have examined those suggestions; and .

(d) il so, their reaction in this re-
gard 7

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : {a)
Yes, Sir.

(b) Government is awaiting the
official record of the Seminar from the
Organisers.
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(c) and (d). It is the intention of
the Government to give serious considera-
tion to all the suggestions put forward.

Supply of Sub-Standard Soap Bars
to Ordnance Depot

7417. SHRI V. NARASIMHA RAO :
Will the Minister of DEFENCE be plea-
sed to state :

(a)  whether Government bave incu-
rred @ loss of Rs. 6.59 lakhs on account
of sub-standard soap bars supplied to an
ordnance depot by a private firm; and

(I:) if so, the action being taken
against the officials responsible for this
deal ?

THE MINISTER OF STATE N
THE MINISTRY OF DEFEMNCE (SHRI
L. N. MISHRA) : (a) Itis a fact that
Government have incurred a loss on acco-
unt of sub-standard soap bars supplied to
an Ordnance Depot by a private firm.
The exact loss is yet to be calculated.

(b) The matter ‘is under investigation
by the Special Police Establishment who
have registered a Preliminary Enquiry on
24-10-1968 against the officials responsible
for inspection/acceptance as well as the

supplying firm. Outcome thereof is
awaited.

Indian Girl’s entry into Eogland

7418. SHRI MUHAMMAD SHE-
RIFF : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether any Indian girl was
prevented entry into England by Immi-
gration Officers in London in March,
1969; .

(b) il so, the reasons for the preven-
tion;

(c) whether any investigation was
made in the matter; and

(d) if so, the details thereol ?
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THE DEPUTY MINISTER IN' THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (d). A marricd Indian girl who arri-
ved at the London airport on March 8,
1969, to join her husband was detaimed
for about 11 days at the airport and in
a nearby hotel for enquiry. Differing
and sometimes contradictory details had
been given by her and her husband
to the British Immigration authorities.
She was subsequently permitted to remain
in the U, K. by the British authorities on
the intervention of our High Commission
in London and the Joint Council for the
welfare of Immigrants and on her boma-
fides being established.

Anti Indian Demonstration at Patan on
17th March, 1969

7419. SHRI MUHAMMAD SHE-
RIFF :- Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether anti-Indian demonstra-
tion was held at Patna, a small town
near Kathmandu on the 17th March,
1969;

(b) whether Government have recei-
ved any report in this connection from the
Indian High Commission;

(¢) if so, the text of the communi-
cation; and

(d) the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (d). Minor demostrations at Patoa
reported on 8th and 17th March involved
only a handful of persons. The Govern-
ment of India were informed that the
Prime Minister of Nepal replying to a
question in the Nepalese Rashtriya Pan-
chayat on the subject had stated that only
a small pumber of persons was involved
and that the Government of Nepal had
taken all necessary measures to main
law and order and prevent undesirable -
cideats. In view of this statemenl.‘.ﬂp
further action was considered necessary,
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Chance of Promotion for Graduate Engi-
neers in M. E. S.

7422, SHRI M. L. SONDHI :
SHRI S. D. SOMASUNDARAM :

Will  the Minister
be pleased to state:

of DEFENCE

(a) whether it is a fact that more
than 500 graduate Engineers who oomplc-'
ted more than five years service in M. E.
S. as Suprintendent. (Bldgs. and Roads)
Electrical and Mechanical Grade I. have
no chances of promotion in their service
career ;

(b) whether Government have recei-
ved any representations from these emplo-
yees in respect of their grievances ; and

(c) if so, the steps taken to redress
their grievances ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The
number of graduate Engineers who have
completed more than 5 year's service in
MES as Superintendent ( Bldgs. and
Roads) Electrical and Mechanical Grade
I is 434, It is not correct to say that they
have no chances of promotion in their
service career,

(b) Yes. Sir.

(¢) Recently, the following steps have
been taken to further improve their pro-
motion prospects :

(i) The percentage of the vacancies
in the grade of assistant Executive
Engineer filled by promeotion from
Supdt. Grade I. which was pre-
viously 10%, has now been raised
to 259%,; and

(ii) Graduate Engineers with five years
regular service in the grade of
Supdt, Grade 1 have been made
eligible for promotion to the grade
of Assistant Executive Engineer.

Sale of Cars to persons in Maharastra

7423. SHRI JUGAL MONDAL :
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Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the names of the persons in
Mabarastra who have purchased imported
cars since the Ist April] 1967, the pur-
poses for which the cars were purchased
and the price paid for cach car ; and

(b) whether any attempt was made to
know if the said cars were being used for
the purpose for which they were pur-
chased ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). The in-
formation is being collccted and will be
laid on the Table of the House.

Noo-Officials Accompanying P. M. On
Foreign Tours

7424, SHRI KANWAR LAL GU-
PTA : Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
5747 on the 9th April, 1969 and state :

(a) the names of such persons we are
not regular Government employees who
accompanied the Prime Minister during
her foreign tours during the last three
years ;

(b) the specific purpore and duties
for which each of them was asked to
accompany her ; and

(c) the total amount spent on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (c). The requisitc information is
furnished in the statement laid on the
Table of the House. [Placed in Library.
See No. LT—858 [69)
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Export of Leopard Skins

7426. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it has been decided to
issue licences for the export of leopard
skins which are banned for export in the
interest of preservalion of wild life in
the country ;

(b) if so, the number of skins allowed
and the names of parties to whom the
licences have been issued ; and

(c) whether the licences are being
issued in contravention of the policy as
stated in the Hand Book of Export
Trade control, and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) and (b). No, Sir.
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‘Only the pre-ban commitments have been
allo ed to be honoured where irrevocable
commitment had been made by the
exporters with the foreign buyers before
ths imposition of the ban in accordance
with the export trade control procedure.

(¢) No. Sir.

Pillai Commitiee Report on Indian
Information Officers Etc.

7427. SHRI S. KUNDU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether the recommendations of
the N. R, Pillai Committee in respect of
Services of Indian Information Officers
and Public Relation Officers have been
examined ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The IFS Committee recommended
that such [ISI officers as are found suita-
ble should be taken into the IFS and
the rest given the option of being absor-
bed in the appropriate grades of the
1FS (B). The relevant statutory rules
have been amended and steps are being
taken to finalize the appointment of eli-
gible and suitable officers to the IFS.
The question of giving the remaining ISI
officers the option of absorption into the
IFS (B) is also under consideration,

12,00 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE.

KASHMIR BY-ELECTIONS
MR. SPEAKER : Shri Nath Pai.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : | am constrained to rise
on a point of order. 1 am sorry that you
bhave permitted Mr. MNath Pai to call
attention to this. I feel that basically the
rules of procedure in this House do not
permit this kind of a thing to come up,
particularly when there are certain other
points of propriety also involved. Itisa
matter of common knowledge that questio-

ns asked in the House should not relate
to matters which are not primarily the
concern of the Government of India. I
know that in regard to elections, there is
concurrent jurisdiction, States as well as
well as the Centre. According to our
Constitution this country is a Union of
States, Jammu,and Kashmir is a State
with a particular‘status added in the bar-
gain and we are operating at a period of
time when the relationship between the

_Centre and the States is being discussed

in a very sensetive atmosphere, It is exa-
ctly the reason why 1 feel that if any
questioning in the House, particularly of
the sort to which we are getting accusto-
med—I am sorry to have to say that I
am almost bewildered and sometimes
unhappy at the way things take place—
and answering on a sedsitive matter rela-
ting to a particularly sensitive State in
our country is allowed to go on, not oaly
the spirit of the rules is to a certain ex-
tent violated but also proprieties deman-
ded by the political exigencies of today
are also likely to be disregarded. That is
why I beg of you to consider this matter
once over and give your ruling,

MR. SPEAKER : We have been
discussing this for so long.
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SHRI H. N. MUKERIJEE : Il you
permit me to add to my statement ia view
of what has becn said just pow, it is
exactly because the Election Commission
according to my fricods here appears to
be in touch with this matter and also
exectly because it will alter proper investi-
gations give a report to the Government
which would be availabls to th: country
and for discussion in Parliament, exactly
becacause the whole quetion is still pen-
ding I say that waters should not be
muddled by the kind of proceedings to
which we are getting accustomed from
day to day in the House.

MR. SPEAKER : No further discus-
siop is necessary as I am clear in my
mind on this point. T do not want any
enlightenment on this from other hon.
Members and I am to the point raised by
Hiren Babu. We have been discussing it
in this House a number of times. What
Prof. Mukerjee said just now that it was
distressing, etc. everybody knows ; we
know the kind of things that are alleged
here and are discussed also. That is a
general question. Perhaps 1 shall request
him to come to my Chamber ; I shall be
enlightened by Prof. Mukerjee ; I want to
correct the procedure if anything is wrong.
But he refers to the general question. We
have been discussing the question of the
eléctions in this house. Even Kashmir
elcctions were discussed on the floor of
the House, It has come in the agenda afier
it had been admitted. The Minister will
answer it. For the future, if anything elsc
is there, I should like to be enlightened ;
there is no doubt about it ; I should like
to learn from the Leaders who can meet
me in my Chamber and say what to admit
and what not to admit. Now that it has
been admitted. Mr. Nath Pai will ask the
Minister and the hon. Minister will reply;
Mr. Limaye says he would like his name
to be added ! but it came today.

Kashmir Bye-elections 150
(C. 4)
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SHRI INDER J. MALHOTRA
(Jammu) : I have no objection if the role
of the Election Commission or other
things are discussed in this House, But it
refers to the use of the official machinery
by the Kashmir Government. How can
that be raised ? What is the proof ?

MR. SPEAKER : Leave it to the
Minister to deny that,

SHRI NATH PAI : (Rajapur) Mr.
Speaker, when your are pleased to cajl
Mr. Mukerjee for your enlightemeat in your
Chamber, please do not foreget me ; 1
do not want to be deprived of the bene-
fit of that enlightenment.

MR. SPEAKER : I say—leaders of
all Parties—not only Mr. Mukerjee.

SHRI NATH PAI : I call the atten-
tion of the Minister of Law and Social
Welfare to the following matter of urgent
public importance and I request that he
may make a statement thereon :

“Reported use of official machinery
by the Kashmir Government in the
forthcoming bye-elections in Kash-
mir, in the interest of the Congress
candidates."

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOV[ND{

MENON) : Mr. Speaker, Sir, Apart from
telegram received by the Election| Com-
mission from Shri Shamlal Saraf, ir=
man, National Conference, no complaint
has been received regarding the use of
the governmental machinery for the
benefit of the Congress candidates in ths
ensuing bye-election in the Kashmir
valley. No concrete or specific instances
have be#n given in the telegram which is
of a general nature.
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[Shri Govinda Menon]

The Chief Election Commissioner
has already spoken over the phone to the
Chief Secretary to the Government of
J. &. K. and has requested him to look
into the complaint. The Chief Electoral
Officer of J. & K. also has been requested
to inquire into the complaint and send a
report thereon. The Chief Election Com-
missioner has also impressed upon the
Chief Secretary that he should see that
no governmental machinery s utilised in
any shape or from in favour of any can-
didate. One senior officer of the Com-
mission is also proceeding to Srinagar
today and he will remain there till the
bye-elections are over. It has also been
impressed upon all the clections officers
concerned in the bye-elections through the
Chief Electoral Officer of the State that they
should observe the strictest non-partisan
attitute in the bye-clections ; and that othe-
rwise a very serious view will be taken and
any delinguent officer severely dealt with.

SHRI NATH PAI : Normally call-
attention takes about hall an hour. Since
1am the only one. [ shall utilise only
half that time. T welcome the last part of
the statement where the Minister categori-
cally assures this House ®

*...and that otherwise a very serious
view will be taken and any delinquent
officer severely dealt with.”

Before 1 ask a question, let me point
out what is the complaint in this telegram
and what are the contradictions in his
own statement. Shri Shamlal Saral was
a distinguished Member of this House
and a distinguished Minister of the Kash-
mir Ministry for a very long time. In his
cable to me he says among other things :

“Bye-election poling dates 25th, 26th
and 29th April/stop, Government ma-
chinery freely pressed into electionee-
ring campaign in favour of the ruling
party candidaies 'stop, transport and
other departmental wehicles being
openly used for electioneering purpo-
ser/stop/Government Information
Department and FSO given charge of
publicity and propagandastop/officers
and officials transferred and removed
to suit the choice of the Congress
Party candidates/stop.”

“Money being distributed, Consiruc-
tion contractors contracts allotted to
win voters and all sorts of promises
made by Gowvernment agencies and
Ministers to secure support for Gov-
crnment party candidates, Kindly
move in the matter,”

SOME HON, MEMBERS : Shame,
shame !

SHRI NATH PAIl : The Minister
first says, there is a contradiction here he
says, there is no complaint and then he
says, there is no concrete case. When they
koow the practice is so universal, where
is the question of giving any concrete
example ? In all the four bye-elections, it
is the basic pattern, The important thing
to be bornz in mind is, as the House is
familiar with the facts, how the same
clections were rigged completely deflying
the sanctity of the Indian Constitution
in 1967 by the present Government in
Kashmir.

SHRI INDER J. MALHOTRA :
I take very strong exception to this, If
the elections have been rigged in Jammu
and Kashmir, the clections have been
rigged all over the country. (Interruption)

SHRI NATH PAI : 22 candidates out
of 42 canaidates in the Valley were rejected
on the flimsiest grounds. The present elec-
tions have been caused because the High
Court in Kashmir has invalidated those
elections because they were rigged and,
once again, we find, all those mal-practices
are being resorted to. We are familiar with
the pattern. Why have the bye-clections
become necessary in Kashmir 7 It s
because the last elections were vitiated by
this practice being resorted to by them.

What is the Minister saying 7 Whom
is he going to ask to take interest and
look into these things ? It is the Chief
Secretary (o the Government of Jammu
and Kashmir. 1 do not have to dilate
upon this point. This is the authority to
be depended upon. The Prime Minister
here should take some interest. What-
ever her personal relationship with the
Chief Minister of Kashmir, howsoever
highly she may be thinking of him—we
have got some regard for him ; parsonally
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he may be innocent—but the fact remains
there. What is on trial is not the fortu-
nes of the Congress Party. We know they
are in doldrums. What is more important
is this, Let not the interest of the party
prevail against the interest of India.
When the Kashmiri people chose to
accede to India, it was because India was
a democracy. If elections are not be free
and fair in Kashmir, what is it that we
are going to offer 7 Today, if in some
sections of the Kashmiri people—1 have
mentioned it again and again—there is
a kind of frustration and resentment, it is
not against India. It is against this kind
of practices that they resent because they
are never allowed to enjoy the common
heritage of fellow Indians.

Once again, this Government is going
to commit the same mistake. The Kash-
miri people, like the rest of India, must
be given the same right, the same privi-
leges and the same freedom to elect their
Government, including the possibility of
changing the Government, If the Kash-
miri people realise that they can change
an unwanted Government, no Pakistani
pressure, no insinuation, can ever make
a dent on their thinking about the acces-
sion to India.

The hon. Minister has given an assu-
rance that the Chief Secretary has been
asked to look into it. Why dozs he not
prevail upon the Chief Election Commis-
sioner to be present in Kashmir 7 It is
not enough to say that a senior officer is
going therc. I do not know what is senio-
rity here. These are very vague terms. A
Section Officer is very often a senior
officer. I do not know how senior he is,
whether he relers to the status or the age
of the officer. He may bea man approach-
ing retirement and, therefore, senior. I
want that the Chiefl Election Commissioner
himself or somebody of that status should
be there. Further, it is no use locking the
stable after the horse has bolted away ;
it is no use taking care after th: mal-
practices, aftes such practices, are resor-
ted to. These complaiots should be en-
quired into i diately and an
given to the electors that the elections
will be fair as they are entitled to.

SHRI GOVINDA MENON: A
senior officer is not an old man as has

been said. One of the Secretaries of the
Election Commission, Mr. Rajgopalan,
is going there to study the matter. After
all, a telegram received is only an alle-
gation. He has been asked to look into
the matter and see that these things do
not take place.

SHRI NATH PAI : Why not the
Chief Election Commissioner 7  Since
there is a history bzhind it, because 22
elections were rigged and you know
how the High Court has said about
it—I do not want to repeat it—let the
Chiel Election Commissioner go there.
In the light of the serious allegations in the
light of the fact that it is India that is
on trial and the whole world sees what is
happening in the Valley, why mnot
presuade the Election Commissioner to
go and iospire confidence ? What will
be lost ?

SHRI GOVINDA MENON : The
Chiel  Electi C issis who is
responsible for the conduct of elections
has selected one of his senior-most office-
rs to go there. It is not for me to direct
th: Chief Election Commissioner.

SHRI NATH PAI : 1 said, ‘convey’ ;
did not say ‘direct’.

12,15} hrs.

PAPER LAID ON THE TABLE
COAL MINES (AMENDMENT)
REGULATIONS 1969

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND  REHABILITATION
(SHRI BHAGWAT JHA AZAD) : 1 beg
to lay on th: Table a copy of the
Coal Mines (Amendment) Regulations
1969, published in Notification No. G.S.R
945 (English version) and G.S.R. 946
(Hindi version) in Gazette of India dated
the 12th April, 1969, under sub-section
(7) of section 59 of the Mines Act, 1952.
[Placed in Liberary. See No. LT—859/69]

COMMITTEE ON PRIVATE MEMBER'S
BILLS AND RESOLUTIONS
(FORTY-EIGHT REPORT)

SHRI RAMAVATAR SHASTRI
(Patpa) : I present the Forty-cighth Rep-
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ort of the Committe on Private Member's
Bills and Resolutions,

12.16 hrs.
DEMANDS FOR GRANTS—-(Conrd.)

MINISTRY OF LABOUR, EMP-
LOYMENT AND REHABILI-
TATION —(Conrd.)

MR, SPEAKER : We have taken
25 minutes. Mr. Banerjee suggested
that we could extend the time. I can
extend by half an hour or a few minutes,
but not by one hour.

SHRI S. M. BANERIJEE (Kanpur) :
This is Labour, Employment and Rcha-
bilitation. We arc prepared to sit upto
7 P. M.  1sit daily upto 7 P. M. Let
the Minister reply tomorrow.

MR. SPEAKER : You suggested
that vesterday. But already some objec-
tions have come to me. Some hon.
members came to me and said that
already a number of Demands were
going to be guillotined and if the time
was extended, a few more Demands
would also have to be guillotined. When
there is objection from some me=mbers,
it is the Business Advisory Committee
that can extend it because they fixed the
time, I did not fix it. This time of
four hours has been fixed by the Busi-
ness Advisory Committee. If you want
extension, 1
Business Advisory Committee, but that
is not possible today. 1 can extend the
time by a few minutes or haif an hour.

SHRI 5. M. BANERIJEE : At least
one hour.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : At least one hour.

MR. SPEAKER : Mr. P. M. Mehta
was on his legs. He has taken seven
minutes.

SHRI S. M. BANERIJEE : Let the
Minister reply at 5 P. M.

MR. SPEAKER : We shall accept
Mr. Banerjee's suggestion. The Minister
will reply at 5 P. M,
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SHRI P. M. MEHTA (Bhavnagar) :
Yesterday 1 was speaking about port
and dock workers. 1 appreciate the
measures taken by the Ministry with a
view to giving benefits to the workers
who remain out of the purview of the
registered schemes. The Ministry has
published diffcrent  schemes recently.
in September, 1968 and January, 1969
Under these schemes, the dock workers
of Kandla Port and the dock workers
of Visakhapatnam will get the bensfit.
The chipping and painting workers also
will get the benefit under the different
schemes which have been published
recently. I would like to mention the
benefits which these workers will get. 1
think, by these schemes, nearly 7,000
workers will be covered. The registered
dock workers will now. have the ben:fit
of guarantezd minimum wage at least for
12 days in a month. Attendance allow-
ance at the rate of Re. 1 or Rs. 1,25 per
day will also be granted. They wiil also
get the holidays with pay. In a year
they will get 8 paid holidays. They will
also get Provident Fund and gratuity and
they will also get medical aid, housing
and some recreational facilities. Normally
under the un-registered and listing scheme
the workers are not entitled to the statu-
tory benefits and medical facilities, But
here under the Kandla unregistered
scheme and Visakhapatoam un-registered
scheme the workers will get the benefit
of all facilities, guaranteed minimum
wages, attendance allowance, c¢tc, Thus
1 think the Labour Ministry has given
a fair consideration to the problem of
the dock workers.

I would also like to deal with the
employees of the railways. They have
been given a procedure for the redressal
of their grievances. They have a perma-
n:nt negotiating machinery, but, Sir,
this machinery is not at all satisfactory,
It has its own shortcomings. One is
that the grievances of an individual
worker are not given place though they
are of a general nature and the represen-
tatives of the labour are not in a position
to put the grievances of the worker on
the agenda of the meeting. Secondly, false
notions and old conceptions of the emp-
loyer-employee relations on the part of
the Railway administration coms in the
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way. In appeals useually the higher
authorities support the contentions of
the officers and the worker scldom gets
justice. Justice is denied to them because
of the old procedural methods. I think
the Railways should now give up those
old procedural methods and should
accept the modern concept of industrial
relations and they should accept compul-
sory  arbitration or adjudication. 1
think it is high time for the Labour
Ministry to take up this matter. On
this front industrial peace is absolutely
necessary because it maintains the smooth
running of our economy also. Therefore,
I would invite the attention of the
Minister to this problem and I hope that
he would direct the Railway administra-
tion to follow the labour policy in proper
spirit and Gowvernment will give an
impartial machinery to the Railway
employees.

Now 1 take one problem of my
home town. It is regarding onsz textile
mill. Before a year or so the textile
mill, namely, the Mahalaxmi Mills Ltd.
was closed down. It was closed down
because of the mismanagement and mal-
administration on the part of the man-
agement. Nearly 2200 workers were
thrown out of employment. After
strenuous efforts the Commerce Minisiry
appointed an investigating Committec,
That Committee held that the Mahalaxmi
Mills Ltd. is an economically viable
unit. Recently the Commerce Minister
has referred this issue to the National
Textile Corporation. Menwhile, bscause
of the endeavours of the local INTUC
Union the mill has starled some process-
ing work under some scheme approved
by the high court. This mill has not
paid the provident fund dues. This mill
has not paid cven the wages earncd by
the workers.  So, it is wery nocessary,
it is absolutely essential, to watch the
functioning of the mills very closely. For
that T suggested that the Labour Ministry
should ask the concermed Ministry to
appoint a director on the Board of
Directors of the mills on behalf of the
Government to safeguard the interests
of the workers.

There is another small point, but it is
of vital point ; this is of vital importance
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to the displaced p=rsons. This is regarding
the allotment of properties to the displa-
ced persons living in camps, called Tabela
camps in Bhavnagar, which is my consti-
tuency. This question is hanging fire for the
last so many years. It is tangled in the
matter of some valuation only. I would
appeal to the Minister that the Ministry
may take up this matter without any
further delay and take a human aproach
and gen:rous attitude to solve the
problems of these displaced persons. [
am sure the Minister will take the
necessary action.

With these words,
Demands.

1 support the

st geR W wBAW  (SWA)
AT AEq| WG, 97 qAHG AT
atit &1 & awdT F397 § AR T T
fawg <7 awg & g FT AW
Fg fawrg araf €1 o FiwTr Srgar
g1 A FAT, HW FEAR FIAA
safasl & sy & A7 3 dx afs =rf
TAFT gEINT FIav g, afx g A
F #1E qifas 7ff qgarar g @ A
Z0T FT WU AT 1 TH AW F wRT
A3 GFIL F1 w2Zd qued & g g,
afer g7 g@ & 19 FAT qEAT @
fr feeeft & qr AT T10 FT AN
TMEE, 8 BT & T H mEr oY
FAAT & —4g WIEr WET ® R
gragi e FAA Ad g, feAY
sERF AL fAmmagi g & za &
$g IATEI AITHY T |

T7 W OF & gfaw g §Y
4t | # 18 I S A AW FgA ¥
fag fac g —a12 ®fag &7 g@
drargzi F= A 43 gu & § ar
gl #1 wregar woF 7w g, o A
T @ET § 44T 4789 9% a%9 ¢ |
agl #1 A A9gR FEA , ¥ T TR
& @ ayay 73F TR R §
fF g 9@ § oF-37 e gv §,
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[ = g% ¥z FgAa |

afz se fagen Fomrd frre 52 3]
A s qgA g s wrd e dar
78 far o7 fF gtor A ot @
T3 FT A 7Y fi—AlEw agt o oft
a% amrarfas ag anE af g A
70 EWTT &Y STATET T TEL F—ATHA
qrarfedr agt o Ad AR &
TER | AW gRE ¥ awi T 14
Sar § W T SRy I # 25
T H FAFT 30 AT HITH FIH
& 1 afz wrf wagx et am w
AFT AT & &Y HET A1gA FT A5 4
Fgar gran § fe &% frgdr ad 6 wr=-
fogi &Y M ¥ sEAT fem a1, W
TG TN A1 WITHT A AL H KA
gy ot 2 § AR e d
fr 7gt a0 § fan
dart ad 21

u% a¥ @ ¥ ww g qw@ry
fe AT §F gHE @I ¥ 0
guraTT ggt & fRET gWT 97 ¥
€l wmw, #ifE 3% faars &1 o
1T A8 THAT & | TF TAGIC WG
¥ o 3% faatrs qT | g, ITWr
ot wan faan, fozar s agi & war
fear | oF A FE TR AT O §
6 wmafagl &1 g & arw AN
W"aﬁﬁWﬁTrﬂﬁgl Ef‘:rq:r 13
a7t farwz gd 1 I o @
vt sfian § s Wiz ¥
s fF A AT Aqd a@ & anar-
A A g, wa ww Ay A AT
fay, wagR gwe mwr drg s
FIAT & GO0 1 AAFTZ F Awgd
w19y afq ) dfer R fpa &
o S W ar g
A TP/ T wexx @17 aAfeai H 7 D
safeal #1 Afem T AR A g
warAt o= foar mar 1 8@ gFTCET

T A A @I K FT W@
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g fs gart qgadt wmgm awa @
wrfag & a8 ot 58 amw ¥ §g
AE FLERT § 1

oeqy AEEd, g W H Fraan
o aga wn vaw § fred we
aga T@ ATAT A AN FH FE )
e @y A ¥ wog )
uw o @ fE wogdl #Y wesTd
FTT § ) M@ AqIY 2T F Frgen
AT ®1 A9 F1 FOATE FY AT
afe 34 qogd F " A AT Y A
7@ fararas 81 97 wogdl g
é aAerrg Wt A et g0 A
Forge M@ ¥ I §, G A FH
@ § ¥feT 37 dur AEg W
o & famar 3 1 @ woEgd A1 S
Al ¥ #fedl 9 acg ¥ w0 § waw
STAT § | SAEY AAIT AT H 9O A
faar arar § 1 Ay qEd 9T FETEAi
ot aFt & ot &1 AR foo argfew
®C ¥ WA a9aT & | IAR A AV
fear s @ ag & 5o aERa w AW
FETIRAE | WA AREw ¥ g
At g A v A @ gwa g K
g T Aagl F ¥ F omr § AR
AT AT &TAT R | WL IR AR
A sy fis arferaiz &1 fFaT ey 1
w8, N TR N T A Aoy
wfa adf &1 & gaar g fs 3 o
¥ ®Yar g frar § fe s &0 &
|ATA T@T ATaT &1 & I WE w1 oA
AVY AFC AT § | WAY S IF Wi
# fadrawi & grooiw w7 F fF
Far afear frew #19g mar § ) 4T
zar A g Tfgd | ST A S
/1 9 @Y ot IR FE 9@ A
AN A Y1 X uwy afE &
#1§ fazd) 7Y 71 9%y M T TH
afae ¥ o1 § 399 fam awy &)
fasgw $fcai ¥ awm T Yy T {0
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% srgr e STt @@ T A gaTa
o |

rridqE AT F A § Iy
w1 AR 2 Wl
aga T A YT XA H wOH FH
R WR AW §WIX &
SOW g TN @I & IJOn g
a1 gl JWME IAH FgAA AET
¥ &7 § FG F@ O I qga a9
arerz & Aoge @ & 1§ mit e
dre &7 a7 g1 famw 5 os dg-
I Fg1 F0GT & | 79 &9 &1 fawiw
FC { Aog 7 WOAT TEHAT qg4T |
agi €21 1 g7 ¥ Wk ¥z § A9
T & wwAr gt S . qegRt A
"ot st & 15-20 @ e fraka
¥ = few, 99 wegdl A1 Wi fer-
a3 fear s Wr e, S99 WwEr o
W g A ar &g &
qgat g e b =i femr smwr
forglt ot Tt = A g, IR
o1 T ¥4 A S 7 W I
A TGP AT
i o @ &7 S A
F@EET Nt e O a1 ®WE )
¥ AogT Agr W07 § AfE afeww £
aug ¥ vt qrd gwafa oifeem &
gze fgrqgeam o ¥ SR agt =
ag =wu1 fEar | dfew w9t gt
FMEm @i

T g H FewrIen #Y A4 feafa
& 1 gart agt Fraw e g @ o
Mfew art qwd §1 7€ § 5 gfomt
X wifexifaa v a8 gerar smam
ITH FT &, AT TEOT F W=
Tga T AT A AP A gErEr W
T & 1 wga A A el oo o
1 o9 oqm aw & afrw &)
97 & 3@ =% gwrew £ FOv SF 7
AT a1 ¥k wArew @ Mg FfE=
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goi & 59 sy § FE warg
T WA & A DT E, 9w gR
& =g ¢, & Sl e aan § afe
T R O A TA @I |
UF gt ATgT w1 Y9, TF WO
grga F1 ¥ 8, fawd sTOw W
# oY &9 @ § g TIfgy Ag TE)
& o @ &1 foget A @ At ax
TR RgaasHd ffw
farwmr & weet 50 sfawa & 2edy
g gaifs @are ¥ ggem A
farar mar & 1 IR TR ATEE SO AT
§ o grit aRE ow AW
& &% QT & & ) ot aT A F ST
g fs 50 sfama ¥ & gg s # e
oy AT @ 20 wfgw aF, AfFTr @A ¥
& &% 7gY TANT—HTE qIETE F AW
= Tt far smAr fge

whE @ wagFEn § fr
mgawr fagw g g & f5 oF
aEaT T g & wfew fdt org o
T8 @ afeT Tvewrog § oY wroR
% srfea< § A9 olw @9 & o
afes @ A § 1 I " A ™
FFTATE 99 W@ &, ¥ 99 gAuEy
FIWE STHIIATAF 99 QT 2
fora® sTC@ AT MoEET T R E )
9 v ¥ agh 9¢ AEie At e
& 1 gt o wogd 1 mfade s ¥
oY qaT o & wER ¥ A wwe
& s wrawE I 9Tt s
gt 7gY faerar @ 1 & s wrgeT g
fe swwr | v @ ? w9 gEwy
& FT |

o 3w F WA A qILT AW
& g ¥wer Iumr #) feafs dw
g g | T T oY AW F AW
o A ¥ card AfeT IR am
WY Hwoae Al W@ E
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[ =t ggw == sga ]
oy wgm agar g 5 om o
T ATy A 9o @ §, G
Jat & wEd-wed 20-25 @ g AU
& 97% W= T F AT A AW
& forgiy fr woeft sramt & 20-25 arer
IH IU 9 ArgER 51 @ §—ag
T A T E A= O F—a we-
FIT IT AUGY F AT TEAT 2 AR
I gl ® W I@W F @i
Hifey &2 | o wogT qg HA fE g
W @l §, wd s ¥ gma N
fermm g @l for ¥ few womwc &
FQN BT W TUWT F T Y FIAT |

TS I H T JAGL FTH FQ
§ 9% @A 91 aegr A€ @OT §)
wfaFia &7 & § wuge = afedi
# <@ o § gl X FY G¥7 90 9=
TGHL T ghaT § | IEH fF
€ saveTaT g # aferat @ €
g w Fr e g fe 3w H
A SFANT & o F gl A F=-
ftor g€ oY 1 F & AR oA
ST T ITEQ FTAEAT | oagt
93 T TT T Areraw far m@n av
fr 7 <t SRR a9 @ § AN Al
¥ S dY, arg ar T g # Ana
ot &, 9 ag ard avw fead &
w9 qogddl ¥ FgA dm@e @ I
AEM] T TEI AAGA F & AW F
faar oTET | 9 FEE ¥
FCHITHT GO TG | WIS S0
gui5-20 = § Ag §, wogd A
fFoq & ®TH @d v gEr @
¢ &< 97 7T B 7R & A FH
o fgafeage 87 @ s &
qT ¥ TR F T FA AT w
orTaT § 6 T §OT FT E9E § 6K
Iq TR GET T Ferar Fgr omar g
fr¥z sT o= g1 S & I9FC
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1§ faada 7gi &Y a1 @r & | § g
& srgT a1 g R wm avaew ¥ 9w
& g foafa fear amd o

T §TY € ara g Iy wE f
fos wror ¥w ¥ 19 faemat ) goae #
1Y Fagd ¥ wrr foran, W fedY A
g foan, &fm g & 97w gfa-
T %Y wreaaT A < ar | & G
¥ or @ wir s § fs ooy
ATGAT AT FY I | WTAT A9
T Y TF a1 FT A& fa=r< frar
s fs o gfeew arem § -
adt § et gfrae & wma fadedt
aedt ¥ At Af &, W @ W gfraw
T & o geTaew 9T wAAT A Fr
g T i s A g gy
& wgar &, Afew o T gfw
& o @ W # gregr @At g AR
2w &t I=fa & &ry @ § v gfA-
Al &Y weEr ged A" F

srfgT 1

@ a@ R ¥ fafao &
vy ¥ wgt § 5 3o Freffa &@¢
& faq o W ST S S §6a-
97 9T & Awgdd w1 ¥ fAeifa
Fgar & feafa & ofad gar wm
g, AW OF wEm T W Wy
AHT-GHY I ATA qY FL N

o gEd o & wgAr g
gt frasieady ¥agw ¥
fog & o gfran & o Rl W a¥
gu @, Fagt ¥ wrk A7) FU TAw
ark # oF § wg & g s
form-formr 2o} & Y &by wME @ @
& o ot A @t e FT oW
WE I @A, IT O, I
T 1 g ¥ gATD I =W
s fF ¢ guraar faar o 9w
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T GOT 97 39 g9 qfEeaA ¥
St AT AW FT AT A I A G
& yuraan fear | gy A S dWoWT
@ § ol & s o) et s%1C
&1 1§ guraa T faar o @ g
A& g ¥ 7w wEW fE FTHIT
g gurae 2 Wi fore e & ag &
T § 97 AW ¥ g g™ ww=i
daT S o & 1 afs § aoer A€
A § A weaLiediy =g § are}
I X gEgET F1aw fem o arfe
IAHT AP FLAF |

19 AT fasmr g oo aET
1§ o1 @ §, gt fomw #
UG q@EAFIEA T ®E) oH
TEIEL ERT 1 & | w9 § AHETR
"I TAEAT GHIL &1 &1 § A fF
W15 9T &0 ®T § | TaAT 87 gt
AT M A M @E IOy
g ? g 3T @ e gad Ter EwIR
g & feell & 5 e A o g
q1%r §, gficer & ag st 98 1 9%
&= W T TwwT AT a4t )

saighag fAmsmyfs
saaifal &1 qryer avEw # osw
waTerg &1 qr 1 19 fegm=me @1 A
gEATH g€ 99 F) TAGRT FIET A 99X
gra ¥ ¥ forar | sEwT ST ag & fw
g T WAt § W g gt AW
o fea § W ST gRa ¥ ar
wrr § ) wufed ag ag T vy A
fFagaufma g ok ¥ @ faug
®Y g gra & O, W W Aag v
T1ifgd | ¥R T F@ a7 faow @
faferez #1 & aar fow & wrcm ardd
o 3w H g€ o RN ¥
ax ot aga ¥ faAmi & g |
s A8 Ay sr wE) Kow
I AT qEAT fF wEm E
w3 Qe & A At
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HEY NT F AR A 26 AW fAwr
T THIEN YA & A IAH Faw
20 FPr @ER & A | iR wr e
& 19 faasa< &) #a9 o& 779 & o7
T WA AT T qAT WX qAGE W
o WHET & 39 A 48 WO T R
T ET gIAE X MW ¥ gfew A
THEEA #1 ¥r wgar § e we
ST Y At qar & s g o
ST # o7 FT WA T FT WA |
afer afeme gt & RO W
ST ¥ TEAE FY 0 |

w=x #§ & qg w0 Argan § oS
& &, i o v § o ae W oY
frarT &, Wi AT AT &7 A\ )
fadw = fear @ wifs agi &
AR Aaga T § | & &g W A%
=TT § WYX WY a7 qrEnir §, Y Ay
ez § ag wer gt wifed )

ot wTsit W qrFEg  (TR<ET) ¢
uery WERd, g4 & qga ot § 9w
frug &t w=f sTr TR g R ow
9 gO Ty A ¥ owrgE 4 #7
9 §X 37 ¥ wAdmAmiE &7 4w |
wiRag g e Twrd A
e g Am H agy e g &
W T F SwR F@TE W Tg
areafasar & e 27 7 3w 7 qowear
qga a7 T § | T § 5w o fae
FETgar Tg aUE A T W fE
wife 7g ¥ax fafedt @ faug #r
T GIATAT FTAT | IFT &Y FHeT
&7 groTer at ggr & I A
wa fadr | & af T fFag S
fafiredt ¥ Amearaiiz Aoz FT AN
fog % & 9T FCH FW AT FE ) g
g W FT ¥t § a1 9g 4¢ 5 Y
1T FT 9T A gC & IT F G A
wsfeareai 97 Srgeae ) fagy
T4 F09 73 vmeEs e wdw
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[ #t Freftara andy |

aw 4f 1 ATy & fr 9 | oFm # %
W & 7 F &0 A%< g o A e
T A g AR agA @) v
1 8 g AE gr ) afew wwr
ardf ¥ grew ¥ St ==l A 5w PG
FIGRAYT gt 5 swA T ag
qiEi Y ag @ W g fE e
i 1 Srfgd 9T §F I &
qREaT &7 gAAT A @ g | K A
gawar fe SR Se ¥ @ A
HEI XY & a1 WAAY TR W
weft o fir adY, w0 o wgee aga @
@ Fga & Y v zE fammcd
A TG § A A GgWET g
eI § T qHET FT gWIATA AT
wifgr 1| W & 7g it Fgwr www g
fe 2o ftmfgs o Jr g sw ¥
waz @ fF oy et e
gu dbr § SEt WX AT g gan
% @A, g FT AWK IaAT & i,
¥ Ea § R a9 feafa @
va¥ @ faug &1 g @ TE
a1 5w & fag §3 Y @ }
0T &) 3 &g § fF s e &
IUFT AEIF g, qg § W@ FAHIEA
fRa e s fFyggerd
f& UF g FUF To WA M
g9T § W IEH W S an go § S+
F1 H&AT AT OF T1E g | afFT qW
# #0a $09 30 ar@ 91T FIW T
WEImaam e Foarwman
¥ awrd ag WA AWl A gen
aF W i@ A FT Wd | W W
agf ar ofesw ®X & @@ 1 T
gTeaTg 50, 60 ®o gEdt 1 WfEA
Tm g g 5 o & & faae amw
@ § A ga | '/ e § QY
T3 gud 1w AW Fg § fF g I
gal Y @8 | 7 Jma § fw S A
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s aza mit § 1 ogA WY Ay AR
T Y T @ A 9g W § AR
R R W g g wrar i §
FUR FT ACE AT g9 ATHT W 0F
g Wi fF aw qT ¥ wdr S
&1 faware gz iy gy s fea
WoY aNH ¥ Taw A8 8 )

ATy T & oy fdfafades
FTETH | O UF gEET gl qWm
¥ ¢ fr & ofsmm & o fosft o
A s adl @1 A W
1§ ag vg fe gw arafe ofoaw
FF 797 @ FT W@W-99q FA
A ag AT w §

st o Yo wwl : W feggey
& AT § TET 7 wifgy gafog fe ag
oM Ft R I T g §fF Y
qfosw T 3 98 TgT1 =T & |

it w7t aTg g ¢ § gy A€
Fgar 5 & oar A w0 S
Tam Gar gt @ ag ST wnEaT @
afsraw smos aw@ & FW AL
stEsy | & ag d@war g s ow
feageitsr &t 76f 7 ava § oY WY
gl & 51 @ @) ¥ w70 § s faan
W T &9 § F9 ag ot g fF ag
A FFTA & gAY Hear 75 T §, T
gq s & st ) ¥ v Ty R
fr Ja fafaet &1 &) Fgafrdes
feméiz § ag @ aw@ & Wwl
greafega &3 91T I SUTET ¥ SR
smEm & o foreits # e
R ¥ su¥ safawar & wg arfs
Tl W ATW ST & g g w
AW W FTH | (wwwwrer)

ot yegTe wENst (FEE) < @
FHIA Y GIHT FAT AT §, I,
weqE HEIEd, FOE T F1 erafaeie
Wy SR fEEd a3 gl
W ¥9% gAIT I |/ wHIEA,



169 D. G. (Min. Lab.

¥ A1 sedeges o g, o w0
W & gRfaaiz W)

! W AT AT ;. T -
T & qg <ror wrg et | gt % TR
Tigw § @t e & geaew § A
w§ et grenad ¥ e A A wd
Y et oY # T ot gaR awdw
¥ AfT wa aow fau w®E ™

g

Fo ar & a5 v wgwn § 5
¥ & oo At wgfr Raf R} W@}
fr o w1z A SR TG ATE G
o D ¥ w0 ge g, 9%
WEE ET AT | G 1967 A A TF &
NG da S FEaaq @
TR WM FTER AT HAT 7
# v am o faw & g fe &t
it s @ fegem § @,
fergerm & arge g @i ¥ fag g
TG TG § | AAINT ¥ g9 W3 a7 W©
& &% ¥ gw wiy, wafgar ¥ wg,
frefresn & gerg o @R ani ¥
grgeam ¥ oy el st am §
fogrami & usg 97 9wz wrg
wrfe gw smgd war § ? wvw o afews
¥ Y, ¥4 qg wESA S W |
Jg¥ ot Hrew § 1 qgAT $1CU a1 g
¢ fF e 7 g w309 T W
qfem® g L@ frar § | WH AL
# wua Ty wisfear g wifed &t
s agag fr ofes Bwc am &
g 9 & F9 Q¥ AW A IW §E
< wfgy ar i fir deefeai 1 w=n
g% | Tgt 91 $T ¥ gyl ST @
st E I @ aw ¥ @
FET Tw@T 5@ AW & fan wemd
a9z &< fwar 91 W] | TEFT AGET
ug grar & fF frg s & wrEmT
weaT wifgy ag 7€ ww @ {1 g
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gz & fF qga At wel #T forar il
e ¥ oK g 9 wefdEl 6
& fear amar & w21 o SEE d41
g i fET gaqaT TdgHe HHe
37 WX 78 o9 w00 6 @ e
# ar gt sl 3Y seem 4@ W
£ AT T & | e 4g gen
fF o Sad ¥ A a1 gt mafaEi
¥ fgie g at @ W@
WIS @eT § AT HR § ey
g 7§ § feer s A e §
faz

FQ A ot & FgA wmEen § ag
wEfs ag gl A amgiv
15 T &1 Ifa & fag w1 et
2w %Y g=fa & fag a1 W aww
£ 5 gn 2 &Y wfgs feafs #t &t
FI1 7 L W faq wa @st 7T F@
WA R W agramr Ag g1 &
19 fagat & ®EF & awrd A 08
g g g % radie greew ot
g arE & & s g f deQ &
TEETET § IR & g1 q0fgd ¥4iF
IIF I OF tErfafad g, faed-
Tt #1 F19 § | TElAY S S W
FTEIE, T F TH IFIL Iq FCO0
wifge s ararew a1 o sl
I qTR A we | AfE guta @
a1 § 5 fagelt adar o AT <@t T
qg AT 3= I W of | § 99§ qg
STEat § % 15 92 QY wosr 99 §
& W w1y 3mgn & foeet @ wam
gar€ sgra ¥ g 1 % gy ? guh
fag s qar wifge | s F WA
wgi & daT Mg | TG N WIHIAT WY
¥ 2w At a2 sad Fymdd grw
sty &9 wifaw § 1 farerad fm ww
Wi Wi 1 3 gEredEa daw
W § 1T I9Y AT FowEA g1aT § SUY
T TIETER R G@E AN aeearg
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[ = srire arda )
g &1 ¥ quaT § 5 9= o amerw
T FT WH A 9T WX FA0 G
9 9% AT Ive I N IF FE@ FQ
e d g g W A TR
o @ T F IFCEF a@ X
YaAfa® EATH F@ H &Y WA
Fiferr &, IEH w19 ST FU, HEEA
gu W we fe wamm T at fec
wEEA g1 | F w19 A FgAr wEar g
fe arafas #f e e W
g o anf @ ogeedl T
TYATES ¥ § | qg FIE HITHT HAIGET
T8 1 ¥ gk wrd §, W e A
wr§ § | &Y W wrEdt 1 A g A wgar
gt @i aasmarag ¢ fs gqn
frr & wwa § WA X § 7

uw A WY & wgAr g g
ag @8 ¢ fr e fafrsll & wit o®
s far mar fe gaige st agi @
sgfee g § sewt R
7 =nfgg WX I gL qHoTHo o
FAERIITFILAT WA
T at 9g gws ¥ ad wm f ard
S} &1 weqgT A e g ar A
ferar & 1 ATgFaT # WX qAE ¥ o
ara g grar 1 ferae fedt an
Hafigar i efar 7fi g a|@ «
i # 7Y § 1 ag A g g MEAE
fefeafam & w1 iz arv Fefeafa
# g 39 wfawk farg sk g3
g%t fordmre st amar § 1w ag
i el sy o sIwaR
7y sfgfe o & s @ fr ot
FTETTW 1T 9T 19 FRG FTAFL N
afrr gar at 7z & 5 wiw s=Q R
A ¥ A ed sQE fs wig
g gfaa f1 Femmew #ifag )
wx wie fefegafo & a7 faege
fe=trs &1 = & wo ¥ gEAT TIEAT
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gfe um Sex & = IGd @ ww
s fefeafaus &7 wafer 9 @3
WA | WA AT @A A FIE UTE
feferafam @@ a%ar & Wit we "
GIE & T § &) 9 g AIH §EEL
FTAT TEM |

oF arg &t & Efar o gurd
Ot g, ved A ag T} W) 0g
fafret Wt v T 1 w&iER T
{1 7% g OF | 97 i ST o
Ty gt ¥ gw oegeraie fiEfas
T G F WX g aw ¥ S
g w1 oF S A A afe
ST AT |THT 97 IHTE AT gHEAT Y
TAFAF1, I9 a@ ¥ daefoat g
I W I ag ¥ w1 AW TE guT
T g gwn fE v s oy %
A gEamas @
MY I 30 TH F FA @
I} o aT ¥ A frear § &Y
TLEH F @A § | 9 gAY AT
armar ¢ fe s @ 9y faane
¢ f& @ gfw w1 dwT mo w7
aE AT EET § | areafawar far § 7
grerfawar ag & fs & A § W
IR A O W T qa w0 AT
g1 4 & % ar oy wre fiedt 7 et
a<g & 1 g rfag 1 o ergfor
MA@ wwIw wwAn W Q §
w it et Sfwrg arfe o T
&7 ZEIANT gEL AN ot fas st
¥ a0 gha o §)

13 brs.

0 I o v AEATE W@
ag A S A ® g S el
A g fear) ¥ gmed Ay
wia g% AEY wnan fE gE e
Farfas & wer 74 § o v @
srfAea &7 qa@w 4§ 91 f§F %
waaT A ERET § ACH 9 a9 gar
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§ WX @ AT T T QY S
A feT g T zaw S0 g1 9T g
ggIfaaagi g Hag sargfs
Y & wrEfAe § wergdl #1 g1 a6
s g &1 g faarcim TR
A ag ¥ AugL § A aw @ E
oF A 39 twed & foad g g
) ag ¥ Haw A TR A
T FFaTH T § W gEe ¥ gl
9T AT raT & | G A FIT FTAAH
¥ 7 20 A AN § | WH A W R
fE w1g Awr foaar g1, 20 9<EE &
STET AEY OO g gAwarag g fw
urdtren wrox fasrer ) @ @waAr @
fr Ta® &1 arer WX T AC | q9 A
¢ @ fAww-dwg AEY fegr omar @)
a0 A Ug ¢ e W mewds W
58 feis @t & omg oY ag saan
tTere Y gl s 4 sfaea ar 20
e § I W faw ? fR oggi
T s wifear agT w9 I3 A
RN TR R I187
UF TG F ATAT TG FW &1 Jo To
W # g Fefal & ame ¥ awal
& fAg oF w9 34t & | FEE F A
SHTT 1T AT § | T ¥ ATHAAT
g Fe # 741 1 w9 2feag e gamr-
T griwE § oF ¥ 97 WK I
&g ¥ grewie ¥ ag wer fr oo afew
ag ¢ fs mifee A At sifee dfee 4
qdE A% faeer | ¥ 9 wEd E--

It is not mentioned here that even in loss,
they will get 4 per cent, This thing is being
interpreted everyday by different autho-
rities in the manner they like. The solution
is also required about that, The whole
thing has Come under trouble to the
decision of the Allahabad High Court.

gQ A & ot wgAT wga § a8
qg ¢ fr ofies e os @ o=
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9 g1 38t A qddT mifeaT §
§ gagdl ¥ grafram at v197 FQ@ )
qEAa WIfeal #1 gvafag feaede
9T FT 8 I IaA qa] fafret
w1 ®r§ wfeae JE gar & 1y
"rar g s @@ sl §1 g Wi
farg fax fafredl efiwfa 3 1| wivs
G ¥ w§ o fafred ww
from & wa faeg % T A B
g Y e v frfregt e g
fafafegal &1 @@ @ & fagdan
= F1 wfasrdt §1 & ag g
gfe wr waddz 91 dax feEde
FATAT § &Y FwT gt Afq 2} Fa<
rIFHT AT IA% gra A @ | dET A
& & ot g fafrsd oo 7=
¥ 1w W A A fafied
il

ST e T gAT 3W A Y @
g—wfas o wefeaw foma 9,
Jei g s A oew@m 1 &
§7ga12 X7 § 5 v fafrst A ow
X e FArar § Fored weae st
T¥Z weRT §, W N afew @ @
grafFmmamag g fF g aw ot
7 9 R @ E TR O ¥ fag
#r§ oF Y& OF I 919 q27 F
T wamar it et fe
¥ & Treg-AW F wraA G2 @ o
wga1 @ & g wgfree §, 1€ wgan
wgan @ &9 T & W @ E, o wem
=AM RE ot I s
FymaR 3T § X ST @I R
fegam & e & gt agiow
frer &1 o WrET 9T T IEET GO
A I TR R N g we @
‘gt 4T wTETT a1 @ I
oft 7 737 fF Aot 9T i ned @
Ty 7E, WHTT-AEE aEy R
W qgt TR W



175 Re-Alleged leakage

[ =t iy qredT |

gw gt it a1 s3 § Wk weA gt
g T= gw

MR. SPEAKER : About Indepen-
dents, some of them have not spoken till
today on any demand, Mr, Daschow-
dhury, Mr. Sequeria and Dr. Maitreyee
Basu. [ think, we will give them a cha-
nce after other Members have spoken.
The names are there. MNow. we adjaurn
for lunch,

13.04 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of
the Clock.

[ MR. DEPUTY-SPEAKER in rhe
chair, ]

RE-ALLEGED LEAKAGE OF THE
BUDGET :

sitay fowd (g9%) : sraw
AT, Th Fq9 W9 ¥ 4 AAITA
A g fe FrwmT & qrr R A @
I W AW QA 7 W9 %Y 4%
f &3 o quoe A9 & @ ¥ agt
9 |9 FAET 97 qX 61T ¥4 9
R adRaw Iy =9 TH A wY
a1 fiF 58 atg ¥ < farsdmrmemT ad%
¥ O waar wfwgrr @ S
aifggiome ¥ ag ey awfs &
WEF X ¥ ymw g Ao
faar | g% ) gfvamem & o s
mar fF " wo aqa ffag | B ow
¥ T 2 qaw fro W) & fe @
w%E ¥ grd 9y wrfew w3 § o
fmgfsfMufas g sfasagm &
WTHT 9% ATEATREY ¥ a77E & | I
T1E o o AT Fard § I s
FFaRMT R T ARt T} i ag
IR e A ey ?
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SHRI RANDHIR SINGH (Rohtak) :
How are you allowing this, Sir.

MR. DEPUTY SPEAKER
followed.

st vy fow © & et Wt ax
1Ay g fear 7 € €T ot & 9%
T oarde fer 1§ qoe AR @
A FE A9 fear g A S
¥ ATw! &9qT aan Tar §, vyt gt
e & AR AT ATE R @
/I IEETd Wi g wiwe B fag
i.

st Twite fag : @ fawge
g gET | IIEE AERT $¥ I
TEFT @ E ? Faf qowe AF g
§UT | ATAIT §IEM TEAHE FT ©@IA-
T AW IT@E |

st wy fowg ;. Awd A w@i
ThEE TRy AT d w@EPHA
I wERT ¥ frdew ST @IE )
oo #Y aaerar qar fs fae fadas 1<
o 991 gt @« § 99 9 g1 a%ar
§ ¢ ¥fiem ey fadaw o< & v Ay
Tae e & e g% agg A
faadt o deT @1 Afew 1@ T
#réT & Wi ¥ IuTeAw AEA, WY
Yed ag frda R o s & s
g R A g fzan g,

MR. DEPUTY-SPEAKER : I reme-
mber. When you raised that matter I said
that to raise such a matter is not good
por it adds to our dignity. If the hon
Member has some evidence before him,
then certainly...

SHRI MADHU LIMAYE : You
asked me to move a substantive motioa.

it Toare fag ¢ fawga szazia
TEaTw JAT foed #YE gomwy A8 8
| AIgATaa g | '
=it ww fomd : wEAtT gae famr
SEE@ AT A TwT PR

: 1 have
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IuTeay wEtea 7 W faRa fem s@ &
wgER 97 #1 w1 fewr § @@ gR
FF AR AqEg AT LR E?

MR. DEPUTY-SPEAKER : What-
ever I have said, Labour Ministry is not
concerned with it, That is No. 1. What-
ever you have submitted to the Speaker or
to the Deputy Prime Minister or the
Prime Minister, 1 do not know anything
about it,

ot wq fomt : dv FaRITd
&Y T g9 37 § a9 ¥ Wl WX 5
gw?ﬁﬁ&l A W gE g g
MR. DEPUTY-SPEAKER : When

once the Speaker is seized of the matter,
afterwards you have submitted......

ot 7y fomd : w9 9gy sfg &
qTe FY A1 FEEE XS T E |

MR. DEPUTY-SPEAKER : That is
a different matter. When the Speaker is
seized of the matter, I think, the best
course would be...

ot wq fomd : w9 werw o @
¥fgr fs @& sEmd wyT @A
srfge |

ot oreite fag : faod @ge oF
A AT wgl a @ WAk
g5 A1’ 98 99T Is[En 91 | & dwr
et g waw ¥ fegw W
FIFATE A AT A § |

ot wy fowd : w19 @ AR A
mifgma ard 79 sfog )

ot v Ty : 3fEw ag TR
A F Q@ § AR W fag arfgama
T Fg W €1 "y “arfgara’
w1 qifergriet § # Sursa AgRa W
g\ qT wfwwT Tigan g
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MR. DEPUTY-SPEAKER : It depe-
nds on the context in which be used it.

ot 7y fowg : E fogm w01
wqr?

SHR] RANDHIR SINGH : I always
obey you. I sit down, but I want your
ruling.

SHRI S. M. BANEKJEE (Kanpur) :
Sir, Irise on a point of order and it is
this. When Shri Limaye raised the ques-
tion, he was making an aypeal to you for
having a discussion on the alleged leakage
of the budget before the Finance Bill is
taken up? otherwise, its object is defeated.
1 think he was within his right to raise it
under rule 340, Now, SHRI Randhir
Singh, who has not yet read the rule, who
is never informed of it, whom we have
taken for grnted, has interrupted. Now,
interruption is part of debate and it makes
the debate lively. But he has used the
wore Fuzool, "TgT F‘F-iﬂ Fra| 7@ g
1 know Urdu and 1 know Fuzool means a
rotten thing.

MR. DEPUTY-SPEAKER : Extrancous,
unconcernd; not rotten.

&t ay fomg : 9g Te@ AOIEAA
2 597 w1 waww gwfE Al )

SHRI S. M. BANERJEE : Tt means
rotien.
SHRI RANDHIR SINGH : 1 meant

that an extraneous matter is being brought
forward.

MR. DEPUTY-SPEAKER : Was that
your contention 7

SHRI RANDHIR SINGH : Yes, Sir.

MR. DEPUTY-SPEAKER :@ So,
what he said was that it is not relevant
but exiraneous. Let us pot quarrel over
words here. Now, [ would again appeal
to Shri Limaye......

wit ay fowd @ w9 g% & wdte
7 $ifog
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MR. DEPUTY-SPEAKER : He was
right in raising this issue but this was not
the proper occasion.

ot 7y fomd : W9 wHo Faar
&ifsa | & a7 gEIH00

MR. DEPUTY-SPEAKER : I am
told the Speaker has also suggested to
him that the proper time to take up this
matter is when we take up the Finance
Bill.

ot 7y fomd : W7 TH @
forg 15 fame e Sfoaar | & wot
Ot & T ¥ ¥ §W 9 AG QA
# wreaeg faw o W= wrew g
s % fag 15 foe wer @ 2
ffag v gh wf o g g ¥
Wz ¥ 93 15 fame Qgm &

T g & e fa wEar g

MR. DEPUTY-SPEAKER : He has
already said that he has produced evidence
and submitted papers to the Prime
Minister, Deputy Prime Minister and the
Speaker.

ot vy fond : ag FE F@ TE
& | I WO T T W T
A ITH AT T W HAT TG
g

MR. DEPUTY-SPEAKER : It is not
a-question concerning an individual mem-
ber alone, It is a serious matter and the
House will certainly take note of it. But
Shri Limaye must remember that this is
pot an individual matter; it concerns the
whole House.

wt iy o (7) : wifag et gw
FY gEwmE A |

MR. DEPUTY SPEAKER : There-
fore, it would be proper and appropriate
for him to take it up at that time and not
now,
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14-13 hrs.

SHRI S, M. BANERJEE

DEMAND FOR GRANTS—(Contd.)
MINISTRY OF LABOUR, EMPLO-
YMENT AND REHABILITA-
TION—{Contd.)

SHRI S. M. BANERJEE (Kanpur) ;
Mr. Deputy-Speaker, Sir, when we discuss
the Demands for Grants of the Labour .
Ministry, which also includes the Ministry
of Rehabilitation, I find that the time
allotted is only four hours which, with
very great difficulty, has been raised to
five hours. If the events of 1968 are any
indication, the policy of the government
has virtually turned out to be anti-labour.
The labour laws are beoming. anti-Labour
laws and the Labour Ministry has become
an anti-Labour Ministry. With all my
respect to Shri Jaisukh Lal Hathi, who is
very persuasive, very tenacious who some-
times also works in the interest of the
labour, unfortunately, he has been bullied
almost—I use the word *bullied’ advisedly,
when Shri Randhir Singh is not here—by
the Home Minister and the Finance Mini-
ster 1o see that certain things, certain bene-
fits which go to labour do not go to them,

I have two instances with me. When
the Banking Companies Bill was being
discussed in this House, we demanded
that we want to hear the Labour Minisier
when section 36 AD was being discussed
which denies the Banking employees of
their fundamental right of demonstration
etc. But we could never hear the voice
of the Labour Minister. The Finance
Minister, under the influence or wise
guidance of the bank bosses or bank
management, saw to it that a whip was
issued and it was seen that that particular
clause was passed. So, I accuse this
Labour Ministry not of anything else, but
that it should have been more alert and
not remain as inert as it is.

The second thing is this, The Essen-
tial Services Maintenance Ordinance came.
This Ordi was ted into an
Act. What happend 7 For 5 daysor 7
days we discussed. Unfortunately we
could not sce the Labour Minister even
once. He used to peep through windows
or doors. It was surprising for a man
of his stature. We may call him Hathi :
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but physically he is quite strong but even
those Mahavats on his top, Shri Morarji
Desai and Shri Chavan never allowed
him to come to this House. I have great
respect for him. But these are all cons-
tructive criticisms to improve the function-
ing of his Ministry,

Recently I have seen with surprise
and horror one of the reports ul‘ﬂw
Administrative Reforms C n
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end to all victimisation of Central
and State Govt. employees;

4. To end victimisation and retrenchment
anywhere and everywhere,

5. Grant of need-based minimum wage
on the basis of the norms unanimously
agreed at the 15th Indian Labour
Confe

We thought that Mr. Hanumanthaiya was
going to reform the Government. Ins-
tead of that, what he has stated is that
they should ban the strikes of Central
Government employees. 1 have seen the
Note of Dissent submitted by Shri
Kamath, This is not to our satisfaction.
But still one thing is that he has got the
courage to express his dissatisfaction.

Let the Labour Ministry or any Mini-

stry of this Government; or the Cabinet
as a whole, tell us than under no circum-
stances they will pass these black laws.
If such black laws are passed we will
revolt against them whenever we get the
op portunity.

Thousands of workers belonging to the
All India Trade Union Congress, HMS,
HMP, UTUC and Bhartiya Mazdoor
Sangh are demonstrating and they are
approaching this hon, House, by submitt-
ing a petition of justice. They are to
submit the petition on the st May. Their
demands are as follow :—

1. Repeal of Essential Services Main-
tenance Act, the Railways (Amend-
ment) Act, Section 36 AD of the
Banking Laws (Amendment) Act,
Central Industrial Security Force Act;

2. (a) Compulsory recognition of unions
in every industry, plant, shop
and trade; in case of multiplicity
of unions, recogaition of unions
by ballot;

(b) Restoration of recoguition of all
unions whose recognition was
withdrawn after the 19 Sept.
1968 strike in Central Govern-
ment services or otherwise;

3. Withdrawal of court cases against all
in connection with the 19 Sept. 1968
strike in Central Govt. services and

and full neutralisation in
DA.

I bave beard with rapt attention the
speech of Shri Kashi Nath Pandey.
He wanted to scoff at us and he asked
what is this need based minimum wage ?
fegear &t greve adY awey &1 G
maA AT 5w A @y K
Fgar wrgar g & WA 9x gw A
Ty 1 afews ow gAt whw
e ¥ g # fggea #1 @ ad
oY, a9 a% g9 0 T Ty 4, g
g 9T A IIX Y, AT T Y
I FAT @ T e W &
#T & A ag A g7 @ ¢, ey
AT |EA & AT AT H 971 @ garr |
HIAFA qg §ATE A 9¢ FaAT A |
About this need-based minimum wage, it
is not Mr. Dange or Mr. Banerjee or Mr.
Joshi or anybody else who recommended
to Government but it was the unanimous
decision that was taken in the 15th La-
bour Conference held in Delhi under the
chairmanship of Shri Gulzarilal Nanda,
the ex Labour Minister, Who flouted
that decision ?

Unfortunately, Sir, at the time when
we were appearing before the Second Pay
Commission we were told by one of the
Under Secretaries of the Finance Ministry
that it was just a recommendation and it
was not mandatory. If the unanimous
recommendation of tripartite and bipartite
conferences are all treated so shabbily by
Government 1 do mnot know how this
problem can be solved. This was the
main cause of the strike, This was oppo-
sed by INTUC and Government. They
passed ordinance. They passed draconian
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[Shri S. M. Banerjec]
ordinances without having discussed this
issue, This strike was declared illegal.
55,000 workers were discharged and suspe-
nded. 30,000 workers were sent to Jail,
12 people were killed and we do not
know what is going to happen further. On
first May, aflter demonstrating before,
Parliament, we will take a decision, if the
Members of Parliament—this  august
House—are unable to get justice under the
Parliamentary democracy, that we will
again go on strike even if such regulations
and laws are passed. We will do it more
than what we did on the soil of this cou-
ntry, unless we get the need-based mini-
mum wage. That is one of the reasons
why Shri K. N, Pandey and his followers
headed by Shri Atulya Ghosh have lost
in Bengal They were reduced to 55—like
Ali Baba and 55 thieves.

st Qo qRo et (1) : ¥ oF -
FEATHT T AT AgAT§ WX W47
e § fe 99% I w19 woan sfan
F | ¥7d qTFL & qA@RT AT qAUGL
9§ § 3% aiy ¥ qrfedt a7
o ot war Fax fafreee 9 3
a1 gk fedt fafree 13?7 s
gt fafrees 91 § &t w1 & fafreee
TR ATHER FAT L FFT§ ! W
g 2w § Y St g gafeaa fafa-
& § ST A 77l @A Tfge | W
a% T WgHa ag Fgar g e aw
A FETFNT@I IR @aw
%1 gaTe Taar g, ay aa} fafree B
qar TE srar g 1 FfeT 9T o AR
¥ w9f awat § @1 dax fafre s
dsmagar § | Fwmr wigar g e
forar® ot ¥ et § o o At
% qd fatfafafadt T § ? @
& o W Ik AR A IS AQ FATH
Frag oA 2 a%T § 7 W AW
§ ax a1 &z % €, 1 gEL S A
§ @t mfaw Avr §, A g
T &5A7 w1EY 1

SHRI 5. M. BANERIJEE : [ support
him. The only other Minister who is here
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is Shri Jaganath Rao who is the Minister
for Mines and Metals, in other words,
Minister for underground.

MR. DEPUTY SPEAKER : A very
pertient question has been raised and very
rightly too, I feel. I presume that you are
haviug the overall responsibility for labour
policy in gemeral and it is not that every
Ministry lays down its labour policy, If
you take that responsibility, then you will
have to say so.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : If I have to take the responsi-
bility......

MR. DEPUTY SPEAKER : Not
that, Some clarification must come for-
ward. When the Essential Services Ordi-
nance was being debated, he made this
complaint on the ground that labour poli-
cies were involved and on that occasion
unfortunately, whatever the reasons were
you were not present in the House, Then
the policy was defended or it was pleaded
before the House by the Home Minister.
The same thing bappend regarding the
Banking Law (Amendment) Bill because
I remember that. In such matters ques-
tions are likely to be raised about other
Ministries also......

SHRI HATHI : Let them raised. 1
shall reply to them.

ﬁ“o“omiwmqﬁ"
zq, w19 1z g fF agt g fafe
=T & goAt Afy 1 gware fear o
ST AR ¥ AN qar a1 fe fead
aTet AT WG| I g at fe
FEIAT AELE WA | R TAT®
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SHRI HATHI : I am only surprised
gt this,. When the demands of the Home
Ministry were being discussed, this ques-
tion could have been asked.
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MR. DEPUTY SPEAKER : Who is
finally responsible ?

SHRI HATHI : The final voice is
the voice of the Government as a whole.

MR. DEPUTY SPEAKER : And you
are the spokesman of the Government so
far as labour policy is concerned.

SHRI HATHI : Certainly.

MR. DEPUTY SPEAKER : Then it
is clear,

SHRI S. M. BANERJEE: Iam
extremely thankful to my friend for rais-
ing this issue, It is really a tragedy that
those labour laws like the Banking Law
(Amendment) Act or the Essential Services
{Maintenance) Act which according to
us are draconian; black—you can term
them in any way you like—are being defe-
nded fortunately or unfortunately by a
Minister who personally thioks that the
laws were wrong. Why should he take
this responsibility, I do not know. Even
more tragic is that the Government stoops
so low that they utilise or misutilise, in
order to fight their private cold-war with the
employers, even Dr. Gajendragadkar, A
letter was brought on this particular issue
to include it for the consideration of the
National Commission on Labour. Here
I must place on record my congratulations
to my leader, Shri 5. A. Dange, who is
the father of the trade union movement
in the country, on his resignation on this
particular issue, that the Chairman of the
Commission has been used to suit the
Purposes or bad motives of the Home
Ministry.

When Shri Dange was appointed a
member cf the Commission, he had asked
for a solemn assurance from the then La-
bour Minister, Shri Jagjivan Ram, that the
appointment of the Commission would not
be used to delay settlement of industrial
disputes. Such an assurance was given in
writing. But such an assurance solemnly
given to the trade upion movement was
freely violated. How can we then have
any confidence in the Labour Ministry ?
We may have confidence in the Minister,
Shri Bhagwat Jha Azad, who is more a
friend to us than a Minister. He was
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championing the cause of the working
class when he was only a member of the
House. I know him and have worked
with him for the last 10-15 years.

But when it comes to preventing the
workers from exprsssing their grievances
through a strike, They use their Dracon-
ian laws to put it down ; but when the
employers close down factories and mills,
this great Government supposed to be
headed by a synthetic Shivaji called Y.B.
Chavan, does nothing. Everything is
passed on to the Labour Ministry.

The Labour Minister wants a change
of heart. He believes in a change of
heart. He goes on in a persuasive manner
to bring those people round. But what is
the state of affairs today 7 The number
of cotton textile workers thrown on the
streets has increased from 50, 952 to 65,
089, as the Ministry's report says. Cannot
the Essential Services Maintenance Act
be applied to these mills to prevent them
from closing ? Already, people cannot
get cheaper cloth, the medium and coarse
varieties of textiles.

The textile industry in the country,
whether in Kanpur or anywhere else, is
facing a crisis. It has no external market
its market is internal. It depends on the
consumption of the people. But when
prices are high, people cannot buy. This
is the state of affairs.

The impotency of the Ministry was
shown up last year when the Press barons
refused to implement the Wage Board
award. [ know the Minister fought for it.
But who came to the rescue of Tatas,
Birlas and Sahu Jains ? The all-powerful
Home Minister, because the Party expec-
ted from them handsome donations. The
role played by Shri Chavan in this is
known to wus. Although the Labour
Ministry wanted to help the workers and
they tried their bit for it, due to the
interference by the Deputy Prime Minis-
ter and the Home Minister, the Labour
Minister was asked not to implement the
particular report as it went against the
interest of the press barons. This is
asad commentary on the performance
of this Ministry. They had to meckly
refer the issue to adjudication.
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Then the interim award of the Elect-
ricity Wage Board was amended without
any reference to this House. Why should
this House be treated in this fashion ?

MR. DEPUTY-SPEAKER : He
was due only 11 minutes. I have already
given him 15,

SHRI 5. M. BANERJEE : Kindly
give me 10 minutes more. 1 solemnly
promise that I shall not ask for more
time till 1972,

MR. DEPUTY-SPEAKER : Five
minutes.

SHRI S. M. BANERJEE : Ten
minutes, I repeat my promise.

Now the employers have become bol-
der and after five years of useless discus-
sions in the Wage Board, they have fro-
zen the wage rates of the workers of the
most important industries, and the same
line of wage freeze is tried by the back-
door by the Labour Ministry when it
hibernates over these Wage Board reports
and does nothing other than perhaps in-
tense contemplation.

What is going on mnow 7 Shri
Morarji Desai has his own theory of a
wage freeze, He says that because of
wage increases, inflation accentuates and
prices rise. Therefore, freeze the wages,
This is his theory. I ask the Labour
Minister : do not play into the hands
of Shri Morarji Desai, the Finance Mi-
nister whose eatire policy has been blas-
ted by the Reserve Bank, by experts, by
economists who say that it does mnot
follow that every wage increase results
increased inflation. This is a wrong
theory that is sought to be propagated.
Tam not an economist; but econmomists
say that this is an absolutely wrong
theory.

The problem of wage revision of
large sectors of our working class is a
problem the solution of which is long
overdue. It is a long list. The railway-
men want a Wage Board; the P & T
employees want a Wage Board; the de-
fence employees want a Wage Board; and
the other Central Government employees

APRIL 23, 1969

Emp. & Rehab.) 188

want a Wage Board. They want a need-
based minimum wage and they wanted
the matter to be referred to arbitration,
But it was not done.

The cotton textile workers, the engi-
neering workers, the road transport wor-
kers, the jute workers, the plantation
workers and many others want a wage
revision. The utterly inhuman approach
of the employers and the Government
can be shown by a short reference to the
problem of plantation labour. The D. A.
of plantation workers was frozen at 200
points and the 1967 average was 209
points and the 1968 average was 215
points. Ewven the D. A, at the paltry
rate of neutralisation is not paid and it
is frozen and the Labour Ministry has
been contemplating over this problem for
over three years now,

I will now quote a few figures, for
the information of the House and would
like to know how far are they true. I have
some revealing figures. Before the devalua-
tion of the rupee, a kilogram of tea expor-
ted fetched 1.2 dollars or about Rs. 6.
After devaluation, since tea is sold at
international rates, the plantation-owners
fetchedan average of Rs. 9 per kilo. That
is, there has been a 57.5 per cent rise in
the rupee earnings through tea exports.
And where has the money gone ? It was
mutually shared between the Congress
Government and the plantation-owners
and not one paisa was given to the wor-
kers. Anybody with a little sympathy for
labour would have given at least a 10 paise
wage increase per kilo of tea exported.
Instead of that, the Labour Ministry, the
planters and the Government of India as
a whole decided to freeze the D. A. of
the plantation workers, This is some-
thing shocking and surprising,

The same is the case with the jute
workers, Carpet backing was sold in
1966 at some 650 dollars per tonme or
about Rs. 3,200 at the pre-devaluation
rate. MNow, it brings in per tomne,
Rs. 4,475,

All these figures are from thc reports
of the Ministry of Commerce, 1967-68
and the Ministry of Foreign Trade and
Supply, 1968-69 where these figures have
been quoted.
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I then come to two or three more
points. Mr. Hathi has called two or
three mectings of the jute barons to
discuss wage revision in jute and they
have refused to accept even his ‘compro-
mise’ proposals. They arc a powerful
organisation; they are powerful people,
Even Mr. Bhagat says he has addressed
their conference at Calcutta. Mr. Bhagat
was afraid to say something about avoid-
ing retrenchment in the jute industry.
Many thousands of jute workers are on
the street. But Mr. Bhagat still com-
mands the confidence of this Ministry.
If they cannot do anything about wage
revision and can only think of suppress-
ing strikes through their so-called Essen-
tial Service Maintenance laws, the wor-
kers will rise. We are against these
black Bills and I can say this with con-
fidence. What is happening today 7
The Reserve Bank employees have deci-
ded to strike from the 30th. I am
happy that the Labour Minister is inter-
vening in this matter. I wish him all
success, as he has decided the case of
the insurance workers, though the ins-
surance employees are not very happy
about it. It has been referred to adjudi-
cation, The question of automation re-
mains unsolved. He has given certain
solemn promises and the Chairman of
the LIC has said “We do not abide by
them.,” He can go contrary to the ver-
dict of the Labour Minister. He has
the courage of conviction to do it because
he has the patronage of the all-powerful
Finance Minister who is unfortunately
also the Deputy Pisme Minister. I
would urge upon the Labour Minister
to see that the grievances are readressed
and the demands are conceded because
the Chairman of the LIC or the LIC
authorities do not go into these things.

MR. DEPUTY-SPEAKER ; Two
minutes.

SHRI S. M. BANERJEE : Two or
three minutes more, Sir. I would now
underline the need for the revival of the
JCM and the restoration of recognition.
I want that he should put his foot down
and see that all the assurances given by
Shri Vidya Charan Shukla are imple-
mented. Shri Shukla is a State Minis-
ter; his father was a Chief Minister;
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his brother is a Chief Minister. He is
a khandani Minister. When a khandani
Minister gives promises, his promises
are made with some courage and convic-
tion. He made a solemn promise in
this House on the 14th March and 28th
March that all the employees would be
taken back with the exception of a few
dozen employees. What has happened ?
It has been referred to the Assurance
Committee and I would request the
Labour Minister to see to this. He has
helped these employees recently to a
great extent, and I must compliment
him for that. He must tell his col-
league, Shri Shukla, either to respect
his commitments and not to be bullied
by the bureaucrats or to resign grace-
fully so that the Parliamentary traditions
may be kept up and with any assurances
given in this Parliament are not wholly
futile but are of some substance.

About rehabilitation in assam, the
Government of India gave loans to
refugees through the State Government,
This amount belongs to the Government
of India. But the Government of Assam
has issued distress warrants against these
loans of Rs. 200 or Rs, 300 or Rs. 400
which were given for rehabilitation in
Assam. That loan is being realised now.
I request that this loan must be written
off. 50,000 refugees are there in various
camps in Assam. Something should
be done immediately for their resettle-
ment. It should not be imagined that
all the refugees have been rehabilitated.

Coming to West Bengal, there was
a committee set up under the chairman-
ship of Mr. N. C. Chatterjee and later
under the chairmanship of Shrimati
Renu Chakravartty, who was an hon.
member of this House and who is now
a minister in the People’s Government
of West Bengal. The Government of
West Bengal requested the Government
of India to give Rs. 6 crores for the
rehabilitation of refugees for maintenance
of T. B, beds and doles to persons who
are in camps and hospitals, But the
Government of India refused to give a
single pie. Even this time when the UF
leaders came here, they requested the
Central Government to give something.
But the Red Flag isa red rag to this
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bull and they say that nothing should be
given to the West Bengal Government,
‘This is most unfair.

I would like to kmow whether it is
true that 4200 workers of the Hindustan
Shipyard in the public sector are going on
strike from Ist May, whether over 80 per
cent of workers are suffering from T. B,
and there will be a mass strike on May
day and whether over 1, 500 of the 4, 200
workers do not get a single paisa on pay
day, after their loans are deducted. Qver
80 per cent of these workers are suffering
from T. B. They are going on sirike
1st May.

1 would request the hon. Minister
. to take my criticisms in a sporting man-
ner. Let us play cricket. I support his
ministry’s demands on one condition.
This ministry should not remain anaemic.
He should put his foot down and oppose
the Finance Minister and the Home
Minister if they are wrong. We will
support him in that battle in exposing
the minister plans of this Government
against labour,

DR. MELKOTE (Hyderabad) : Sir,
1 rise to support the demands of this
ministry for the reason that during the
year, the Government, particularly the
Labour Minister had to face a“ very
critical situation. You are aware that
after the war with Pakistan and drought
conditions in the country. the industrial
potential had gone down and there was
restlessness amongst industrial workers,
If to this is added the Central Govern-
ment employees’ strike you can under-
stand what kind of a situation the Labour
Minister bad to face. In spite of it, he
has tried his best to sail on an even keel
and do his very best for labour. I
congratulate the ministry on the work
they have turned out during this year.

I would like to draw attention to a
serious thing, a serious situation, that
is occurring in UP today—the fast under-
taken by Dr. Sushila Nayar to see that
prohibition is enforced all over India,
particularly in UP. She has beem ona
fast for the last nine days. I would
assure her on behalf of the working class,
because in a State like Madras where
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prohibition is in force, the amount collec-
ted through excise is only Rs. 30 lakhs
and from sales tax, which was imposed
to make good the loss on account of
prohibition, Madras is getttng about
Rs. 16 crores. Im UP the sales tax
realised is round about Rs. 6 crores
and the excise also is about Rs. 6 crores,

Uttar Pradesh Is nearly more than
double the size in population compared
to Tamil Nadu. This is a very impor-
tant factor. Tamil Nadu has a popula-
tion of 2.8 crores and Uttar Pradesh
has a population round about 6.5 crores.
In spite of it if Tamil WNadu could
through sales tax collect Rs. 16 crores...

AN HON. MEMBER : It is more
than Rs, 40 crores.

DR. MELKOTE: I am open to
correction. I am giving the figures
which I collected through one source.
The only point is that in Tamil Nadu
the worker does not spend his wages
on drink, he uses it for other amenities
and, therefore, indirectly Government
gets the benefit through sales tax. This
is the point which people have to take
a note of  Therefore, we suggest
that for the betterment of the working
class prohibition should be introduced
everywhere, and we the workers whom
we represent in the INTUC would like
to assure Dr. Sushila Nayar our fullest
support and tell the U, P, Government
and all other governmemts which want
to scrap prohibition that they will have
to face a very serious situation and it
shall become an all-India movement
very shortly.

Apart from this I would like to say
that we the workers in this country had
to face a series of critical situations for
the past ten years. Two wars, drought
conditions and very many other factors
have come into the picture. The price
structure of commodities in the country
has gone up. The real value of the rupee
has gone down and the worker is faced
with the problem of trouble in the factory
and trouble through the house wife in the
house becanse she does not get adequate
monay from the worker. There is troubla
everywhere, It was nearly ten years back
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that the Pay Commission was constituted.
Whenever we raised this question in this
House it was said that the report of the
National Commission on Labour, for the
constitution of which I moved in this
House on December 1966, and was accep-
ted should first be submitted. I am glad to
be able to say that their report it is said,
is expected to be presented to us by about
sthe end of May or so. What was said was
that only after their report was submi-
tted, the consideration and setting up of
the Second Pay Uommission could be
throught-of- The National Commission
on Labour is going to submit it in the
course of a month, Since full ten years
have elapsed it is the demanded of the
working class that it is time now to set
up a Pay Commision. I hope the hon.
Minister will make a move to see that this
Pay Commission is constituted before it
gets too late.

There are various factors which I
would like to mention. As the time at
my disposal is short I will just mention
some of the points. There are tripartite
bodies. wage boards and all these things.
1 have been dooing work in the labour
field for the past twenty years. I now
feel a certain kind of stalemate has occu-
rred in tackling tea problem. The tripar-
tite bodies or wage boards do not sub-
mit the reports in time and it looks as
though they are given no time-limit what-
soever to submit the reports. For sub-
mitting the reports they take a good deal
of time and they cannot be implemented
an equally as they are not of the terms
upanimous. Hence | am making now
a suggetion, The implications of this sugge-
tion have got to bs examined wery criti-
cally. There may be very many impli-
cations, Why should not Govermment
look at this question from a different angle
and see that whatever wage boards or
tripartite bodies are constituted they have
something like a built-in method under
which the decisions ultimately should be
presented in a unanimous manner and a
definite time limit is fixed for the sub-
mission of the reports ? There should be
sometime like arbitration within its own
body and we should not be confronted
with the problem of difference of opinion
which only makes for further delay. I do
not know what its implications are, there
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would be very many. but I wouli! like the
Minister to examine this aspect of the
question so that labour is not harassed in
this particular manner. we are facing to-
day.

This is very important and I feel that
the labour Miister should look 'into this
question so that whatever be the decisions
of these bodies, they are quick and. at
the same time, [unanimous and they
should be implemented quickly.

Then I come to the question of
employees’ education which is a wvery
important point. A good deal of work is
being done in this fleld. I would like to
know whether the working class men
should remain as working class men for
all times to come. When this point is
raised they say that the Education Depa-
rtment and so many other bodies are hel-
ping the working class in the matter of
obtaining higher education. The working
class is very very poor and unless efforts
are made to make them rise to the occa-
sion, they, their children fod grand
children will continue to be workers.
Not that to be a worker is bad bnt
when cther avenues of employment
could fetch them plenty of money as
compared to the wages they now get
I do mot see why they and their children
of the workers should suffer from the
same blemish,

1 would rather like to say that a part
of the provident fund may be set apart,
or may be a separate fund created, for
this purpose by the Labour Department.
May be one-eighth of a percent or some
other quantum should be set apart for
it so that if a worker is already working
and he wants further education in the
evenings then, when he bas got to  face
the final year examination day for about
three or four months in the year he
can take leave and from out of this
provident fund he be given full salary
so that his taking leave for preparation
and appearing for the examination will
not affect his financial position.

I do not see why this question of
higher education and technical education
could not be considered from the point
of view of the working class men. Some
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such attempt” is already being made ;
when I say ‘“‘some such attempt” 1 do
not mean by the Governmeat. For the
past ten years we have been running a
school only for employees and perhaps
that is the only school in Andbra
Pradesh which is recognised. We earol
about 250 students every year, Many
of them have passed matric, joined the
evening classes and taken BA or BSc
degree. some of them have gone up
to MA, taken to trade unionism and
have ultimately become officers. 1 do
not see why such an attempt should
not be made by the Centre. If every
industrialist gives to every worker leave
full pay for a period of fifteen days and
if worker also accumulates a certain
amount of leave by workiog on holidays
etc., and Government can help with
financial donations from any available
source ; he can leave for thre= or four
months on full salary at the time of
the examination, So, I feel that govern-
ment should take the initiative and
make it possible for the workers to
receive full wages during the leave
period so that they can appear for the
examination, pass and rise to a higher
status. This is @ very important aspect
of the welfare of working class and 1
feel I should place it before you squarely
for sympathetic consideration.

Then I come to the agricultural
labour. which we have been discussing
for the last twenty years, The Sixth
International Asian Trade Union Con-
ference that took place in Tokyo particu-
larly mentioned this aspect of the
question, They felt that the group of
workers who have been totally neglected
by the world, particularly in the Asian
region, is the agricultural labourer. A
good deal of discussion took place on
that and now the ILO is also becoming
aware of the situation. Possibly, it
will be discussed further. We in this
country ar¢ doubly concerned with
agricultural labour. We cannot expect
the production of the raw material that
is expected from them unless we give
them a better deal, a wery much better
deal than what we are giving today—to-
day we are giving them nothing—and,
therefore, this aspect of the question needs
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immediate attention and 1 particularly
feel that this should be tackled quickly.

There are several mining bodies for
the welfare of miners like the Coal
Welfare Fund, Mica Welfare Fund,
welfare fund for steel workers and so on
Now the overhead administrative charges
of these” funds are so top-heavy. If
these different boards could be brougkt
together, we could minimise the expendi-
ture on overheads and give a better deal
to the working class. So, may I bring
this to the notice of this House and the
Minister for consideration,

For the past twenty years we have
been dealing with the problem of the
working class over and over again in
the same fashion and It is time that we
give the whole aspect of the problem a
new look. I hope the National Labour
Commission will give us new ideas in
this field. Lastly for whatever has
been done during this year to see that
the difficulties of the working class
are attended to properly, I congratulate
the Minister and I support the Demands.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Deputy-Speaker, Sir,
I was listening to the speech made by hon.
friend. Shri S. M. Banerjee. I entirely agree
that the Ministry here is not helpful in
solving the disputes and that they are not
discharging their duties efficiently.

If we could study the notes furnished
by the Ministry in the matter of man-
days lost from 1963 to 1968, we find,
there ‘were 3.27 million man-day lost and
in 1963, upto December or so, it was
13.83 million man-days lost. That is
a positive proof that the Minister at
the Centre as well as his Ministry are
pot functioning efficiently and _discharg-
ing their duties properly in solving the
dispum amongst the working class.
That is why there have been more and
more man-days lost, more' and more
strikes, more and more agifations and
so on. If we amalyse the number of
man-days lost industrywise, we find, the
majority of the man-days lost are in
the public sector whereas in the private
sector the number of man-days lost is
very limited.
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The adoption of various fiscal, mone-
tary and other measures by the Central
Government has led to strikes in various
public sector undertakings. The reason
is that the power is mot given to the
various public sector undertakings at the
field level. The Managing Direcror or
the General Manager or the Chairman
ol; the concerns have no power. The
power is vested with the financial control-
lorin the Ministry of Finance at the
Centre. If they want to settle some
dispute with a union, they have to refer
the entire file to the Finanace Ministry
here and wait for their approval, the
god’s approval, and the time speat is
taken advantage of by the labour union
there and the agitations, the strikes and
other things happsn there. So, there is
no coordination between the Ministry
Centze and the managements of the
public sector undertakings. That is one
reason for that.

Another reasons is that there are
inter-union rivalries in the public sector
undertakings. I am glad, if we analyse
the private sector, they voluntarily
recognise some of the union. and
they adopt a code of conduct within
the union. But in the public sector,
more of politics come in their, whether
AITUC is the biggest union or INTUC
is the biggest union or some other union
is the biggest union. They fight amongst
themselves. Every union says, “We
want to help the labourer ; we want to
support the labourer”, I do not kmow
who is helpihg them. By their inter-

, union rivalry, there has been so much

of man-days lost. This shows there is
no coordinated effort on the part of
this Ministry.

Then, the Banking Laws amendment
Section 36 A. D., as my hon. friend,
Shri S. M. Banerjee, was saying the result
of the Finance Minister here, covering
Insurance Companies, Port and Dock
workers, Railways, Defence Establishment
Post and Telegraphs and all the public
sector undertakings. The Goverment is
the biggest capitalist who preaches
Dharmoupadesa to private industrialists.
to do justice to their workers. They
are the biggest monopoly. The biggest
capitalist is the Finance Ministry here
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and rhe bargaining Minister is our friend,
Shri Hathi. He has no power to control
the Finance. That is why, as has been
pointed out by Shri S. M. Banerjee,
the Minister here has become a victim
of the Finance Mininster and has become
a victim of the Home Minister and other
Ministers here. That is why, so many
man-days have been Jost. It is an
unsatisfactory position that thes= people
have not solved the issue to the welfare
of the workers.

There has been an agitation that the
dearness allowance should be merged
with the basic wage. You will be sur-
prised to know that in some of the
undertakings, the basic wage is Rs. 70
whereas the deammsss allowance is Rs, 120
or 130. For how long is this to go?
The inflatton has coms and it is going
to stay on in this country, We are
allotting Rs. 24,000 crores for the Fourth
Five-year Plan. So for another four or five
years, this inflationary trend is going to
continue, Unless something is done to
merge the dearness allowance with basic
pay, the agitation cannot b2 curbed.

Coming to the lay-off question in the
textile industry, the hon. Minister has
stated that upto last year there were
50,950 lay-offs and this year, 65,089
workers have been left in the streets,
This Ministry is not solving the problem
of the textile workers. What is this
management doing in the textile mills ?
Because there has been taxation, there
have been fiscal measures adopted by
the Finance Mipister here, the sick
mills are unable to function. So, the
coordinating Minister, the Labour Minis-
ter, has to solve this problem by tackling
this with the Finance Minister. I am
sorry that, due to lay-offs, 65,000 workers
have been thrown on the streets. This
has been going on for more than two
or three years...

MR. N. SREEKANTAN NAIR
(Quilon) : It is not lay-off ; it is closure.

SHRI V. KRISHNAMOORTHI : It
is a closure, I admit.

We have to study the root cause,
why the management is unable to open
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the doors. They say that they cannot
employ the workers and pay them. They
must be given some sort of an assistance
by the Finance Minister for which the
effort of the Labour Minister should be
there. But that is lacking. That is
why the growing lay-off is taking place,
and in Madras, Coimbatore and at other
places, the workers are unemployed for
several months,

Then I come to the question of
recognition. Much has been said that
the recognition should be voluntary.
Some independent authority, semi-judicial
authority, should be constituted to
ascertain which labour union commands
the strength and support of the workers.
What steps have been taken in this
direction ? Every now and then, inter-
labour union disputes are the main
cause for strikes, I will tell you one
instance. In my constituency, in the
Neiveli Lignite Corporation, there are
about 17,000 workers, but there are
three unions and cach union says that
they are supporting the workers. But
they do not sit together and solve the
problems. Unless the management
recognises a particular union by ascertain-
ing the real strength which a labour
union controls, the problem cannot be
solved. But no method has so far been
adopted for this, The recognised union
in the Neiveli Lignite Corporation is
INTUC which controls only 3,000 workers
in a project which has 17,000 workers.
So, the real union which has got the
sufficient strength has not been ascertained.
Some method should be find out—there
should be a semi-judicial authority or
some such thing.

There are a lot of labour laws—
Industrial Disputes Act, Bonus Act and
other things. It has been suggested that
all these should be codified and a
simplified labour code should be adopt-
ed. The Minister was saying that he
will amend the Industrial Disputes Act.
He will amend the Bonus Act but there
is no concerted effort in -the matter of
bringing out a codified labour law.

15 hrs.

Finally, I would like to mention
one more point. In the matter of
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rehabilitation of the displaced persons, "
the Ministry is not helping the persons
coming from Ceylon. I know he has
formulated a plan for about Rs, 100
crores for settling the people coming
from Ceylon to India under the Sirimavo-
Shastri agreement. But what is the
Ceylop Government doing 7 The Ceylon
Governthent is not at all doing its part.

SHRI HATHI : That is oot rehabili-
tation, Rechabilitation starts when they
come here.

SHRI V. KRISHNAMOORTHI : 1
know that. No concerted effort has been
taken so far. Under the agreement you e
cannot compel the Indians in Ceylon
to come to India. But you are saying
‘We are developing Dandakaryna. We
are developing Andaman forests, we
are developing tea gardens in Malabar
and Niligiris." But what is the con-
certed effort you are taking 7 Mothing,
We see Mr. Manubhai Shah is the
Chairman of that project and the
Goveroment of India is going to give
loans and assistance to the tune of
Rs. 100 crores. These are on the paper
only. You are inducing unnecessarily
the Indians in Ceylon to come out of
Ceylon, whereas the Ceylon Govenment
is not at all giving citizenship right to
the people there. They have disposed
of 3,20,000 applications out of which
they have given citizenship right only-
to about 20,000. This Ministry should
hold the direct responsibility in the
matter of solving this thing.

Finally 1 would request the Minister|,.
to consider the appointment of a wage |
board for handloom weavers. For all
other workers they have appointed Wage
Boards. But there are in this country
several lakhs of handloom workers
sparead in all parts of the country. But
they are under the mercy of the master
weavers where they get Rs. 2 or Rs. 3 or
Rs. 5 for their work, It all depends on
the whims and fancies of the master
weavers. The wages differ from place to
place, That is why the h.mdloaml
export which was Rs. 24 crores some 2-3;
years ago is Rs. 9 crores this year®
because the workers do not have any
benefit of their production. They do
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"not have good quality. They are not
paid well by the master weavers. I
demand that this Ministry should consider
the appointment of a Wage Board to
ameliorate the conditions of the workers
employed in the handloom industry.
With these observations 1 request the
“hon. Minister to consider the appointment
of a wage board for handloom industry.
There has been industrial unrest in the
country throughout. It was 3.4 million
man-days lost in 1963 and it is 20 million
in 1967-68. That shows that there is
+ some political move, some political
interest in the workers' field. Somebody

wants 1o expleit the workers. Sombody -

! wants to exploit the working classes for
b their political interests. That should
be changed by the Ministry here.

MR. DEPUTY SPEAKER : Mr.
Azad.

SHRI P. M. MEHTA : Before he
begins 1 want to make a submission.
We receive so many complaints about
the working of the Employees® State
Insurance scheme. The actual working
and implementation of this scheme is
not satisfactory. He may say about the
measures taken by them,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EMP-
LOYMENT AND REHABILITATION
{SHRI BHAGWAT JHA AZAD) : Mr.
Deputy Speaker, Sir, Icrave the indu-
Igence of the Houss and you, Sir, for my
short intervention. I am thankful toall the
members who have participated in the
4debate. 1 would not cover all the
. ponits that have been raised because the
Minister would reply to them at the
end of the debate. 1 will touch some
of the points that have been raised.

About the general question of labour
and rehabilitation, we are putting our
maximum efforts to see that the industrial
unrest in the country goes down and
we have greater production. On the
side of rehabilitation if the magnitude
of the problem is looked into from the
4xginning and so far solved and if these
figures are seen, I am sure the hon.
Member will appreciate the work that
has been done.
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To begin with I would wish to refer
to the question of Wage Board, which
have been referred to by Shri Kachwai,
Shri Mehta, Shri Banerjee and Dr.
Melkote. They have also referred to the
various aspects of the Wage Boards.
They have raised the point about the
delays. We have heard about the
implementation aspect also. 1 feel that
rcasons of the delay in the recommenda-
tions of the Wage Boards are not far to
seek. We know that these wage boards
do consist of different interests and they
have to deal with very many complex
and complicated matters and they have
to try to reach unanimous, if not, near-
unanimous decision and they have got
to reconcile the various conflicting inter-
ests in all these matters.

Members are also important persons,
We have to arrange according to their
convenience and meetings have to be
fixed and it is true that some time the
delay takes place in the submission of
the reports. Since the employees and
employers are all represented in the
Wage Boards it has to be seen that the
submission of the reports are expedited
in the case of these Wage Boards.

Some Members complained about
non-implementation of it. As it is,
the recommendations of the Wage Board
are not statutory. They are implemented
through persuasion, advice etc. and we
on the part of our Ministry, are trying
to persuade different interests to come
to certain agreements and try to imple-
ment the recommendation of the Wage
Board.

15.07 hrs.

[ SHRI YASUDEVAN NAIR in rhe
Chair ] ‘ .

T hawe myself been ;submitting that
it is true that on' the implementation
side we have to be more careful. The
results were satisfactory till recently but
I may hasten to add that of late this
trend is not maittained. We are concer-
ned about it ourselves to see that the
Wage Board Awards are implemented.
How can anybody deny that such cases
of nop-implementation or delayed imple-
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mentation are not there 7 For example
in coal mining industry, iron-ore, mining
industry and limestone industry and the
cases of non-journalist employees of
newspaper industry such cases are there.
It it natural that when the recommenda-
tions are not implemented the workers
raise their voice,

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Would you clarify that
the non-implementation and delayed
implementation of Wage Board recom-
mendations are the sole reasons for
gheraos and agitations ?

SHRI BHAGWAT JHA AZAD : 1
would reply emphatically no. It is not a fact
that they are sole reasons for the gherao.
Gherao may be for economic reasons, and
might be, for political reasons as well.

The employers are stating that
financial reasons prevented them from
implementing it, they say, the paying
capacity is not there. All these points
are considered when the Wage Board
sees these things and decides about
these matters. In  some cases some
matters crop up after the recommendations
are submitted. That difficulty might
be there. 1 would not say these are
the reasons in all cases, and it becomes
dificult for us to appreciate them.
However, the wage board system as a
whole is being considered by the Mational
Commission on Labour and we are very
hopefully looking towards their report
which is coming very shortly as to what
they do suggest about the implementation
On our side, the Labour Minister and
the Ministry have set up a bi-partite
committee of representatives of both
employers and employees to suggest
how we can cut the delays in implemen-
tation and how we can implement the
awards, I am sure that this bi-partite
committee is taking great care and
interest in this and we hope that they
will suggest certain measures by which
we can cut delays in submitting and in
implementing the wage board awards.
We have taken action from our sidein
another direction. For example, the
wage board award for coal has been
implemented by NCDC and about
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34 or 35 others. Unfortunately, many
coal mine proprictors have not done it.
We have asked our public undertakings
that they should accept tenders only
from those who have got a certification
of implementation of the wage board
awards. We hope that this will have
some effeet. This is applicable to rail-
way tendess also. Recalcitrant proprietors
who are mot implementing the award
should be asked to implement it. Only
such of those proprictors who have
implemented it can go to a public
undertaking in conoection with tenders.
These are broadly some points about
wage boards which | wanted to mention.
I would once again say on behalf of the
Government that we want these wage
board ds to be impl . There
are on the wage boards representatives of
employers and employees. They consider
the entire matter and we try to bring
them to a round-table—whatever may
be the shape of the table—and persuade
them to implement these awards. I
would like to say that there are some
who do not do this and in that connec-
tion voice is raised about statutory force,
This is all I have to say about this
subject.

SHRI N. SREEKANTAN NAIR :
What about the unanimous recommenda-
tion of the electricity wage board ?

SHRI BHAGWAT JHA AZAD:
In that case I would say that it is not
very much, It is only a question of
shifting day of implementation. There
this could not be done because the Board
had to increase the rate from a back
date and this would have affected the
consumers. There are two other points,
One was that whatever had been given
to them as interim should be adjusted
and I am sure that the House would
appreciate this. Therefore, we have not
made any vital departure from the
recommendation of the wage board.

A question has been raised about
automation by Shri Xavier of the
Swatantra Party. I was happy about it
and T am glad if this is the view of his
Party. We are considering the question
of automation in the tripartite conference
and the Indian Labour Conference of
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1966 also took note of this. They said
that as a result of automation there
should be no retrenchment and no loss
in earmings of the labour. That had
been agreed to by all concerned. We
are also interested, in sceing that if
automation is introduced, it is not
introduced in the interest of employers
but it is introduced in the interest of
employer, employees and consumers and
that it is done with the prior consulta-
tion with the Unions.

SHRI N. SREEKANTAN NAIR :
Men are sometimes hanged in the inter-
ests of the accused.

SHRI BHAGWAT JHA AZAD:
The advantages of automation have been
pointed out as increased production which
will mean reduction in cost, higher
wages and more consumption. On the
other hand, it has been argued by some
labour representatives that automation
will result in displacement of human
labour and reduction in furture employ-
ment. Some of the undertakings in the
country such as LIC, Railways and Oil
companies and Banks have voiced their
opposition to automation. Government
have already made it clear and we have
got this understanding from LIC and
other undertakings that there would
be no retrenchment and no loss in earn-
ing. I would like to reiterate Gowvern-
ment's policy in this matter that we feel
that wherever this has to bz done, it has
to be done after careful consideration ;
there would be po blanket ban on
introduction of automation; but I
hasten to add that it should not also be
done at the cost of labour employed or
their earnings.

At present there are 31 cases of
automation in public undertakings and
13 in the private sector. We say that
there should not be a blanket ban on
introduction of automation because we
would not like to be left behind in the
technological era.

SHRI VY. KRISHNAMOORTHI : If
Gandhiji were alive, he would have
condemned them for this.
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SHRI BHAGWAT JHA AZAD : 1
do not kmow whether he would not have
also condemned my hon. friends opposite.
There are many things on which one has
no choice.

Dr. Melkote and Shri Kachwai
raised the question of labour welfare.
As you know, compared to a decade or
two ago, we have gone a long way on
the road to labour welfare. Today
conditions are much better and more
improved than they were two decades
ago, a decade ago or even four years
ago. Eveayday we are trying to increase
the amenities given to labour. 1 the
coal mines, in mica mines and in iron
oré mines, we are trying our best to
provide the maximum facilities to labour
in the shape of medical benefits where
we provide beds, hospitalisation etc.
and other facilitis, We are increasing
the facilities in the field of education
also,

A very important suggestion has
been made by Dr. Melkote that the
three funds we have on mica, coal and
iron should be amalgamated. The hon,
Labour Minister has decided that in
order to coordinate the working of the
there Welfare funds and to reduce
cost on administration at senior levels,
we shall bring about the necessary.
administrative integration.

The hon. Minister has also decided
that we should emphasise more the
facilities of water, health and housing.
He has decided that in this Gandhi
Centenary Year we must go in big way
for these facilities which are basic. He
is addressing the State Labour Ministers
in this regard.

In the Fourth Plan, we propose to
spend a total of Rs. 21 5crores. But in the
Gandhi Centenary year, we propose to
spend Rs. 5.375 crores in pursuance
of our decision togo in a big way in
providing these facilities.

We want that the maximum bene-
fits should be provided to labour by way
of welfare. We hope that the employers
also share this view. Unless labour is kept
contented, there will not be any increase
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in production, I see some hon. friends
smiling. I hope it is a nodding smile. If
labour is kept contented, they will feel
that they have got a stake in the producti-
on of wealth in the country ; then there
will be more production and more pro-
sperity for the employers, labour, and the
country as a whole,

The last point is about employment,
which has been raised by almost all mem-
bres who have spoken. In the very beginn-
ing I would like to explain what our con-
cern in the Ministry is in regard to this
matter. We are concerned about the coll-
ection of data regarding unemployed. The
job of creating employment and providing
it is that of the different Ministries who
have to create employment opportunities
by their schemes of economic progress.
As far as we are concerned, we are only
concerned with the aspect of collecting
the data. I wish the Members refer to
this at the proper time : for example, when
the debate on the Planning Commission
comes up, I hope the Members will voice
their concern. On behall of the Labour
Ministry, I would like to agree with the
Members that it is true that the employ-
mene situation in the country is not so
good. It is true that in the three Plans,
we have got the unemploymesnt number
increasing, but it should also b: taken
note of, that in the three Plans we have
generated a lagre number of opportunities
where employment has been given to those
who were seeking it. But it is also true
that those who are seeking employment
have outnumbered the facilities that have
been given during the three Plans, In the
urban areas, it is a question of unemploy-
ment but in the rural areas, it is a question
of under-employment, where a low intensity
of work, inadequate earning and low por-
ductivity are our concern. That is where
our friend Dr. Melkote showed his concern
and referred to agricultural labour. That
is also our great concern. While replying
to a question on that subject, we have
said that by and large it concerns the
different State Governments ; they fix
their minimum wage and all that. We on
our part set up three committees which
have recommended 2 minimum wage for
them at the Central sector, but nonethe-
less, 1 would like to say, as the hon. Min-
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ister said the other day, that itis our
concern that agricultural labour in the
country should get a fair deal and from
time to time we are requesting the State
Governments to look into the matter. The
National Commission on Labour is also
looking into this matter, and we are
hopeful ::gztting their recommendations
on this or.

SHRI B. K. DASCHOWDHURY :
Are you giving a living wage ?

SHRI BHAGWAT JHA AZAD : 1 have
already said that we have recommended

a minimum wage. The minimum wage, .

living wage, need—based wage all these
are very really a good concept and they
are concepts which we all appreciate. But
it is a question of how far we can go into
these matters. (Interruption) 1 have read
the Constitution of India. The hon.
Memeber might possibly have read it since
the past féw years. I have been reading
it since 1952.

I'say that the Constitution of India
throws some responsibility on us, I do
not want to say that [ do not want to
share thg responsibility. All that T am
saying is that this is a statement of fact,
I am only saying a factual statement. I am
only argeeing with the hon. Member that
it is true that in the Plans we have
generated employment opportunities, but
as I have said, those sitting in the market
have outnumbered this,

Ineed pot give the details of the
figures as have been given by some hon.
Members about the vacancies or the num-
ber of men on the live registers. All that
is known. That is what we are diong. As a
matter of fact, the concern is about the
educated unemployment, especially the
engineers. Their number has increased. But
the increasing number of unemployed
engineers is due to the halting growth of
our economy, and the recession in the
third Plan, We hope that in the fourth
Plan we will have an economy which will
be able to absorb the requisite numbers.
(Imterruption) 1 think it would not be fair
for the hon. Members to make such run-
ning commentaries and cheap remarks,
They have had their say, I suppose I
would be allowed to have my say. Any
running commentary would only take me
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away from the facts which I am presenting.
In this case, the reasons are there. One is
the halting growth of the economy and the
second is the rapid increase in the outturn.
Having been in the Ministry of Education,
I can say that we were told in the third
Plan the economy will be sufficiently
developed to absorb about 25,000 engine-
ers and 50,000 diploma-holders, and we
have already created facilities in the Min-
istry of Education for this, but at present,
I am sorry to say that due to recession in
the third Plan, we could mot have that
much capacity in the Indian economy to
absorb all these unemployed men, There-
fore, this is the position. But we hope that
with the revival of the economy and the
implementation of the fourth Five Year
Plan development programmes and the
annual Plan of 1969-70, we will be in a
position to create employment potential
and facilities which will be able to give
employment. That is all that I wish to say
about labour.

I would now like to turn briefly to
the rehabilitation part of the Ministry.

SHRI S. XAVIER (Tirunelveli) : Have
you got any idea in the fourth Plan...

MR. CHAIRMAN : I would like to
know whether the Minister is yieldiog.

SHRI BHAGWAT JHA AZAD : No,
Sir.

MR. CHAIRMAN ; He is not yield-
ing,

SHRI BHAGWAT JHA AZAD: 1
would only like to say that by his question
and my answer, I would not be able to
add anything more to what I have already
said about the unemployment position.
He might repeat his question and I will
have to repeat my answer. If you allow,
I have no objection.

MR. CHAIRMAN : The minister
says, he is not able to deviate from the
reply. There is not much point in your
asking any question.

SHRI BHAGWAT JHA AZAD : I have
said that my ministry is collecting the
data of unemployed. So far as employment
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opportunities are concerned, it is for the
different ministries to create them. I said,
revival of economy, execution of develop-
ment programmes in the fourth plan and
the Apnual Plan for 1969-70 all put
together will gensrate new employment
opportunities.

SHRI S. XAVIER : Have you got
any idea of the number of unemployed
in the country and how many of them
will be absorbed during the fourth plan ?
If you do not know, say that you do not
know.

SHRI BHAGWAT JHA AZAD : I
do not know ; you know better.

In the live register, we have the number
but on behlf of the ministry, we cannot
say we have specific data about the number
of unemployed in the country. In August
1968, the Planning Commission set up a
committee to find out the exteat of
unemployment in the country and to
suggest ways and means to meet the
situation, We cannot say definitely that
this is the extent of unemployment in the
country.

The other points regarding labour will
be replied to by my senior colleague at
the end.

Coming to rehabilitation, Mr, Xavier
said, we bave no facilities for the Burma
repatriates. [ would like to tell him that
we have got camps for Burma repatriates
in Tamill Nadu, Andhra, UP and Orissa
and we are giving them all the facilities in
the camps. About Tabela camps in Bha-
vnagar, there are 145 refugee families in
the land there. We could not decide
whether the property belonged to the
State Government or to Defence. In 1968
we decided that it belongs to the State
Government. We have written to the State
Government to tell us about the exact
pricing of that property, so that we can
move further in the matter and help the

refugees.

Mr. Kachwai said that we have given
property in Rajasthan at a small price. It
is true that there are properties all over
the country, which we are trying to give
through the State Governments. Mr Kac-
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hwai said that these lands would be given
to Harijans at a very small price. I am
sure he will not object to that. His only
contention was, when election is there, it is
given, Election or no election, if we give
lands to Harijans at a low price, he
should appreciate it and welcome it.

About the Dandakaranya Project Shri
Kachwai said that the porject has not
been doing well. I think from all over the
country we have got visitors from there.
Hon. Ministers from different parts, not
only belonging to the Congress Party,
have got to Dandakaranya and they have
all appreciated there, The Chief Adminis-
trator, who was personally dragged into
the affair, I think, has done a good job.
He is a yourg man with allzeal and we
want to utilise his services so that we can
do the work properly.

SHRI A.S. SAIGAL (Bilaspur) : I would
suggest that the hon. Minister may arrange
to send Shri Kachwai there so that he
can see for himself what work has been
dooe there.

SHRI BHAGWAT JHA AZAD: 1
am prepared, if some of the hon.
Members want to see Dandakaranya and
the Department of Parliamentary Affairs
arranges to send them, to give all
facilities to all hon. Members who want
to see Dandakaranya. If they have any
suggestions to make we would like to
consider them and implement them.

About rehabilitation in  Assam Shri
Banerjee made a point. I would like to
say that we have given a very specific
order to the different State Governments
about the collection of loan, We have said
to quote, “every effort should be made to
realise the outstanding loans from loanees
who are in a position to repay their loans.
It is likely that in the course of their attem-
pt to effect recovery of outstanding loans
they may come across some cases
where no recovery is possible. We have
asked the State Governments to report
such cases in a proforma which we have
sent to them so that we may consider
what further action should be taken in
the matter,” We hope the Government of
Assam will take due note of it.
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The hon. Member from the DMK
Party said that nothing is being done for
the people coming from Ceylon. I wish I
had the time to give all the details about
what we are doing about it. I would like
to tell my hon. friend that we are quite
vigilant about it. 5.25 lakhs is the traget.
This year's mnumber is 35,000 and 7000
have already.come, We have already in-
troduced a number of schemes in Tamil
Madu, Mysore and other States,

SHRI V. KRISHNAMOORTHI : What
I said was that you should not unneces-
sarily fan the Indians of Ceylon to come
out of Ceylon while they are not mut-
ually responding to register as agreed
under the agreement.

SHRI BHAGWAT JHA AZAD : We
are not saying that they should come. We
are only trying to provide facilities for
them if they come. Sir, that is all that I
have to say in the matter.

SHRI K. M. ABRAHAM (Kotta-
yam) : Sir, I fully throw in my weight
with the hon. Member Shri Banerjee
who has characterised the Labour
Ministry as ant-labour Ministry. 1 wish
to add that instead of Ministry of
Employment it should be called the
Ministry of Unemployment and instead
of Ministry of Rehabilitation it should
be called Ministry of Destitution.

Much has been said by the hon.
Minister just now about wage boards.
After all, these wage boards usually come
with awards, after a long period of some-
thing like four to five years, which are
not in favour of the workers, What
this Ministry will do is to amend it even
in favour of the capitalists. When
the workers ask for implementation of
the award the Government will send
it to adjudication.

SHRI S. K. TAPURIAH (Pali) : Sir,
these Benches which champion the cause
of labour are empty. I risson a point
of order because there is no quorum in
the House.

MR. CHAIRMAN : We are already
hard-pressed for time. 1 hope the hon.
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Member is not serious about his point
of order.

SHRI K.M. ABRAHAM : When
the workers go on strike Government
will declare it as illegal. When they
ask the Government to compel the
management to implement the award the
Government will say that they have mot
got any power. But when the wor-
kers strike, they will cend them to jail.
For that they have got the power.
This is the anti-labour character of the
Labour Ministry of the Government.

In the engineering industry the wage
board award was given about three and
a half months back. The representatives
of labour gave one note, represertatives
of management another mnote, representa-
tives of public undertakings a different
note and the Chairman yet another note.
All these four mnotes are before the
government and they are yet to take a
decision on the wage board award.

What is the position in the textile
industry 7 After four years the wage
board award gave an increase of one
rupee. So, 1 am tempted to call the
wage board a freeze board because it
is used as an instrument for freezing the
wage.

Coming to industrial relations, 1
would say that it is heavily loaded in fav-
our of the capitalists. When the workers
strike, we expect justice from the Labour
Ministry but it is rarely forthcoming.
Take the recent strike by the newspaper
employees. 'What steps did the Labour
Ministery take to arrive at a settlement ?

So far as the industrial relations
machinery is concerned, we khow its
role very well, It wants the INTUC
to be imposed on the workers. What
is the report of the Pande Committee
about Durgapur Steel 7 If said that
it is because of the malpractices and
mismangement that labour disputes are
taking place in Durgapur steel plant.
When there were elections to the Works
Committee last year, all the INTUC
nominees were defeated. Yet, INTUC
is the recognised umion. Again, when
they started sabotaging and destroying
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the machinery, even then Government
were not prepared to withdraw recogni-
tlon of the INTUC controlled wnion.
The Labour Ministry is following the
instructions of government on one side
and the Congress Party on the other,

SHRI HATHI : Does my hon. friend
not know that industrial relations in
Durgapur is the job of the West Bengal
Government and not of the Centre ?

SHRI K. M. ABRAHAM : You
must hand over industrial relations to
the State.

SHRI HATHI : It is already with
the State.

SHRI K. M. ABRAHAM : My
humble suggestion is that industrial
relations in all public sector undertakings
in the State must be the responsibility
of the State Government,

SHRI HATHI : It is already so.

SHRI N. SREEKANTAN NAIR :
The public sector would not aceept it,

SHRI K. M. ABRAHAM : I will
give one more instance of the anti-
Labour policy of the hon. Minister.
Addressing the Asian Labour Ministers
he suggested the curbing of all trade
unions. He questioned the right to
strike and the right of outsiders to
function as office-bearers of the union.
He further questioned the doctrine of
freedom of trade unions. This shows
clearly the approach of the Labour
Minister to trade-unionism.

Thanks 1o the bankruptcy of the
policies followed by the government,
questions  like retrenchment, closure
and lay-off are always haunting the
workers day by day. In the textile
industry alone 70,000 workers were
thrown out. In the engineering industry
also thousands of workers were thrown
out. The number of working-days lost
through lock-outs is much bigger than
the number of working-days lost through
strikes. May I ask what has the Govern-
ment done to prevent this ? The answer
will be absolutely nothing. In many
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cases, the employers are denying lay-off
compensation to workers. Even in
public sector undertakiogs, the manage-
ments are not prepared to implement
the Payment of Wages Act. What
steps are the Government taking in the
matter ?

During and after the Government
employees  strike, the Labour Ministry
was looking at it as a silent spectator.
Thousands of employees were thrown
out of jobs. They did not move. The
workers were left at the mercy of the
Home Ministry who did everything in
a vindictive manner. If you take any
dispute to the Labour Minister, he will
immediately say that this a matter
pertaining to another Minister. If we
take a dispute concerning mines, he will
immediately direct us to go to the
Ministry of Mines and Metals. If we
take a dispute from oil industry, he will
immediately direct us to go to the Minis-
try of Petroleum and Chemical If we
take a dispute from Railways, he will,
certainly direct us to the Railways
Minister and so on. Such dilatory
tactics clearly highlight his failure as the
Labour Minister. He is, virtually,
functioning as a Minister without
Portfolio in the Cabinet. He is acting
as a Public Relations Officer in the
Cabinet. But the Labour Minister is
famous for his assurances. He can

- be called Minister of assurances. He
will give any number of assurances but
no assurances are being implemented.
That is the character of the Labour
Ministry,

SHRI HATHI : Which assurance ?
SHRI K. M. ABRAHAM : Regard-

ing the L. 1. C., you told us that the

matter will be sent for adjudication...

SHRI HATHI : It has been referred.

SHRI K. M. ABRAHAM : But
only four or five points have been referred
not others.

Now, coming to the question of
rehabilitation, the displaced persons from
East Pakistan were not given the plots
for residence. Even in Delhi, some-
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thing like 2000 persons are residing. They
were allotted plots ; at Kalkaji the
sanctions were given to allot plots to
them. But a Committee which was
constituted by the Government headed
by the Law Secretary, consisting of all
officers, divided the plots into three
categories of 160 sq. yards, 233 sq. yards
and 320 sq. yards, The persons who
are having plots elsewhere, who are
having high jobs, are given these 320 sq.
yard plots and the common people are
denied the plots. Even now 600 persons
are yet to be given the plots. A com-
mittee must be coostituted with Members
of Parliament also on it to look into
the bureacratic nature of this Committee
and to see that a uniform distribution
is done.

The States must be given the power
of dealing with industrial relations. Since
all the public undertakings are in the
States, I think that the States can do it
better,

SHRI HATHI : It is alrcady there.

SHRI K. M. ABRAHAM : If the
Ministry is not willing to give the whole
power to the States, at least rehabilitation,
industrial training centre, etc., must be
transferred immediately to the States and
thz Centre must give aid to the Sates so
that they may function will.

This Labour Ministry should either
function well or be disbanded.

ot wiere st g (feeten) :
warafa wgw, 99 wwmaw F il
o< faare 3 @ug @ fogd 79 1
gfagia g ar smar &1 & g g
Fg a1 sfaa & & & fagar ara
qq, 937, TA@ W FLATET &1 q7
@ AT 9% HATeg ®1 F% ot
AT qO1 | @Al g€ aTAfaF
afcfeafaqt & gl s wwfas
qifedl & w@=AT T AT I g
fag a@ 2w & gFAET &1 T@R
Fo # Jezr 7, fow oaw 2w A
mfus feafz |1 X FamET AN
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HFFT GG K1 AT FY, IAFT I
um g 4 g % fagd ad # st
UF a¥F WA 91, Fgl gEd a1
IR gET, HAGU # QA FAER
78t et 91T & 47 39 gt AW
% wI 97 &4 qgeg 1 91
AT THFLE F G A a1d § AR
W § T @@ F@ § fe
IR qEFAT & ¥ gu fogd af o,
foas! & ggamwi &1 I F§, T4l
W 9T@E1 F1 99 FF A #wgfaa agl
grm, sEs @€ mfs F 8 R
a1

97 & 3G 1@ WIIH AT @A
IIFATE | B9 99 AW ¥ AT F &
qr 9% FTET FT AT FAE ar
g uw am fafma sv & s
aifge fe gn 2w A wOR FAF
arz fret fafeag aefix & =0 &
& @ Wz § 6 ARk =@
FEAT W ot At @ oF a@fs
aret, gafgarst s safass
WEEs #t Ay g aAr wfaswn
Y AgAT ¥, um ¥, Afew gatw E
frwg § fe aare 3@ § s &1 wgew
w4t fear wan, sw # sfaesr 7@ &
wé, 59 §) gatew e ALY faar @
SR ag sem g & st & 20
agt ¥ ot gw wuy 3@ A wfasi F
W9 9T &1 OF A% 7T § fmv
a¥ | EF foag Fi e 8, T
Ma I & @y T Fg a7 o
w1 JIgAr g 1 qg g @ e afx aw
ag TRd & % ¥ & wogdd A1 aiFa
a3, ¥ wfew=t a7 @ 77 o aga
Jedt § fr 3w 1 Awaa, W H
IR a3 | FW FT A= ag T,
29 T IWRET a2 faar TW W T
wreHT afveaey Y & gt wiK &
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F% @1 2w afems 3@ @ &%ar |
afe guta & o fage 20 a9l F g7
q TESFT ITWT FT | gEA TAC FE
sqr 7@ fear | afcamy ag & e ww
afagl ¥ wEwx gewam @ w99
¥HAIY 1 99 aF g 9Er &9 K
AW 1 FwT A w1, ™
waag &1 g9 fAusar FO F
Ioer Y FLT | TER MEY E
Al oy a9 a% we g
Atz w19z A FT gHA ) dfaar §
ACE T @ g foadt aew #
HTTHT 4T F AT AT § WX T8
& srmfas a3 wargar | afz gw
W W § g g 1 Sy qiw g
fora® gw dfraw ¥ S # g,
IHF! wofeg F7 § 2 FQE,
faereg < & @1 98 wEwI g,
T2 7Ef W 97 wEe agl suar
TIT AFT FAfFT €T H, THE w9
& &1 0 @ § W ey gl
F g fafos sFrmml & fafws
T 9T FF G-I FE IoAT & av
FI9 g9 TAH! FEYFTE] FY gLHT Fg
FT, 41 TLIRT FF gLHT Fg H, WG
AT W qFA | W IWIT i ST
arfge s & et wiiew @ e
Fem & F W A faerd
o oSt W ST H G g oo
F gaiw #1 "X &faww F WY
grnfas =aq & qAT gRA &,
IE% WA gu @A af¥ &%)
o AW ¥ uadfaw  afefeafagt
A& Fag gAwaTg fmeA
amet gt affeafaal & afs g @
SonaeT ® oitfaw @ §, AT EH
o9T 3| F Fiepfaw IETAHT K
IR AT & A g wiwEl & 99 g
gaeae F1 W femg T gt
T §F § gATC ®AT AgRT A a7
59 fFar &, S®%1 @UgT FW U
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[t sz =T A ]
0t & qg sg1 wRAT§ 5 ol aga
TY F ST AT § | WAL T8 AE A
@Y /T aT gAg ¥ gAT 9fAEy &
wewy arqfed €9 H @ WA
w1 fla @) q1FT @AW
T oafe @ W oW g @
agat & av afawi # sifes feafy wd)
U aFAT ¢ | AT 3 F A1 g /(A
TN frogw o ¥ 9w WH A=
grfos g #Y feafa e Ty §,
FAF AT W FAHAT FT AIGIL AT
arfgd, 3% ot a9 ' F IAfT &
w83 faey fed | a8 99 7 FAw
=fui & g &1 §, afeF 7g3 g
AT FART FT W T & AN AR &
9% §H 2T § gHAE § ®9 §, gAT-
Aar & &7 # uF AL giuartas qfcfeafa
Y WA FTHA @A 9 £ |

WAt guR Uey wAY S 7,
ot aga Fafase fawr<i &AM oA

g1 & wrgm s g@¥ 7 Faw waww,
FraAT W1 AEE-MT F @AM,
afer @R A, fas, s

wapwapANALY S

EHITE 3’35%’%%%1

ERCLEEr eSS
%%gf% ‘fa%“ﬁ
tHRHLT
ggi ggia ¥
243 ag;
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YA 5 FUT TAT APy waArfer &
a9 ¥ i & qrt & ford, eaTeem WY
FrETHT & AT 34T e & faw
war §—% g% fow smowr wfea
Fxar e & qwwar g f5 S ale
wran At gafer ¥ gfie ¥ aga 7@
THW TEY & | AgTeAT ey Y 7 hEy
¥ afr o guedt Y, Taw A gu S
FUT & a7 afz w19 20-25 FIT
@, a1 AT 1 T@ qm T g
AT ArAEHAT @ q@ &1 ¢ fEgw
A& ¥ faw awTa T, 9% feg
TIArEl &1 SqEEdy ¢, A% fag
ZAT-2TE FT TAATH ¢, I9% A G
F qrt T sqaEqT F | AT AW HY
4 & it & faw = AT T
WTHT # g @1 g §, 97 1 At
ATAE AT §, TEF TAEH AT AG
A §HT | WY FH FREGY H 9191
=T FLF| F1 FICRST & §, WAl
¥ wfgsd #1 T3rd arfs @7 =T &
N waaw @ g, |A @
w1 ¥ gfaa afas aF st ¥ aeg
9gT aF |

aea #1 geer )t gfee ¥ § oF
ar Fgar Tigar g | fafeaa &9 ¥ o
et # gear 7t gfee ¥ wEAg wW
gt &1 AreT £ AT syaeqr § awgr
gar gar 8, & gE quga 6 A
7 @ ava—faew Al § gETae
gar 77 @t ¥ geraw fafea ww
¥ giel A gem A § e fa
it & wgm {5 ov avw ok wiew
sqra fear o anfe giewrd #W ¥
7 g

s oF Al ara Y S § wrew
S He TTEAT §--gAIR dM A g
55 gam #1 ard afrw A A W gy
Tt foroft drx ¥ e Tam 1 Froft d
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# orgt wfywT # wAEfT @ @ e,
FfAF &7 ¥ Awed e a7
W g gt grEafas ax § sraw
300 & 400 FUrg ¥9A FT 4121 I @I
g & IF A §§ A At dx
¥ guml & qert § W & Sugar
f & & @1 Ag@T SO FEA S
&% ¥ q, afew & agdt gk AT
WTE FT gL AEr FT 94T | WIE-
wfrs G oo adiamy W& 5
FAFT ITENT 975 AHLEAE F3ME Wi
IAHT TGN FT | gAIE 27 ¥ Fher
a@ gegam § 1 wT g @iawfaw
&7 #Y FewwT £ , afz gw gaw 9
qrer WX A gerAr Wga § A awd
fF gat ardafas &7 & Iur qagd
qr wigifE feo ond |\ gt &7
¥ gUlT Fa9 wagdd & HEAN
Faa afasl & FgdT & A7 gFQ &
wife Faa sfas § IoRT FT 8,
wifHas IeqreT AE F@ &1 ¥ Ar
F9 TRS-AIERT F AW ¥ W @
g oz ar g @1 gfema ¥ Fw
* §, afag ardafas &1 afz w9
g & @t daw wfww t awa &
T aRd £ aff 2w F gmrTEE
o, grEafas six qagd ar
T A ¥ Wy, AfFmgm i fE
IAF AgT w1 IwEE A9 @ W@,
IR wifead ga dx§ wmf-wta-
T1E GAT W, IEW 25 FT W1 a9
100-100 wifeas &g #T f&7 &
wigfas gafeaa avel § @e ¥ &
gt gl s &7 f1 wwEEr w9
TR FLG I A1 W | Wiy 7
gt § fr adafs a1 ¥ aogd 51
gifefadam faar ., sa% sfafafagy
T I A FGEAAE X
faredt g afcfenfast & @wre @5 |
I §9TAT gaear § mfae frar
aTy | Fhw qfefadaT & W A
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afrs &1 & I ST wgwfed
Wl g 3w 7 FUS T w®
gwfe aw@TE @7 & a9 JAd |

Tt aeg ¥ & sredz S A aw
Wt FgAT AIEAr 1 W ¥ @A A
faw aw@ & aWeE a7 @ &, faw
ag ¥ FIiawIT a5 @ §, E A
gu e § fF agi oY awa arfefada
g arfgld, 7% qIER "Arad §
M F{ a1fF 3w & ImEA AT fa@-
T T 19 T0E1 F1 A 7%, faaw
# §UTET WT &%, HA®! TOEL w1
feemn fasr | & ggi ox g gwa st
AT wTgen § 6 afz w19 Seared @
T aF w1d & A fafraw a9 & a=
HITET ATH & WIEC 9T I F a9
F1 3 qgrT g 1 fafem a9 &
F @137 W9 OF 2T ag §¢ difwn
f& oY o srewws 2w, IEE g@A
7T W qFT & | Ty Ik W=
wAfzg agm, s faderd a@dr
TH A9y gAR WHE F1 FrE faedrrd
T 81 ¥ @ gy ¥ e d fggam
9% 90 1 garenm T amgaT §
gart Aol & fgg § o wArE far
TIF §. ITH! ¥ AHGL CAAAE TGS
F@ &1 frgam fow fao o 73
M FT HAX I FILAET &, ¥F AT
g gt a¢ aety A=z qare g g
ar, ¥fFT o= @ Tgi F w6 A
FaF) groetaee 7g fear ) gart A
TR 7 S F 4 fF g gooet-
Iz farar s afeT agt #1 e
T A #T W@ &, afew @
LA g @@ FTF T o7 FY v
W ; gl § WK G AT A
wfera & o1 ot & & wngar g 6 w0
HERY 59 T AT K AL

& 54t wEgeT &1 oq1T ArHiEE T
ufa # av% arsfeq F2ar Tgar
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[ =i wiwreaTs A |

&9 9w yrdieee e ofme | 1280%
TTAT §FGT & AT g, wOgdl & I 9T
1 Ne & aiter age fwar aman wifed
TS-FHATL AT TIHAT FT TH AT OF
fax 3 gaman 41, SfeT saF saTED
AgrRy A 7€ fagn, g89¥ 18 Uw w0
F7 urer &, 99 {5 agi 4 0T w4 &
vdew &, Tafay a9 an WA AF a7
& 7t e s, Afawt @ g
F 919 A Ag G EP

o ¥ & g9 WATew A AW @
|HET F gY A ¥ I § o
W F =W & Agwr «@Ar «fge,
sfas] #1 wgen agAt Tifge, wwm-
1% FT FY AFAT ZH [T FAT A1RA
§ 3o% fau =0 ¢ T gw =fasi A
rETHl o oA X 1 Afew 3y aw
gaT FY AT ¢ fF 919 57 wAreg o
Igt 99 g & A Ia4 913 wEHt &
IR TR ¥F § 1 Tad qar S«
fFgara v gt adi &1 fow
T § w9 A wfaw 7 wfassr
AT G R, aw W A Ad q@
gFATE 1

w3 ¥ 997 7gIRq ¥ fAAgT s
argar g s fom aweamsiy o §7 wrgr
sqra srdfoa fear @, ama #T fgsgeaa
foF faro #1 Fax araT & ar & fodr
Tt W e F T &7 Jzr t T
W &, I g FH & IqSA F411

SHRI N. SREEKANTAN MAIR
(Quilon) : I want to dispel certain
impressions created by my hon. friend
Shri Abraham when he charged the Mi-
nisters and stated that they are all
anti-labour. They are not anti-labour,
but the situation is such. They are
placed in such a situation. The record
of the Ministry is itself a record of com-
plete failure. If you look at it, you will
find that every important aspect of their
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functioning has been admitted by them
to be a complete failure.

16 brs.

On the question of adjudication and
failure reports submitted by the Concilia-
tion Offickrs, I want to say that out of
thousand and odd failure reports, only
20 per cent have been sent for adjudica-
tion; 12 per cent for arbitration and 68
per cent are left in the lurch by the
bureaucrats in the Ministry who decide
whether it is proper or not to send a
case for adjudication. Normally a Con-
ciliation Officer submits a failure report
only when he is convinced about it, If
he is convinced that the demand is
unreasonable or irrational, he will not
recommend further action. Hence, after
the failure reports are submitted, they
should be sent for adjudication. A
procedure should be devised whereby
this should be automatically done,
namely, the case should be sent for adju-
dication, if not for arbitration. Why
should the Executive decide about it ?
Let the Judge decide whether the demand
is legal or improper. Why should the
executive officers decide that 68 per cent
of the cases are unreasonable 7 That is
the crux of the problem of the failure
of the conciliation machinery.

The other aspects of the question
were spelt out by my other friends. It
is as if all the other Ministries are more
important than this Ministry and sit
tight over the head of this Minister and
this Ministry and therefore it is impossi-
ble for them to do anything.

So far as the question of wages is
concerned, 1 have only one humble sub-
mission to make to the Hon. Minister,
Let us give a go-by to the wage boards
and instead let us have the statutory
minimum wages so that the workers will
get at least the statutory minimum
wages. Even if you get the concensus
of all sections in the decisions of the
wage boards, they are being watered
down by this Government, with the result,
what the labourers ultimately get is be-
low the minimum wages. The wage
board has come toa dead end and let
it go now. Its days are over. Lect us
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not go back to the wage board. If we
have to have something, let that be the
statutory wage board.

Now, there is another point. Speak-
ing of public undertakings, the position
is that even those undertakings which
are assigned by the Industrial Disputes
Act the State Governments, the Nawabs
in these public undertakings say ‘No
we do not accept you, This is run under
the authority of the Central Govern-
ment and so we are above the State Go-
vernment Officers’. If that is so, what
about the Central sphere 7 There the
difficulty is more acute. Here the
Nawabs are Joint Secrctaries and they
are on a par with the Labour Commis-
sioner. How can they accept anything
laid down by a Conciliation Officer
whose position is far below in the lad-
der ? The result is there also the wor-
kers do not get justice, Therefore, the
conciliation machinery does not func-
tion so far as public s=ctor undertakings
are concerned, because the Nawabs in these
undertakings do not accept any labour laws
as binding on them. There are other labour
lawswhich are also from time to time han-
dled by the Labour Ministry. Take, for
example, the Boous Act. That was
referred to by no less a person than
Shri K. M. Pandey who holds such a
high position in the INTUC. What is
the Bonus Act ? Three sections of that
Act were struck down by the Supreme
Court. Nothing has been done about
it, There was the LAT formula. The
important industries have come up so
much that in any fair calculation no
industry which has got some standing
can pay more than 4 per cent because
under the Bonus Act all the reserves
get 6 per cent interest whereas under
the LAT formula only reserves which
were put in actual use would get it.
Important industries in the country are
now paying only 4 per cent whereas
they used to pay 66 per cent, one-third
and upto 77 per ceat. That was brought
down first to 20 per cent. Now has come
down to 4 per cent. It is not happening
in the private sector alone. It is happening
in the public sector also.

In the fertiliser and chemical in-
dustries, Hindustan Insecticides Ltd. got
a plant as a [rce gift from UNESCO.
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The plant was capitalised and reserves
were built up so much so that it had
Rs. 500 lakh odd as reserve. Six per
cent is calculated on it. So, you do
not get any profit. Naturally the wor-
kers were asked to take 4 per cent mini-
mum bonus for 1967-68 when they had
produced in Alwaye 119} per cent of
of installed capacity and in Delhi 115
per cent. When a plant produces 119
per cent of installed capacity, if the
workers are asked to take 4 per cent
minimum bonus, will they take it ?

It is the fault of the Act. At the
time the legislation was enacted, this
was pointed out by us to the Minister,
But he was deal to it. Later on also
it was brought to his notice. He did
nothing to rectify it. Then an amend-
ment by Ordinance was brought in.
The amending Bill was passed by the
House. What is its effect 7  Shri
Pandey himself has pointed out that it
is useless. The whole thing is now com-
pletely left in the lurch.

So far as public seclor managements
are concerned, if the Minister takes it
into his hecad, he should see that they
observe th: laws. Then there will be
some hope for the workers. In_the
public sector, there are two wings. One
follows the industrial practice, the other
the Central Government practice. so
much so in the establishment at Alwaye
a worker gets, on the basis of the cost
of living index numbers Rs. 150 as
dearness allowance, whercas in the HMT
a worker gets the Central Government
rate of DA and a basic pay of Rs. 70.
A diploma-holder in HMT gets much
less than what a sweeper or scavenger or
unskilled worker in FACT gets even after
putting in four ar five years. Do you
mean te say that the HMT man will
take it lying down ?

When the worker agitates in the face
of this sort of discrimination, can he
be blamed ? How can there be such
disparity in wages ? When the workers
agitate, what is the attitude of the Mi-
nister ? He will say, ‘I will take this
factory from here to another place’. If
this'is the attitude of Central Ministers
on the question of wages in public sector
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undertakings, I can only say
horrible.

The Government of India’s labour
policy in the different Ministries should
be uniform.  There should be a uniform
pattern of wages for all public sector
undertakings. I do insist that the wages
must be based on the cost of living
index but if they do not want it, I do
not object to the workers fighting it
out

it is

Now in the public scctor, wher they
have a strong trade union movcment,
they get their wages based on the cost of
living index whereas the others which
are under departmental wage system, have
a wage structure which is not a wage
structure for the working class at all, If
side by side institutions differ so much in
their wage policy, should this not be
rectified and a uniform pattern adopted ?

If the Minister is preparad to correct
this disparity, I would say that in spite
of their failure, in spite of the failure
report which has been submitted to us,
in spite of the fact that 6B per cent of
the failure Reports of the Concillation
Officers are dropped even then it would
be something for labour in future.

st wraiE qne  (9raEm)
aAArg gvrafa , & =ww w6 o
SEA T WA T qET FT GE
urs ¥ Fra-faamz ¥ aga ¥ gw OAY
T IS T § | WG FEE)
g St wfasie S Iam T gAET
SATH TG A4, WA W12 @8
F3fm & & gg Afas g=t 0
MR & TR W) A9 74 998T w1
saT &A1 STgAT § | 4% A 94y &
fr frgd g9 af gt 2@ H @
v ¥ ad @ & | gl A, W
sHaIfE 7, serest ¥ ol faad
A SfifaET ITET F@ 1Y A § |/
§ FH a8 A ) AR aE yE-
arell g e WX s fawmr &
I a1 F1 FI00T F, MR AR
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FETa &% ¥ saafa) a7 4, int
gt &% ¥ srEH & F-
qifal &1 91, @t fasflt FEml
¥ syarf@y &7 91, 0 ffFU W
I ® 4t g gt aw gewT @ woAgd
# foaet sfaa =id &, gy wifes
feafa %) 2ad gu qwro & gar &l .
# & * @ gu, wgt aF '
2! 3% gg@ar 1 W@ W IEE
fro s 7 w1 g= fAwrar amw
frOg g § 43 gu @i & W W
T e fFar g f& weEg
ww #f ¥ ogt aF A aXE
#ifrn gf wfa #1 & I2A
auarar | 9 @ gaa ¢ 5 e
s ¥ F9¢ g« fawan, fawt o Adl
faser qrar 1 #fFr g@ER 7 W AT
Ft wifarw #Y 5 N gaya fagra €
fogd gax @ @@ A g fF
TR A & 09 W, FAAR T
#t ggraaT FGO &, IAF AT A}
o agrar W foran oft avaa Y
Iq ST & T4 F1 Hfgw w0

S g WA F § AW fa
F1 aY & sz qran § 5 oaw
13w ¥ @ wifgs T q, wiigs
SEEqT ¥ WET FG AE @ g
o gn 9g sifaw §1 fe war @
zqaEqT § gaTar o7 fadr quf &9 &
w1§ gmraardy AT & Afaere s
Magawa @i g g H
fafora wd sgaeqr 71 =fwe frar
g1 ot o ag @ @ w5 st g
&7 F7 gurAErEl O« gHTC W F
w=T g, AR ¥W F WY gATd
wrfas sgaeqr & 9T fasit st &
T a3 § W gHifag ww g
¥ 0@ Fro2, #1979, fomar gaa "
¢, oiteie fear @, g ) Fifow
F IER A 9O wHd H A wr v
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® E wiifs ag afem sz § o
I5% e} faasd dar st &0 g9
fag faam  faaet Aifqat § T
o wifgw ifd & F8FT T30 FFF
g7 g & | g9 24 faaar gaftard
I A AT FT & HIT IT AT A,
frew! freffe fear g fegidm &
R UF FAAMAT AHIAAT wT
9T FEAT &, g9 faaar Iae A
wrfag g Iat gmd wa-fy &t
aagd & WL it WR I a9 &
fea g N AR @Erw w1 FHAR
T g | gafaT g7 7Y & WL gAY
gudt ww Aify @ s FE
arfEdr

¥ ot fa=r @ g @, Wk
a7z ;e frgamtdw
Fr wEifrs mfer &7 @i
3% &2 § fr dradt gaadiy s #
v 0% & 5.7 fafegw o gt
FHFA & fa7 ¥ 73 Fw Ad )
afeT 1967-68 a% 7z wwa 5.7 ¥
T+ 14 fafagw v 17 fafams a5
FRFAATA S T aw @
oF 7oA faear &1 A g g
drwar q¥mr fw ot feafy w9 dar
gt § foed wrow g stefrs
wfe aez gyt &, AT WrEwEA TE
gar g A gAt W F TEEA &
WY WA TR 8 7 g % aga
arftT ary @, TAST g TE it
¥ g fawrear adm wu e
wa & 5 4R sz dwE @, W
ofem® 4T ) 9 TF FW FA A1
aagd ®1 I FEH & wRL 7
g Ag g, IR aniEr T8
TART AT, FAH1 FAAHZ & 4=
qifefedem A€ g aw 9% ST
@t fasw @%ar1 @ waW S1EA
TFd & a0F §, F18% FA W
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wfe #1 27 t5rATe T F 78 frgran
a1 qFaT 1 AR TEEr fradr et
gk W & {itafy, faAsrsrear
TAM F TAT §, 1 3T F FrEAAAH
&7 ¥ ag yaasw A gEh faw foew-
T §, W AR g@gA F A,
gas! fradt oedt qaw §F # w7
FIA IFAT B TH W KT FEATQ
M| g gET ®T F 47 TALT
fraret o341 "t wgt g8 syaeqT 1Y
AT 741, RAZY F Frearw ® fan
TAT 8, T g F AEETC FAE
TR, BT EAF FAC FIW@A FY
qUEqrd, T F THEATH ITH qIHA
<@ Y, FATH &Y qHEard g% e
Tt adt §, 3% Feey F TG TAT
¢ agt Aagd 1 TG ¥ wegr WWiw
Wwrgar & & awwarg fr ag wafe
W 9T TF AT A AR} A gi @
f TagT $a wA & faw 8, Wk
g 3 ¥ a7 a9 ofiafa o sE
FATE FT IgT T87 AT AT A AT
g0 favrd a3 w1 5 g mfas
®FZ &, gATT TATET F9 gt §, S50
feen & m9q TOF oA €, 99 IS
TAZA T g7 I & wrow A AT
TF g TFZ TFAT 0G0 | JIAH AAZL
g § 141 §, W9 g 93-faw
qEF FIEA] F WA AT @E, A
w7 & e 5% Far wfawe § ag
amd & 5 a0 ¥ feat ot s
T & W EE v Ay alE ¥
reare g @ & gafad ag wrar
IEET &, INHT WA FY wEGHAAT
warer for % avax adf &1 gEfag
FTETT ! 17 92 frare s ofew

gt am & ag wgm wigwn g 6
uTs gE & |79 /19 AR W F 4=
wddirar My oF I gl
AE T 1 @ § AR g d A
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[ = s=zsita amzT ]

WA ggaA gy EN R AT
fo& Afoam, 7% G F S, @
argar & | aga fo aw v
@O 42T 0T g9 @ FX | gEH
¥ 9= Y AW AT AT I3 ATQ
v ag gt o} e AYeEm awrd
¥ foec @ <& g feafq aga fAl
a% wg v« awdl, a7 favwres feafa
fTHEN | gER a6 gHTT S
sarr =g W fafaag ¢ fe
11,000 g ¥9ae Fafifras, 40,000
fewm iew MfmT s IwT 43
ge & aul & 1 gw vF avw sefmafar
o &I 30 §, sEfEad F #1999
&1 37 § " gl ave 50,55 g%
Atorm, S AW & 7=y R a5
gawe @Bgu ¥ s A aEt ¥
@ dem g, frph g At g
g FHEAT gAIL ;YA 1 1967 F 27
| qF ol | freE & 17 7@ 5%
M A T ATA ¥ aEw 13
e 9§ fa@ Nsam @ 1« wa
hoed §, M & @y o= @t 7
&, Tt ad arang WA gar 4
gafay wrawsar § fF e g
o Yyeargir  Aifdees gsEr g
wifed | YT ww faamn &1 39% W%
fgeat g =ifey, Ay @ 9w
s framr & wifemrfi &, &4 &, qar
sTede S afeds G¥T ¥ g @,
ITY T ®F, I® g1 ¥ g€ AywArei
o fa=me <% gardt sl F =
arfgw | 7Y Y & 7€ =™,

o wEAY G2 AT 8, ey
I gEAY NFE F4@ & fF gatam
TN WEX W A | T qHIA F
gz 91 fog & @ a1 afew &
&Y, a1 gE W F9y g, 99 Y
ag vafmat @ Efs o wema< -
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T ¥ A% TEAT § fAad ¥9 qAeAng
9T @ §%ar g, faad gga gEav
gwFar g, fous) ag wgw oW @,
W fos w2 W) @ ST waeean
FTATE | WY GTHT FY T T A
Zm v fs =g ofeas dweT #Y &Y
a1 WTIAT FFET A, AweATEie sife
2% QrAATE gHF) AT 9, AT
aa & W faeeres feafy dar
g

foaw Wt & g wIAT FCO
gl § fF aga & 3w @F, AN woge
#1 wt1 Ot @, S9F T W A A
g1 g@IT 7 AW A9 & eqTOT
§ =i T Ad) fear | @I Agn-
yfagas faa & w1 9 T,
I A FATET | TgT F AT AL AT
912 WX SYF F1 1964 ¥ &7 1F a7
e ot av sadt fed ad amdt
T AT I H @0 AW AT AT
1965 &, =it & wawr foor 48
iy | fET & A wwer g 99y
T Iy AT F A H 1966 F A,
Afer IaR B Fid g v ) g
g  faoelt, Az gimdE & i F
Y oY A9 e a7 IAwT N g
TTH FTH WY SATR 1 A, o,
ST, ST AT F1 GHY ATAT § | grAife
e T wwTe #7199 & AP
1§ T e e S afge
forad foilE okt Wi SO SEE
F7e frare w2 wYe ot ¥ Praia fr
a1 Wi IR @y fear omr ) aga
Faw g & froq e At
T % wgmm oAgarg 5 ozman ¥
E Fgrd NEtTw Fo Frfge )
A ¥ a1 o fawrw = W F@
EImmr orfost ¥ 9@ g
wifgy, sa% fod eaged e -
FAR! AT AMET |
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ga a5 A\ afen awfaes
Ffau s ag &1 Id v TAH
FTHIT 7 w7 fFaT 9% queargd 7
AR § R F¢ faar 1 gg gmi W
# wEard & 93T agdt gE wwEn
29 & WG ® FGAAT a9 G |
fifNa sT ¥ g & =aw@Ts 40
a1 g9 safa N qwr Tz

wea # & wgar wgar § fe it
i Fewma & &t & ot gg WA
qMA T JV T q@ F oA Ay
Fdl sy wifge Iad gL A S A
0T g A TH ar@ & Hifww 7
dt s dfmn & fagd go ¥ & 0w
=Y 981 9 43 FT FWA qHEAH F
Wﬁ'ﬂl‘(ﬁ!ﬂl‘fomoﬂ’loﬁzﬂﬁ
ag sarg fear £ fagd 291 w1 mfes,
T xfaa ggraar & a9 Wik gt
q faw &5 X A9 9 gl
& T H ART-NST FT % | 99 a1
# gard g AR 77 wEeg F St
Tgw N Ia% fag ag aw ¥ 917 §
oI ag HAT9q A A FTAAL |

mife Tdo o & q?r%'ﬁm
oY A 3 & gHraw # gA qH-AAT-
wq & w19y wfes qrar § W A o
I AEAT AGT § | TR FATT TG
FgT1 waxq § 5 sawr @ aga W
g ag foge Y & wagw T
qsar g |

ag & wray famz & wodt @@ @™
A1 § | v ATAAg g3l g aga
Ty 1A & fag ey aweR o A
ng ot fifaw € d Afwa gt
AT §TET §H 4@ H A A9 §
fs wgt ¥t R w1 AW WA
Y&T €9 ¥ grafaa & agt 90 wad
TSy FETN F Aw fawr it gEd

VAISAKHA 3, 1891 (SAKA)

Emp. & Rehab.) 234

Frafrad @ § W aE N OF wafe
da1 &Y & & e g A Fedig A=
93 4T HEIY WW FAHT 9 QAT A
qg UF ATATRG A9 § 1| WEAG
geeg ag wI y@ ard § s wfee
g HATHG FT FH I TG FEEOA
& fawr & Aol w1 gweag w0
T ] 1| WT I/ T T F qgan
& graeAr Aifaal ® wwe § qrar
9EaT § | TEMET AT T FaA FAT
HIFHIC & qH  HAWT 9 (AT OF
TG A gHit | A AT HAeE A
T 419 1 Ffmw A f5 Y Gaw ar
fawfcd #1 7§ 9§ =y fFar am
T WeEl & g /o A fee 99
WAl WEIy F1 7@ a1 & fog agrg v
a1gaT § & sediv STt & g g
gFvEl  GACATHT B g9 HA &
Fifaa ¥

arfe § 5% gu o9 e 08
frdza w0 a1 f5 qg &t "gea A
A T # A R g9 @ w1 g
2 gawdr sard o 5 @R
Tq§ Wt aF 9% I} T fwar
TR A% FATF T F T
AT HIT IAF AoT & oeg ANHQ A
feray strq | g AR

ot 387 ¥ (wraei) -
Ay, 87 1968 FY ATTT TIFTX #1
st sw Afa § 39 gawars aadfaat
fears 24t § 1 & 1952, S3 Ak S4 &
g foas smge graes faqaqwt &1
frfw gwr g7 wiawig gl &
gw1 # fgeraa & a1 9997 faeany
F3AT a1 3f6T g &7 68 ¥ arw H o
fiT fadas ad U §  SAE wFER
qAg & T F GFTAT AT GAAT AIHA
gaT | g wafaaw afady #Fw
twe, WA wHede dw Wi T
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[ E= A= ]
w19 ez 3z Q@ fFqagE =
oft 1 d|r W FE wagd ¥ gw
s IR AR

ot wfes anficamag @
i samafas gare wmam 7 o faer-
foii faselt § SR & @A fawfd
i ¥ fay e s s @) 97
#1 o7 fawfan ag & & goerdt #4-
afrdl #1 gEarw &@ 7 2% A
@ gEd gg ¢ fF oEfoaw gfa-
d ¥Aq Wz TeEl § oY qamar wrg
s Al gaw @aEm fawrfo ag
g fF o ot N el gwrd Fw H
Wl fFar ara @1 IaFT 98 o AT
g fF ag Ft geare Adf &4
& s g fr ag fgrgeam & wogd
F1 ATH AT FT OF qLTA A9 @
& =T 9% Za Al F1 =7 #T fadw
FTA 92 | 3a% f3d9 29 St 9@
¥ w4 1 ag 7 anfsaar fE s qren
afaw are @ gyl § mifag
[ ATAAT | TH A FY W FA 67T
g FT RN AT ZH A gzA & fag
AT T2 |

aifa gwF # 9n Afa ¥ =
awg % aadifaat w6 g ? WO aww
% guwr #rew A § o S 4% DA
qdft wafq @ oEfas & aEa
agdt ardt §, g afe 9K 99 Faw
Fg 28 W wifhal & g1 ¥ s QY
o § @ ag A S 5 gw A
16.24 hrs.

[Sareaw sgm G ge )
oo F1 qragd! § ww aret § A4t e
qg FATY TTHIL § A1 ag SUET & 1=y
wogdl & fgal 5K g9 X g FEr
STt § 1 | 1960 # stz u 1968
St gLETd FHAEl € grar g @
34 HT gEal F AN FA 9L A
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qar T3 i &9 60 #Y gzaTe & wrar
FHO0 0% gu ¥ W 39 quw O
fea @t gzam g€t w@ T @
wifedq s gar ar fyay ggam A
A FT faan man ar ¥ 9w
T Yarert F197 g fvar qar ar fis
FAAT gFATT AT FTAA Y ot o
Tad favdia wa da favar mar § 15w
I & T QW qg § Fr wgg T
WT% 49 FATLT &) 74T, WA g aady
o g |91 T, fF W qagd &
19 ¥ & WA g &Y ITH w1
A% ¥ Tt I qrm

g @ w9 g 2fac & ot
|9 1963 ® fazarr &1 Qs wde
2927 ®U¥ w9471 91 9gt &4 66-67 &
IEFT IReA uHZ 4375 FOT WA g
mar 1 gE axg fergema # oW 78
Feafqat § AT T AEES 99
27000 Fwafwai & «fs fgrgeam #
g, 37 7-8 swfag) %1 uhe w1 13
qedT § | ag Wrs Fafat §, fagara
Zizran, mifea @7 aq, FATH AT,

a1g s WK fagrfaar. ..

st ®o Wlo wwal : TF WY
wafq wrw fear s e w48 {1

st ITA ¥ g AT gordew F
ATt w1 faenT fF gar 7 gewa
ag § e Az ¥sier v foaar
¥ A gAT g I9E 31 4qwEe
W FwiAgi & gra ¥ Ari AT
¥ F AT FT @ @

sfasl &1 @aw fFw a0 @
TaqT § # T@ W o aFfra # Q@
gQ Fgr Tgar g fw 9w -
frafor sa=t & 9a¥% 7 UWward
dghe o dfer 6000 wrar § Afew
qT #fer T I T F9T 2000 w9AT
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wmar & fower s waww ag gwn fw
4000 74T X TF UG ¥ Y q@l ¥
aifes s AA E 1 IWH AFA F
FAL AW HAT &1 aTH & 41 gErd
@R aUhq & TART ¥ T
& & ag sl g W g fE aR
FreaT g3 & fag arg faw §fag-
* for FreEm AE a@ Fwn ama
dz eriftes dYTa 9T awT 48,79
T gt § W FgN Fe@m) # fraw
FT Aogd FT UA o AW gr § 1829
T | gay wiq w=r wtfy s s
& f frae wwar aq sream™ # 79-
FFgr & T gw WwWI@WH
mifas T X 43 § 1 & faemfasi &
Fg1 A1gAT § {18 g ¥ 7y www
AT qg A1 AT FTLEE S § A0
7g dfvew w0 gt W@ § ! wfs
YT AT FITEA @A § Ffgew 7@
WEiagdl wvar T @ R
sfasaiAt & s wagd # a9a ¥
¥ qr Y1 39 § 5 w5, e
w1 9% SIg7 AT A arfewl A
fas 7,12 X 8 @9 waT AT §
TTFT T FAT AT A FI K ATH
Famgar g ST N WA@Y
T g GAT & 9% W g

gH ag ¥ e @ f g fenfr
o & 61-62 ¥ 9 TN AW AWER
R fawraEngfs
gy 1962 % s frm g H & 7

1968-69 # ag A wi o wWr & 7
et man § 5 39 wre foma wim
1962 # 102.3 ur st 1966 ¥ 7g 89.9
gromar . g 125 9T 1411 T 9
Wt Fg7 wrar & 5 A e @ wE
FT g ww g1 af | IaF aE oA
gart fegfe Qs 3 A9 X = a0
R
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GO Fat F ogmR Tga
wifaat ¥ w21 § | 3 wgar § ¥
T EF wa § ag 14 fafaaw o ol
a4 @7 & a17 ag 20 fafeaw @7
aret @ 1 Ut feafa & gard QoY
FEr em AR TH AE A
e

1 WY aqera fe gagd g
AT g graT & 1 & qg W q@eET
sgm & mfesl & q1a far g
g ag @ omar g fr s
am s mfeze @ afsww fafade
FEEArT 1961-62 % 105 a1 Wi 1965-
66 ¥ 7§ 134 g mar | TAH o0 W
IAHT GATET @1 FTAT §

oWt W|AEFF wan &k
T # owdl @t o gz e &
9T T, #feT oFuTeS 1 gy &
WFAE R wa 07 14 ¥OT W &
) A arswET g Taw
gl AR fRam a1 gw wE A
3= & o fegeamr & wogdd Y Ty
Fhusi s g 1w g s
FEHE TF qu w <% oy
T gu A 5 ogn o fgaa
FTORT R AT G| Iq 6 gqw AT
wTRieA 530, ¥f6T g 9 7 W
a%a fF g wiwa atfroed gem ar
LAl

& o g 5 ag a9 aw @t @
& s, 67 st & gaw frde war
g1
SHR! ERASMO DE SEQUERIA
(Marmogoa) : A heart-wrenching topic in
Goa today is the death of labour leader,
Mr. D'Cruz, while under custody. It has
been alleged by the union that Mr. D' Cruz
was dashed against by a company jeep
carrying two policemen on the night of
Sth March, The police party arrived at
about 11 P. M. the same night and lathi-



239 (D. G. (Min. Lab.

(Shri Erasmo De Sequeira)
charged the workers. including Mr.D'Cruz
Eleven persons were arrested and Mr.
D’Cruz was one of them. He was examin-
. ed by the Bicholim doctor who certified
. only minor injuries. He was under police

custody the whole night and he was taken
to the judicial Magistrate at 4 P, M. the
next day. The Magistrate, on secing his
condition, insisted on his immediate remo-
val to the hospital. This was at about 5
O'clock the next day, He was taken to
the Biocholim hospital at 6 Q"'Clock, one
hou later, and to Punjim hospital at 8.
He dried at 11 O’clock that night.

Mr, D'Cruz had eleven children. If
this is not a case for a judicial inguiry,
may I ask the Government what else
is ?

They have ordered a magisterial in-

quiry. Hereis what Mr. George wvaz the

- union leader, wrote to the District Magis-

trate with reference to this lnquiry. There

is a Gurkha who made a statement before

" the Police. He was also called to the
Magistrate. This is what he said :

*“I had advised the Gurkha to make
a proper statement before the District
Magistrate when the inquiry should
start. He had accordingly called at
the office of the District Magistrate on
the morning of the 18th March, 1969,
together with another  workman,
Govinda Swami. However, finding
the same police inspector (who had
previously threatened to arrest him) at
the door of the District Magistrate, he
did not enter out of fear.”

This is how they handle magisterial in-
quiry. Do you know why the Government
of Goa is reluctant to have a judicial en-
. quiry ?-D'cruz’s death is only one episode.
There is a conspirary in Goa today 1o
throttle, crush and eliminate the labour
movement, in anything connected with
mines, or exports. This conspiracy has
the active support of the Government of
Goa which is a government of mine-

, for s, by a mine-
owner,

In connection with the same strike 33
workers were beaten up in Police jails 11
of them at Bicholim and the rest of them
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at Quepem. These two places are 50 miles
apart, .How was this terrorism co-ordinat-
ed and who ordered it ? On thc 20th of
Deeember 1964 two workers were short
dead by the Police in Vasco during the
Mormugoa Dock workers' strike. An
inquiry under an administralive office
was held; § years have passed, the report
has not yet been published. Not long ago
one strikiog bargeman was pulled out of
the judicial custody by a Police officer.
beaten up and returned to judicial custody.
No admibistrative action was taken, Why
is it that when one Labour Tribunal resires,
it takes so long for a new tribunal to be
appointed ? Why were the Mines Act
Safety officials refusing to handle any
question in connection with river loading
points ? I wrote to Mr, Hathi and, I
belicve the position has slightly changed.
It may be difficult for soms people to
realise that these very mine owners, who
were such lavish hosts to the AICC
delegates on ecach and every day of the
AICC session in Goa, can stoop so low
as to ply Policemen with liquor, and grease
others with God knows what until every
striking workman in Goa in connection
with mines and exports, lives in fear of
eviction, brutality and repression.

Mineral wealth is national wealth and
it has only been leased to these gentlemen
if T can call them that. If they are going
1o continue to use the beuefits of this
lease to exploit and terrorise workmen, I
would say that this House would be well
advised to consider nationalisation of these
mines.

I demand a judicial enquiry into the
death of Mr. D'Cruz. Let the truth come
out and let the natural consequences
follow for the Police, the other elements
in the Administration, and this Govern-
ment of Goa, which today is a despotic
government of vested interest,

I come to the question of bargemen.
As you are aware, the bargemen of Goa
carry only one commodily in their barges.
namely, mineral ore, from the mine load-
ing point to the harbour. Now, the mines
in labour matters, ar¢ under the
central  sphere.  The Harbour, in
labour matters, is in the central sphere,
But the link, the bargemen, for them, the
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appropriate Government is not the Central
Government, but it is the State Govern-
ment, This is something which has to be
corrected. There has been a dispute for
2 years. These bargemen were requesting
the application of the Dock Labour Wage
Board. It is being denied to them. A
tribunal was appointed but nothing has
been done; For two months they have
been requesting an eight hour working day
1s this an unreasonable demand ? At pre-
sent these bargemen are supposed to be
on duty 24 houre a day. The employers
say that they work only for 3} hours. In
fact they are supposed to be there all the
24 hours, They were prepared to go to a
tribunal. They requested a man from the
Central sphere on the Tribunal. The tri-
bunal has been appointed with a man
from the State sphere. They were not
satisfied. They are continuing th=ir worker
to rule. I know Mr, Hathi has been (ry-
ing in this particular matter. But I must
tell him, face to face, that he is not trying
hard enough. As long as Goa is an Union
Territory, though the primary responsibi-
lity is of the State Governmeant, it is also
very much the responsibility of the Cen-
tral Government. The Goa Ministry has
given repeated proof that, on anything
concerning mining on anything concern-
ing export, they have a vested interest in
keeping the workers from getting justice.
1 demand, therefore, that the Central
Government, and this Ministry in parti-
cular, should own up its recponsibility
with reference to the Union Territory of
Goa. One reason why the Central Gov-
ernment is reluctant to intervene is because
this Government itself does not practise
what it preaches. Take the Goa compen-
satory allowance. An allowance of 8 per
cent was sanctioned in 1962, It was
granted due to the high cost of living
in Goa, compared to the other places.
‘This cost of living of 1962 has not gone
down, but it has gone up. Yet, the Goa
compensatory allowance was reduced on
1-4-67 and it was totally withdrawn from
this year. I don't know of any single case
any where, where such an allowance, once
it is granted to the Government servants,
has been reduced. It has not happened
anywhere else. This is the only one case,
where this thing has happened. Is it jus-
tified 7 I don't think so. The Chiel Sec-

VAISAKHA 3, 1891 (SAKA)

Emp. & Rehab)) 242

relary of the Goa Government wrote to
the Central Government saying :

“Special attention is invited to
Annexure (page 19) in the booklet
wherein a comparison has been made
between the price index and retail
prices obtaining in Panaji and Delhi.
It will be seen from this that cost of
living at Panaji Is much higher than
at Delhi™".

I must say to Mr. Hathi that he must
demand that the Home Ministry should
practise with respect to Government em-
ployees, what the Labour Ministry pre-
aches with referenze to labour welfare.
Otherwise this Government will only
expose its double standards, more and
more openly.

I therefore demand the restoration of
the Goa compensatory allowance, on
behall of the 20,000 families thai are
affected there.

Take another example of pension to
postmen and others of the P & T Dopart-
ment in Goa. Some of the employees
have retired 3 years ago, but the pension
cases of these persons have not been set-
tled yet. Is it mot the respounsibility of
the Labour Ministry to take this up ?
The largest employer today is the Central
Government, and it is one of the most
reactionary employers, It is therefore the
responsibility of the Labour Ministry, to
se¢ that such things are corrected.

Inow turn to the question of rehabi-
litation there. The Quepem Bridge was
own up by the portuguese in 1961 and
we are in 1969. Still there is no finalisa-
tion of these cases yet. They are still
pending.

16.46 hrs.
(MR. SPEAKER : io the Chair)

Then I come to the question of the
Fund for the Welfare of Labour, in the
iron-ore mines. At the rate of 25 paise
per ton, on the production of B8 million
tons, we are geiting in  Goa about Rs. 20
lakhs each year for this Fund. Will the
Minister please tell me how much of this
amount has been spent in Goa ? The
first meeting of the Board was held in



243 D.G. (Min. Lab.

[Shri Erasmo De Sequeira)
Goa, and they decided on advisory com-
mittees, Committees were constituted in
every State, but not not for Goa.

SHRI HATHI : It is there.

SHRI ERASMO DE SEQUEIRA :
It is not there in your report. Since they
have not done¢ anything, it does not matter
whether they have constituted it or not.

Regarding medical facilities, hospitals
and all that, there are a few beds in Goa.
That is all, Regarding educational and
recreational facilities, 3 multipurpose in-
stitutes are planned. That is all. Goa
produces the largest amount of iron ores
but this is the way in which projects are
implemented there. In Goa we get to
much administration, too many ivory
towers and too few projects, too little im-
plementation. This Fund is collected at
the level of the Central pool and distri-
buted. This is largely a manual industry,
where the workers are right there in the
place where the Fund is collected. I
would suggest that the fund may be allo-
cated to those areas where it is produced.
By this the benefit will go back to those
who actually produce iron ore I under-
stand in respect of these items some dis-
tributive machinery should be there and
this could be achieved by reservimg 10 or
15 per cent in the Central Pool which
could be used to reduce this disparity. By
this we will be making the machinery
work mueh faster and remain more
effective,

In the Triparlite organisation you
should have only employers and employess
The Chief Secretary of the State may be
appointed as Secretary to the Committee.
to help it, and not to hinder.

Regarding resettlement, I am glad
that something is done for th: people of
Mozambique who have come back. I
would like to raise the question of the
repatriates coming from Africa. You are
aware that large grups of people especially
from Goa, are coming back from East
and West Africa from the Persian Gulf,
where traditionally they had been settling
down. Those places are Africanised or
pationalised and therefore they are com-
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ing back. 1 hope that the fact that they
act by memoranda, and not by dharna,
will not be held against them and that
they will be able to get facilities.

Now with reference to employm:nt.
In the report jt is mentioned that the total
number of employment se:kers on the
live registers of employment exchanges
have increased from 27 lakhs in D:cem-
ber 1967 to 30 lakhs in Decembsr 1968
an increase of 10 per cent, But the signi-
ficant thing is that the educated applicants
have increased from 10.87 lakhs In 1967
to 13.09 lakhs in 1968 a rise of 20 per
cent. In just one year. When the general
rise is 10 per cent, the specific rise in the
figuer of educated unemployed is 20 per
cent. Now, the Honourable Minister ol
State may feel that the only function of
this Ministry is to collect statistics on
unemployment. 1 hope that he will come
to the conclusion that it is much more
than that, and that his Ministry will con-
tribute to man-power planning.

SHRI BHAGWAT JHA AZAD : That
is for the Home Ministry,

SHRI ERASMO DE SEQUERIA :
If it is to be done by th: Home Ministry,
alone than we are not going to succeed in
the man-power planning. I hope you
will take more interest. Do mnot just look
at the statistics. Please do look at the
people bchind these statistics, that are
being frustrated by lack of opportunities.
They are being educated just for the sake
of education and with no pational pur-
pose. These people will one day throw up
this country in flames, unless you and the
Home Minister and the others sit toget-
her, and do some real man-power planning.

MR. SPEAKER : [ see that a numbsr
of members have not spoken Shri Kundu
from the PSP, Shri Daschowdhury and
of course two from the Congress, 1 think
we wi | be going up till 5.20 or so and I
hope the Minister will not mind it, I shall
call for speakers. Shri Kundu,

SHRI S. KUNDU (Balasore) : Mr.
Speaker, in this House it has been raised
through debate whether there is any pur-
pose for the Labour Ministry. I think it
is a nice topic that was discussed, I think
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this Labour Ministry as such has no
policy to give to this country.
It is merely acting and existing as
proxy and is a piece of ornament on the
body of Mrs, Indira Gandhi which
ever tangle or jingle like other ornaments
i. e. the various Depariments.

What I say is this : A Labour Depart-
ment must have three important purposes.
One ought to relate to the attitude towards
wage ; the second one relates 1o their
attitude towards the right of collective
bargining and the third one relates to
socical security measures of the workers.

Looked at the Ministry from these
three angles and looking in to this
annual report which has been given
to us, I would say that this Ministry
has no policy. The most vital subject
which  should absorb  this Labour
Ministry is the concept of wage. It is o0
late in the day, twenty years after Indep-
endence, to say that workers cannot get
nced-based wage statutorily. MNow it must
be accepted once and for all that umless
the need-based wage is given to the wor-
ker, the development of this country or
the dream to build an egalitarian society
in this country will not at all b2 realised.
it is strange logic that some of the busi-
ness houses who control the business in
this country always equate wage with
production. A certain infra-structure has to
be built in the country and for that a
certain economic strength has (o be built
in our workers so that they can work
hard and produce more and more. There
must be correlation of wage with the
total production of the country and
workers must have a share in that product-
ion. We have to decide whether product-
ion is only meant for profit or it has any
other meaning and whsther it is also for
use by the workers. So far, production
has been only for profit and it has not
meant anything by way of use. So it
is imperative that Labour ministry
must spell out its policy and what it
proposes to do in regard to need-based
wage. Unless we have this need-based
wage, unless there is a national need-based
wage, formulated and  statutorily
implemented, even if it be necessary to
amend the Constitutlon for the purpose-
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we must all stand for it—there is no
future for this country,

I shall refer incidentally to the growth
of industry in Japan and Israel, two coun-
tries in Asia. In Japan, a capitalist country,
go during 1947-55, the wages went up go
times, From 1959 onwards. with increase
in wages, production in different sectors has
gone up sky-high. For example, when the
real wage in 1947 fell below 30 points,
with 100 as the base (1939), it increased
in 1955 to 104.5. Production registered
great strides in different industries. In
manufacturing industries, it went up 67
per cent, in steel, it went up B9 per ceat,
in machinery and chemicals 77 and 104
per cent respectively.

So it is irrelevant to say that rise in
wage has nothing to do with rise in pro-
duction. Because we have to produce certain
things, wages have accordingly to be fixed.
Itis the concept of an antiquated, feudalis-
tic capitalist socicty 10 equate wages only
with production. Therefore, the Treasury
Benches should not sing this song. They
should revise their concept of wage.

Coming to the concept of collective
bargaining which is the most important
weapon in the hands of workers, which
is a democratic right the workers
in India have achieved through a syste-
matic struggle for over 100 years, a right
which was championed by Mahatmaji
and this right the workers cannot afford
to give up. As I said the other day here,
when in 1917 in Ahemadabad there was a
textile strike and the workers demanded
a 35 per cent increase in wage, Mahatmaji
supporied them and threatened a fast to
enforce it. He said : ‘T shall not take
any food nor use a car till you get
35 per cent increase. I shall die fighting
for it".

This is what Mahatmaji said—a: far
back as 1917. But what did Shri Hathi
and his collecagues do when on 19th
Septembar 1968 thousands of Central
Government workers wanted to go on a
token strike on support of their demand
for a necd-based wage.? They left the
matter to the armoured police, the CRP
and other agencies. They fled from the
field.
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What is their approach to collective
bargaining ? Do they justify the stand that
istrike should be banned, that this most
important w:apon in the hands of the
workers should not b: used 7 Do they
realise that if this weapon is discarded or
taken away only ths capitalist and mono-
polist forces gain ? And all your desire to
build a socialist pattern of society would
just remain a utopia which will never be
realised. During the 19th Sept, strike the
Labour Minister was sitting silent and he
indirectly supported that the strikes should
be banned. And not only that. I would
like to go a step further and say this. 1
read a report where much fanfare has been
made of the observable of the 50th anni-
versary of the Indian Labour Organisation
in India. What has the Indian Government
done so far as the two important conve-
ntions of the labour organisation are con-
cerned 7 Mr Hathi is smiling.

SHRI HATHI : Because I have a good
reply to give you.

SHRI S. KUNDU : 1 know what good
reply you will give me, Two most import-
ant conventions were held recently in
Tokyo in respect of the Asian Regional
Conference on labour. Those two conven-
tions were freedom of association and
collective bargaining. These convenlions
have not been upheld by Mr. Hathi, this
Government. And they are making a lot
of fanfare of the international labour
organisation. It has been said in the
resolution here :

“Noting with regret that several
Asian Governments have either not
ratifed the freedom of association
and the right to organise convention
of 1948 or the right to organise coll-
ective bargaining convention of 1948."

One of these Governments is the
Government of India.

May I casually refer also to the Indian
Labour Conference 7 At the Indian Labour
Conference, it was decided that things
_will be settled by mutual consultation and
mutual argeement, when it was started in
1947, In 1959, in Madras, at the Indian
Labour Conference. It was also decided
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that nothing should be done and no anti-

labour Bill, no legislation conc:rning

labour should be passed without the

concurrence and consent of the trade union
organisation. What did Mr. Hathi do ?

Series afller series of anti-labour laws were

passed : sectign 36D was imposed and put

into the Bankiug Companies (Amendment)

Bill ; the Essential Services (Maintenance)

Act was passed here. What did he say

then ? He did not op:n his mouth. He *
violated these agreements which were

reached in 1959,

Therefore, 1 would ask him to call
an Indian Labour Conference and
decide this issue. Otherwise, there will be
upheaval ; there will be more and more
unrest among the different classes of
labour throughout the country, and they
will feel that whatever they do, whatever
they decide, the Government is going to
break up by hook or crook.

1 will now refer to another item which
is mentioned in this report. It is about
the joint management councils. Is it
not your desire to see that the workers
participate more and more in the manage-
ment ? What is the report ? The report says
that only at 89 plac2s these joint manage-
ment councils function. T am told that in
1966, it was working in 140 places, It has
now deteriorated to 89, This is the achieve-
ment of this great Labour Ministry and
the Ministry owes an explanation to this
House.

Very cleverly this report hides the
scaling down of the operation of the
joint management councils. [ need not go
into other aspects like codification of
labour laws and all that. The National
Commission on Labour is going into them.
I would only plead this. As soon as the
report of the National Commission on
Labour is placed here, it should be debated
in this Parliament. Without waitiog for
final report, the Labour Minister must
move and try to enact laws and codily
the laws and see that the poor workers
are saved from the horror of running
from pillar 1o post and from. being
squeezed by the legal expenses which
they have 10 pay to safeguard their
rights.
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T would just refer casually to the pro-
blem of unemployment. It is as suming
staggering proportions. One day it will
destroy the fabric of democracy. At the
end of the third plan, there were 11 mil-
lion unemployed. Today I am told it is
. 20 million. How can  we accept that this

ministry deals with employment exehanges
only and it has mnothing to do with
employment ? Is there any other
ministry with which we can talk about
this 7 Let the hon. minister take it up
with the Prime Minister and take the
responsibility of the employment depart-
ment and not leave it to the Planning
Commission or the Home Ministry and
let him raise a dialogue on how to pro-
vide employment.

In the private sector undertakings, the
employment potentialities are decreasing
day by day. In the public undertakings
also, it is shrinking compared to previous
years and at the same time more produc-
tion is taking place. In Hindustan Steel,
production is going to be doubled without
any fresh employment 7 It is a contradic-
tion. Unless the unemployment problem is
tackled and unless employment-oriented
industries are started, there will be a
great disaster. Hunogry people will not
listen to reason. They will rise in revolt
and shatter the fabric of democracy, un-
less you do something for them.

In this Gandhi Centenary Year, please
start doing something. You are giving
Rs. 5 crares for wells and relief work.
Try to give some unemployment benefits
at least to a certain section of the youn-
ger people who feel frustrated, runming
from place to place for a job.

In the present labour law, social
security is like an El Dorado. You have
to strive hard even to get little things.
After working for 55 or 60 years, the
poor worker is thrown into the street.
Can you not provide some old-age benefit
for him ? Please do something and see
that the ESI and other benefits become
more effective,

SHRI SHANTILAL SHAH (Bombay
North-West) ; Sir, 1 wish to point out
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that Mahaima Gandhi was quoted out of
context, On behalf of the union, Mahatma
Gandhi asked the employers whether they
would accept arbitration. When the em-
ployers refused, then he undertook the
fast and uttered those words. My hon,
friend who quoted Mahatma Gandhi
should accept him in to and say, “First of
all we are for arbitration and only when
it is refused, we shall resort to other
methods.” It is no use guoting Mahatma
Gandhi half way.

According to me, wage-boards are
now an over-worked method of settling
disputes. In the wage boards, we have
representatives of employers and workers,
independent members and a Chairman,
If they agree, there is no difficulty. Gov-
ernment can say that all unanimous
decisions will be implemented by law.
When they do not agree, their is difficulty
Sometimes, independent memb:rs and
Chairman disagree, in which case it must
go to adjudication. Then, why have wage
boards at all ?

‘The best way then would be to have a
worker's employer's representatives and
an independent Chairman so that the
three together can cither come to a deci-
sion or the Chairman's decision would
be taken as an adjudicator’s award.
So a further reference as has happened in
the case of working journalists would be
unnecessary. In that case the decision of
the Chairman of the Wage Board should
be taken as an award and should be dealt
with as such. Unless this is done wage
boards would be an over-worked thing
and T do not think it will vield any furt-
her results. As far as delay is concerned.
1 consider that a certain amount of deiay
is implicit in wage boards which decide
for industries extending all over India and
which have the further task of bringing
about a unanimous conclusion as far as
possible. If that is not done the whole
time is wasted. Therefore, the time taken
in coming to a ubpanimous decision is
time well spent.

A reference was made to the electri-
city wage board. One of the suggestions
made there was that if necessary the elec-
tricity rates should be increased. [ would
submit that the workers and employers



251 D.G. (Min, Lab.

[Shri Shantilal Shah]

should not be allowed to combine in order
to exploit the consumer. Consumer’s in-
terest is the national interest and if a
suggestion is made that the consumer
prices should be increased because then
the employer does not suffer and the
labour can be paid more, it should be
resisted. The consumers form a larger
body and therefore the employers and
workers should not be allowed to combine
to the detriment of the interest of the
consumer,

1 will refer to automation. Why do
we oppose tion 7 Automati is
a progressive thing - computers included.
There was a bullock cart, then came
motor cars and railways and now we
have jet planes. Every time automation
comes in it does displace certain persons.
We can take care of it by sceing that
those who are employed today will not
lose in wages and they will not be dis-
placed. Automation can be brought in
without tears. Every automation produces
secondary and tertiary employment which
ccmpensates for the lose of employment
in automation. Therefore, I would sug-
gest to the Government to use a selective
eye about automation and allow automa-
tion or computers in industries or subjects
where computers and automation will do
more social good rather than take a one-
sided view (Interruption).

I will now refer to the question of
productivity and incentives. Il national
wealth has to be increased productivity
has to be increased. How is productivity
to be increased ? The wage boards can
give award. The result is that the man
who is hard-working and the man who is
not hard-working, the man who is intelli-
gent and the man who is not intelligent,
the man who produces more and the man
who produces less are all paid the same
wages. [ am suggesting a fall-back-wage
or a protected minimum wage. For a
hard-working mam or an intelligent man
an incentive wage should be given so that
his wage will come out of the further
production that he gives, and the employ-
yer will not be able to victimise anybody
or do injustice to anybody because there
will always be a fall-back-wage or a pro-
tected minimum wage. Unless this is
donc there is no incentive to many worker
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to increase production. 1 submit the
Governmeat should look into this and
sez if thzy can provide protected wages
for a certain amount of work and then
give incentive wages for better production.

The next point 1 wish to make is
about labour’participation in management
1 think this is an over-worked slogan.
What do we mean by labour participation
in management ? Supposing there is a
board of directors of seven or nine person
would the labour have majority, in which
case it is all right. But if the labour has
not the majority the consequence will be
that the minority man in the board of
directors or in the committee would be
blamed for all that goes wrong and he
will not bz able to influence the ultimate
decision. A better method scems to be
what is being done, for example, in Yu-
goslavia where a factory is wholly given
over to th: workers of that factory. If
they produce more they earn more, and
if they fail they take the conseguences,
What is happening today in our country ?
Take our public sector undertakings ?
The public sector herc behaves like State
capitalists. Thz only reply to it would be
cooperalives. But the co-operative must
bz a co-operative in the real sense of the
term and not a so-called co-operative.
Take the cotton ginning co-operatives in
Gujarat, on the sugar co-operatives in
Maharashtra, The wage earners of the
cotton ginning factories in the co-opecra-
tives of Gujarat or the sugar co-op:ra-
tives of Maharashtra are still wage-earner
It is co-operative of rich peasantry of
Gujurat or Maharashtra. Therefore, il
it is a real co-operative, then the workers
must have a share in the management and
in the fruits of co-operation. I am sug-
gesting that in a co-operative the worker
must have a share in the fruits of labour
and must get som: bznefits out of it. But
il in a sugar co-operative or ginning co-
opsrative the worker isto get the same
wage as in a private sugar or ginning
factory, then it is not a co-opzrative for
the benefit of the workers., I am sugges-
ting that the co-opzratives should be such
that the workers will ultimately get some
benefit out of them,

The next point ls employment ex-
changes, It is my submission that
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employment exchange is a borrowed
experience from other countries. It is
not an institution which is fit for the con-
ditions of this country. In a country where
th: margin between employment and unc-
mployment is two or thres per cent up or
down, the employment exchanges can
serve some purpose, But where employ-
ment is so small and the unemployment
is so large, no amount of employment
exchanges will fulfil the need of giving
employment. In fact what is happening
today is this. Take a hard-working, in-
telligent stenographer. He will get em-
ployment on his own. He will go to
several firms, reply or respond te adver-
tisements and if he gets a job of his
liking. he will take it. What is left
to the emplovment exchanges is those
persons who cannot get employment any-
where by their own effort, may be because
of personal defects, tempzrament or want
of equipment. Therefore, I would suggest
that, rather than having employment ex-
changes on this vast scalc, il government
were to restrict themselves to certain
sclected fields, it will be useful. Take,
for instance, the engineering industry
where therc is huge unemployment of
skilled and semi-skilled people. If there
is shortage of different types of skills in
one part of the country and surplus in
another part of the country, the employ-
ment exchanges will scrve the purpose,
But il he employment exchanges go on
dealing with unskilled workers, they will
never be able to fulfil or finish their task,
except having in record some figures to
show that they have solved the problem
of unemploymcnt. A better thing would
be to save that money and utilize it for
starting training cenires for giving train-
ing in those industries and occupations
for which schools, colleges or institutions
do not give training. There are mamy
fields in which a man can be trained. I
that money is spent in order to qualify a
man for his job, be will get employment
much quicker than by enrolling himself in
an employment exchange.

Then, in my opinion, the Central
Government is accepting for itself much
greater responsibility tham it ought to
have and is legitimately its burden, Why
does the government take upon itself
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things which the State Governments are
responsible for 7 Why does the Central
Government take upon itsell things for
which the trade unions are responsible ?
It is trying to do things which the trade
unions should do with the result that it
cannot do them as well as the trade union
do and it gets the blame and that blame
will continue. Therefore, let the Central
Government try to shed that part of the
responsibility which is not its own,

Take the case of agricultural mini-
mum wages. This question has been
referred to in this House several times.
If any of the States claim that they have
implemented the minimum wage for
agriculture, I can speak with some know-
ledge that they are not speaking the
whole truth. I kmow that the Stales
have published notifications. But pub-
lishing a notification and fixing the mi-
nimum wage is one thing and implement-
ing that notification is another thing.
I can say with knowledge; as far as
Gujarat and Maharastra or the old
Bombay State is concerned, though no-
tifications were published covering limi-
ted areas, they found it impossible to
implement them, because ina far-flung
village who is going to inspect the hours
of work. who is going to asscss the
the over-time who is going to see whe-
ther the wages are paid or not? There
are some cases where the employer is as
illiterate as the worker himself ? Who
is going to maintain the records in such
cases ? Therefore, 1 submit that agri-
cultural minimum wages can succeed
only in big farms and in plantations.
But where the agriculturist himself is
as poor as the worker and is as much
uncmployed as the worker for a greater
part of the year. this big argument or
discussion of having an agricultural mini-
mum wage will give some satisfaction
of having said something, but it
will not achieve any concrete results.

Now, a reference was made to the
man-days lost and to the need-based
wage, A reference was made to the
Constitution also. The article in the
Constitution says, to the extent of the
economic capacity of the nation, the
wage should be given. It does not say
unconditionally that a living wage should
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be given. The need-based wage which
was fixed in the 15th Labour Conference
was also subject to the economy of the
country being able to afford the need-
based wage. The Resolution of the
15th Labour Conference does not say
that the need-based wage should
be given absolutely without any
reference to the economic capacity of the
country,

Where does the wage come from ?
The wage must come from production;
the wage must come from the national
wealth; the wage must come from the
machine and the man and- the working
capital put together to nroduc: national
wealth. Therefore, unless more pational
wealth is produced, a better wage can-
not be cxpected, A country which tries
to say that we shall pay wages before
tne wealth of the country increases
will be, certainly, paying wages but will
not have more national wealth, and,
in course of time, it will become

bankrupt,

T know the case of the Employees
State 1 nce Cul,. i scheme,
There have been other countrles in the
world where the scheme has been opera-
ted in those countries that their Corpo-
rations today are bankrupt. For exam-
ple, they gave injections and patent
medicines on such a huge scale that
today those Corporations are not able
to even give elementary remedies,
Therefore. let us do everything, let us do
as much as we can, for labour but let
us do within our economic means. A
man who ftries to do more than his
capacity will mcet the same fate as a
frog who bloats himsell to a big size.
I would, therefore, submit that the wage
to be given in this country must have
some relation to the increase .in the
national wealth of the country. You
take as much as you like from the
public sector or the private sector.
But unless the total wealth of the coun-
try increases, a merc demand for a
living wage or a need-based wage is
not going to work. The first thing is
to create something from which a wage
could be paid. Giving the wage first
is like putting the cart before the horse
or putting wage before wealth,
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About labour welfare, it should be
for certain limited purposes, say, drink-
ing-water or maternity benefits or cer-
tain facilities in certain areas where
welfare cannot be done in amy other
way. Where a factory is situated far
out in-a jungke or where there are mines
which are inaccessible to ordinary per-
sons, in those cases, labour welfare
could be done by the Government.
But if the Government tries to do labour
welfare in places where it could be done
otherwise, by the trade unions, then the
Government will be spending  money
without any corresponding result. There-
fore, my submission is that labour
welfare should be limited to mines and
should be limited to those areas where
ordinary facililies are not available,
say, drinking water or hospitals. But
to do labour welfare everywhere will
nol give any corresponding result.

What is happening today is this.
For example, in a city like Bombay, a
man does not require all the recreational
facilities through Labour Welfare Board.
A cinema show in a labour welfare
centre in Bombay will not serve any
purpose. What purpose does it serve ?
There are atleast 100 cinema houses in
the city of Bombay. Therefore, labour
welfare must have two orientations,
firstly, to supply the needs whzre there
is no other way and, secondly, to give
them those things which ordinary
places of recreation will not give.
Some training in labour, some orienta-
tion, some new outlook, will lcad wulti-
mately to a better labour welfare.

With these words, 1 have done.
17.20 brs.
[MR. DEPUTY-SPEAKER [ in the chair]

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Many hon. members
have spoken and it has been made quite
clear that the Ministry of Labour, Em-
ployment and Rehabilitation, # it has
to work properly, must get in touch
with many other departmen's and Mi-
nistries because it has a direct connec-
tion with the Home Ministry, it has
a direct connection with maoy other
Ministries. So, if this Ministry has
to work properly, then it has to get
in touch with the various other
Ministries as well. Unless that is done, this
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Ministry, as it has bsen mad: clear by
the hon. memb:rs in their speech
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assistance in raspect of un:mployment,
no has bzen taken. About the

should not be termed as the Ministry
of Labour, Employm:nt and Rehabili-
tation, but it should be termed as the
Minlstry of Leisure, Unemploym:=nt
and Eviction. T will tell you why.
When so many things had have bren
happening in this country in regard to
labour, this Ministry seems to be
enjoying itsell in leisure without taking
any pains to subside the upheavals and
agitations the labourers. That is why I
suggested that it should be term:d as
'Leisure’.

About the labour point; about the
unemploym:nt point, it has besn weall
devated in this House, We have heard
a queer logic that thure should not be
any question of living wage or need-
based minimum wage. I would, in this
connsction, refer to articles 41 and 43
of the Constitution of India which I also
referred when the hon. Siate Minister
replied.  Article 41 says :

“The State...”
Governmeat of

This means the
India also.

“The State shall, within the limits
of its economic capacity and deve-
lopment, make cffective provision
for securing the right to work, to
education and to public assistance
in cases of unemployment. old age,
sickness and disablement, and in
other cases of undeserved want.”
Article 43 says :

“The State shall
secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agricul-
tural, industrial or otherwise, work,
a living wage conditions of work
ensuring a decent standard of life
and full enjoyment of leisure and
social and cultural opportuni-

endeavour to

We do not find any of the measures
that have been proposed by the honm.
Minister in his Budget and even in the
Report submitted to us. In regard to

question of living wage, it is not onmly
a question of need-based minimum wage;
but in the Directive Principles ofthe Cons-
titution it has been stated that a living
wage with a decent siandard of living
bhas to be ensyred. Where is the spirit
of dzcent standard of living 7 When
the Minister replied he stated that the
question of need-based minimum wage
was before arbitration along with certain
othsr matters. [ cannot understand how
the hon. Minister can d:fy a Constitu-
tional directive. Also, a very senior
Memb:r of this House said that there
should not bz any question of living
wage or need-based minimum wage; it
should be compared with the total
national wealth. I would, on this point,
request them to consider the directives
as laid down specifically in articles 41
and 43 of th: Constitution, and I hope
that the hon, Minister will come to the
conclusion that, unless a living wage
with a decent standard of living is offered
to the labourers and the workers of this
country, we can have no development
in the country. The hon. Minister
should learn this.

About the vast magnitude of unem-
ployment, the hon. Minister in his Bud-
get reply avoided giving figures. He
mentioned that in regard to the draft
Fourth Plan—the book that has already
been circulated to members—a commit-
tee has been pointed to go through all
the details of figures.

Here we have got these figures and

. this has been sigred by the Reference

Officer. So, thess should be taken as
official figurers. At the end of the Second
Plan, the backlog of unemployment was 7
million—irrespective of many other things;
this is just the backlog of unemployment.
We had our Third Five Year Plan and
at the end of the Third Plan, the back-
log of unemployment was 10 million.
It is increasing from year to year, from
Plan period to Plan period. It has
also been estimated that, even if we
accept any Fourth Five-Year Plan, at
the end of the Fouth Plan period the
backlog of unemployment will Increase
further—it may be about 14 to 15 mil-
lion. further if we agrec to have the
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Fifth Plan also: the backlog of unem-
ployment at the end of that period will be
about 19 to 20 million. 1do not know, Sir,
how many Plan periods will be reqired
by this Congres Government to make
these 500 million people of India as
pauper and unemployed. This is the rate
at which this Labour Department and
Labour Ministry are working. This is the
actual position by which we are mln;
far below of this fi |
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part of the Government of India to
have any further negotiation with the
Government of Pakistan for the purpose
of compensation of properties left by
Indian citizens in East Pakistan. We
have sonfewhat settled the affairs of
compensation with regard to West
Pakistan. 1 wonder why it has not been
done with regard to East Pakistan,

I beg to refer to one question,

1 would request the Hon Mmutﬂ' to
consider all these specific facts.

MNow coming to rehabilitation practi-
cally nothing has been said except by
a senior leader of this House, Mr.
Banerjee, He made only a brief mention of
it. Before speaking about rehabilitation
1 would like to bring to the notice of
the hon. Minister what was stated by
the first Prime Minister of India, Mr.
Nehru, in 1950 regarding this programme.
1 quote him from the Lok Sabha debate,
1950, Volume V. Purt 1T :—

“What happens in Pakistan affects
India and we cannot help it, and I
mentioned very specially those who
are in Eastern Bengal and 1 said
that we could not rid ourselves
of the feeling we have for them or
our ultimate responsibility towards
them.

Therefore it comes to this. We
owe it to these people in Eastern
Bengal may be in danger to give
them protection in their territory,
orif there is mo other alternative,
in our territory if circumstances
demand it.”

This is the assurance given by the Prime
Minister, Mr, Nehru. But the question
of rchabilitation as it has been dealt
with by this Ministry, it seems 1o be
halting and timid. Here and there
certain concessions were given, but it
is absolutely halting and timid. We
find, that very recently this Government
is trying to have negotiation with the
Government of Burma to have the full-
est compensation of the properties left
by Indians in Burma. But we have
not seen any such statement on the

Question No. 701, that T tabled in this
House some months back and in reply
to that—1 do not know how that reply
came from the Commerce Ministry—they
have said—I want to quote his reply :—

“The Governmeur of Iudia are
still urging the Government of
Pakistan to discuss the question of
restoration of all properties and
assels taken over by either country,
in terms of Article VIII of the
Tashkent Declaration. Therefore, the
question of paying any compensation
to Indian nationals whose properties
have been seized by Pakistan does
not arise at this stage.”

I have got a copy of the Tashkent
Declaration. The hon. Minister may
kindly refer to Article VIII. 1 quote :

“The Prime Minister of India
and the President of Pakistan have
agreed that the sides will continue
the discussion of questions relating
to the problems of refugees and
evictions/illegal immitgrations. They
also agreed that both sides will
create conditions which will prevent
the exodus of people. They further
agreed to discuss the return of the
property and assets taken over by
cither side in connection with the
conflict.”

‘There is a particular stipulation in this
agreement. 1 cannot understand why
our Government are not in a position to
approach the Government of Pakistan
and tell them, ‘You cannot declare the
properties left by Indian citizens as
enemy property and acquire them. They
simply said that it is controlled by the
Art VIII of the Tashkent Declaration,
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MR. DEPUTY SPEAKER : The
hon. Member's time is up.

SHRI B, K. DASCHOWDHURY :
I will require five minutes more. Millions
of people are suffering for all these things.
There are other discriminations also.
On the 8th February, 1969 the Ceniral
Board of Direct Taxes issued certain
*orders. I don’t want to quote the whole
of it here. The order says that any-
bady who comes from West Pakistan
to India to settle and to stay here
will be allowed to take, without any
official formalities, customs and other
financial obligations, a sum of Rs. 50,000
which can be invested here and that
will be free of income-tax charges.
Why the same set of rules or notification
have not becn made applicable in the
case of thosc who come from East
Pakistan ? Why should there be this
discrimination ? I tabled a Question in
this honourable House about the recog-
nition of past Government service of
displaced persons who served in Pakistan
in the matter of getting the benefit of
pension and other ancillary benefits. It
was made very clerr by the Home
Minister that there was no such scheme
for the East Pakistan DPs to rccognise
their past service in the Government of
Pakistan or in the undivided Bengel, or
employed in the Pakistan (territory.
There is a scheme in respect of those
who come from the North Western
frontier province or from other parts of
West Pakistan but not for these people
who come fromEast Pakistan. Why should
there be this typ: of discrimination 7 [
appeal to the Minister of Rehabilitation
to look into this situation and to initiate
serious discussions with 1he Home Minis-
try and also with the External Affairs
Ministry.

The Rchabilitation Ministry should
be termed as the Ministry of Eviction,
not of Rehabilitation. Here, I would
like to quote from an a news which has
appeared in the Hindustan Standard. On
the 21st April, 1969. the head line is this :

Sad plight of East Pakistan Dis-
placed persons near Paradip.

The report says :
kepresentatives of some 500 East
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Pakistan displaced families living in
the Kharnasi Ramnagar colonies
uear Paradip in Cuttack district
have in a memorandum to the Chiefl
Minister drawn his attention of the
harassment and indignities to which
they are being subjected. The
Memorandum points out that certi-
ficate procesdings are being drawn
up against the DPs on the allegation
that they have encroached on
Government land. The fact how-
ever is that these men were brought
to Kharnasi and Ramnagar by the
Government itsell with the object
of rehabilivation and a plot measur-
ing 2080 acres was allotted in their
favour....True to bureaucratic tradi-
tions, no records of right have been
issued in favour of the displaced
persons, though they have been
in possession of their holdings for
more than 17 years.

This is how Displaced persons from
East Pakistan are being treated...

MR. DEPUTY SPEAKER : You
must conclude mow. I have already
allowed you five minutes extra.

SHRI B. K. DASCHOWDHURY ;
I will conclude in two minutes. I wish
to just quote the discrepancy in the
reports of 1967-68 and 1968-69. 1968-69
report says that 7848 families have
already been settled in wvarious districts
in Assam viz., Cachar, Goalpara, Now-
gong, Garo Hills etc. Another 1400
families are expected to be settled in
this State by 31st March, 1970. Whereas,
what does the 1967-68 report says ? It
says that about 7024 agriculturist families
have already besn moved to the various
rehabilitation sites in the State while
the remaining 3,000 families, including
both agriculturist and non-agriculturist
families are expected to move to the
scheme sites by the 31st March, 1968,
There will be 12,000 families, including
agricultural and others in Assam. In the
latest report of 1968-69, from 12,000 it has
come down to 9248 families. I do not
know what has happened to the rest of the
3,000 familics in Assam. This is the dis-
crepancy in these two reports,
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MR. DEPUTY-SPEAKER : Now
please conclude.

SHRI B. K. DASCHOWDHURY :
I think you will appreciate the matter...

MR. DEPUTY-SPEAKER : There
is no question of appreciation. 1 have
already given you five minutes more.

SHRI B. K. DASCHOWDHURY :
Then what happens in Delhi 7 There is a
Kalkaji colony here. In this colonoy it
was decided that people who come from
East Pakistan would be settled. They are
pnow under the gaioful employment of the
Government of India and the Delhi Admi-
nistration. These people who were given the
assurance in 1962 and were given land at
Rs. 20/-per sq. yd. For certain faults of the
Department or the CPWD, this area could
not be developed and now they are being
charged Rs. 10/- more per sq. yd. and it
comes to Rs, 30,-. Now these people in the
Kalkaji colony have been asked to pay 3
per cent as licence fee. There are all these
discrepancies. But some top-ranking officers
in Delhi have been given all sorts of facili-
ties and they are given land at the rate
of Re. 1/-per sq. yd. whereas these people
pay at Rs. 30/-per sq. yd. Shri Dharma
Vira has already built a colony near Ram-
akrishna Puram, so also Shri Sen Verma.
Such top-ranking officials are given all
the benefits and privilegs by the Govern-
ment. But no such benefits and privileges
are given to poor people. It is shameful,
1 personally had a talk with the Hon
Minister the other day. 1 would request
him to comsider this and see that the
people in Kalkaji Colony are settled there
and given land at Rs. 20/- sq. yd. and
not more than that. They should not be
charged any licence fee.

SHRI INDER J. MALHOTRA
(Jammu) : 1 would like to limit my
observations to the Rehabilitation De-
partment. While doing so, I would like
to draw the attention of the Hon. Minis-
ter regarding some of the problems which
are still existing in the Jammu and
Kashmir State. By and large, the Central
Government have been very helpful in
settling all categories of refugees in
Jammu and Kashmir State and Iam
happy to congratulate the Hon. Minister
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because people in general do appreciate
the efforts made by the Central Govern-
ment for their rehabilitation in that
State.

Since 1947, from time to time, people
all parts of the State have been uprooted
due to Chinese aggression and due to
Pakistani aggression, Broadly speaking
there are five categories of refugees in the
Jammu and Kashmir State. First, in 1947
many people came from the area now
occupied by Pakistan. In 1947 again,
people from the West Pakistan area also
came and they are also settled in Jammu
and Kashmir. Then, the biggest uprooting
took place during 1965, That happened
in the other areas such as Chhamb, Jau-
rian, Rajouri, etc. Our main problem
reczntly had been rehabilitation of these
people who were uprooted in 1965. Spe-
cially I welcoms: the fact that the Central
Government did give appreciable help,
financial and otherwise, for the rehabili-
tation and resettlement of the people of
the Chhamb and Jaurian area. But I fail
to understard one point. The people in
Punjab were in certain respects given
more financial aid for the sam= purpose,
for example for bullocks, the Punjab
farmers were paid Rs. 1200; whereas the
Chhamb and Jaurian farmers got only
Rs. 800. For the information of the hon.
Minister, 1 may say that for buying
cattle, the farmers of Jammu and Kash-
mir have generally to come to Amritsar
from where the Punjab farmers also put
these bullocks.

Then the people in Punjab were given
compensation for crop damaged either
by the Pakistani forces or when our army
required that area for their own purposes
At the same time, it was not thought
advisable to pay it in Jammu and Kash-
mir. 1 do realise that now it has become
such a complicated problem that it may
not be possible for Government to initiate
proceedings for paying this crop com-
pensation: I do not appreciate Government
difficulties. But I would give an alterna-
tive suggestion. Whatever agricultural
loan has b:en given to the people in
Jammu and Kashmir, may be converted
into grants so that the people will be
satisfied to some extent.
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Then tractorisation was done in
Chhamb and Jaurian. We are greatful
to the Ministry at the Centre for supply-
ing tractors and extending this help. But
while in Punjab this was done io Khem
Karan free of charge for those farmers
in Chhamb and Jaurian Government have
been charging Rs. 16 per acre for the
same help, My hon. friend, Shri D. R.
Chavan, who was at one time in charge
of rehabihlitation, whispers in'‘o my ear
that in the Punjab area some non-official
organisations did it. 1 appreciate their
efforts. But if in J and K where the pro-
blem was similar, non-official organisa-
tions had not come forward, is it not the
duty of Goveroment to see that whatever
facilities were given to the Punjab far-
mers are not denied to the Chhamb and
Jaurian farmers ?

1 stress these three points because
recently as the hon. Minister is aware,
there had been an agitation and refugee
demonstrations. Refugee deputations have
also met the hon. Minister. I would
request him to do something in this
régard.

Then I come to that section of refu-
gees who were uprooted in 1947 from the
areas now being occupied by Pakistan.
We have been repeatedly told for the last
20 years that those arcas are our territory.
But the time has come when we must
have a realistic approach. What have we
done ? After the Tashkent agreemeat,
what did we do ? Those parts of our
own territory which we took back from
Pakistan, we handed over to the Pakis-
tanis. How am I to be satisfied 7 How
are those people who were uprooted in
1947 and have been refugees on our side
for the last 20 years to be satisfied in the
very near future ? The Government of
India's policy is that it will take back
that area. These people will ask, ‘what
about our rehabilitation 7". In this res-
pect, Government’s policy is unrealistic
and not practicable. They are justified in
their demand for rehabilitation. For their
satisfaction, we should conzede it. As
the claims were registered of those people
who came from West and East Pakistan
why should these people be denied that
very right ? Until such time as you take
a final decision on what your policy is
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going to bz regarding this arex which is
now being occupied by Pakistan, at least
temporarily you registcr their claims, be-
cause a person who was 20 years of age
in 1947 will now be beyond 40, Those
people have got their apprehensions that
there may not be any settlement for
another 15 to 20 years. Then who is
going to remember ? Their children
would not be remembering what their
property was and how their claims are
to be registered. Therefore, 1 would urge
upon the Minister that this is a very
important, significant problem there, and
the Central Government should apply
their mind and try to find out some
way to as how their claims could be
registersd.

Before I close, I would once again
like to urge upon the hon. Minister this
matter. Whatever the problems are now
existing, whether it is the refugees who
were uprooted in 1965 or the refugees
who were uprooted in 1947, whatever
their problems are, they should be attend-
ed to quiekly. Some of those problems
have alrecady been pointed out by the
State Government; some of these refugee
associations have pointed them out them-
selves, and today I am also voicing their
concern and their problems. 1 would,
therefore, urge upon the Central Govern-
ment that they must give their due
attention to those problems immediately
and see that these problems are solved.

SHRI D. AMAT (Sundargarh) : Mr.
Deputy Speaker, Sir, while paying homage
to the martyrdom of the workers who
have died, 1 would like to thank you for
giving me this opportunity to say a few
words on the Demands of the Labour
Ministry.

Within 20 years of Independence,
with the growth of industrial complex in
the country, the number of trade unions
also has increased. If one prepares a
balance-sheet of the achievement of the
public sector enterprises in terms of
money, only the debit side will be promi-
nent. That is to say, the total investment
is of the order of about Rs. 3,500 crores
in the industrial sector, and the net
result is an overall loss of Rs, 35 crores,
up till now, after providing for deprecia-
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tion, interest on loans from the Govern-
ment of India and other ageacics and
taxes. It has inherited a top-heavy admi-
nistration so as to feed a few thousands
of officers who pocket big salaries, who
should be got rid of first.

Side by side, labour unrest is increa-
sing day by day, resulting in gheraos,
bandhs, lock-outs, lay-offs, go-slows, pen
down strikes and even hunger-strikes, I
am personally not again strikesand I
believe in the freedom of the trade union
movement. Any sociely that definies the
right to strike is not a society because
there the labour is not free.

Sir, in labour unions, labour interests
should be protected by the labour unions
managed by the workers themselves. Now
a days, the unions generally become the
appendage of political parties reflecting
the aims and objects of that very politi-
cal party which dominates the trade union
activities of the union concermed. This
practice should go.

The aims and objects of a trade union
are one, and there is no second opinion
about it; it is tothe effect that they
have to look after the paym:nt of the
proper wages to the workers, they must
look after the regular workiog hours, sani-
tation, recreation, the education of
children and other amenitizs of life. It
shows that they are mot for the unions
but that they are personally biassed. Had
it not be:n so. all the unions, irrespective
of their party affiliation, could have uni-
ted together in the interests of labour.
But they would not do so. Why 7 Be-
cause this is the monopoly of vested
interests in the trade union operations.

A recent survey in West Bengal has
shown that one particular individual has
become President of 20 trade unions and
Secretary of 3C trade unioms. So, this
practice should be stoppxd, and outside
infiltrations into labour unions should be
checked. Only the workers should be
allowed to hold office and no outsider
should be allowed to coter the labour
unions. So, this way, not only the mono-
poly of vested interests would be cradica-
ted but also political influence which
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dominates the functioning of trade unions
in the country will come toan end. This
is the predominant factor which brings
about labour trouble in the country,
because the vested interests have no in-
terests for the labour but only their own
axe to grind. They want to create not
industrial peace but industrial strife and
thus to thrive. The argument these days
is no longer about starvation wages or
need-based or intolerable workjng con-
ditions but more money and more
benefits. But even If they get it, that is
oot the end of the problem. The want
to create fresh problems and chaos.

For example, they say they are fight-
ing for labour interests. So long as there
will be profit, the labour will bz entitled
to over-time, bonus, etc. But the moment
the factory goes bankrupt, what would
happen to the couniry and the people
in general 7 We have to repay the loan
wilh interest, borrowed for the factory.
So, Sir the champions of pationalisation
and advocates of the public sector cannot
create confidence in the public. They
rather ask the public to reason the loss in
shape of further taxation. This sort of
practice should be stopped.

In U. P. during the President’s rule,
4000 trade unions were derecognised for
non-filing of returns in time. [ request
that similar strict action should b: taken
in other States also.

In public sector undertakings, the
Central Government should be the ideal
employer. So, all the responsibility in

tion with lab trouble and dis-
putes should be the concern of the
Central Government. The Central Govern-
ment should see that the industries in
India are not doomed to destruction by
the labour movement, where our illiterate
labour fall an easy prey to the siren voice
of the agitators and disruptors.

Sir, wage board recommendations
have no consideration for productivity.
Nobody will deny workers getting more
wages corresponding with the living index
but some machinery should be evolved
so that wages are linked up with pro-
ductivity.
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I come to the very important problem
of rehabilitation of adivasis in Rourkela.
The ultra-modern Rourkela plant was
built at the cost of the home, hearth and
everything of the poor adivasis. We were
given the assurance that we will get
house for house, land for land and first
preference in employment. But all the
assurances have goneinto oblivion and
the promises have been broken like pie
crash, No recommendation has yet beco
implemented. It is said that the pearl
of Orissa is a Rourkela. There is a stand-
ing order that the untapped human re-
sources available from the displaced
persons and adivasis should be given first
preference.  The statement of Mr. K. D.
Chandy that 50 to 60 per cent of in the
lower grade and 90 per cent in upper
grade jobs have been given to Rourkela
people is completely wrong. The interests
of Oriyas have been completely ignored.
The jobs are the monopoly ol the
other people. We do not want lo
form any sena like the Shiv Sema in
Maharashtra, Bijay Sena in West Bengal,
Lachit Sena in Assam and so on. The
adivasis are being exploited. There is
a saying :

gyfem : s 7 s0f aq)

Necessity knows no law. If the adivasis
are exploited in this manner, the jungle
people will be forced reluctantly to apply
the jungle law. The adivasis do not want
to become engineers, mechianics or machi-
nists. They only want that they should
not bz considered unfit even for the job
of peons and messengers.

ot seme e (gg) ¥
¥ QA AT ¥ T WA AERT ¥
qg.r1 oF Se @t ag @ e R
e wTed # TEATAL , SO W
e ¥, A /N FAIER 9 mia-
qraTe & 4g 4% RIS &% aAA
a1 @ § ™ feet oF samefa
Taar a7 s grEer fedt oF
T 9T 1A ¥AT g AT AE AG
¢ fr g mfsmmare e S @i
e WA A @ § 7 afe § @S
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& grg § & ST A WA AEET
Fqgr i

979 AT 9% a7 § f fogwy ara
i Fgt 9 MAFew gAr 7 69 fag
# &t frdg wagz AR W ¥ 9k 35
AT AT T ¥ | IAR! AW
st FAvT faamar mar ar1 Iw i
FmA § AN o § 9w foE #
7 aF 9 92T AT A9 9T F4¥ Al
@1 AT &, FHCFT IRK AATH
#C fgumr A & ? N @ &
@ ¥ § qf@d g 1w aqum ag
¢ f5 gz ag Ta FdE & @ A 3
afeT 9% s w1 W T@T AT
WAF F 93 @ fag d g as
g foR &t I% FT WA |
AT Agieg IOX 3 999 9 a9 H
v qarg 5 ot g% Sfaa 40 § w=-
#1 ¥4t 71 fearam w@ry ! 9@ fod
F 99T FE AW IF I Y9
Ay iR E? w9 A A A
WrawfaE M@ramr g ?

Aii T & g d AU g
ST 48 § | FTAT 65-70 FAX WIz-
fora &t AT o S | geaRy
¥ wrxe ag fagm § i wrelie g &Y
et g grat agt o Avearfawr ar
wgfafaqs a1d a7 wrar @ 1| Afew agi
¥ go® Iunfd ¥ gM I E
fag ga*! a7 A T @ | MTAFAT
& & fe <t qra g S § W A
TET ¥ WIAT § 99 X B-10WT® w9
ol o awA &) IEE a9 ¥ fag
qgt Zr3T ofzan aar @ § | 96 9
ofar § g wad afar ¥ afe ok
g u afxfea safer <@ X &)
39 zrev ofear #1 39 9 o g
2 T ag A T AL T FT IGAT
F@ § ) fogelt TrIe s IwI wRw A
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e AT ATy gE At Wk @
gAY uF gargs afafa @ @
a9 39 gaTgHT giafa & ada
dow gl dt ) mdsw ¥ wafafad
gigfa & qg freg fearar fs
AT A Amqfasr w1 famia A
wifgd arfe ¥ wage @t wgsdl &
farlt 99T FT 8% | OF gET GEF
St arforgrang & W@ 91 @ g gEwt
SYe1 3% T greT § WK AuAr w7
Wt 98 X N FT famr man g
afew o O gez 3T A s
§ Tgi W FTEwey warg ¥
JqTeqE AEIEA, W & Fg f5 W9
g w3 o1 $F 9N W f5 fea
AR IAF FTH g3 3@ X H
wogdl &1 afeaat s T @i §)
9 qg AT FA WA § AR aE-
gwfy § TEF §rE-g A GEIEER
wfafa frga it & g%t § & w41 "
FUT T23T FY GLHT A 4 AR
STa % a1 3w faaw £ fs o
e & s Flafaow a1 #1 fanfo
qg w3 aifs agi awrg &1, @ urfg
| AT FT AT G % W 7o &
fgdl 1 "ew 9+ fear @ &% 7

I yw AR gy wE W &
srgan g fF gasr a0 wgew aor
FuT # waw Awq |

Wt A e ($9R) ¢
H R d AN oF @ aE
g § 1 @i R oF daed 3w
g dt | 3% Fagm N faw
way w3 fear rar g ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
Mr. Deputy-Speaker, Sir, I am thankful
to the various hon. Members who have
participated in this debate and have given
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useful and concrete suggestions. The spee-
ches of hon. Members have covered a very
vast range of subjects and [ am afraid
that even though I sincerely attempt to
reply to all the pointsis may nol be
physically possible for me, but I would
state that if I omit to reply to any of the
points raised-by the Members they may
not feel that it was out of any attempt
on my part not to pay any consideration
to them but it was only because of shor-
tage of time. But I wish to assure them
that il I leave out any points here, I shall
write 10 them whatever [ have not dealt
with here. But 1 shall try to reply to as
many points as [ can,

18 hrs.

Hon. Members have raised several
questions. Shri Abraham, Shri Kundu and
Shri Deven Sen referred to my speech at
the Asian Labour Ministers’ Conference
and the so-called anti-labour policy of the
Government. They have further stated
that the Government of India have moved
for curbing the rights of trade unions,
they have taken a stand againts collective
bargaining, they wanted to ban strikes in
industries, they wanted that outsiders
should not be allowed in trade unions
and so many other things which go against
the policy enunciated by the Government
up to 1968. I would like to mention here
that the policy which the Labour Ministry
would like to follow and I would like to
follow would be to build up a strong and
healthy trade union movement in the
counlry, 10 encourage collective bargaining
and to ensure a fair deal to the workers. I
would also wish that industrial production
increases and the worker gets a share of
the gains, These are the basic things which
I would like to have for the workers.

Comiog to the Asian Labour Ministers’
Conference, if only the hon. Members
cared to read more carefully, the declara-
lion on trade unions adopled by the Con-
fernce is as follows :

“It calls upon the Government to
encourage trade union movement and
give them assistance in broadening the
base for training trade union leader-
ship without interfering with their
independence and autonomy.
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It urges the promotion of industrial
productivity but again without inter-
fering with the basic right of workers,
freedom of association and rights
to bargain collectively. Govern-
ments are called upon to undertake,
in co-operation with the workers
organisations, workers' education
programme, (0 encourage volutary
arbitration, promoting settlement of
disputes through by-partite agreement
to seek the co-operation of by-partite
and tripartite bodies in the formula-
tion of labour pol:c-yand o rnoounue
workers' particip in

In respect of maintenance of mdusmal
peace it suggests that a reference (o
adjudication and disposal of cases
should be expeditious.”™

1 do not know how, in what way, thisis
objected to. Perhaps, they have objected
to some other statement. If they are refer-
ring to the restriction on the rights of the
workers, as 1 have said, it cannot be rest-
ricted unless you provide a saitable machi-
nery where the workers can redress their
grievances and that is accepted by the
workers,

As Shri Banerjee himself has said, if
the dispute is referred to adjudication, as
was done in the case of LIC, then the
strike could be banned under the law.
Therefore, what was suggesied was, if at
all the right of workers to strike is 10 be
restricted it could be done only il a
suitable alternative remedy is provided
for. When that is the position. 1 do not
think anybody would object to that.
This is the policy of the Government of
India. Whether I talk about it, or the
Home Minister talks about it, the policy
is enunciated and formulated by the go-
vernment as & whole.

Even in the case of the Essential
Services Maintenance Act, the Home
Minister gave an assurance that Govern-
ment will bring & Bill whereby alternative
remedy would be provided. I have also
said that the policy of the Government is
not at all to victimise the workers. After
all, we haye to work with them and they
are part and parcel of the machinery of
Government. We cannot do it by aliena-
ting them. Therefore, the assurance
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which Mr. Shukla, the Minister of State,
has given is an assurance on behall of
the Government, Mr. Banerjee said, let it
be taken in a sportsmanlike spirit, let us
play the game. I am playing the game.
I have never have any opportunity of
doing, as he said, body-line bowling. 1
always take it in a sportsmanlike spirit,
1 am grateful to him for the complimeat
he paid to me which was, perhaps, a left-
handed compliment, saying that he is a
g0od man but he cannot do anything.

I would ask, when there was the que-
stion of dearness allowance, in September
1968, did not the Labour Minister play
the role ? Did he not settle the issue 7 In
this case, I have been saying that it is 1
who am offended in the sense that 1
wanted the workers, the Government
employees, to come. | rang them four or
five or six times. But they would not
come. I know Mr. Banerjee was ill. 1
sent 8 message and he did not come as
he was ill. Anyway that does not matter,
Others did not come. Perhaps, they thou-
ght that they would be able to get more.
Now, the Home Minister, the Finance
Minister, the Labour Minister...

SHRI S. M. BANERJEE : Mohammed
should have gone to mountain.

SHRI HATHI : We wanted to meet
you. You said, “We are not meeting."”
Any how, let us forget it. I should say,
normalcy has b:en established now. I
will not like to go further and again
create any kind of bitterness. 1 do not
want to create any sort of bitterness.

Another thing was raised about I. T. O.
Conventions. Now, he said that, in
Tokyo, the Convention was not approved
by the Government, It is, I should say,
absolutely incorrect and, perhaps, he does
not know what the Tokyo Conference
was. In Tokyo, no such Convention was
passed. The Conveation of which he was
talking was adopted in 1949, not now,
I may say, India’s record, so far as I,L O,
are concerned is very bright. When you com-
pare the Conventions which Asian count-
ries have on an average, ratified, that is, 18,
India has ratified 30, U.S.S.R. has ratified
27, U.S. A.7, Japan 26, and Pakistan
29, India has ratified 30, Therefore, it is
no tthat our records bad, On the contrary,
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we talk with everybody and the procedure
which we adopt here also is that, before
we ratify or do not ratify, we place it
before a screening committee. Even these
two which we have not ratified were
placed before a tripartite body consisting
of workers, employers and the Govern-
ment, They examine whatever arguments
are put. Either they accept or do not
accept. In these two cases, they accepted
it. It does not stop there. It goes to the
I. L. O."s Screening Commitiee. They
examine whether the grounds given by
Government are correct or not.

In this case, the only obj:ction was
that it was contrary to the law of the land
In that Convention the trade unions have
a right of association end anybody can be
a member or an office-bearer, Our law
says that not more than 50 per cent of
the office-bearers would be outsiders.
That is the law. That is acceptable by
everybody. If you have to ratify the
convention, that will go contrary to the
law we have. We are placed in a difficul-
ty. Everybody agrees on that ground. It
is not that we do not follow it. On the
contrary, there are a number of Conven-
tions which other countries have ratified
but they are not following them. We
scrupulously say that this is the law of
the land. We do not want to say, *“‘we
ratify”" while the law is there. You change
it. If you change it, we shall certainly
ratify.

‘About collective bargaining, 1 have
already metioned.

Another question was the industrial
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SHRI HATHI : 1 will come to that.
1 will tell you what we have done so far
as industrial relations are concerned. The
total number of industrial disputes hand-
led in 1968 by the Central industrial
relations machinery was 8,450, out of
which 7,645 were disposed of, That means
91 per cent of the cases were disposed of,
And if you ask, within what period they
were disposed of, [ would say that 4,341
cases, i.e., 56 per cent, were disposed of,
in one month, 2,419 cases between month
to month and 713 between two and four
months. That means, within four months,
91 per cent of the cases, which were
handled by us, were disposed of, There-
fore, it cannol be said that the Central
industrial relations machinery has not
acted at all. Not only this, I can even
go further and say that becausc of the
handling by the Central Industrial
relations machinery, a large number ol
man days.... (Inrerruptions) 1 am coming
to the causes also—have been saved. Out
of about 7,000 cases which we had hand-
led, it was only in 373 disputes that strike
took place ; that means, 4.3 per cent in
1968 as compared to 551 in 1966 and
6.33 in 1967. The man-days lost in the
Central sphere were 16,29 lakhs in 1968
as against 20.26 lakhs in 1967,

The hon. members nave shown their
concern—and I also share the concern—
about the number of man. days lost-
Any day that is lost means loss of pro-
duction, and certainly we cannot afford to
lose production. We cannot afford to lose
production. We have to work. The ques-
tion is why this has happened, why these
mandays were lost, why there were stri-

relations machinery. It was said by Mr.
Daschowdhury, by our DMK friend,
Mr. Abrabam and specially by Mr. Sree-
kantan Nair that 10,000 cases were left
undisposed of. 1 wonder how he got the
figure of 10,000 cases. If he had got this,
it might be that he has arrived at the total
of all the disputes in the States and at the
Centre including West Bengal, U.P. and
all States. He must understand—and 1
think, he knows—that we are not respon-
sible for industrial relations in all the
States. If 1 were to give...

SHRI N. SREEKANTAN NAIR :
See page 6 of your Report.

kes, why there was the labour unrest. Is
it that the Central machionery or the State
machinery is not properly looking to
these or are there other factors which are
responsible for the loss of these man-days.
Now we all must admit—and everybody
admits—that, after all, the labourer, the
worker, who gets a small amount, has to
live on his wages only without any other
income, Therefore, his reaction to the
economic situation is very sensitive. When
the prices rise, he has to suffer the stres-
ses and strains. When the prices rise,
naturally be wants more and more. And
the industries which are in a bad shape
cannot afford to pay that much which
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the workers want, with the result that
there is industrial uorest. Let us see
what are the causes for the loss of these
man-days, why are they lost and where
are they lost. If you look to the figures,
you will find that out of the total number
of 13 million man-days lost nearly 60 per
cent of them were only in two indusiries.
There are the two industries which every-
body knows are hard hit. Now the Engi-
neering Wage Board award was not
being implemented by the Calcutta Engi-
neering firms. The workers went on strike
and there were ‘gheraos’. Therefore 609,
of the mandays lost are in these two
industries—Textile and Eogineering. IF
we take causewise, 697, of the dispules
were because of wages, bonous, retrench-
ment and personal grounds, victimisation,
etc. These are the main things which are
the causes of dispute. What did we do ?
If there is industrial recession, if the
factories say that they have no work and
they cannot maintain this number of
workers and the workers feel that they
can be employed, how are we going to
stop this ? In such it is no use our trying
to abuse one another and trying to create
a condition of unrest. There, I think, we
have to sit together, find out a solution
and see il something could be done. It
may be said that this is all theoretical and
a good man can go on talking like that
as Mr. Abraham said that I am going to
give an assurance. No assurance was
given in this case. When this situation
arose, I suggested, *Let there be a Com-
mittee of workers® representatives, emplo-
yers' representatives and an independent
person, say, a High Court Judge and let
each case be decided, whether this industry
really is not in a position to bear this
burden. The workers say that they want
to drive them out. So we have to see
whether it could have, instead of 2000
men, one thousand men and that indepe-
ndent body consisting of workers, emplo-
yers and a High Court Judge can go and
say that in this industry 200 people can-
not be absorbed or 500 can be absorbed,
and this should be acceptable to all. I am
happy to say that this was the experiment
which I did in Calcutta and the workers
and the employers in Calcutta have
agreed to a unanimous decision in last
Janyary and one of them is a Minister in
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the present Cabinzt Mr. Jatin Chakravar-
ty. When I went there, the first thing he
did was tell me ‘You must congratulate
us because we have agreed lo an agreed
solution’. Mr. Ismail knows about it. I
only say that this machinery of workers
and others will sit together and settle
their difficulties.

SHRI S. M. BANERIJEE : He is not
the Labour Minister.

SHRI HATHI : I am in touch with
the Labour Minister, Mr. Ghosh. I have
spoken to him also that this must be fully
utilised and he will b doing it. Therefore,
it is not always that a situation which
arises cannot be solved. I am always
optimistic and I have not lost patience
with the workers, They are people who
il properly guided will listen to us. They
know that to-day the country's position
is not economically sound. It requires
greater production, il requires greater
effort and through greater production
they earn more than they would be able
to get. But a spirit of suspicion prevails
between the employers and employees.
The employers feel that the employees go
on getting more and more, The emplo-
yers feel that even in a small thing to-day
if the employees strike, they have a cut
from the wages and they are not prepared
lo pay anything extra by way of raw
material. Th:y are prepared to pay any-
thing extra by way of electricity. When it
comes to workers, they would not like to
pay. They also must know that what they
get is out of the labour of the workers,
Workers must also fe:l that whatever
they get will not go solely to the employ-
ers' pocket but that they will b2 able
to get it. I have got threc concrete
instances where I have got response
from the workers. First 1 had mentioned
about the agrezment reached in Calcutta.
The other is about the Wage Boards.
There was a sub-committee which the
Standing Labour Committee had appoin-
ted and Mr. Shanti Lal Shah had refer-
red to the same. Both workers and
employcrs have come ncarly to that
kind of solution. That means, if both
agree, and it is unamimous, it should
bz unanimous, if there is no difference,
the decision of the High Court judge
should act as an award to the arbitrator.
There again there was some difference.
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That was 1 think solved and they have
finalized the report. Therefore, that
does not mean that workers are not
amenable. It is wrong to say that. There
may be some sections which may believe
in agitaton, which may belicve in
creating difficulties, which may believe
in viclence, But for that I would not
like to blame all workers and say that
all of them are such kinds of people.
There are people who know that it is
only greater production which only is
going to help the country and nothing
else. The role of the Labour Ministry
is to have a promotion-role, One of
the statements which was made at the
Asian Labour Conference was also, 1
think, misinterpreted and objected 1o,
that I said that Labour Ministry’s role
should not be protective. 1 would like
to clear up the misunderstanding. What
1 said was, it should not be merely
protective, but, in addition to that,—
that has to be done—but still, we have
got to adopt a role of greater production,
greater employment. Unless you go on
adding to your mnational income and
adding to your country’s production,
how are you going to get a share ?

Therefore, the role of the Labour
Ministry is a difficult role. Protecting
workers has to be there. But in addition
to that it has to have a promotional
role. That is what I said. [ am sorry
that even my hon. friend like Shri
Deven Babu who koows me very well
should have jumped at this kind of
conclusion ; that rather pains me. Now
that T have cleared up this I am sure
he will understand that it is not at
all so. How can it be that one would
be trying to curb the rights of the
workers 7 1 can understand, if workers
are unreasonable, it may be necessary,
for example in the case of the Electricity
Wage Board. There were cases where
the workers and employers' representatives
came together and came to agreement
at the cost of the consumer as they did
in the case of the Electricity Boards
Wage Board, saying that you may charge
for 1} years with retrospective effect
from all farmers, kisans, poor people,
from everybody, and the question has
been rightly asked how a man can pay
back retrospectively for 14 years back,
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what great amount of difficulty this will
create ? There only we did not agree.
But that point is there. But otherwise
I am for collective bargaining and if
the parties agree, I think, I should be
the last man to come in there.

AN HON. MEMBER : What about
your opinion of the rights of the
workers 7

SHRI HATHI : There should be
an alternative machinery where the wor-
kers can say it. I have said that, The
hon. Member Shri Xavier mentioned
about poor provision in the budget. He
mentionsd about poor provision in the
budget thinking that we are only spend-
ing Rs. 37 crores in the Fourth Five-
year plan. This is only for training and
other facilities. We have been spending
crores of rupees for labour wellare and
this Rs. 37 crores in the plan period is
almost no amount at all, For example,
during 1969-70 in respect of the mica
minzs, we are spending Rs. 50.44 lakhs.
In iron ore 65.65 lakhs; coal welfare
5.15 crorers; medical and cash benefits
under ESI Scheme 38 crores. Shri Kundu
said that 5 crores is nothing for water
supply. This is only for coal, iron and
mica mines. For water supply for Rani-
ganj, the expenditure is 7 crores out of
which we are giving 1 crore to West
Bengal. For Jharia we are giving 40
lakhs,

SHRI B. K. DASCHOWDHURY :
What are the establishment charges for
all the welfare schemes 7

SHRI HATHI : This is only for
water supply and housing. Wherever
there is no water supply, we took a de-
cision that at least in far-off places these
should be given priority and about these
two mines, as was suggesied, we are hav-
ing an integration of all the welfare
fronts. Shri S=queire is not here. He
said that in Goa the Board is not estab-
lished. It is blished and a Mini
of Goais the Chairman [ have also
delegated power to the State Government
so that they may not have to come here
every now and then. We are holding a
meeting of all the welfare boards so that
there is a co-ordinated action. The
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second thing that we did is this : We fo-
und that first the scheme is submitted and
then it takes about 8 months before finali-
sation. To avoid that, we have a proto-
type scheme for housing and water. Once
that prototype scheme is sanctioned, then
without further sanction the scheme can
be implemented. That may expedite the
process and full powers are given to
State Goveraments.

Shri Bohra referred to public sector
undertakings. Regarding public sector
there is a kind of impression going round
that th: labour laws are not being imple-
mented there. [ am not of that opinion
and I cannot come to that opinion beca-
use I find from my figures that the num-
ber of man-days lost per workers in the
manufacturing group in the public sector
in 1968 was 0.6 and 2.8 in private scctor;
in 1967 it was 0.8 in public sector and 3.2
in private sector; in 1966 it was 0.7 in
public sector and 2.7 in private sector. But
there are some cases and there we have
to be vigilant. I do not mean to say
that all public sector undertakings ars
faring well. In fact I have got the find-
ings of a survey of about 27 public sector
undertakings and I find that many of
them are doing well. In eleven labour
relati are absolutely all right; in 16
there are some violations of labour laws
here and there.

SHRI §. KUNDU : Who made that
survey 7
SHRI HATHI : Our own officers.

SHRI S, KUNDU : They colluded
with them.

SHRI HATHI : If they had colluded
tbey would have said that all of them
are all right. Shri Bohra said something
about Hindustan Zinc and I have already
taken up this with the Ministry. I will
look into the matter.

Shri Banerjee had raised several quest-
ions on wage boards. I think my colleague.
Shri Azad, has already replied to them,

Off rehabilitation, Shri Pandey sug-
gested that the refugees should be given
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work or training in weaving of khadi.
We are training them in all small-scale
and cottage industries,

Shri Kundu suggested that something
by way of relief should be done to the
unemployed. I am mnot going to take
responsibility for all of them. But I am
trying to do something for the workers
who are unemployed. For that, we have
prepared a scheme. That will be an un-
employment relief scheme. 1 had circu-
lated it last time in the Standing Labour
Committee, They had suggested that it
should first be sent to the States, We
have received comments from the States
and now we shall be proceeding further
to examine them.

The second thing 1 am doing is to
integrate the two social security funds,
the provident fund and ESI. This will
reduce the administrative overheads.

SHRI LOBO PRABHU (Udipi) : If
he is confining this unemployment relief
scheme only to the workers, what about
the others unemployed ? They have as
much right to work.

SHRI HATHI : As Shri Shah put
it, do not try to bite more than you can
chew.

SHRI LOBO PRABHU : But it is
unfair.

SHRI HATHI : Shri Kundu raised
various questions about the East Pakistan
refugees. 1 may tell him that so far as
the colony in Kalkaji is concerned, it is
really for people who are gainfully em-
ployed in Delhi. We have not given any
land to Dharam Vir or Sen Verma. We
are not charging any profit. We are gi-
ving it to those people who have come
from East Pakistan and who are gainfully
employed. We are giving them plots of
land without any profit or loss at cost
price. If the CPWD work cost is there,
I cannot help it.

SHRI K. M. ABRAHAM : Why
these three categories only 7

SHRI HATHI: We cannot give it

to everybody,
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So far as West Pakistan DPs are con-
cerned—this will apply to these from East
Pakistan also—if they want to bring
Rs, 50,000, they will be allowed. 1 shall
take itup with the Finance Ministry.
There is no difficulty about it.

~ About the Tashkent . agreement, that
relates to the Commerce Ministry.

As regards the point made by Shri
P. V. Shastri, the Modinagar Municipality
is not my busincss. But so far as the
report is concerned, I will try to get it
from the UP Government. It is not with
me. It is with that Government. [ can
only lay it on the Table if they give it
for being laid on the Table of the House.

Aff SETITATY SITESt

SATEZH ®F a7 |
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SHRI HATHI :
under President’s rule.

But now it is not

As regards the point made by Shri
Malhotra, we fully sympathise with the
people who have suffered; we shall try to
convert those loans into granis.

MR. DEPUTY-SPEAKER : I shall
now put all the cut motions together to
the vole of the House.

Al the cut motions were put
and negatived.

MR. DFPUTY-SPEAKER : The
question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth columan of the order paper, be
granted to the President, to complete
the sums necessary to defray the
charges that will come in course of
payment during the ycar ending the
31st day of March, 1970, in respect of
the heads of demands enlered in the
sccond column thereof against De-
mands Nos, 68 to 72 and 125 relating
to the Ministry of Labaur, Employ-
ment and Rehabilitation™.

The motion was adopted.
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[The Motions for Demands for Grants
which were adopted by the Lok Sabha are
reproduced below—Ed.)

DEMAND NO. 68—MINISTRY
OF LABOUR, EMPLOYMENT
AND REHABILITATION

That a sum pot exceeding
Rs. 70,60,000 be granted to the President
10 complete the sum necessa'y to defray
the charges which will come in course of
payment during the year ending “the 3lst
day of March, 1970 in respect of Ministry
of Labour, Employment and Rehabil-
itation.

DEMAND NO. 69—DIRECTOR
GENRAL, MINES SAFETY

That a sum not  exceeding
Rs. 48,57,000 be granted to the President
10 complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970 in respect of Director
General, Mines Safety.

DEMAND NO. 70-LABOUR
AND EMPLOYMENT

That a sum not exceeding
Rs. 13,70,32,000 be granted to the
President ro complete the sum necessary
1o defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1970 in mpnct of
Labour and Employment.

DEMAND No 71—EXPENDI-
TURE ON DISPLACED PERSONS

That a sum not exceeding
Rs. 155338000 be granted 1o the
President 1o complete the sum necessary
1o defary the charges which will come in
<course of paymeat during the year cading
the 31st day of March. 1970 in respect of
Expenditure on Displaced Persons,

DEMAND NO. 72—OTHER REVENEU
EXPENDITURE OF THE MINI-
STRY OF LABOUR, EMPLOY-
MENT AND REHARILITATION

That a sum nat exceeding Rs. 7,20,000
be granted to the President fo camplete
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the sum necessary to- defary the charges
which will come in course of payment
during the year ending the 3Ist day of
March 1970 in respect of Other Revenue
Expendiature of the Ministry of Labour,
Employment and Rehabilititation.

DEMAND NO. 125—CAPITAL

. OUTLAY OF THE MINISTRY

OF LABOUR, EMPLOYMENT
AND REHABILITATION

That a sum not exceeding Rs.4,53,39,000
be granied to the President 10 complere
the sum necessary ro defary the charges
which will come in course of payment
during the year ending the 3Ist day of
March 1970 in respect of Capital Qutaly
of the Ministry of Labour, Employment
and Rehabilitation.

MR. DEPUTY.-SPEAKER: We will
now procecd with the half-an-hour dis-
cussion. .

18.34 hrs.
HALF-AN-HOUR DISCUSSION

FERTILISERS AND CHEMICALS
TRAVANCORE LTD.

SHRI A. SREEHARAN (Badagora).
1 rise to initiate this hall an hour dis-
cussion. I am fully aware of the so-
called green revolution that is supposed
to be taking place in various paris of
this couatry, which is supposed to sweep
our villages and to carry a ray of hope
1o every hearth and home.

But the fundamental bases of a
green revolution are three, namely, im-
proved sceds, fertilisers and rains at the
proper time. That is why in this coun-
try which is struggling to make both
ends mect in the matter of food, seri-
ous attention should be paid to the
production of fertilisers and also their
supply at & minimum cost to our
cultivators.

I would like to use these two yard-
sticks to e the perf e of
the Ferfilisers and Chemicals Travan-
core Ltd.
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Sir, this concern is as old as 1947
‘when it was started by the Government
of Travancore as a first-rate fertilisers
factory as a State enterprise. Then it
was making profits. But gradually, the
performance and also the tone of mana-
gement and the entire apporach deterio-
rated with the passage of time. Before
1 go into the details, T would like to
ask the Minister a very simple question,
In 1968, an expert team of the Ten
nessec Valley Authority came to India
it visitcd our fertiliser factories, reviewed
the production of fertilisers in this coun-
try and then submitted a report. In
that report, they have very categorically
pointed out that all the public under-
takings which manufacture fertilisers
should be brought under one Corpora-
tion. This is a very sensible suggestion.
Today, there are a number of fertiliser
factories. [Each has its own establish-
ment; each has its own publicity machi-
nery; cach has its own army of vegeta-
ting pests of bureaucrats; each bhas its
own liaison officers and ecach has its
own plethora of guest houses. Why
was this particular suggestion of the
Tennessce Valley Authority is expert team
not implementcd : the suggestion that
all the fertiliser factories in the public
undertakings should be brought under
one corporation ? When the Govers-
ment have implemented most of the
other suggestions, I would like to know
why this suggestion was not implemen-
ted. I am putting this question.

18.36 hrs.

[ SHRI VASUDEVAN NAIR /In the
Chair. ) '

When we come to the performance
of this company, 1 want to pinpoint
it because I feel that this company, if
it is brought under one corporation,
will be so organised that there will be
more vigilance and more control. Things
could improve there. What is the po-
sition of this company today 7 I have
been knocking at the doors of this
House for the last two ycars for justice
in the matter of production in this con-
cern. | had not much hopes when there
was a different Minister, Today, Dr.
Triguna Sen is there, and I hope
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that the sincerity that is attributed to him
will be brought into play in this matter
also.

The Fertilisers and Chemicals, Tra-
vancore, Limited, has an installed capa-
city of 3,79,500 tonmes but the actual
production is 1,73,776 tonnes. This is 46
per cent of the installed capacity. When
we have been asking why there is a fall
in production and why this concern has
not caught up with the times, what has
been the reply of the Government ?
It is mot because it is a public under-
taking. Take, for example, Sindri Fer-
tiliser Factory, which is also a public
undertaking. There, the production is near -
ly 80 per cent of the installed capacity.
Take Trombay which again is a public
undcrtaking; their production is 75 per
cent of the installed capacity. But here, is
a concern which is very old, which is going
into the fourth stage of expansion. Take,
for ple, Cochin Refineries, which is
very old door-steps of this concern. Iis
actual production is 102 per cent of the
installed capacity. I want a categorical
answer from the Minister.

I kmow the Managing Director of this
concern has been going cbout in Delhi
during the last two days compaigning
against m: and compaigning against
Parliament taking up these issue. 1 know
what dubious methods he has been using.

SOME HON. MEMBERS : Shame,
Shame,

SHRI A. SREEDHARAN : 1 do
not want to go into them because I
have the deepest respsct for this august
House. The reply given by the mana-
gement for the shortage of production
is that there had been power-cuts, and
there have been labour strikes and beca-
use of that the company could not go
into full capacity production. As I have
stated, this company is in the fourth stage
of expansion, and the production capa-
city has not even touched the second
stage of its installed capacity. How
could the Government explain this ?
How can the Managing Director or the
management explain this ? 1 am asking
this question. In 1967 there has been no
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power-cut; there has been precious little
of labour trouble. In spite of that, the
production has not shown any improve-
ment. How could this contradiction
be explained ?

We have been pointing out that due
to mismanagement, wasteful expendi-
ture and all sorts of manipulations,
this company was running at a loss.
We submitted a memorandum to the
then minister in charge requesting him to
order a thorough probe. After a probe
or enquiry—it was something of an offi-
cial nature; it had no public character—
came out with the reply that FACT is
now showing profits.

The story of profits is very revealing.
To some extent it is heart-rending when
you think of the poor peasants who
buy the fertilisers. I am not going into
the prices at which fertiliser is being
sold by private enterprise. I stand for
public sector and I do nat want to
argue against my own faith. But here
are unimpeachable facts, Both Sindri
and FACT are producing ammonium
sulphate. Sindri sells it at Rs. 284 .81P.
per tonn2. FACT sells it at Rs. 576.74P.
On a tonne, there is a difference of
Rs. 29193 P. Is this the type of profit
you are showing ? What is this Govern-
ment doing ? It is striking at the empty
bellies of the poor peasantry. The
life-blood is squeezed out of them. And,
with courage, you coms bzfore the
people saying, you are making profits.
You are doing blackmarket on poverty
and starvation,

The profits were not made purely
from sales of fertilisers. In 1966-67, the
company secured a central subsidy of
Rs. 29.2 lakhs and it also got money
from FEDO, the design organisation su-
pervising the work of the Cochiin Fertili-
sers, Now 1 understand the company
has approached Government for a 10 per
cent increase in price, This is how prices
shoot high and profits are made. They
have to raise prices because of wasteful
expenditure, The minister has admitted
there has been wasteful expenditure. We
are certainly living in an age of publicity
and propaganda, but I wonder why a
public undertaking which produces ferti-
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propaganda when we are compelled to
import fertilisers. They are sold like hot
cakes in this country. Peasants kpock
at the doors of the depots, It is not be-
cause of advertisements in mushroom
newspapers, [In 1963-64, FACT spend on
advertissment and propaganda Rs. 3.86
lakhs. In 1964-65 it was Rs. 4.71 lakhs
and in 1966-67 it was Rs. 6.73 lakhs., Tt
has doubled between 1963 and 1967.

Sir, here is the FACT magazine. If
you persue it, at sevn places. you find the
photograph of the Managing Director.
This is being used for personal propa-
ganda. Some newspapers have even pro-
ceeded to call him Mahatma K. K. Nair.
When_he went for collection of funds
for Kela Mandalam, they said, that the
only man who could collect so much
after Mahatma Gandhi was Mahatma
K. K, MNair. This is the type of perso-
nal propaganda that is going on.

I now come to another item of wasie-
ful expenditure and that is about the ex-
penses. The amount spent in 1964-65
was Rs.2,29.643 and in 1966-67 it was
Rs. 5,65.580. I do not know what trave-
lling they are doing, and this type of
travelling expense, is at the cost of the
people af this county, Over two exhibi-
tions, one in Madras aod the other in
Deihi, this company has spent Rs.5 lakhs
to Rs. 6 lakhs for each exhibition, This is
from the public funds, Does the Goverment
realise that there are 2.5 million lepers in
this country, that thercis not enough
medicine t0 give them and that there are
not enough leper homes to house them ?
Does it realise that the poor man’s son is
not getting university education because of
paucity of funds 7 Does it realise that
T. B. patients pumbering many in my
State do not get medical attention and
enough medicines whereas money is allo-
wed to go down the drains and to be
eaten away by the wolves of bureau-
cracy ? s this the way it should be
done ?

From travelling expenses I come 1o
guest houses. 1 know the Congress has
a little interest in the FACT guest house
because the FACT guest house in Delhi
is owned by a Congress M .P. (Inferrup-
tiom). He was under shadow of some
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suspicion some years back. 1 do not
want to go into those details but if the
hon. Minister is very particular in having
the details I am preparrd to pass it on
to him. Because the person cancerned
happens to be a colleague of mine I do
not want to mention his name here.
What sort of guest houses these are I
have pointed out on the floor of this
House. After all, these serve for ‘glo-
rious nights’ not only for officers of the
Fertilisers and Chemicals but also many
others. 1 request Dr, Triguna Sen to
check up the log book of FACT guest
houses and I can say that whether it be
the Goest Hoouse in Madras or Delhi or
Bombay he will find that these have been
visited not only by the officers of Ferti-
lisers and Chemicals. The other day I
was passing through Alwaye when a top-
most police official there told me that I
was creating troubles for them because
formerly if he went to the FACT guest
house he used to get something hot where
as he was not getting now because of some
secret  directive to cut down such enter-
tainments, Here is something which has
been admitied by Government itself.

This ‘wonderful Managing Director
conducted a ‘snake puja’ to step up pro-
duction as if snakes have got something
to do with production. This was done
in the premises of the Fertiliser and Che-
micals, Travancore.  Sir, we are in a se-
cular State as far as religion is concerned.
We are living in a scientific age when
man is going to land on moon. In this
techoological age there are fpanaging
directors of fertiliser factories holding
snake pujas with a view to increase pro-
duction,

Sir, a word about the sales orgami-
sation. You have in Delhi a sales orga-
nisation agent of FACT drawing a salary
of Rs. 1000, and all that he sells is rose
picks. When they bave a big sales orga-
nisation here to sell fertiliscrs, 10 sell the
other two products that they produce,
pamely sulphuric acid and ammonium chlo-
ride they have agencies all over the place.
This ammonium chloride and sulphuric
acid are consumed by factories like Tra-
vancore-Cochin Chemicals, Travancore
Chemical Manufacturing Company, Shesh-
yec Wire Ropes and Aluminium Indus-
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tries Ltd. These concerns are all around
Fertilisers & Chemicals (Travancore) Li-
mited and there is no sales agency requi-
red. Then, what is the purpose of this
sales agency ? The amount paid as com-
mission in 1960 was Rs, 4.4 lakhs. In
1968 it rose to Rs. 38.7 lakhs. During
the period 1960-68 while the sales went
up by 4} times, the commission went up
by 9% times.

MR, CHAIRMAN : This is a half-
an-hour discussion and the hon. Mem-
ber has already taken 17 minutes. There
are four other hon. Member who want to
ask questions. So he should conclude
now.

SHRI A. SREEDHARAN : I am
concluding. These agencies are Messrs.
Imperial Chemical Industries (India) Li-
mited, G. V. Agencics, Bombay and Nav-
jeevan Agency Printing works, Eranaku-
lam, It is being dope because the Ma-
naging Director gets a share in the com-
mission. I am levelling this charge of
corruption, Otherwise, there is no jus-
tification for givieg this commission,

This Managing Director has consis-
tently flouted the authority of the govern-
ment. He criticised the language po-
licy of the government; he criticised
the budget of the government and he
goes about presiding over Mohini Atams.
And do you know what Mohini Atams
is? If you are interested, I can ex-
plain it. Mohini goes and dances......
(inrerruption).

Mr. CHAIRMAN : He
conclude now.

SHRI A. SREEDHARAN : He is
also the President of the Ayyappa Seva
Sangam. He is ignorant of fertilizers.
He knows nothing about nitrates except
that might rates are double the day rates !

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN).
Mr. Chairman, Sir, T listend to the Speech
of the hon. Member with rapt attention.
Instead of confining himsell to the points
which he has in his mind for today's
discussion, the hon. member roamed round
from China to Chile and sky to carth.

should
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The points which he bhad given notice
of are only three, namely, the failure of
production to reach the installed capacity
because of mismanagement, wasteful ex-
penditure on many items because of official
indifferece and, thirdly, creation of top-
heavy posts. ‘l‘me are the three points to
which I will mostly confine. At the same
time, while replying 1 will deal with some .
of the points like the comparison of prices
between Sindriand FACT.

For the purpose of understanding
whether the production is according to
rated capacity or much below the rated
capacity we have got to understand what
is the installed capacity and what is
the attainable capacity. As my hon.
friend has stated, the third stage expansion
has been completed and the plant has
been commissioned with the result today
the capacity is 70,000 tonnes of nitrogen
and 33,500 toones of P;0s. Now, on
account of shortage of power nearly about
5 electrolysers out of 8 were sold to
Nangal Fertilizers. The result was that
the capacity of the plant was reduced to
62,000 tonnes.

Now, it is always good if we are able
ot reach the rated capacity, but many
times it so happens that on account of
several other difficulties with which a
particular plant is confronted, it will not
be possible to reach the rated capacity.
Then we have to see what is the attaina-
ble capacity. The attainable capacity of
this plant is 55,000 tommes of nitrogen
and about 33,500 tonnes of F205. Now,
it is true that the production of this plant
in 1966-67 was 445 per cent of its
attainable capacity, in 1967-68 it was
47.49 per cent and in 1968-69 it was 64.5
per cent of its attainable capacity.

The hon. Member made a reference
to the power shortages and the interrupti-
ons of power. Regarding the power
shortages, I may give an analysis so that
the hon. Member may be able to
appreciate the difficulties of the plant,
During 1963-64, as against the normal
demand of 31000 KW of power,. the
Company was never Supplied beyond
23000 KW of power. At certain periods
in the years, this was even reduced to
14000 KW of power. In 1964-85, there
were severe power cuts, During that year
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also, from April to June, the supply
fluctuated between 14000 and 8000 KW
of power against the normal demand of
31000 KW of power. In 1965-66, the supply
was rcduced to 19000 KW of power from
November, 1965 and further to 14000
KW of power from December, 1965. A
complete shut down had to be taken
from 26th February, 1966 to 25th April,
1966. la the year 1966-67, the restriction
in the previous year continued till the

* monsoon of 1966-67. Thereafter, the power
was gradually released, coming upto the
optimum level in July, 1967, In 1967-68...
(Interruption)

MR. CHAIRMAN : Order, order.

SHRI D.R. CHAVAN : Why dont
you put a guestion after I have finished ?

MR. CHAIRMAN : Don't interrupt
like that. Let the Minister reply.
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SHRI D. R CHAVAN : Will you
please listen to me ?

MR. CHAIRMAN : This is a Half-
An-Hour discussion. There is a procedure
for asking questions. There are some names
before me, I request Members not to
waste the time of the House by inter-
rupting like this,

SHRI D.R. CHAVAN : I have
given the analysis of the power shortages
and, as a result of that, the pro-
duction has not been upto the attainable
capacity,

Now, the hon. Member made a
reference to a very pertinent question as
to what has been done. As a matter of
fact, the matter was taken up with the
State Government of Kerala and the
Kerala State Electrizty Board and, as a
result of the steps taken, a Committee
consisting of the represantatives of the
Government of Kerala, the State Elect-
ricity Board and also certain users was
appointed to go into the problems of
destribution. My hon, friend asked what
has been done. These were the steps
taken, As a matter of fact, it is not that
the Managing Director was sitting cross-
legged. (Interruption) 1 am not yielding.
please don’t interrupt me, 1 did not
interrupt you. I was talking about the
power shortages. Then, much more
serious is the power interruptions.

MR. CHAIRMAN : Kindly be brief
in vour reply because the time is very
short.

SHRI D, R. CHAVAN : Iam only
replying to two or three points. you have
given him a lot of time, Therefore, let me
also reply to him, .

19 hrs.

Now, regarding the power interrupti-
ons, between 1963-64 to 1967-68, to about
780 power interruptions were there. As
a result of the power interruptions, the
loss of production to the plant was about
60,800 tonnes of ammonia during the
period of five years, from 196364 to
1967-68. This was the loss of production
to the plant. As [ said, it was mainly on
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account of the shortages of power and a
more serious thing was the, power
interruptions. The production went down
due to these things. Therefore, power
shortage and interruption are mainly
responsible for the shortfall in production.
Immediately the matter was taken up in
the Ministry of Petroleum ann Chemicals,
The Secretary. Mr. Naik, who is conside-
red to be one of emineut and brilliant
officers of the Government of India,
looked into the problem by going 1o the
spot and he came 1o cetrtain conclusions
concerning wasteful expenditure and other
things to which I will come later. When
the production was going down, as a
matter of fact, the Gowvernment of India
appointed a committee of experts called
the Sharma Committes. That Committee
went into this problem and made certain
recommendations which are of a technical
nature. Those recommendations are being
implemented. In fact, some of the
recommendations have been implemented,
and as a result of that, the production is
improving, The production which was
only 44 per cent has gone up to 64 per
cent ; from 26,000 tonnes it has gonme
beyond 35,000 tonnes.

Regarding some of the allegations
which were made and which were conta-
ined in the Memborandum submitted to
the then Minister, were of two types—
allegations of a personal nature and
allegations concerning wasteful expenditure
On receipt of this Memorandum, it was
the Managing Director of the FACT who
demanded an inquiry into the matter,
and as a result of that request made, the
Secrctary in the Ministry of Petroleum &
Chemicals was appoioted to go into the
matter and he went into the matter and
reached certain conclusions...

SHRI A. SHREEDHARAN : In our
Me d the d d was for, for
a public inquiry, an inguiry by a Parlia-
mentary Committee. We do not trust
your Ministry or your Secretary
(Interruptions).

SHRI D. R. CHAVAN : He has no
confidence in the Secrctary; he has mo
confidence in the committee of directors
that has been appointed to go imto it.
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May I tell him that the Committee on
Public Underiakings is already seized of
the matter ? That Committee is going
into it. (Interruprion) 1 understand that
the report of the Committee is in the
final stages and it is likely 1o be placed
on the Table of the House. It would be
available to the hon. Member, and he
can take up-tl‘:is matter and discuss it
again, The bhom. Member should kmow
that the Committee on Public Undertak-
ings has gone into it and, as I said, prac-
tically the Committee is giving final
touches to the reporl which is likely to
be placed on the Table of the House and
which would be available to the hon.
Member; he can take it up and discoss it,
These are the points about shortfall in
production.

About wasteful expenditure, to which
a reference was mad: by my hon. friend,
the Secretary, Ministry of Petrolcum and
Chemicals, has gone into it. A Commitiee
consisting of directors has b2en appointed
to go into this.

The hon. Memb:r made a reference
to the Managing Director. The Managing
Director is mot here to defend himself,
May I tell bim what has been stated by
the Government of Kerala, by the Minis-
ter for Industries of Kerala. when similar
qQuestions were raised om the floor of the
Kerala Legislative Assembly, about the
Managing Director ? The Minister for
Industries has categorically stated, when
similar questions were raised in the
Kerala Legislative Assembly, that there
has been only growth and prosperity for
the company ever since Mr. M. K. K.
Nair took over.

SHRI A. SREEDHARAN : That
is not binding on me.

SHRI D. R. CHAVAN : This is the
atatement of the Minister for Industries.

SHRI A. SREEDHARAN : Mr,
E. M. 5. Namboodiripad has said about
your Government also, Why don't you
quote that ? ({arerruptions).

SHRI D; R. CHAVAN : This is the
statement of the Minister for Industries

‘of Kerala Government. The Kerala
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Government is very much interested in
the prosperity of the plant. They are also
interested in the prosperity of this plant
because they have put in some money.
There is the investmeat of the Kerala
Government also in the factory. The
Kerala Government is also very keen
that the FACT plant runs satisfactorily.
I have mentioned about this and, there-
-fore, all the allegations that have been
-made by my friend are not [ir b:cause
the person is not here to defend himself
and when in the local legislature when
this point was raised, the Industries
Minister has given him a chit, has given
him a glowipg tribute, Therefore, 1 find
that there is no point except' that my hon
friend is prejudiced against that person.

SHRI A SREEDHARAN : He is
bringing a serious allegation against me.
I am not prejudiced. How can you say
that I am prejudiced ? You may be pre-
judiced in his favour.

SHRI D. R. CHAVAN : That is my
inference. He made a reference to  Sindri
fertiliser plant and said that the Smdari
fertilisers are sold at a rate of Rs. 244
per tonne. It is not correct. The price is
Rs. 502. Thercfore, the hon. Member
must base his argument on information
which is correct and not on false infor-
mation. Rs. 502 is the price of Sindari
fertiliser and not Rs. 244, The Commitiee
on Public Undertakings is seized of this
matter and their report is likely 1o be
placed on the Table of the House. I trust
.all the aspects of the question that have
been raised by my friend must have been
gone into by the Membzrs of the Com-
miltee on Public Undertakings and a
comprehensive report will be laid on the
Table of the House.

SHRI V. KRISHNAMOORTI rose—

MR CHAIRMAN: Shri Shiva Chadra
Jha.

SHRI VY. KRISHNAMOORTHI
(Cuddalore) : 1 am not putting question.

MR. CHAIRMAN: No please. Nothing
car be allowed. Only the four names be-
fore me will be allowed.

[
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SHRI V. KRISHNAMOORTHI
Please do not misunderstand me. I am

suggesting to you. | am a member of the
House. 1 want to make a submission. He
made a clear point that the entire fertili-
ser production can be brought under one,
He has not answered that. [ am sugges-
ting 1o you,

MR. CHAIRMAN: I hope he will clear
that poiat when some other members put
some questions to him.
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SHRI N, K. SOMANI (Nagpur) :
Talking about questions of management,
production and distribution of fertiliser in
this country whether it is FACT, FCI,
Trombay or other units, one has to keep
in mind the vital stakes this country has
to face in terms of achieving food suffi-
ciency as per the Planning Commission
targets by 1973-74. Coming directly to
this question, on 24th February, the hon.
Minister in answer to section (b) of the
original question put by Shri Sreedharan
said that losses due to theflt, misappro-
priation and irregularities alleged to have
been committed in this particular plant
are under investigation and as soon as
these facts have been collected, they would
be placed on the Table of the House.
There is a strong suspicion in the minds
of several people who have studied the
operations of FACT very closely that all
is not well in this organization. That is
why it has been a subject several in-
Qquiries and, therefore, not only from this
particular half-an-hour debate point of
view but from all other points of view the
Minister should have by now swo mofu
placed all the information before the
House. If he has already done it, I will
withdraw my remarks. The one aspect
that I have becn trying to raise often is
about the recommendations made by the
TVA and the question which was raised
by Shri Sreedharan was not answered by
the Minister. To my mind, most of the
reports must be carefully and prompitly
reviewed once for all and whatever deci-
sions have to be taken should be taken in
a very reasonable period of time so that
cither from the relevance point of view or
propriety point of view no further delay
is brought into such considerations. Since
April 1968, the Minister. said, the Tech-
nical Experts Committee's considerations
are still under examination. Why does it
take so lopg for the Government, isa
thing which T am unable to understand.
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I do not think this delay is fully justified.
I would like to ask this from the hon.
Minister for reply. Dr. Triguna Sen soon
after taking over convened the meeting of
the fertiliser heads from various parts of
the country to discuss all these problems
of the fertiliser complex in the public
sector in a thorough manner. If [ would
crave his indulgence, may [ know whet-
ber he will take the House into confidence
and tell us as to what is in store as far as
improvement in fertiliser production is
concerned from production, planning,
marketing, manning and other points of
view ? I would ask the last question.
What is the clement of profit that you
allow in the matter of pricing of these
fertiliser products 7 It is essential that our
farmers get it at reasonable price which is
a remunerative to them. Do you allow it
on the basis of 129; on the total capital
employed as is normally accepted as
norm by Tariff Commission with regard
to similar industries ? Is it less or
more ? That is what I want to know on
FACT price.

MR. CHAIRMAN : These arc all
general questions.

SHRI N. K. SOMANI : On FACT
price.

SHRI LOBO PRABHU : (Udipi) 1
would like to know from the socialist
parties in this House.

SHRI JYOTIRMOY BASU : (Dia-
mond Harbour) On a point of order. We
are not in the Government,

MR. CHAIRMAN :
Minister.

Address the

SHRI LOBO PRABHU : This is a
very important issue. On the one hand
they have the private sector condemned.
We are having Mr. Birla on a plate on
Friday. On the other hand today the
public sector is being condemned. I
would like to know whether we want any
industry in this country at all, We find
that no management is satisfactory. Shall
we entrust it as suggested by the hon.
Member to a committee of the House ?
This is my first question.



301 Fertilizers and
Chemicals

The second question is this. Is this
House to become a kind of Star Cham-
ber where no officer is safe ? There is a
prescribed procedure and in this case
there is a prescribed body of the House,
the Public Undertakings committee. What
is the pecessity for bringing this up here
when that officer is not here to defend
himself 7 This is an important question.
You destroy the confidence of the Govern
ment servants if you are going to do that.

SHRI A. SREEDHARAN : You
are supporting the IAS officers. You can-
not do it.

SHRI LOBO PRABHU : 1 have

every right. It won't support anyone who
is vindictive.

MR. CHAIRMAN : Questions can
be addressed to the Minister.

SHRI LOBO PRABHU: I am ad-
dressing the third question to the Minis-
ter. The other questions were addressed
to proper quarters and they are also
important.

MR. CHAIRMAN : That can be
done outside the House.

SHRI JYOTIRMOY BASU : He is
apprehending that we may come to
Government very soon.

SHRI LOBO PRBAHU: My ques-
tion is this, Mr. Sreedharan made it as
though the production was far short of
the targets. I have got the report of the
Planning Commission which shows that
in respect of fertilisers against the target
of 1050 thousand tonnes the achievement
has been 550 thousand tonnes would like
to know from the Minister whether this
factory is not doing better tham some of
the rest of the factories 7
What is this Government going to do to
see that fertiliser factories work up to
their capacity ? Until that is done, there
is no point in expanding fertiliser facto-
ries so to three million tonmes as is
proposed in this book.

SHRI D. R. CHAVAN : Mr. Chair-
man, the flrst speaker who initiated the
discussion asked : Why not 2 Committee
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of Parliament be appointed to go into
the matter ? When [ replied that we
have already done that, immediately
another member of the same Party...

AN HON. MEMBER : Not of the
same Party.

SHRI D.R. CHAVAN : May be
his neighbour: Whatever it is, 1 replied
that a Parliamentary Committee is seized
of the matter and their report will be
placed on the Table of the House. Imme-
diately, another Member, may not be of
the same Party, but his neighbour, asked :
Why not refer it to the CBI ? Assuming
that this has been done, then another
Member will ask : Why not a judicial
enquiry ? Sir, 1 am not prepared to
accept their demand that this should be
referred to CBI when a Parliamentary
Committee is scized of the matter. Iam
glad that Shri Lobo Prabhu has given
proper replies to both of the Hon. friends
He asked : When the Parliamentary Com-
mittee is seized of the matter, why has
this matter been taken up for discus-
sion ? [ cannot understand it. This
question has been repeatedly raised here,
elaborate supplementaries were asked and -
answered. Again this matter has been
brought up om the Floor of the House
through a half-an-hour discussion, even
after questions, supplementaries (/nterrupt-
ions).

SHRI A. SREEDHARAN : This is
very serious. This is a democracy.
(Interruprions).

MR. CHAIRMAN : Will you please
sit down ? 1 am on my legs.

SHRI V. KRISHNAMOORTHI : He
is casting aspersions on this House. He
should withdraw that remark.

MR. CHAIRMAN : Hon. Members
are expected to pursuc matters which
they think are important, It is their
inherent right to pursue matters which
they consider important in a way which
they consider best. Therefore, the Hon.
Minister cannot take objection to that.

SHRI D. R. CHAVAN : It is their
right. I am sorry il their fcelings were hurt.



303 Fertilizers and
Chemiicals
Shri Lobo Prabhu raised certain
points about the element of profit and so
on. 1 have to look into it.

MR. CHAIRMAN : There was ano-
ther question raised about a proposal by
an American team to have a corporation
for all these projects. Some Hon. mem-
bers wanted to know this and therefore
T am putting this question.

SHRI D. R. CHAVAN : About the
technical commitree which was appointed,
1 said that many of their recommenda-
tions have been implemented; some are
yet to be implemented...

MR. CHAIRMAN
question was different,

Not that, The

SHRI D. R. CHAVAN : The ques-
tion is whether this should be a
project under the Fertiliser Corporation
of India. 1 will not be able to answer this
question at this stage because it is a
matter of policy and 1 will have 1o look
into it.

Therefore, 1 may not be able to
answer that during this discussion.

Shri Somani asked about the zlement
of profit involved. T will not be able to
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answer it at this time as 1 bhave to look
into the element of profit and compare it
with other fertiliser factories.

Shri Lobo Prabhu asked about the
installed capacity. So far as olher exis-
ting factories in operation are concerned,
their installed capacity is about 10.5 lakh
tonnes. The production is about 5.5 lakh
to 6 lakh tonnes; it comes to 64 or 65 per
cent of rated capacity.

Here as | said, in 1967-68, the plant
attainzd 64 per cent of its attainable
capacity. The existing plants in operation
are also tunning at a little below rated
capacity, not the full capacity. Tt is 66-67
per cent of the rated capacity.

SHR{ N. K. SOMANI : What about
losses and misappropriations ?

MR. CHAIRMAN The House
stands adjourned to meet at 11 A. M.
tomorrow.

19.22 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, April 24,
1969 Vaisakha 4, 1891 (Saka).



